
THE 

LEfiISLATIVE ASSEMBLY DEBATES 

(Official Report) 

Volume V 
.' 

(18th September to 26t" September, I1}21}) 

FIFrH SESSION 
OF THE 

THIRD LEfilSLATIVE ASSEMBLY 
1929 

CaUla"~ :r&_.~ ... 1 

SIMLA 
GOVEB.NMENT OF INDIA PRESS 

1930 
5 

,. 1 • r~ I' ':! hi ,-, , ..... ,,'·'·1 

26th September 1929



Legislative Assembly. - . ----.--- --_._-.-_ .. _-_._._-_._._-- .,._-_.----, .. 

p,.eme,lt: 

THE HONOURABLE MR. V. J. PATJ,:J,. 

Ds/HIty p,.eside"t: 

1\lAm,vl MUHAMMAD Y AKUB, M.L.A.· 

P."el of CIuJ.,.",en : 

PANDIT MADAN MOHAN MALAVIYA, M.L.A. 

SIR DARCY LJNDSAY, KT., C.RE., M.L.A. 

SIR PURSHOTAMDAS THAKURDA8, KT., C.I.E., M.B.E., M.IJ.A. 
MR. JAMNADAS M. MEHTA, M.L.A. 

Sec,.et.,.y " 

MR. S. C. GUPTA, BAR.·AT-IJAW. 

Assist."t oj the Secreta,.y : 

RAJ SABm D. DUTT. 

Ma,.dal: 

CAPTAIN 8VRAJ SINOH BAHADUR, 1.0.M. 

Co",,,,ittee on Public Petition.: 
MAULVI MUHAMMAD YAKUB, M.L.A., Chairm4l1l. 
MIJ .. Dw ABU PRASAD MISRA, M.L.A. 

SIR PUBeBOTUlDAB THAJtuRDAF!, KT., C.lE., M.B.E., M.L.A. 
Ma. DHIRENDRA KANTA LAJlIR! CUAUDHURY, ML.A. 
NAWAB SIR SAHlBZADA ABDUL QAIYUM, K.C.I.E., M.L.A 

8 



oonOTB. 

VOLUJIE V.-1Bth September to 26th Septemhr, 19j9. 

WEDNESDAY, 18TH SEPTEllBoER. 1929-
QUf'stion8 and Answers 
Short Notice Question and Answer 
U natarred Questions and Answers 
'I.'he Transfer of Property (Amendment) Bill-PaRsed as amended 
The Transfer of Property (Amendment) Supplementary Bill-

. Passed as amended 
The Hindu Child Marriage Bill-Discussion on the consideration 

of Clauses, adjourned 

THUJUIDU, 19TH SJi:P'l'm(BliIR, 1929-
Short Notice Questions and Answers 
The Hindu Child Marriage Bill-Presentation of the Report 

of the Committee on Petitions 
Statement laid on the Table-Purchase of Stores by the High 

Commissioner for India .. 
Statement of Business, 
The Hindu Child' Marriage Bill-Discussion on the consideration 

of Clauses, adjourned 

MONDAY, 23RD S1!I'TEllBER, 1929-
Member Sworn 
Questions and Answers 
Short Notice Question and Answer 
U nstarred Questions and Answers 
Motion for Adjournment-Treatment of Buddhist Monks in 

JailF in Burma 
The Indian Income-tax (Provident Funds Relief) Bill-Passed 
The Hindu Child Marriage Bill-Passed .. 

TUESDAY .. 24TH SEPTEMBER, 1929--

PAGES. 

1011-39 
1039 
1040 

1041-42 

1043 

1043--98 

1099-1101 

1101 

1101-07 
1108 

1108-·-62 

116:1 
1163-1207 

1201-10 
1210-38 

1239 
1239 

Questions and Answers 1317.-61 
Motion for Adjournment-Treatment of Buddhist Monks in Jails 

. in Burma-Adopted 1362, 1396-1419 
Rel:Iollltion re Withdrawal of Protection from the Tinplate 

Industry-Adopted 1362-9!J 
Resolution re Stipends of the Memben of the Carnatic Family-

Discussion adjourned . . . . . . . . 1396 
7 



LEGISLATIVE ASSEMBLY. 
Thu,.,da1l, 26th September, 1929. 

The Assembly met in the AasemblyCbamber at Eleven of the Clock, 
Kr. President in the Chair. 

• QUESTIONS AND ANSWERS. 

PAY OF INDIAN SoLDIEBS. 

962. *Maulvi Muhammad Yakub: Will Govemment be pleased 
to state whllt is the pay of an Indian soldier in the regim,ents in India , 

Mr. O. R. P. TotteDham: The Honourable Member is referred to 
paraA'raphs 49 to fl3 of Pay and Allowance Regulations, Part I, a copy 
of whieh is ill the Library. 

CJvn. E)fPLOYJlENT VNDEB GOVERNXENT FOR COMBATANT TRIBES. 

968 ..... ulvi Muhammad Yakub: (a) Will Government be 
pleas('d to state the number of persons belonging to eombatant and nOIl-
combatant tribes, province by province, in civil employment under Govem-
1Dcnt , 

( b) Is it a faet that the Government of India have no concession for 
eombatant tribes lor obtaining civil employment (superior and inferior 
both) under Govprnment' If 50, wby T If there is any concession, will 
GoYel'nml"nt be plcal\ed to \a'Y on. the table a cOP'Y of the l"ules eonee1"'tl.ed f 

The Honourable air .Te.mes Crerar: {a} r am not aware of any diR-
tinction between combatant and non-combatant tribes in regard to civil 
employment under Government. If the Honourable Member is referring 
to classes now recruited to the Indian Army, it will involve a dispro-
portionate amount of labour to ascertain from each province the number 

I of such men in civil employment, and it is open to doubt whether ··the 
information will serve a useful purpose. 

. ~  Concessions in respect of civil employment have been· granted 
in respect of actual service in the An,ny during the Great .War. These 
are detailed in Home Department Resolution No. 1099, dated the 8tb 
August, 1919, a eopy of whioh has been placed in the Library. 

• 
MUSLIJI ENGINEEU';a 

964. *Maulvi Muhammad Yakub: With reference to reply to 
quest.ion No. 96, dated 12th March, 1929, in the Council of State regarding 
paucity of Muslim engineers in each prcmnoe in India, will Government be 
pJcaPed to state what action has been taken towards increasing the number 
ot Muslim engineers, proviDee by province t· . 

fte Boncmrable atr Bhupendra. Bath Jlitra. : The Honourable Mem-
ber is referred to the reply given by Sir Cecil McWatters to the Honour-

L19CPB(LA) 
( 1025 ) 
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able Mr. a .~  Suhrawardy's question No. 167 in the Council of 
State on the 19th Mareh, 1929. 'l'he rules alluded to in the last sentence 
of that reply will be issued shortly. 
ExPLOYKlUlT 01' MUSLIK ENGJNBBRS IN TJIB PUBLIC WOBXS DBPARTIIBNT, 

DELHI. 
965. *1I&1I1vi Muhammy Yalmb: With reference to the reply 

to queation No. 105, dated. 12t.h March, 1929, in the Council of State, will 
Government be pleased to state how many vacancies of temporary engJneerS 
Or Assmtant Engineers or S. D. Os. occurred in the Delhi P. W. D. since 
1st March, 1929? How many ,vere given to Muslima' If none, why 
not t 

'!'he HODourable Sir Bhupendra Bath lIIitra: Two ncancies have 
been filled, to neither of which have MuslimN been appointed. One case 
was that of a temporary promotion in a leave vacancy j in the other the 
moat suitable candidate was appointed. 
EIIPLOY'IIENT OF MUSLDI ENOnfBBRS IN THE Pl7BLIC WORKS DBPARTlfBNT, 

DELRI. 
966. *lI&ulvi .nh"",mad Yakub: With reference to the reply 

to question No. 107, dated 12th March, 1929. in the Council of State, will 
Government be pleased to state what steps have been taken by the Delhi 
P. W. D. to safeguard the claims of Muslims in the case of temporary en-
gineers <lr Assistant Engineers or S. D. Os. appointed in 1929 , 

The Honourable 8tr Bhapendra Bath lIIitra : The claiml4 of all com-
munities are considered when vacancies are b('ing filled. 

EJIPLOYllZNT 01' MUSLlII ENoINBEB8IN TIll!: PUBLIC WORKS DEPARTJrlENT, 
DBLm. 

967. *Maulvi Mnh"",mad Yakub: 'With reference to the reply 
to ~  ~~. 101. dated 17th Septl'mber 1929, in the Council of State 
regarding Muslim candidates or apprentices for the post of ilngineers ill 
the Delhi P. W. D. since 1921, will Government kindly state whether all of 
them were considered unfit for the post of temporary or Assistant 
Engineers appointed in the Delhi P. W. D. in 1929 , 

- '!'he Honourable Sir Bhupendra Bath Mitra : The alUlWl'r is in the . 
negative. 

ElIPLOYlI.ENT OF MtT8LlJ18 IN THB PUBLIC WORKS DBPARTDNT, DELHI •. 

968. *Maulvi K1Iha1llJllad Yakub: Is it a fact that the higher 
authorities of the'Delhi P. W. D. intentionally debar Muslim candidates 
from their rights considering them the brethren.of a Muslim member 
( tTUestioner) , 

The Bonoara.ble Sir Bhupendra Hath t.ntra: The reply is in the 
negative. 

'KKPLoYMBlft' OJ' MUSLDd m TO PuBLIo WoUSDEPABTIIENT, DBLBl. 

969 ..... ulvi lIubammad Yakub: Is it a fact that class monopoly 
is at its climax in the Delhi P. W. D. and Oftlce1'8 are compelle4 tocrulh the 
rightM of Muslim candidates for the snperior service , 



QUBmON8 AND AlI'8WDB. 

'l'tJe Bionourable Sir Bhupeadra Nath Etra! The reply is in the . 
negative. 

RBVDSION TO THEIB OWN PROVINCB8 01' ENGDOBBS ON l>BP'UTATION. 

970. ·1I&1I1v1·IIUammad Y&lmb : With reference to reply to ques-
tion No. 155, dated 19th March, 1929, in the Council of State, regarding 
more than 10 years' deputation from other provinces, do Government pro-
pose to revert these engineers to their provinces , 

The Honourable Sir Bhupendra Hath Mitra: The reply is in the 
negative. 

SERVICE OF INDIANS IN KENYA. CoLONY. 

971. *Maulv1 Mubammad YaJmb: With reference to the reply 
to question No. 166, dated 19th March, 1929, in the Council of State regard. 
ing s&rvi<'e of Indians in Kenya Colony recruited from India in 1919 by 
the militat:· 8uthoriti('s of India, will Government be pleased to state 
whether the services of men recruited by the military authorities in 1919 
fGl the German East .AfricR, Civil Administration, under agreement, were 
permanent? 

1Ir. G. :I.. P. 'l'otteDbam : The men served on agreements for various 
periods and their services were regulated by the terms of their contracts. 

SERVICE OP ApPRENTICES. 

972. *Maulvi Mubammad Yalmb: (a) Is it a fact that services of 
paid or unpaid apprentices are reckoned towards leave and pension 
under Fundamental Rules' If so, will Government be pleased to 
lay on the table the copy of that paragraph of the a~ ~ al Rules , 

(b) Is it a facl that apprentices are given a lift or promotion upon 
their confirmation T If 80, under which rule , 

The Honourable Sir George Schuster : (a) It is not the policy of the 
Government of India to employ unpaid apprentices; and for the meaning 
of the word" apprentice :' in Government parlance I would refer the 
Honourable Member to the definition given in rule 2 (2) of the Supple-
mentary Rules framed by the Gonrnment of . India under 
the Fundamental Rules. Service as apprentice qualifies for leave 8S 
prescribed in Supplementary Rule 292. Pension is not regulated by the 
Fundamental Rules but by the Civil Service RegUlations. Service as 
apprentice does not qualify for pension ('xceptin the cases mentioned in 
Article 372 of those la ~. 

A copy of the Fundamental Rules, of the Government of India's Sup-
plementary Rules and of the Civil Service Regulations will be found in 
the Library of the Legislature. 

(b) There iF! no general rule on the subject. Each case or class of 
cases is dealt with according to the circumstances of the establishment 
affect.ed. 

LJ9CPB(LA) .AI 
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JiIIDoLoYKBN'!' OJ' M11ILDI 0I.0u D TIlB PUBLIC WouslDJlPAa'l'll2ln', DELHI. 

973. • ... uhi Muhammad Takub: (a) Will Government be pleased 
to state how many clerks have been appoipted in the P. W. ])., Delhi, in 
1929 and bow many of them are Muslims , 

(b) Will Government be pleased to lay 'OJ1the table a statement show-
iDa the name8 and qualificati()llS of the clerks appointed ip the Delhi 
P. W. D. in 1929 , 

'!"he Bonourable Sir Bhupendra Bath llitra: (a) and (1,). The in-
·formation is being obtained and will be furnished to the Honourable 
Member. 

EMPLOYMENT OF MUSLIMS IN THE PUBLIO WORKS DEPARTMENT, DELHI. 
974. *l'tIaulvi lIIuhammad Yakub: (a) Is it a fact that the Chief 

Engineer, Delhi, asked the Secretary, Muslim Association, Delhi. to forwai'd 
~~ applications of Muslim clerks '/ If so, will Government kindly state 
bow many applications were seut by the Secretary of the Muslim Associa-
tion, Delhi, and what action has been taken on them , 

(b) Is it a fact that the Secretary of the Muslim Association, Delhi. 
asked the Chief Engineer in June-July, 1929, " How many gazetted posts 
h3YC been given to thc Muslims from 1st April, 1929 " , 

(c) Is it a fact that the Chief Superintendent, P. W. D., Delhi, wrote 
to the P. A. to the Chief Engineer, Delhi, why they should give t.he in-
formation to the Muslim Association Secretary, Delhi, and the P. A. to the 
Chief Engineer urged him to do so , 

(d) Is it a fact that the Chief Engineer, Delhi, replied to the Muslim 
Association Secretary, Delhi, that three gazetted posts occurred in the 
Delhi P. W. D. from 1st April, 1929, to lHt July, 1929, and all were given to 
non·Muslims f 

'l'he BODOurable Sir Bhupendra Bath Mitra: (a) ~  in reply to a 
:repreSentation by the AssoeiatioD. 38 applications were forwarded. 
These have been recorded for ll~ ~ra  when vacancies occur, none 
having occurietl since they were r ~ C . 

(b) Yes. 
(c) Government cannot disclose ,the contents of notes in their offices. 
(d) Yes. 

Nt1IIBD o:r GAZB'l"l'KD £08'1'8 D1 TBlI: PuBLIC WOlUtS DBP ..... TMENT, DELBl, 
QIVJDl TO MuSLDIS. 

9'Tfi ..... 1Ilvi llahN!"Dad Takab: Win Government- be . ploased 
to state the number of g87..etted posts which occurred in the Delhi P. W. n. 
from 1st April, 1929, up to now and how many of them. were given to 
Muslim.! , 

The BOD01ll'8oble air Bhupendra Natb Mitra: Four vacancies occur-
red, none of which wall filled by 8. lfl1Hlim. 

EJIPLOYKBNT oJ'MusLIM SUB-DmSIONAL OnICEBB IN TBlI: PUBLIC WOBKS 
DBPABntENT, DBLHI. 

976. *1Iaulvi lIIuhammacl Yakub: Will Government be pleased 
to &tate the number of S. D. Os. appointed in the Delhi P. W . .D. in 1929 
pd how many of them are Muslims' 
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The IIoDOUl'able Iir Blmpendra R.th IDtra: One . only. A no1l-
Muslim was appointed. . 

TRANSFD OIr B. DuBoA DAS, TO THB PuBLIc WOKS DEPABTKENT, DlWII. 
977. *IIaulvi Muha.mmad Y&1mb: (a) III it a fact that R Dur,. 

Das, S. D.O., 6th Division, P. W. D., Delhi, has been dismi!llled from 
Punjab Irrigation' 

(b) Is it a fact that B. Dllrga Das was a subordinate in the Vicere-
gC:ll IJodge, De111i? If so, will Government be pleased to state ~ reason 
(If hi:.; transfer to P. W. D., Delhi f 

The Honourable Sir Bhupcndra Nath Mitra: (a) and (b). The 
matter is under inquiry and the Honourable Member will be iuformed in 
due course. 

GRAZING OF SHEEP IN THE CENTRAL VISTA, NEW DELHI. 

978. tlCMaulvi Muhammad Yakub: Will Government be '.,leased 
to state the name of the contractor whose sbeep graze in Central Vista 
(P. W. D.), Delhi f How many sheep are allowed to graze T 18 the 
eontractor paid Re. 1 per sheep per month T How long has this practip.e 
beell going on and why' Has this contract been given on tender' If 
not: why not' When will this contract terminate' Where is the sheep 
pell of this contractor in New Delhi T 

The Honourable Sir Bhupendra Na.th Mitra : Sheep grazing on the 
Central Vista was necessary as the soil was poor and continuous mowing 
without occasional manuring would exhaust the land in time. Sheep 
do no damage to the trees and nourif.ih the grass. Tenders were called for 
in December, 1926 and opened in January, 1927. The only tender re-
ceived was that of Sardar Sahib Sardar Sobha Singh which was accepted.. 
Under it 3,000 sheep are allowed. to graze on a rent of Re. 1 per annum, 
but only ROO are grazing at present. The agreement commenced from 
1st February, 1927 and is current for a period of five years. The con· 
tractor has been allowed to pen the sheep in Block No.1. 

EMPLOYMENT OF MUSLIM CLERKS IN THE CENTRAL ACCOUNTS OFFICE, 
PUBLIC WORKS DEPARTMENT, DELm. 

979. *Maulvi Muhammad Ya.kub: (a) Will Government be pleased 
to state the number of clerks appointed in the Central Accounts Office 
(P. W. D.), Delhi, in the year 1929 , 

(b) How many of them are Muslims' 
(c) How many applications have been received from l\{uslim elerks 

for service in the office of the Central ~ Officer, Delhi, in the month 
of August 1929 , 

The Honourable air George Schulter: With your permission, Sir, 
I will deal with questions Nol'(. 979 and 985 together. 

The information bas been, called for and will be suppiled to the 
Honourable Member as soon as possible. 
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APPoINTMENT TOm CEN'l'BAL Ao:lOtJW'l'S o.rci:, DEtBI,ol' AHmDu CLIBB: 
FROM THE PUNJAB. 

980. *llaulYi .ubammacl Yakub: (a) Is it a fact that the Central 
~ ~ .  Ofticer, Delhi, proposed. to call a Hindu Clerk from the Punjab 
Irrlgahon Department and asked the sanction of the Oftieer on Special 
Duty (Pinance Department) to his proposal Y , 

~  Is it a fact that the Officer on Special Duty' (Finance Depart-
ment) gave sanction stating ~  the Central Accounf8 'Officer, Delhi, 
could not get a man of minority community I sanction his proposal " , 

(c) Will Government be pleased to state if the Ofticer on Special 
Duty made inquiries on this , 

(d) Did the Central Accounts Officer inform him on the subject f 

(e) How many :Muslim candidates are on the register in the Central 
Accounts Office 1 

The Honourable Sir George SchUlter: (a) Yes. 

(b) The Officer on Special Duty approved. thE.' proposal "on the 
understanding that a suitable candidate of a minority community was not 
available to fill the post ". 

(e) and (d). A trained clerk with some actual experience in a Public 
Works Dhisional Office was required for the post and the Central Accounts 
Oftlcer, Delhi, reported that no suitable candidate of a minority community 
was available. 

(e) The number of approved candidates on the Register in the Central 
AceountR Office is 64, out of ""hom 9 are Muslims. ~  of these candi-
dates has experil'nce in Public Works Accounts. 

PuBLICATION OF NAMES OF ENGINEERING INBTITV'l'E8 IN THB DISTRIBUTION 

RETURN, PUBLIC' WORKS DEPABTMENT, DELHI. 

981. ·Ka.ulvi Muhammad Yakub: Will Government be pleased 
to stllte the purport of publishing the names of  the engineering inst.ituteac 
on pltge. i to iii (abbreviation) of the Distribution Return corrected up to 
80th June, 1928, iu the P. W. D., Delhi t Are theaeinstitutions chartered 
or J'e<'ognised by the governing bodies? Are the members of these institu-
tions called qualified engineers 1 

The Honourable Sir Bhuptndra Bath Mitra: Some of the officers 
employed in the Public Works Department are members, associates or 
fellows of the various ellg'ineering inst.itutions. This is indicated in 
the body of the publication in which their names appear by me';Ws of 
abbreviations to $Bve time anel lahour. It. is ar~  to ~  lD the 
beginning of the publicatioll what the abbreviations st.and for, and t.his 
it what the list on pages i to iii of the Distribution Return l'efl'rred to 
by the Honourable Member purports to do. Certain of the im;;titutioDS 
are chartered, while all are recognisl'li in some shape or form by Govern-
m.ent. The fact that an officer is a member, an assQciat.e or a fellow of 
one of the institutions included in the Return does not necessarily mean 
that he is a qualified engineer. • 
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. DocroRS IN TJIB 0Ivn. HMPlTAL; N:a:w DELBI. 

982. ~ a l  lIuhammad· iYakub : Is it a fact that there haa been 
no Muslim doctor in the Civilllospital of New Delhi for many years' If 
so, will Government kindly state the length of service of each doctor of the 
New Delhi Civil Hospital, in Delhi Province Y 

Sir Prank NoY08 : There 'was a Muhammadan a~l l a  sUl'geo]J 
in 1923, and a Muhammadan aSAistant surgeon in 1922. At present the 
three medical assistants are Hindus. The present assistant surgeon has 
held his appointment lSince 18th April, 1926. Of the two sub-assistant 
tlurgeons, one joined the hospital in March, 1921 and the other in Decem-
ber, 1923. 

ALLEGED ILL-TREATXENT 01' MUSLIlI PATIENTS BY HINDU DOCTORS AT TD 

CIVIL HOSPITAL, NEW DELHI. 

983. *Maulvi IInbammad Yakub: (a) Is it a fact that Muslim out-
door and iJldoor patients are ill-treated by the Hindu doctors of the New 
Dt'lbi Ch,il HOSpital' 

(b) Is it a fact that a Muslim indoor patient (be,rer of Gymkhana 
Club) died in the hospital of New Delhi in June or July, 1929, and that hiM 
body was left to fester for more than 30 hours , 

(c) III it a fact that the Muslim clerks of New Delhi Complained and 
brought the Chil Surgeon, New Delhi, to see the festered body of a Muslim 
pllti£'nt' If so, will Government be pleased to state what action has been 
takE-II against these doctors of New Delhi , 

Sir Prank Noyce: (a) No. 

(b) A Muslim water .carrier in the service of the Imperial Delhi 
Gymkhana Club died on the morning of the 4th June, 1929, in the New 
Delhi Hospital. The body was buried at Government expense within 28 
hours of death as neither the Club, nor certain co-religionists who had asked 
to be allowed to make arrangements for burial, did so in time. 

(c) The an.'1wer to the first Pltl't is in the negative. The second part 
does not arise. 

1Ir. Gays. Prasad SiDgh : May I know on what authority the llr~ 
able the Deputy President has made the serious charge against a-body 
of Hovernment officers in part (a) of his question' 

Maulvi Muhammad Yakub : The authority on which my Honourable 
friend, Mr. Gaya Prasad Singh, put!!! questions in this Assembly. 
(Laughter.) 

PERMANENT CADRE OF THE PUBLIC WORKS DEPARTMENT, DELID • 

• 984 .•• a.ulvi Muhammad Yakub: Is it a fact that the permanent 
cadre of ~ Delhi p. W. D. is prepared and submitted for ~a  f If 
so, will Government be pleased to lay on the table a copy of it , 

The Honourable Bir BhupendraNath Mitra: No. Proposals in 
respeet of a permanent cadre for the Delhi Public Works Department 
are at nrel'ent under consideration. 
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Cr.Du APIODlUD '10 'l'D P.A.T. Ul) 400011ND 0nI0JI. PBsIU.W AB. 

f98&. *llaUri Mqlwmpad Tabb: Will Government be .pleued 
to state the number, qUR1i1lcations IWd length of service of the clerks sent 
from the Oftlce of the Aeeountant General, Delhi and other Oftleee, to the 
Pay and Accounts Office, Peshawar, in 1929, and how many of them are 
}{U8Iims' What increment has been given to each clerk' Are these 
clerb chosen by the O1Beer on Special Duty himself , 

0LBBu PBOMOTED IN THE GoVERNMENT OF INDIA Puss NEW DELIII. 

986. *lIaulvi lllahunmad Takab: Will Government be pleased 
to state how many clerks have been appointed or promoted in the Oovern-
ment of India Press, Delhi, in 1929 and how many of them are Muslimr. 1 

The Honourable Sir Bhupendra _"th Mitra ~ Inquiries are being 
made and. the result will be communicated to the Honourable Member in 
due course. 

EMPLOYMENT OF MUSL1K8 IN THE OFFIOE OF THE CoNTROLLER OF PRINTING 
AND STATIONERY. 

987. -lIaulvt :kubammad Takub : Are Government aware that the 
Personal Assistant to the Controller of Stationery and Printing, Govern-
ment of India,. says to Muslims" No Muslim can enter this Department in 
a suitRble position so long as I am Personal Assistant to the Controller" t 
. 'l'he Honourable Sir Bhupendra Bath Kitra: There is no pOlSt of 
Personal Assistant to tht" Controller of Printing and Stationery. 

REPAIRS TO THE MINAL TANK OF DaOLU. 

988. *111'. JamnMU II. Mehta: (a) HaB Government's attentioa 
been drawn to the uDSatisfaetory state of repairs of the Minai tank of 
Dholka in Ahmedabad District which is a protected monument 1 

(b) Have Government taken any steps towards repairing it , 
(c) Is it true that the attention of Government had been draw.. 

to this question by the public and Municipality of Dholka for nearly 
10 yp.ars , 

(d) Will Government please state why nothing has been done 80 far 
in spite of the passage of so many years , 

Sir Prank Boyce: (a) Yes. 
(b) The Arehreological Superintendent concerned was asked, in July 

last, to submit a report with a view to necessary conservation measure.s 
being put in hand. 

(c) So far as the Government of India are concerned, the answer is in 
the negative. Their a ~  was drawn to t.his matter only in 1924. 

(d) It has not betn possible up t.o now to carry out. any repairs. as 
certain questions relating to t.he ownenhip and the responsibility for the 
maintenance of the tank ",ere under investigation. The Superintendent, 
Archmological Survey, Western Circle, has recently, however, been directed 

tFor 8D8wer to thla question, .eo answer to qut!ltion No. 979. 
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to .cir.aw up a .coD8ervatioD Dote for submission to the Direetor General of 
..Archeology in India to enable the latter to judre what is necessary in the 
lWay d)f repairs to the monument. 

111'. Jamnuu .. Mehta : Does the Honourable Member realise that 
the I-.e reply was given in 1924 , 

, 8ir PraJlk Noyce: I can assure the Honourable Member that we are 
much indebted to him for bringing the matter to our notice and that 
I will take persoDal steps to see that something is done as soon as 

~ l . 

RBPOBrrED TBBIIlATBIIING BEHAVIOUR OF CEBTAIN SoLDlEBS AT VICTORU' 

TEIUrfINV"S STATION. 

989. "'Mr. 8arabhai lfemchand Bajt: (a) Has the attention of GOT-
('rnment been drawn to the incident which took place on the 8th of June 
18.'1t ut the Victoria Terminus in the Poona passenger train leaving that 
Station at 10-45 P.M., in which certain soldiers of the Royal Warwickshire 
l ~ r  2nd Battalion, were reported to have behaved threateningly 
towards some Indian fellow passengers of theirs, chucking away the luggage 
of one of the p88fJengers, taking up the seat that he had occupied previoulily 
and thre,att>ning to throw another out of the window if he dared to take up 
&1Iy furt.her the cause of the injured passengers' If so,· has any complaint 
been made to the auth(,rities concerned by the aggrieved parties, 8udwhat 
steps have heen taken in connection with the same , 

(b) Will 'Government be pleased to make a statement on the subje('t, 
particularly indicating the steps they propose to adopt in future to avoid 
the repetition of such outrageous incidents to the Indian travelling public' 

lWr. G. B. P. TotteDham: Government have receh'ed a report of the 
incident which differs in many material respects from ~ accoont given 
by the Honourable Member. They understand, that a criminal complaint 
has been preferred by oue of the Indiau gentlemen against one of  the 
soldiers concerned ; and it would be improper to make any statement 
on the subject while this case is I1tb judice. 

, 
APPoINTIIBNT AS ORIBI' AOOOUNT.&NT, NORTH WESTERN RAILWAY 01' A RBTIB-

BD AOCOUNT.&NT GENERAL 01' RAILWAYS. 

990. • Mr. B. Daa: (a) Will Government be pleased to state if it is 
a £&('.t that the former Accountant General of Railways, Mr. Hartley, is 
now working as the Chief ~ a  of the North Western Railway' 

(b) Can a Government offioor after his retirement, accept again a 
subordinate position in the very Department of which he was working as 
the head' 

(c) What salary is Mr. Hartley drawing as the ChiE!f Accountant of 
the North WeRtel'll Railway , .. 

(d) Is Mr. Uartley al ~ drawing his pension since his retirement' 

(e) Do the Service ~la ~~  provide that a State official . ~ U  
retire and occupy a mbordlDate pOSitIOn under Government after retmnlt 
from a high position , J 

.. 
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(f) Has not this 'action;. of Government blocked theprornoti0n9 of 
junior omeera of the Audit and Finance Departments t . 

Mr. P. B.. B.au : (a) Mr. Hartley, formerly AccoWitant General, Rail-
"ays, is at present Obief .Accounts Officer on the . . North, W ... tern 
Railway and was selected as spe.>cially suitable to start the separation 
of Accounts from ~ . on that Railway on accoun.t of his vast and 
varied experience. ~ 

(b) Mr. Hartley iij now working in a different department from the 
one from which he retired. 

(c) and (d). As Chief Accounts Officer, North Welltern Railway, 
-llr. Hartley's pay has been fixed at an aDl.ount whioh, together with hi. 
pension, is equal to the pay (tliz., Rs. 3,000) which he was drawing imme-
diately before retirement. . 

(6) I am not aware of any rule which this appointuient has contra-
vened. 

(f) Mr. Hartley is not holding a post reserved for the Indian Audit 
and ~ Beniee under the present arrangements. 

IMPoRTATION OF VBGBTABLE GHD. 

99l. *111'. CJaya Prasad 8iDgh: (0) Have Government aeen the 
article on" Importation of Vegetable Ghee " by Dr. S. N. De in the Ittdta.,. 

.1ledical Record of Calcutta, for June, 1929 (page 161)' H eo, do they 
propose to prohibit the importation of the product T • 

(b) Are GO\'ernment a,"are that the so·called bOMspati g'Me is only 
a mixture of crude animal fat and vegetable.> oil f 

«(') Do Government propOlile to iSHut' orde1'8 that vegetable ghee will 
not be allowed to come to India, unless " red", " l ~" or any other 
colour is given to it, so that its adulteration with gbee may DOt be polllible t 

The Honourable Sir CJeorp B.aiDy: (a) and (.c). Government 
have seen the article to which the Honourable Member allu(,ies. They 
have consulted Local GovernmE'nts on t.he mbject of the policy to be 
adopted in regard to tht' importatiO'll, local manufacture and al~ of 
vegetable ghee and have received. through Local Governments, the opi-
nions of health officers, municipalities, Chambers of Commerce and trade 
associations. The replies are not yet complete. 

(b) The answer is in the negative. 
1Ir. Gaya Praaad Singh : When was this matter referred to the Local 

Governments for opinion ! 
. The Honourable Sir George B.aiDy: Several months ago. I am 

afraid J do not accnrately remember the precise date. 
JIr. Mukhtar Singh: Has the Government taken any act.ion on t.he 

Resolution passed by the Council..of State on this point last Se.asion , 
The Honourable Sir George B.a.tny : We have not yet received aU 

the replies from Local Governments. Until we reccive them, we cannot 
dett'rmine what our course of action is to be. 
I 

.rdar Karta.r Singh: When was the Resolution passed jnthe 
Council of State , 
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The Honourable Iir George' Ba1ny: I must ask for notice of that 
question. ." , 

Kumar Oanga1llolld 8iDha : Do the r~  realise th-e necessity 
of asking the Local Governments to expedite their replies f 

The Honourable Bir George Ba.1ny: I '.'Vill certainly do so. 
Mr. O. L. Winterbotham : Is it not a fact that the so-called adultera-

tion takes place after importation of vegetable ghee and not before f 
The Honourable Sir George Rainy : I have no information at pl'esont 

on tIle point. . ; 

Sardar Kartar Singh: Is it not a fact that this vegetable ghee is 
injurious for human consumption 1 

The Honourable Sir George Rainy: Th(' object of consulting the 
Local Governments was to ~ a  the views of those who were quali. 
fied to speak on that point as wen as on others. Until our replies are 
complete, I am afraid I cannot make a further statement. 

Mr. K. Ahmed: Is it not a' fact that my Honourable friend's Depart-
ment has received a copy of the Resolution unanimously passed by 
the Calcutta Corporation asking the Government to prohibit the import 
of this vegetable ghee because it is injurious to health ? 

The Honourable Sir George Bainy: I have seen in the newspapers 
a Resolution passed by the Calcutta Corporation on the point. 

:Mr. B. L. Price : Is the Honourable Member aware that it is forhidden 
by law to call margarine or any such \'egl'table product in England by 
the name of butter or any imitation thereof, and will he not agree that it 
would be a g'ood thing in India if the name of ghee ,vere especially re-
flerved by law for \vhat is Jlhee , 

'!'he Honourable Sir Oeorge Rainy : That is a point that will undoubt-
edly have to be considered very carefully. 

Sardar Xartar Singh : How long will the Gm'ernment take to arrive 
at a decision ! 

'!'he Honourable Sir George Bainy : J have not ~  started the con-
sideration of the matter as I have not ~  all the replies. 

htvEsTlGATION OF COMPLAINTS BY ~  INSPECTORS OF IlEAD POST OFFIOES. 

992. ·.r. Anwar-ul-Azim: (a) Will Government be pleased to 
stllte whl'ther rulr 315 of Chapter 4 of P. O. ?llanual, Volume VIn enjoins 
on the postal Town Inspectors of First Class Head Offices that thl:' com-
plaints rect>ived by them (Town Inspectors) direct from the puhHc or eom-
municated by thE' sub or branch postmasters dirl'ctly subordinate to them, 
or &4'nt to them by the Superintendents or the Postmast.t'rs, should ~ gone 
into with the determination to get to the bottom f 

(b) Do tbl' Town Inspectors ~ . for inquiry. complaints relating to 
the il'regnillrities committE'd by the clerks, postmen, lower grade staff and 

l~ Io.uband branch postmasters , 
The Bono11l'&ble Sir Bhuendra Na.th Mitra: (a) and (b). Yes. 
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Dc.rrIw. ~ TmvN l.NsPBarou OJ' . POR OnlOU. 

993. *111'. Aawv-1l1· .... ~ (.0) W"..u Government be pleased to 
:State whetlier, lInder the authority of the note " N.B." above RuJe 345 of 
the old POIt Office Manual, V olUDle 2, various duties not mentioMd in 
Chapter 4 of the said volume, were imposed on the Town Inspectors of tb. 
Presidency towns and other G. P. Os. and that those duties were actually 
performed by the Town Jnspeetors , . 

(b) Did these duties inclnde the investigation into cases of fraud, 
loss, abstraction, theft; etc. , 

(c) For the performance of those dnties, is it eS8etJtial that the <,lerks 
.and t.he sub and branch postmasters and all officials COIlneated with the 
~U: ~ ~ l  be ~ l  and their statements recorded by the Town 

~ r  7 
(d) If the reply toparta (a), (b) and (c) be in the aftirmati"c, will 

-Government 1>e pleased to state whether these duties are idontical wit.ll 
those done by the moffusil postal Inspectors , 

The Honourable Sir Bhupendra lffdlL Mitra: (a) It is not possible 
to give a definite reply to the Honourable Member's question without 
undertaking an investigation, the public utility of which Government 
fail to appreciate. I should, however, in thill cunnection, like to iuvite 
the attention of the Honourable Member to the reply given on the 24th 
September to part (b) of Mr. Jamnadas Mehta's question No. 793. A 
copy of the statement referred to therein will be placed in the IJibrary 
of the House. 

(b) Under Rnle 347-2 of the old Post Office llanual, volume 2. the 
Town Inspector was required to make any personal inquiries entrusted to 
him by the postmaster. 

( c ) The aDS'Wer is in the effirmative. 
(d) Most of the duties of the two classes of Inspectors are identical in 

~ ara r. 

Dtmu 0., TOWlf INsPmrOB8 OJ' POST OI'J'IOBS m OanuNAL CASU. 

99' .... ADwar.ul-Alim: (1) Will Government be pleased to 
Qat.e : 

.(a) whether itis a fact that the poItal Town InIJpeotors are required 
to lodge complaints to the poJice in criminal cases T 

(b) whether they are required to make joint inquiry with the police 
and help the prosecution in the court of law to secure con-
viction T 

(c) whether they (Town Inspectors) are required in lome cases to 
croBS-examine the witnesses when directed by the Court , 

(2) If the reply to part (1) be in the affirmative, will Government he 
pleased to state (i) if these duties are of a supervisory character, as com-
pared with those done by officials of the cJerical line, including the Rub and 
branch postmfUrte.rs and (it) whether these are identical wit.h those done 
by the postal moffusil Inspeetol'M f 

The Honourable Sir BhupeDdra Bath Ilia: (1) (a). Yes, if required 
to do 10 by the postmuter eoncerofJd. 
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(b )He aasists thepelice, and the pro8e'IUtiolf is the court of law, if 
r~ r  to do 80 by the postmaster concerned. 

(c) Government have DO information about ~  such ease, but it 
would depend upon the Court. 

(2) I have nothing t. add to the reply given to part (d) of the 
Honourable Member's question No. 993. 

DUTIES OP TOWN btsP&C'l'ORS OP POST Oll'l'lCES Dr, CaIMINAL CASES. 

995. *:Mr. Anwar.ul·Azim: Will Government be pleased to state 
l~ r the duties mentioned in my previous questions were being per-

formed by them (Town Im!pectors) i)rior to 1st September, 1927 , 
The Honourable Sir Bhupendra Hath Mitra ; The answer is in the 

affirmative, subject to the limitation mentioned in my replies to the 
Honourable Member's previous questions . 

• 
REVIHD STORES PuacHASE RULES. 

996. *Ifr. Anwar·uJ·Azim: Will Government please state by which 
date the final reviKed Stores Rules about the Rupee Tender System are-
expected to be published' 

The Honourable Sir Bhupendra Hath Mitra: The reviKed Stores 
Purchafle Rules are still under consideration : it is hoped that it will be 
possihle to publish them soon. 

CHARGE MADE TO DEPARTMENTS FOR ITS SERVICES BY THE INDIAN STORE& 
DEPARTMENT. 

997. ·Mr. Anwar·ul·A.zim: Will Government please state whether the 
Indian b"ores Department is trt'.ated as a commercial Department f If 
not, why is a departmental C'harge made to DepartJlnents, etc., which utilise 
it , 

The Honourable Sir Bhupendra Na.th ltIitra: The Indian Stores 
Department is not treated &8 a cODlmercial Department. Departmental 
charges are levied for the services rendered by the Department for the 
reason that it is considered appropriate that the Departmentll utilising 
the services of the Indian Stores Department should pay at any rate 
part of the cost of such services. Further, a charge Dlust, for obviouS' 
reasons, be made for services rendered to commercial Department. of 
the Central Government, the' major LoGl Governments, Indian States" 
public bodies' such a8 manicipalities, and private firms and individuals. 

Mr. O. L. Wblterbotham :' Is it n'ot a fact that, in the last 
Administration Repott of the- Indiat1 Stores Department, the amount 
shown as 1088 by that Department was avpToximately Sf lakhs' Is it, 
the intention of the Government to reduce this loss by centralising the 
purchase of stores and making full 1l8e of' the Department which 
espeeially exists for that purpose , 

The Honourable Sir Bhupendra Ha.th Mitra: My recollection is 
that the mattet' has been dealt with in the last Report of t.he Publie 
Accounts C ~ and t.he questions raised by them will, in due 
course, room._ ta'e' proper ~ l ra  of Government. 
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AuIOLBS ''OB(lJIAIIlD DIBOt1GH TO hmulJ SToue DarABTKBNT. 

998. ..rr. ADwar-u1-Aslm : Will Government pl8asc lay on the table & 
statement showing the particular articles which the various Dep8rtments, 
etc., under the Central Government have been instructed to purchase 
through the Indian Stores Department' 

The Honourable Sir Bhupendra Hath llitra: I invite the Honour-
able Member's attention to pages 5·10 of a pamphlet dellcribing the 
organisation and functions of the Indian Stores Department (a copy 
of which is available in the Library of the House) where he will find a 
description of the classes of stores dealt with by that Department. A 
list of articles which the ~ l a  ~ar  have enjoined should be 
bought by State Railways through the Indian Stores Department is 
being sent to the Honourable ~l r. 

The Army Department purchases all textiles supplies for general 
use and engineering plant for the Military Enl.ineering Se"ice through 
the Indian Stores Department. The Director General, Posts and Tele-
graphs, purchases all ~r l  which can be purchased in Iudia through 
the Indian Stores Department. Other lesser buyerll, such as the Northern 
India Salt Revenue Department, t.he Andamans Administration and the 
Public Works Department, Delhi, also make the bulk of their purchases 
through the Indian Stores Department. The labour involved in detail-
ing all the articles purchased for these authorities would be very great 
and it. iii hoped that the information given will meet the purpose 
of the Honourable Member. 

Mr. G. L. Winterbotham: Is it a fact that a sum of six million 
pounds worth of stores is at present bought through the Director 
General of Stores, England' Is it also a fact that all these stMes will, 
when the rupee tender system comes into force, be bought in India 
under that system 1 Will Government consider the advisability of 
making a definite pronouncement as to their policy with a view to 
centralise all the purchase of st.ores where\'er possible by the Indian 
Stores Department 7 

The Honourable Sir BhupeDdra' Bath llitn.: Sir, it ill obviously 
not possible for me to answer large iMues like • those raised by my 
Honoura hIe friend in reply to a supplementary question. I should be 
obliged if he will give me proper notice of that question. 

Pum.tCATION IN THE 1ttdUm Trtide Joumtil OPCoNTaACTS FOR STOBB8 
PURCIUBBD. 

. 999. .JIr. ADwar-u}-Amn : Will Government pleue state if it is. faet 
that the Indian Stores Department publishes every week particulars of all 
contracts placed by it in the Indian Trade JotU'Ml which is published by 
the Director General of Commercial Statistics' Do the Posts and Tele-
graphs Department, the Director ol Contraots and the State Railways do 
the same f If so, to what extent f If not, do Government propose to .con-
sider the desirability of doing so , 

The HOD01U'&ble Sir Bhupendra Bath Mitra: I presume that the 
Honourable Member has in mind contracts for the purchase of stores, 
and the reply to the first part of his question is in the affirmative. 



AI regards the other Departments, the posit.ion is as follows ;-
Posts and Ttlegrt,lphs Drpartnte7lt.-No Heparate contrs«!ts are enterE'd 

hilto by this Department f<Jr the supply of materials and equipment as, 
with unimportant excc·ptions, nil such supplies are obtained through 
the agency of the Indian Stort's Department and are therefore included 
in the contracts placed by that Department. " 

Director of Contracts.-All awards of r~  to the value of Rs. 100 
and over placed by"him are notified monthly in the Indian Trade Journa.Z, 
because the number of such contracts does not justify weekly notification. 

State Railways.-'I'he attention of tbe Honourable l'Iember i" invited 
to the reply given by my Honourable friend Mr. P. R. Rau on the 4th 
September, 1929, to Mr. Lalchand Navalrai'8 starred question No. 132. 

PUTPOBJIS AT GUDUB JUNCl'lON R.uLWAY STATION. 

1000 .... B. P. Naidu: Is it a fact that the construdion of a new 
building for the railway station at Gudur .Junction (Madras and Southern 
Mahratta Railway) is under contemplation' If 80, do Government pro-
pose t.o avoid the mistake of ha,-jng low and uncovered platforms at least 
in the new construction' If not, do they propose to consider the desir-
ability of immediately raising and covering the platforms at that station, 
in view of the considerable inconvenience and discomfort the passengers 
are undergoing day in and day out , 

• Mr. P. R. Rau: I am obtaining information on the point from the 
Agent, Madras and Southern l\1ahrlltta Railway and shall communicate 
it to tile Honourable Member in due course. 

TRAINS TO SINGARAYAKONDA RAILWAY STATION. 

1001. *IIr. B. P. Naidu: (a) Is it a fact that, since the Madras-
Calcutta mail train, the only up train that passes SiDgarayakonda Rail-
way Station in the night, is not stopping at that station, up-passt'ngers 
from there to Guntur, Bezwada and other imporfantplaces in t.he Nortb, 
are kept waiting at that statioll till the next morning T 

(b) Is it a fact that a special mail peon is taking all the mails from. 
interior places like Kandukur and Kanigiri by the previous evening train 
from Singarayakonda to Bitragunta for exchanging them at the latter 
station' " 

(0) Is it a fact that when the C ~ a ra  Mail runs late, the uti.il 
peon is r l ~ from exchanging mails with that train, since he has to 
come back to Singarayakonda by the early morning passenger train with 
such mails as he has received, thereby delaying the delivery of mails by 
one day at Kandukur and Kanigiri , 

(d) Is it a fact that the mail motor bus from Singarayakonda, which 
reaches Kanigiri at about 10 . ~ is obliged to leave the same immediately 
afterwards at 12 noon' Is it a fact that a day's delay thereby oee1H'8 
to the business and other correspondence of the people at Kanigiri , 

(e) In "jew ~  all these difficulties, do Government propose to COJlsidElll' 
the advjsability of ~  both. the mail trams at SingarayakoDdaanci 
spare the public a lot of lDconvemence , 
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:Mr. P. O ...... : (a) Yes. 
(b), (0), (d) and (e). 1 have no information, b1,lt a copy of the 

Honourable Member '8 question will be forwarded to the ~ r 
General, Madras, who will, if neceSsary, take the a~ r up with tbe 
Agent, Madras and Southern Mahratta Railway. ' 

RIIP.Am8 TO HouSEs' IN pEsHAWAR APPROPRIATED FOB MlLrrABy OUlClDU. 

1002. ·PndU Thakur Du Bha.rgava: (1) Has the attention of Gov-
ernment been drawn to an article published in the CantOflmenl AdllocCJI. 
of Augu&!t 1929, under the heading •• Appropriation of Houlles ia Pesha-
war and .I!Oxtravagant Demands of repairs " , 

(2) Is it a fact that as a prelimi.nary to the appropriation of houses 
Nos. 9 and 21 in Peshawar Cantonment, the owners have been asked to 
execute repairs estimated to eost about Hs. 38,000 1 

(3) Is it a fact 'that even now these houaes are occupied by military 
ofiioers and are in a r ~ l  habitable condition , 

(4) Are Government a'ware that the amount which the owner is asked 
to spend on the repairs of the tv.-o hllU"l('S will. oi·dinal'ily he sufficient to 
entirely re-build the houses with ample accommodation for a military 
officer' 

(;j) Is it a fact that this extravagant demand for repairs has caUAed 
great discontent among the house-owners of Peshawar , 

(6) Do Government. propose t.o issue instructions that ordinary repai1'll 
should not exceed 6 per cent. of the rental in a year , 

Mr. G. B.. P. '1otteDham: (1) The Government have seen the 
article referred to. 

(2) to (5). The Government have no information but they haV'e 
called for a report Bnd J will supply the Honourable Member with 
answers to his question in due course. 

(6) Government see no neceaity at present to ~  any lOCh 
illStrnction. 

HOUIPI-T.u: IN CAJITOJnIDT8. 

1003. ·P&Ildlt t'lIakDr Du BJauopva: (1) Is it a f&at that under the 
~  .Act of 1924, house·tax on property ia charted .on its grGII 
rental wIne , 

(2) Is it a·faet that in .municipalities such a tax is chal'8'ed' on the 
H net rental" after deducting from the" groa rental" the amount spent 
on repairs' 

(3) Is it a fact 'that the principle laid down by Government is that in 
the matter of taxation, the cantonmt'nts should follow the system preva-
lent in adjoining mnnicipalities , 

(4) If the reply to part (2) be in the affirmative, do Government 
prOPOIIe to issueinfltructions that house-tax in eabtoJ1lDents be ehar,ed on: 
the net rental' ., 
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Xr. G. a. P. TotteDham: (1) Yes. 
(2) Only in some provinces. 
(3 ) Yea, as far as possible. 

, (4) The question .of p.roviding discretionary powers in the matt$" 
is under consideration . 

. ISSUE OJ!' NOTICES IN BABEILLY CANTONJlElfT BY THE ExECUTIVE OPI'ICEB. 

1004. ·Pandit Thakur Daa Bhargava : (1) Is it a fact that in Bareilly 
Cantonment " notices" requiring the sanction of the Board under the 
Act are generally issued by the Executive Officer with the sanction of 
the President under section 25 of the Cantonment Act, without any re· 
ference to the Board , 

(2) Is it a fact that section 25 is intended to be used only in case of 
~ emergency when an immediate action is necessary for public safety and 
convenience , 

(3) Will ~  be pleased to state why such a general use is 
being made of section 25 in that Cantonment , 

(4) Do Government propose to issue orders to atop this practice , 
Mr. G. B.. P. TotteDham: The Government of India uuderstand 

that 1he facts were as stilted by the Honourable Member, but thCl prac-
tice l ~ since been stopped. 

CONT1U.CT roB THE SUPPLY OF A.E1U.TED WATEBS AND ICE ON TP:I NORTH 
WESTERN RAILWAY. 

1001>. ·Pandit Thakur Daa Bhargava: (1) Is it a fact that the con-
tract for the sale of icc and lerated water on the branch of the North 
Western Uailway from Lahore to Delhi via ,Ambala, was given last year 
to a contractor ,vithout auction f 

(2) Is it a fact that, as a result of this arrangement, the travelling 
public have made several complaints about the inferior supply of mrated 
water in bottles of old pattern , 

(3) Will Government be pleased to state why such contracts are givea' 
without public auction with due notice beforehand , 

(4) Who is the present contractor, since when is he doing this coa-
"tract, and what are the terms of his conkaat , 

(5) Are Government aware that" ice meli " in railway compartments, 
are not generally in clean sanitary clothes' Do Government propose to 
impose a condition about this in future cont!acts , 

Mr. P. It. B.au: I 118vt' called for a report on the point from the 
Agent of the North Westen! Railway and will addre:j8 him later on the 
subject. 

OlmSBS 01' EXPULSION nOM CANTONMENTS UNDER THE OLD CANTONJlEft 
CoDE. 

1006. *PaDdit Thakur Daa Bbargava: (1) Will r ~  be 
pleased to state how many persons are still under orders of expulsion from. 

LIIICPB(LA.) I 
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the cantODmeilts of India under section 216 (1) of the old Cantonment 
Code' 

(2) Has the All-India Cantonments Associalion approaChed Gove1'll-
mentfor a general amnesty to-all those pel"BOD.S and for the ,ser&! can-
oellation of the orders of expulsion made under the old repealed code , 
If so, what action have Government taken· on this request , 

(3) Is it a fact ~  ODe Th. Am&r Singh Luman Singh of Mhow 
was expelled from Mhow Cantonment in 1922 and has not been permitted 
to return so far , 

(4) Will Government state the nature of the charge against this 
man f -

(5) If the charge against him be not of the nature under which 
upulsion can be ordered under the New Cantonments Act, do Government 
propose to consider the desirability of caneelling the order of expulsion ia 
the case of this man. , 

Mr. G. Jr.. p, Tottenbam: (1) and (2). The attt.'lltion of l.he 
Honourahle lIember is ilwited to the replies gh'ell to the Honourable 
Sir Ebrahim Haroon Jaffer's question No. 122 in the Council of State 
OD the 12th September, 192;, and to unstarred question No. 488 in this 
Bouse on the 21st September, 1928. A similar reply was given to the 
All-India Cantonments Association when they approacbed the Govern-
ment of India on the subject in lIay. 1928 ; but no further specific cases 
have ~  brought to their notice. 

(3) (5). The attf'ntion of the Honourable 1tiembE'r is invited to 
the answer given by bir Godfrey Fell to question No. 6ti on the 10th 
January, 1922. Government have no information to show thnt this man 
Wall again expelled from the Cantonmf'llt iu 1922, but 1 will make 
jnquiries. 

NOImTATED SEATS ON TJIB LABORE CANTONJIENT Bo.A.BJ). 

1007. $PaDdit Thakur Du Bharpva: (1) Has the attention of QQv-
ermnent been drawn to an article beaded •• Abuse of &ection 14 in Lahore 
Cantonment " in the July issue of the CantOfltneftt AduoclJts , 

(2) Will Government. state why a nominated seat was given to a 
Muhammadan, when the Muhammadan community of Lahore had already' 
lUore than their due share of representation on the Cantonment Board 
through election , 

; (3) Is it a fact that in filling nominated seats the claims of the Sikh 
community, an important minority community, were ignored T 

(4) Did the Sikhs represent their e1aims to the Officer Commandina 
the Station' If so, how was their reprcsentation disposed of T 

(5) Do Gc/vernment propose to reconsider their diEltribution of 
nominated seats with a view to provide a seat for the Sikh community f 

ltIr, G, Jr.. F. Tottenham: (]) Yes. 
(2) to (5). The infonnation asked for is being collected and will 

be BlPplied to d.e HOJwurabJe :\Ieruber in due course. 
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. BBvWON 0., TBB Ass.uI LABOUR RBOBUITDrG LAW. 

1008 .... E. O. IfIOlY: fa) Have Government under their eontem· 
platiou. a revision of the Assam Labour Recruiting Law , 

(b) Is it a fact that the opinion of tea interests has been obtained 
on a proposed. Bill in this behalf' If so, will Government be pleased 
to state the present position of the proposals, and their future intentions 
in the matter , 

(c) What are the lines which these legislative proposals generally 
follow' . 

The Honoura.ble Sir Bhupendra Nath Mitra: (a·) Yes. 
(b) The unswcr to the fIrst part is in the affirmative. As regards 

tbe lIecond part, the matter ill Kiill und(!l' the consideration of tIl!! Govern-
ment of Iudia, but they do not Ilhtieipate that they will be in a position 
to introduce a Bill on this subject until the Royal Commission on 
Labour has reported. 

(d The attention of the Honourable Member is invited to the 
r~ l  given by we in the Legislative Assembly on the 8th April, ] !J29, 
to pal·t (c) of starred question No. 1453 by Pandit Nilakanthll Das. 

Diwan Ohaman La1l: 1\1ay I ask whether any other interestli, 
harring the tea interestH were cOlllmlted in regard to the proposed 
amendment of the Assam IJabour Recruitillg Law! 

The Honourable Sir Bhupendra !lath Min: I have said, Sir, 
the matter is still receiving the cOllsideration of the Government of 
India, Ilnd in all probability the Dill on this subject will not be introduced 
until the 1\oyal Commission on LuboUl' has reported. I am pretty sure 
that, as my 1I00lOurable frielld is Ii :Member of that Commission, all in-
terests will receive due cOllsideratiou in connection with any recolO-
mendation that that Commission may make. 

Diwan Ohaman Lall: My question was a simple one. May I ask 
him whetllCr, in addition to elicitiug the opinions of the tea intcrests, 
he has taken allY steps to elicit the opinion from any other interest so 
far T 

The Honourable Sir Bhupendra Natb lttitra: The Local Govern-
ments also have been consulted, and before answering us they must 
have consulted other interests. 

SPEOIAL SUPPLY OF WAGONS FOR COAL TRAFFIC BY THE EABT INDIAN AND 
BENGAL NAGPUR RAILWAYS. 

1009. *ltIr. E. O. Neogy: (a) With reference to the Report of the 
Committee of Inquiry to investigate the question of special lIupply of. 
wagons for coal traffic by the East Indian Railway and the Bengal Nagpur 
Railway during January to March last, will Government be pleased to 
state whether any attempt was made by the Railway Board, subsequent 
t.o the suhmission of the Report by the Committee of. Inquiry, to :fix the. 
rClilponsibility among the various officers of the East Indian RailwBJ' in 
regard to the defects in working brought to light by the Committee of 
Inquiry' If so, will Government state what action, if any, was taken 
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on such an examination' Will rll ~  also a~  if thel are 
satisfied that there was no laCk of proper supervision on the part of the 
(!oul Manager of the East Indian Railway' 

(b) Is it a fact that the offieer DOW serving as Coal Manager W88 
granted several extensions of his term of offloe' Is it a fact that a 
further exteDSion of term in respeot of this oftlqer is under the con-
Ilideration of the Railway Board , 

The Honourable Sir George B.a.iDy: (a) Yes. The officer held 
solely responsible for the irregularities admitted the a ~. He resigned 
the service, and, there being no proof of any malajides, his resignation 
was accepted. 

From the report received from the Agent, East Indian Railway, 
Government see no reason to hold the Coal Manager responsible for lack 
of supervision. 

(b) The answer to both parts is in the ~ . 

1Ir. lL o. Beagy: Did this matter receive the ·consideration of the 
Central Railway Advisory Council , 

The BoJlO1l1'8bJe Sir George BaiDy: The Central Advisory Couneil t 
No, Sir, it bas not been brought before the Council. 

Mr. E. O. Keon: Is it intended to bring the matter before them t 
The Honourable 8ir George Bainy: I must apologise to my 

Honourable friend. The Report of the Committee was laid before the 
Central Advisory Council at its last meeting. But no particular question 
as regards the officers concerned was specifically put before them. 

Mr. K. O. BlOgy: Is it intended to invite the opinion of the 
Central Auvisol'y COlI neil on tilt:' Ilctiou that is proposed to be tal(el1 on 
this Report , 

The Honourable 8ir George aainy: Yes, Sir. The action that. has 
been takell and is about to be taken on the ~r  wall placed before 
the Council. 

Mr ... 8. bey: Do the Government propose to bring to the 
notice of the Central Advisory Council any action which they want to 
take against the officer concerned f 

The Honourable 8ir George :&aiDy: No, Sir. I think the questioll 
of disciplinary action as regards officers is a matter for Government 
itself, and I kllow no precedent for placing a matter of that kind before 
the Council. 

Mr ... 8. bey: Do not the Government think that the advice of 
the Central Advisory Council on that point may be of some use to the 
Railway Board' 

111'. K. Abmed: It is a matter of opinion. 
Mr. K. O. -1011: Does the Honourable Member realise that, apart 

from the fact of disciplinary action, there if! a question about the 
prevalence of abuse in a particular department of the Railway ! 

The Honourable Sir George :&aiDy: Certainly, Sir. It was to 
examine that question that the Committee was appointed and 8s I have 
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said'the Report of the Committee was pla.ced before the Central Advisory 
Council. 

Mr. K. O. Neogy: Is it intended to invite their opinion on this 
a ~  of the Report' 

The Honourable Sir George B.&iny: The only object with which 
we put questions before the Central Advisory Council is to elicit their 
opinion. 

RAILWAY SIDINGS FOB. THE CoAL TRADR. 

1010. *Mr. K. O. Neogy: (a) Are Government aware that there is 
4& ,considerable volume of grievance in the coal trade with regard to the 
allotment of siding space and the grant of siding projects for collieries 
by the East Indian Railway' . 

(b) Are Government aware that the C~al Manager, East Indian 
Railway, refused to make available on a railway aiding wagon-space for 
8 working colliery in the interest of another colliery which has suspended 
working for a couple of years , 

(c) Is it a fact that a suggestion wall made by the Trade in 1921 
for appointment of a permanent committee, including representatives of 
the coal trade, to deal with all siding questions f If so, do Government 
propose to revive their consideration of such a proposal , . 

The HoDOurable Sir George BaiI'ly: (a) Government are not 
aware of any grievances during recent years with regard to the allot-
ment of space on existing sidings or in connection with requests for the 
construction of new sidings. 

(b) Government have no information. 
(c) A suggestion to the effect WIU! made in 1921. At that time, mainly 

owing to lack of permanent way, there was difficulty in meeting the 
demands for lIiding accommodation, but the proposed Committee was 
not deemed necessary or advisable. It is not intended to revive the 
consideration of such a Committee. 

THE !:NDlAN SUGAR CoMMITl'EE. 

1011. *1Ir. B. D&I: (a) Will Government be pleased to state the 
constitution and personnel of the Indian Sugar Committee , 

(b) Is it a fact that no action was taken OD the Report of the Indiau 
f.\ugar Committee of 1921 , 

(c) What special points h,ve arisen since then for this new Committee 
or Inquiry f 

(d) .Were the various Provincial Governments consulted as regards 
provincial representation on this Indian Sugar C(lmmittee f 

(e) Will Government be pleased to I>tatl.' if the Government of 
Bihar and Orissa were consulted and if that Government recommended 
any non-official representatives to sit on this Indiau Sugar Committee' 

<f) Will Government be pleased to state if they, in every cue, 
aecepted the recommendations of the Minjsters of Agriculture of Pro.; 
vincial Governments ,. 
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(g) Will Government be pleased to state the cues where filch 
recommendations have not been accepted and will Government be· pleased 
to give reasons in each case , 

Itr Prank 1(0701: (a) The Honourable Member's attention is 
invited to the Press Communique issued by the Imperial Council of 
Agricultural Research on the 23rd September, 1929, a copy of which 
has been placed in the Library of the House. 

(b) No. The attention of the Honourable Member is invited to the 
answer given by Mr. Bhore in the Legislative Assembly to Chaudhry 
Mokhtar Singh's question No. 1178 on the 25th March, 1927. A copy of 
the statement referred to in that answer, which was subsequently sup-
plied to Mr. Mukhtar Singh, has been placed in the Library of the 
HOUBe. 

(c) The attention of the Honourable Member is invited to the 
Government of India's cirCular to Local Governments No. 398-A., dated 
the 8th March, 1929, a copy of which has been placed in the library of 
the Bouse. 

(d) and (6). No: but the Imperial Council of Agricultural 
Research, by whom the Committee has been appointed, includes 
representatives of Provincial Governments. 

(f) and (g). .As it is not the Go"ernment of India but the Imperial 
Council of Agricultural Research which has appointed the Sugar Com-
mittee, these questions do not arise· j but I am in a position to assure 
the Honourable Member that the ,iews of Ministers of Agriculture of 
Provincial Governments, who are ex-officio membel"fl of the governing 
body of the Council, have received every consideration. 

Mr. 0&,.. Pruacl Singh: Are Government aware that the Govern-
ment of Bihar and OrisSA, in the Ministry of Education, have recom-
mended the name of a particular non-official gentlemall to sit on this 
Committee T 

Sir Prank Royce: I believe that is so. 
8&rdar ltaJ1ar 8iDgh: Have the Government of India got anything 

to do with the Imperial Council of Agricultural Research T • • 
Sir PraDk !Joyce: . Yes, Sir. 
Mr. B. Du: May I inquire why Government went against. the 

recommendation of the 'Ministry of Agriculture in Bihar and Orissa, and 
instead of appointing an independent expert like Mr. Sarangdhar Das 
to t.he Indian Sugar Committee, appointed the Director of Agricul-
ture of Bihar and Orissa all an expert on t.he Indian SU\l"ar Committee, 
thus making it a packed European Committee , 

air Frank Royce: I have already pointed out that thill is a matter for 
the Imperial Council of A\l"ricultural ~ ar  which has gone into the 
question mOllt carefully, and which has power,. under its rules and 
regulations, to appoint any Committee it thinks fit. The Committee was 
not appointed by the Government of India but was appointed by the 
Indian Council of r l r~l Research after taking into cOJlsideration 
all the names submitted to them. 
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Mr. B. Du: Will the Honourable Member convey to the Imperial 
Council of Agricultural Research that this House will not tolerate any 
packed Committee of so-called depart:Q1ental experts , 

Mr. President: Order, order. 

RENEWAL 011' CoNTRACTS 011' ROYAL AIR FoRCE METEOROLOGISTS. 

1012. * •. B. 'Daa: (a) Will Government be pleased to state whether 
they have come to any decision reghrding renewal of contracts with the 
Royal Air }4'orce Meteorologists at present employed separately under 
the Army Department , 

( b) Will Government be pleased to state if it is not a fact that the 
Royal Air Force Meteorologists are doing almost similar work as the 
Meteorological Department is doing f 

(e) What are the reasons for this duplication of work of the 
Meteorological Department , . 

(d) Is it a fact that most of the work done by the Meteorological 
Department is utiliAed by the Royal Air Force ? 

~  Will Government be pleased to state if they intend to abolish 
the posts of the Royal Air ~  Meteorologists in the near future' 

:Mr. G. R. P. Tottenham: (a) No, Sir. The matter is still under 
consideration. 

(b) Both services perform meteorological functions, but the officers 
, of the Royal Air Force are employed on the investigation of phenomena 
and the collection of data in direct relation to aviation with which the 
of8ct'!rB of the Met.eorologieal D('partmerlt are not concerned. 

(c) There is no duplication of work. 
(d) Certainly, Sir. 
(e) No. 

INDIAN RREPRE8ENTATION ON THE CoUNCIL Ol!' TIlE LEAGUE Ol!' NATIONS. 

lOIS. *:Mr. B. Du: (a) Will Government be pleased to state if the 
Government of India or their delegates to the League of Nations have at 
any time demanded permanent representation on the Council of the 

~  of Nations' 
(b) Is it a fact that the Indian Delegation to the League of NatioDl 

it! lIlways taken as part of the British Delegation, and are Government 
aware that European Powers are often suspicious of the Indian DelegatioD8 t 

(c) Will Government be pleased to state if there were ever occasioDl 
when the Indian Delegation went contrary to the Brit.ish Delegat.ion , 

The Honourable Sir George Rainy: (a) No. 
(1,) The Government of India have no information, but they are not 

dispoHPd t.o believe that the allegations of the Honourable. Member have 
an:r RubRtance. 

( r.) The answer to this part of the question would involve the examina-
tion 'of every debate not only in the Assembly of the, TJeague but also ill 
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each of the six committees of the League; a task which Government do 
Dot propose to undertake on bElhalf of the Honourable Member, who has 
accesli to the proceedings of the A;ssembly. 

1Ir. B. Daa: Sir, may I point out to the Honourable ?Iember that 
I did not malte any allegation but ouly stated whl,t the impression of 
the European Powers is , 

The Honourable Sir Qeor&'8 Bainy: I do not think that there was 
any intention to implythllt the llowow'able Member bad made himself 
responsible for the allegation; but I am quite prepared to substitute 
the word " suggestion ~ . 

Diwan 0hamaD L&ll: Why is it that the Government of India have 
never demanded a permanent Heat on the Council t 

The Honourable Sir George RaiD)': I am afraid I must ask for 
notice of that question. . 

. BULBS PO& TIIB INsPBC'l'lON OJ' SUB AlfD BalNCII POST OFnCES. 

1014 •• Mr. S. O. Jlitra: (lI) Will Government be pleased to Jltate 
whether, under Rule 231 of Inspection Report, Questions, an IMpeeting 
Officer (Superintendent or postal Inspeetor-moffusil or town) is required, 
in course of inspection of a sub or branch post oftlce, to ask the sub or the 
braneh postmaster and each of his clerks a few questions on the rules 
ill the Post Oftlce Guide and the Post Office Manual and the Inspecting 
OtIieer, under the above rule, is required to be satisfied that the afore-
said oftlcials understand rules , 

(b) Does any rule of the Posta) Department authorise the sub or 
branch postmasters or clerb to ask similar questions to the postal Super-
intendent or Inspector-town or motrusil 1 

( c) If the reply to part (b) above is in the afBrmative, will Govern-
ment be pleased to cite the specific rule and supply a copy of the rule 
for information of the HoUle' . 

(d) Under rule 234 of ID9Pection, is an Inspecting Oftlcer, in course 
of hi"! inspection, required to certify tbe fitness or otberwiae of the sub 
or branch postmaster irre!'peetive of the fact of length of service of tbe 
aub or branch postmaster 01' clerks un(ter Mub or branch postmaster' If 
10, will Go,'cnlment be pleased to state whether the Inspecting Oftlcer 
(postal Superintendent or lnapeetor-of moft'uail or town) is alao superior 
in rank and qualification to the sub or branch postmasters or clerks wJu. 
.ork and conduct is 10 certified by the Inspecting Officer' 

ne ROD01ll'&b1e Sir BhupeDdra Hath Mitra : (a) Yes. 
(b-) and (c). ~ . 

(d) Tbe first part of the (Iuestion is in the aftlrmative. .As regarda 
tlhe second part, the deduction which the Honourable Member wants to 
draw does not necessarily follow from the first part. But as I have 
already stated" in replies to other questions, Government have no doubt 
that, generaUy speakillg, tht' duticK I)f 'I'own Inspector'!. have been, and 
are, of a more rellponsible l!barllCter than those of ofticials On the 
ordinary time-seale rates of pay. 
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RULES J'OB POSTAL mSPBCTlOJIB. 

1015. *Ilr. I. O. Mitra.: (a.) Will Government be pleased to state 
whether the Superintendents of Post Offices who have rendered more YetU's 
service in the Department are allowed to inspect the Offices of the Post-
master General or that· of the Director General of Posts and Telegraphs 
if it so happens that the Postmaster General or the Director General has 
put in leS!; service in the Department than the Superintendents of Post 
Office and Railway Mail Service? If not, why not , 

(b) Had the clerks who rendered more years service in the Depart-
~  any authority, before or after the year 1920, to certify the fitness and 
knowledge of the POHt Offiee Rules of the Inspector (moitusil and town) , 
If 80, will Government bc pleased to cite a specific instance in any postal 
Circle in which this system was followed' If not, is it not a fact that, 
by virtue of 8uperior position and qualifications, the In!;pecting Ot1icers 
ineluding the Postal Town Inspectors of the First ClaliS Head Offices, are 
vested with the power 7 

The Honourable lir Bhupendra Bath Mitra: (a) Superintendents 
of PORt Oftices do not inspect the offiees of the POHtmaster General or the 
Director General, because the duties allotted to them do not provide 
for this work. 

(b) The answer to the first two parts of the question is in the nega .. 
tive. In regard to the third part of the question, I would refer the 
Honourable Member to the reply given to part (d) of his question 
No. 1014. 

INSPECTION OF TOWN, BRANCR .&.ND SUB-POST Oll'PICES. 

1016. *Mr. S. O. Mitra : Will Government be pleased to state whether 
the Postal TO\\'n Inspectors of the First Class Head Offices have been 
imlpeeting t.he town, sub Rnd branch offices (both before and after 1920' 
and September, 1927), in charge of men with lenger service , 

The Honourable Sir Bhupendra Ha.th Mitra.: The am;wer is in the 
ilfHrmntive. . 

RULES FOR INSPECTIONS BY TOWN INSPECTORS OF POST OFFICES. 

1017. *Mr. S. O. Kin: (a) Will Government be 1,If.'Rsed to state 
whether under rule 306 of the Post Office Manual, Volume VIII (chapter 
4) (rule 348, chapter 4: of the old Manual, volume 2), postal Town In",pee-
tors of the First Class Head Offices are required to acquaint themselves 
with the character of all officials, l r ~ r or junior, sub and branch 
postmasters and I)ostmcn and menials in their jurisdiction of the Town 
Inspector' 

(b) Is it a fact that they (Town Impectors) are' so required to 
ftcquaint themselves with the character of clerks in order to control them 
effectively f 

(c) If the reply to parts (a) and (b) are in the'. affirmative, will 
Government be pleased to state (1) whether the postal Town Inspectors,. 
irrespective of their length of service, have been acting in accordance with 
the Government rule cited above from the time the rule was in force anc! 
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prior to 1st September, 1927, and (2) whether the postal Town lnapectol'l 
who 80 controlled clerks and the branch and sub postmasters on the 
nm8 seale of pay are in rank and status 8up6rior to clerks under the 
control of the postal Inspectol'l t 

The Honourable lir Bhupendra Xath Mitra: (a) and (b). I 
anderstand that Town Inspectors are not required to acquaint them-
selves with the character of all clerks in their jurisdiction, but only 
of such officials 8S are their subordinates. This will also be appa,rent 
if the rule quoted by the Honourable Member is read as a w.hole. 

(c) 'Does not arise. 

RULBB FOB INSPECTIONS BY ToWN mSl'BCTOlUJ OF PoST OPI'ICBB. 

1.018 .• 111'. I. O. 1Iit;ra: (a) Will Government be pleased to state, 
with reference toO role 307, cha.pter 4, Post Oftlce Manual, volume "VIII 
(corresponding to rule 349, chapter 4 of the old Post Office Manual, volume 

2) whether it is essential that a postal Town Inspector must p088et18 a prac-
tical knowledge of the post office work, as, well as a thorough knowledge 
of the rules in the Manuals and in the Guide , 

(b) Is it a faet that his knowledge is so required in order to instruct 
his subordinates in their duties and also to be able to take charge of a 
lOb or branch post office, if required, as laid down in the aforesaid rule t 

(c) If the reply to parts (a) and (b) are in the aftirmative, will 
Government be pleased to state whether the Town Inspectors who are 
80 required to instruct the clerks, old or young, are in status and position' 
regarded as superior to clerks irrespective of length of service of the latter , 

(d) Is it a fact that the postal Town Inspectors have been diaeharg-
IDg theae supervisory duties o'\"er. the clerks and the postmen and menials 
for a long time prior to 1st September, 1927, as' well as prior to 1920 t 

The Honou:rable 8ir BhupeDdra Bath 1Iitra: (G) Yes. 
(b) The rule lays down that " he should be qualified to instruct hie 

subordinates in their duties ", and also that he " should be qualified to 
take charge of and work a sub or branch office if required ". 

((') As the rule stands, the Town Inspector ill not required to inlltMlct 
e'lerks or other officials. But he should be qualified to instruct his Bubordi-
fKJies in their duties, and like any other official who has others serving 
under him in a Rubordinate capacity, he is expected t.o inRtruet his sub-
ordinates in the proper performance of their duties. An official <jelectcd 
for appointment as Town Intlpector, must however pG88ess certain special 
qualifications. 

(d) The duties of Town Inllpect{l1'8 arf' laid down in chapter 4 of the 
Post OBlce Manua] quoted by the Honourable Member. thongh thel'e is a 
qualification at the head of the chapter giving HeadK of Circles discretionary 
pOWf'nJ in reJrard to the duties of Town Inspecton of Calcutta. Madras, 
Bombay and Rangoon. I have no reaK()D to suppose ,that Town Inspectors 
haye not in the past discharged the dutie& aDotted to them in the Manual 
subject to any subsidiary orders issued by Heads of Circles in the cases 
.peeilied. 
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BULBS I'OB INSI'EOTIONS BY TOWN INlPIWTOBB 01' POST OJ'J'I0Jfl8 • 
• 

1019. "'1Ir .•. , a.llitra: (a) Is it a fact that under rule 311, chapter 
4 of the Post Office Manual, Volume VIn (rule 353 of chapter 4 of old 
volume 2), Town Inspectors are required to test the efficiency and honest)" 
of the sub and the branch polftmasters , 

(b) Is it a fact that they have been so testing the efficiency and 
honesty of the sub and branch postma.c;ters and the clerks, irrespective 
of the greater length of service of the latter and also irrespective of age 
limit of the clerks or sub or branch postmastel"lt from even 1920 and 
earlier f 

(r) Is it not a fact that an officer who is appointed to supervise and 
('.Ontrol the work of another is regarded by Government as8uperior in 
statUH and rank to the officials whose work and conduct is supervised, 
irrespective of age and service of the two classes of officials, i.e., supervisory 
and subordinate , . 

The Honourable lir Bhupenclra. Hath lIIib'a: (a) Yes. 

(b) Presumably so ; but it is not possible for me to give an exact 
reply without undertaking an investigation into the work done by tSVery 
Town Inspector during the past ten years. particularly as the" N. B." at 
the head of chapter 4 of the Post Office l\1anualli referred to clearly !:Itipu-
lates that the rules contained therein" may be modified in such way as the 
Head of the Circle may consider necessary. in the case of Town Inspectol'S 
of Calcutta, Madras, Bombay and Rangoon to. 

e c) All I am prepared to say is that, generally, the duties of the 
former are of a more responsible character than those of the latter. 

Mr. Jamuadu •. .ehta: Does the Honourable Member realise 
that he is loading the record of the Assembly by incorrect and misleading 
replies that have been given t.his morning f  -

The Honourable 8fr Bhupendra Hath Kin: I absolutely refute 
that. suggestion. 

1Ir. Jamudu •. llehta : Let him realise it all the same. 

RULES FOR MEIfOBIAL8 lI'ROJ( MEMBERS OF PRoVINCIAL SERVICES. 

1020. -Mr. B. Du: (n) Will Government be pleased to state if r~

tion 96.B, sub-section 12 of the Government of India Act, the Government 
of India issued comprehensive rules with the approval of the Secretary of 
StAte for India, for the guidancc of Provincial Governments in the Gazette 
of India of 21st and 28th June, 1924 (No. F. 472.II·1.23-Circular, Home 
Department) Rules of Memorials for a dismissed member of the provincial 
services' . 

(b) Will Government be pleased  to state, if when a memorial is not 
dealt under these rules by a Provincial Government, or when a memorial is 
withheld from transmission to the Governor General in Council or the Sec-
retary of State for India or to Ilis Majesty the ~ Emperor, what ~  
machinery Government have under . ~  .to e.xerClse a check over Provln· 
cial Governments to see that no inJustIce IS done to members of the 
pfovUlcial services , 
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!'he Bonoarable 8ir I ..... Onrar: (4) The rules a ~  in the 
Home Department notification No. F.472III-1-21, dated the 21st JUUf', 
1'924, were not issued under section 96B (2) of the GOvernment of lndia 
Act. . 

(b) As provided in Infftmction XIII of the Memorial rules, lists of 
memorials withheld by Local Govenlments are fo,r\vnrded quarterly to the 
Government of India. 

RULBS "' DISMISSAL OF A MmKBER 0.1' THE PRoVINCIAL CIVIL SDVIce. 

]021. ·Mr. B. Du: (a) Will Government be pleased to h-tat.e jf rule 
XIV of the Civil Servieeli (Governors' ProvDlces) Rules lays down the 
pl"O('.edure in C&'tes of dismissal, removal or reduction of a member of the 
l~ al Civil Service , 

(b) What. supervision or machinery of control do the Secretary of State 
and the Goyernment of India r ~ to see that specific Inquiry "nde,. 
definite charges was made by a PNvincial GoverumeDt , • 

«') Is it a fact that rule XIV requires that all e\'idences against. the 
accused officer and hi. own evidence contradicting the same should be 
recorded in hi. presence , 

(d) Do the Government of India scrutinise e\·try such case when &D 
appeal is laid before the Governor General in Council to see that a proper 
inquiry was made in the particular case as laid down in rule XIV , 

The Honourable Sir "&mel Orerar: (a) Yes. 
(b) and (d). The Government of India exercise no supervision over 

inquiries conducted by a Local GO\"('rnment under rule XIV of the Chil 
ServiCt'S (Governors' Provinces) Classification Rules, but they have no 
rca son to doubt that liueb ll r ~ are t'Ondueted in aceordan$)C with the 
requirements of tht rule. In the e"ent of an appeal lying to the GO\'e1'oor 
General io Council, and of sucb an appeal being lIubmitted, the qUf'.f,1ion 
whether the inquiry waR conduct.ed in accordance with rule XIV of the 
Cla~ a  Rules would be f.'xamined by the Govtrnor General in 
Council. 

(r) ~ . 

APPE..u.s t.'lfDER THE CIVIL SUVlCE8 (GoVERBORS' PRoVINCES) CLAsslnCA-
TION RuLES. 

1022. *Mr. B. Daa : (a) 1M it Il fact that rule 18 of the Civil Services 
(Governclrs' Pr()vincf'!I) Cla!lSification RuleM lays down that, when a publie 
&ervant drawing a sa!ary above Rs. 500, is dismill8Cd or ~  there 
is an ap'peal to the ao-:erno1' Genptal in Council and tbf'reaft.er to the 
Secretary of State , 

(b) How many such appeals have been l'eceived by the Governor 
General in Council' Will Go\'emment be pleased to state the number of 
appeals they received from aft.'ected person8 in different provinces and the 
decisions, favourable or contrary to the petitions, province by province , 

The lIoDoarable Iir Irmw. CJmv: (0) Rule XVIII of the Civil 
Services (Governors' Provinces) Cl8118ification Rule8, lays down inter aliG 



that. a m.ember oof a Provincial Servieeor an 01lleer holding a special post, 
who was appointed by the Secretary of State in Council before the cuw-
mencement of the Government of India Act, 1919, and who is in receipt 
of°a salary of not less than Re. 600 per men.eem, may appeal to the Gov-
(,rnor General in Council, and thereafter to the Secretary of State in 
COlUlCil. 

(b) Government do not think that any ul!Ieful purpose will be served 
by eollecting the information asked for in re8pCct of the class of officers 
referred to above. 

LETl'EB I'ROK THE SECRETARY OP STATE re APPEALS PBOK PROVINCIAL 
CIvIL SEBV ANTS. 

1023. "'1Ir. B. Du: (a) Is it a fact that the Secretary of State 
addressed a letter (letter No. S. & G. 1672!24) to the Provincial Govern-
n!ents drawing special attention that appeals from provincial civil servants 
should not be withheld , 

(b) Is it a fact that the following lines occur in that letter : 
" We have had a good deal of trouble with eaae of ........ a provincial civiloftieer 

•..•..•. who wal diemiueel for varioUI eaulel and has since got the ear of ~ r U  
people in PGrootnellt 4nd el.ewhere 4t Home. The poiBt that hal given us mOISt trouble 
11 that lome of thOle who have had to deal with the cue have not been able to satisfy 
their cODIICieneell that the inquiry that preceded the termination of ........ 's lervice 
really squared with the ordera of the Government of India in rellpect of the judicial 
10Tm and r "r ~l . 01 4 perlOnal M4ri.ng by the mqviry officer laid down in those 
orderll ............ '. ('.8.18 ill at prell8nt, at any rate quiescent, and "the reason I am 
now writing to you about is that the Rulea under 96·B·2 of Act which have recently 
been publilhed in India contain (in l~ 11) 4 r~ r  01 the ncltvre of a properly 
"l ~  court before an oftieer can be diamislcd." 

• *. .. .. .. .. • .. 
•• It, therefore, lIC!emB a matter of 1I0ms importance that the r l~ .hould be .tneely 

lollo1D6d. No doubt it will eODie to the notice of Local GoverDDlt>ntB in due course but 
m view of the difticulty that 4ny error in proe6Qvr" in di.BrMI.al ca.e. make. for 111 here 
(Ulld for you too Ilrobably), I have thought it worth while to draw your nttentioD to the 
matter· • " . 

. (C) Did the Government of India issue any special circulars to the 
Provincial 0 Governments on this letter , 

(d) Did the Government of India devise any special measures of check 
to 8t'e that proper inquiry in each case is made by a Provincial Government 
undel' the rule 14 referred to , 

The Honourable Sir James Crerar: (a) No. 
(b) The passage referred to was contained in a demi-official letter 

from the India Office addressed to the Secretary in the Home Department. 
(c) A copy of t.he India Office letter in question was forwarded to 

Local Governments, also under cover of a demi-official letter. 
(d) No ; but rule XIV has been revised to make the position clear, 

and was published in Home Department Notification No. F. 1/3/28, dated 
the 25th April, 1929. 

APPOINTMENT OP A PElUIANENT INDIAN DBLEGATE TO TIlE LEAGUlilOI' 
NATIONS 01' GENEVA. 

1024:. *111'. B. Du: (a) Is it a fact that at Geneva there are permanent 
OftiC8S of constituent nations to watch the interests of their particular 
countries at the League of Nations , 
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(b) Is it a fact that Hvew British DomiIriODS have their perm.aueD't 
oJBces at Geneva , 

(c) Have Government conaidered the advisability of sending a pel'JlUl,o 
Dent delegate to the Learne of Nations to watch the interests of India , 

'!'he Bcmourable Sir Oeorp Ba.iny: (a) The Govel'nment of India 
are aware that certain countries bave permanent representatives at Geneva, 
but with the exception of Canada, they have no information whether ,these 
countl'it's alS'o maintain permanent offices there. The purpose of main-
taining such representatives is understood t.o be to keep the country in-
formed of what is going on at Geneva and to be of use to delegates, rather 
than to watch the interests of the country concerned. 

(b) Of the British Dominion&, Canada and the Irish Free State are 
known to have permanent representatives at Geneva. Canada also main-
tains a sepal'ate office then' but it is not kno'fm whether the Irish Free 
State does so. 

(e) The expression " permanent delegate ., is not understood. Gov-
ernment have, in consultation with the India Office and the High Com-
missioner, examined the question of maintaining a representative at 
Geneva for the purpose of rendering service to Indian delegations, aud 
have reaehed the conclusion that, for the present, there would be 110 ad-
untage in doing so. 

REDUCTION OP PASSENGER TRAINs BETWEEN MOOBALSAlUJ AND MOKAJlEB. 

1026. -Mr. Biddheewar Pruacl Binha: «(J) Has the attention of Gov-
ernment been drawn to the action of thc East Indian Railway authorities 
in reducing the number of passenger trains running between Moghalsarai 
and Mokameh from 2 to 1 each way f 

(b) Are Government aware that Dinapore has been chosen to be • 
suitable place for trains to start and terminate t . 

(c) Has Dinapore any other importance except that it is the divisiollal 
headquarters of the East Indian Railway , 

(d) Will Gc)V'ernment state reasons for giving Dinapore preference 
over Patna, the seat of the Local Government , 

(e) Will Government state tlle action they have taken or propose to 
take to stop such action of the Railway , 

Mr. P. K. bu: The matter is -one which is within the competence 
of ~ Agent, but a report will be called for and the reBult P.I))DJDUni· 
t:atcil tn i ~ Honourable Member in due course. 

EXPENDITURE ON THE ECCLESIASTICAL ESTA.BLISHDNT. 

1026. -Mr. Biddheswar Prasad Binha: (a) Is it a fact that expendi-
ture 011 the Ecclesiastical establishment of the Government in the ycar 
1911-12 was 19.15 lakhs , 

(b) Is it a fact that the Incbcnpe Committee unanimously recom· 
mended a reduction of 2 lakhs a year in the eX(lense8 of the Department 7 

(c) Ia it also a fact that Sir Purshotamdu Thakurdas, a member of 
the said Committee, recommended a further reduction of 11.09 Jakbs , 



(cl) & it ·a fact that, in the year 1927-28, the expenditure of the said 
Department was 33.94 lakha , 

(6) If any of the facts or figures given in parts (a) to (d) be incor. 
rect,. will Government kindly eorreet them ,. 

(/) Will Government please state if the reeommendations of. the 
Inthcape Committee in respect of the Ecclesiastical Department were given 
e1fect to' If so, to what extent and if not, why not 7 

The Honourable Sir George Bailly: (a) I presume the Honourable 
Member ~ referring to the year 1913-14. The expenditure in that year 
was 19.15 lakbs. 

(b) The Committee recommended that the provision for ·1923-24 
should be limited to 31.8:3 lakhs, 2 lakhs less than the budget estima" for 
1922-23. 

(c) Yes. 
(d) In 1927-28 Ecclesiastiaal expenditure charged to Civil Estimates 

was Us. 32.29 lakhs, but this amount included an expenditure of Rs. 40,000 
on Ecclesiastical work..'1 in t.he United Provinces, which, prior to 1924-25, 
was debited to the Major Head" Civil Works ". 

(c) The Honourable Member is referred to the replies to parts (a) 
and (d) abo"\'e. , 

(/) Yes, 8ir. The EcclesialStical expenditure in 1927-28, exc\ush'e 
of the expenditure on Ecclesiastical works in t.he United Provinces wJ)ieh 
in 1923-24 was debited to " Ch'U Works ", was B.s. 31.89 lakhs as against 
a figure of Rs. 31.83 lakhs recommended by the Indian Retrenchment Com-
mittee. The Committee recommended a reduction of 21 in the number of 
Chaplains. The number actually reduced a.~ 28. 

PABTICULABS OF ECCLESIASTICAL ESTABLIBlDlENT AND OF GRANTS GIVEN TO 
CHURCHES. 

1027. -Mr. Siddheswar Pruad. 8iDha: (.a) Will Governmenl please 
ltate the number of Bishops, Chaplains, and other officers of the Ecclesiastical 
Department maintained by them separately for each year during the last 
three years , 

(b) Will Government please state the amount of grants given to 
different Christian churches during the last three years, stating {i) the 
names of the churches, (ii) the amount paid to each of them, and ~  the 
purpose of the grant f 

The Honourable Sir George BaiIl7: (a) The figures nre I.I.S follows: 
(i) Bishops, three throughout the period in question. 
(ii) Chaplains of the Church of England, 

139 in 1926, 
140 in 1927, 
140 in 1928, 

(iii) Chaplains of tbt" Chur-ch of Scotland, 
18 in 1926, 
17 in 1927, 
17 in 1928, 
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. (b) r ~ ll is bejng coUeeted ~  ,wiUbe. auppijed to the 
Honourable Member In due course. 

10'J8. -Ill'. liddhenrar Prasad 8tDha: (a) Are ofBcen of the Eccle-
siastical Department allowed to do mission work , 

(b) Is it a fact that servants of the Government of Iudia are not 
allowed to be members of the Hindu Babha' If so, will Government pleaae 
state reasons for it , , 

The Honourable Sir Jama Crerar: (4) Chaplains of the Indian 
EccI;siastical establishment do not engage in mission work. 

(b) The Goyernment of India have not issued any such orders. On 
the gent'ral question of the relations of public servants to political and 
communal organization, Government consider that it is in the interest of 
the public service' that the activities of Government servants should not 
upose them to the charge of partisaJHJhip, or be the cause of any reason-
able suspicion in the minds of any section of the community that their 
impartiality is impaired thereby. 

PuBLIC SERVICE EXA1UNATION FOR "DEPARTMENTAL CANDIDATES" • . 
'1029. -Mr. liddhMwar PruacI 8iDha: (4) Is it a fact that the next 

Public Service Commission examination for departmental candidates is 
going to be held in No,'ember next' If so, will Government please define 
the term " departmental candidates" , 

(b) Is there any likelihood of a competitive examination being held 
simultaneously with the aforesaid examination in order to enab1e outsiden 
to qualify themaeh-es for the minUiterial servieea in the Government of 
J ndia Secretariat , 

The BoJJ.01ll'&ble lir " ..... 0NrII': (.) The IUlIwer is in the 
affirmative. The term "departmental candidatee" applies to qualified 
persons who an already employed in the Government of India Secretariat 
and attached offices, recruitment for which is made through the agency 
Clf the Public Sen;ce Commission. 

(b) No. 

ADJIl8810N OF CEBTAlN ANGLO-INDIANS TO THE PUBLIO SBJl.VICB CoJuaaaIoar 
EXAXINATIO:N , 

1030. -Mr. liddheewU' Pruacl 8lDha: (II) Is it a fact that employees 
of the late Army Canteen Board and some other Anglo-Indians who are 
'WGrking temporarily and have not passed the examination of ~ ~  
Ben;ce Commission have been allowed to appear at the next exammatlon , 

I b) Is it a fact that other temporary unpassed banda who have been 
working in the a ~ war as ~  ~ l l ~ hav-: ~ been allowed to ait ~  
the aforesaid eXSDUnatJons In spIte of theIr appbcatlons' If so, what 11 
the reason for allowing Anglo-Indians and not others f 

(c) Do Government propose to reconsider their oases , 



!III' .. UOIU.'IIItII .. ' .... ONIv: (G) Employees of tile late MDr:y 
Canteen Board and a few employees of certain other offices have been ad-
mitted beeaU8e they were given a guarantee in the past that they would 
be aalowed to appeal' at the next qualifying examination. This exceptiml. 
i& not confined to Anglo-Indiane nor to any other community .• 

(b) Where no guarantee has been given in the past, applications from 
temporary unpall8ed clerks have been refused. 

(c) No. 

CANDIDATES PASSED BY THE PuBIJC SERVICE Co:annS8ION. 

1031. -Mr. Biddhelwar Pruad. BiJIha.: (a) Is it a fact tllat Mr. Abdul 
Ghani, a second division clerk in the Army. Headquarters, was recently 
df'!clared tit for employmf.'nt in the first division of the Secretariat by the 
Pu bUc Service Commission , 

(b) Is it a faet that Mr. Shamoon Ahmad was also declared passed for 
the first division of the Secretariat , 

(c) Is it a fact that both of them appeared at the last competitive 
examination of the Public Service Commission held in 1926 , 

(d) How many marks did they obtain' Were there any other candi. 
dates who had obtained more marks but were not declared successful' If 
10, will Government state their number, names, and marks f 

(t) If none had obtained more marks than the aforesaid two gentlemcm 
will Government be pleased to lay on the table of the House the marks of 
all the candidates who appeared at the last examination of the Public Ser-
",ice Commillrion , 

(I) If the aforesaid two gentlemen were given preference over others,. 
will Government state the reasons for it , . 

(g) Is it a fact that others, though obtaining higher marks were not 
ri'ftn preferenee in appointment simply beeaUl!le they belonged to a parti-
cular eomm1Ulitr , 

!'lie IIoaoaJUle iii' "' ..... Onnr: (a) to (e). Yea. 
(d) to (g). I would refer the Honourable Member to the Home Depart-

ment Notifiearion No. . ~ dated t.be 22M March, 1927. The 
name of Mr. M. A.. GUlli was later added to the list of Mualim calldidates 
qualiW fw em.ployaent ill the Upper Division as he wu next in order .ol 
merit. 

CoKIIt1NAL DISOBIIIINATION IN THE POSTAL Slmncl: IN BDIA&.urD 0aus.A. 
1_. ·a. 8tcIdJl1IWII' Pluacl 1bdI&: Is it a fact that a circular 

letter bas been illlUed to the effect that a certain percentage ofaeniOfll in 
the post otBces of Bihar and Oriss8.sbould be reserved for members of a parti-
cular community' If so, will Government be pleased to state the reasons 
for thi" commlllMl disewiatination i-., tlieaervicea , 

BIr. P. G. Jtogera: The reply to· the first part of ~ questien is in 
Ihe Ilollative, and the second part therefore does not arIse. 

J,19CPB(LA) (l 
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·GJWft OJ' NoN-ElrrIn.BD PASSAGIl8 'fOllro1M8 mm ...... y RIMlVL&1'tOlfI. 

1033. -Mr. liddhenrar Pruad 1iDha: (4) II it • fact that UDder 
.Army Regulatioua, India, Volume X, European. clera of the .A.:nsq Head-
quarters are ,ranted non-entitled or indw,enee pusages to the United 
Kin,dom and back to India , 

(b) Is it • fact that there ia nothing in the rules to prevent the COD08I-
.ion from being granted to Indians T 

(c) If the reply to part (b) be in the aftirmative, will Government 
please state whether passages UDder the rules have ever been granted to 
Indians' If not, why not , 

Mr. G. B. P. Tottenbam: (a) Yes, provided that spare accommoda-
tion is available on transpoI'ts during the trooping season. 

(b) Yes. 
(c) No applications for such passages have been receind from Indians. 

In actual practiee the concession is now a dead letter because spare accom-
modation is now practically never available on transports. 

TuNsna TO DBLHI OP THE OntCBB OP TKB DEPUTY CONTBOLLBB OF PRINT-
I:NG .urn STATIONERY .urn TBB IXP.RIAL LIBRARY. 

1034:. -Mr. IiddhllW&r Pruad. 8inha: (a) Is it a fact that the oftieel 
of the Deputy Controller of Printing and Stationery and the Imperial 
Library were located at Caleutta when the Headquarters of the Govern-
ment of India offices were in Calcutta , 

(b) III it a fact that most of the other Central Oftices have since heeD 
transferred from Calcutta to New Delhi , 

(c) When do Government propoee to consider the qUeltion of tr&DI-
ferring these two ofBces also to New Delhi , 

The BoD01ll'ahle Sir BhupeDdra lfath 1Ii1i:ra: (4) The Answer is in 
the atBrmative. As regards the office of the Deputy Controller of Printing 
and Stationery, I may explain that, though there was, at the timE' Wll(!n 
Calcutta was the headquarters of the Government of India, an oftioer called 
the Deputy Controller of Printing and Stationery, he had no separate 
office but worked in the offtee of the Controller of Printing and Stat,ionery, 
which has since 1924 been transferred from Calcutta to Delhi. There is 
nOW 'no longer a Deputy Controller of Printing and Stationery, but there 
is a Deputy Controller of Stationery in charge of the Central Stationery 
Office at Calcutta. 

(b) A certain number of offices of the Government of India have bern 
1'eJDoved hom Calcutta to Delhi. . 

(c) Government have con8idered the qU88tion of removing the Central 
Stationery Oftiee and the Imperial Library to Delhi and have decided not 
to do 80. 

• ScALB OP PAY 0 .. ARMY HBADQUABTJrR8 CLBBKS. 

103&. -Mr. IlddhllW8l" Pruad liDJIa : Ie it a fact that the Govern 
ment of India have under th.,ir consideration the question of reviling the 



..te ·.of pal' of the Army headquarters clerks' If 10, when is adecilioJr' 
lillely to be arrived at , 

.1Ir. G .•. P. 'l'ottaha,m : Yea; but it ia not possible to 8&1' when a 
decision will be arrived at. . 

• 
LATE HOURS OJ' WOB1t IN TIlE INDUN STOBB8 DBPUTIONT AND FnUNO. 

DUABTJlBNT. 

1038. -Mr. Siddhelwar Prasad 8Inha : Is it a faet that on account of an inSufficient number of hands, the ministerial stat! is compelled to work 
beyond office hours in the Indian Stores .nd the Firumce Departments' If 
80, wby is not the staff increased nor an extra allowance paid to the clerka 
'Working beyond office hours , 

The HODourable Sir George Schuster : As regards the Indian Stores 
Department, I have ascertained that it is not a fact that the ministerial 
staff is required to work extra hours on account of their strength being 
iaadequate. As regards the Finance Department, the Honourable Meruher 
is correCt in hill. surmise that work in the Finance Department is very 
hea,'Y indeed; and there are times in the year, notably during the budget 
it'sson and the seswions of the Legislature, when to many of the officials 
of the Department, including the Finance Member himself, it is a physical 
impossibility for the necellsary work to be accomplished between the "fticial 
hours of 10-30 A.M. to 4-30 P.M.. In the last year or so, the Standing 
Finance Committee and the Legislative Assembly have approved certain 
increasE's of staff which the Finance Department, in putting forward the 
proposait;, considered to be fully justified, and on certain occasions, as I 
explai1'led in my answer to starred question No. 945 yesterday, bonuses or 
other a ~ are made to memben; of the ministerial establishment for 
overtime work. But in general I can say, and it is with pleasure and pride 
in the Department that I can say it, the situation is met by a devotion to 
duty on the part. of the staff which has more than once met with recognition 
from members of this Al'ISembly. The hard work is not only done, but is 
done willingly and uncomplainingly, and while the point of view which the 
Honourable Member has put forward must always receive attention, I am. 
afraid it is not practicabie to secure that office hours shall always be rigidly 
observed, or, to prescribe precise and strict conditions as regards overtime 
'Work in the circumstances with which we have to deal. 

QuALII'IOATION8 01' OEBTAlN eu.1t8 BXAIlINBD BY THB STAR S2L2CTIOK 
BOABDIN1922. 

l08T •• 111'. liddhelwarPruad. liDha: (G) Is it a fact that some of 
the men who qualified themselves as clerks, attaehed offices, in the exami-
nation held by the late. Statt Selection Board. in ~~. have ~ been 
declared qualified for higher r~  (e.g., ~  dlVlSlOD r ~a  lat 
division attached offices, etc.). WIthout puung any further examinatIOn , 

(b) If the reply to part (a) be in· the aftlrmative, will Government 
pleaat state the names of such clerks together 'With their educational quali-
fications and the reasons for their being 80 treated , 

'!'he Honourable 8ir .James Orerar: (G) Yes; in three cues. 
(b) I aJJl not prepared to ~ Cl ~  the a ~. The candidates in ques-

tion appeared in the 1922 exammatIon as outsiders and had entered their 
L19CPB(LA) ell 
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..... anly fOll ...... tiOQ .. *'. ia aD .. ~.... All, bowcwwi· 
they had the educational qualifications required for higher eategerie'B, ftlld 
bad obtained the requisite number of marks,. tbey were deelUld quaijfied 
fer 60ae .. l r .~ 

l!.BA.\1Y R.w.WAY Ta.t..nIc J'ROII BUlLA. ~ TIUI: I&.rB ~ 0cTQ ... 

1038. *Mr. liddhenrar Pruad ..... : (0) Is it a fact that the AIM-
ant Operating Officer, North We&1ern Railway, Simla, has informed the 
G'overnment of India. that it will not be possibM for the Railway Adminia,. 
12'ation to eope with the heavy rush on the 15th of October aQd on tll'. 
fOllowing daY8 on account of almost all the offices of the Government 'of 
India moving on or about the 15th October' 

(b) If the reply to part (a) be in the affirmative, do Government 
propoee to illue instructionl to the various ofJiCles so that lome of the. 
m.y b an earlier date to avoid rush on one particular date , 

The BoaouraWe 8tr IUD. Orerar: (a) The railway authoritiea 
have informed Departments of the Government of India that an extra 
strain will be placed on the Kalka Simla section of the Jine from the 7th 
~ 19th October this year, aDd have asked the Departments to llSSilt the 
Hallway by forwuding their advance records and office equipment at liD 
earlier date if it is possible to do so. 

(b) No. The present orders admit of some latitude in the matter of 
dates. 

POITJ'OlUJIBNT OJ' TBJ: PuBLlo SDVICE CoIDUSBION DUABnmNT.u. ~ "

TlON. 

1039. ·1Ir. Ii4dhuwar Prasad 8iDha: (a) Is it a fact that the puhlic 
Service Commission proposed to hola in November, 1929, an examination 
emUlDed to departmental candidates for promotion to 1st and 2nd 
divisi:ons T 

(b) Ia it also a feet that, owing to retrenchment. in Army Head· 
q.nart.ers olBces, several permanent 1st and 9nd division clerks have beoom. 
_rplus aDd are 8hown AI IRlpernumerary t 

(c) Is it a fact that these mpernwnerary men are not actually re-
quired in the grades in 1!hich they are shown as lupernumerary but are 
bpt only tillmch time a8 they can be ablorbed in their own or otbw 
omeN' 

(4) Is it a fact that 1. ·ciiviaoa IUp8nlDBlMM'Jl' ..... wa. dMrbecl 
.... .bere are to, be replaced by 2nd di,.ilioa IDea aM 2nd di.ftlioD .. ~ 
_eruy meR .. 3M divisiDD men, aDd that 80 1 ... .., thie is aot •• 
"v_atue Min« pat: te extra expeJlHo , 

(e) 18 it a fact that 10 far there have not been sufllcient vaeanei. 
in wkieb thel., men G'CJtIIdI beablOrbed , 

(f) In view of the above" do Government propoee to postpone til. 
Public Service CommilBion examination refened to in part (a) in OrMs 
that the npermmerary men in the .Army Headquarters ofBeea ·taitrht be 
a & r~  as euly ILl pOlsible and the Government relieved of the extra 
expenditure on their aceount 7 If Dot, why not , 



Quw, ....... _. 

'!'lIe "wnItI8·11r .......... : (eI) 10 (e). V •. 
. (n No. No examiaation has been held .nee 1926, -a..t, poetpooemen'C 

.... 0Uld be UDfair to the men concerned in other Departments. 

P08TPOlfDDT 1)J' 'l'IIB J'OBTHCOKDrG PtnILlo BBRVIOZ CoIou88JOJr 
Ex.umiATION • 

1040. ~. Biddheswar Prasad 8inha: (a) Is ita fact that the Govern-
ment of India ofBces will open in full tn New Delhi not earlier than the 
-Jut week of October , 

(b) Is it a fact that the move involves a considerable dislocation of 
~r  and there is usually accumulation of work after the move , 

(c) If ~ replies to parts (a) and (b) be in the affirmative, do Govel'll-
ment propose, in the interests of office work, that the forthcoming exami-
Dation of the Public Service Commission for the Government of India 
oiBces should be postponed to a later date so that the candidates may have 
aufficient time after settling in New Delhi to prepare themselves for the 
examination without interference with their 'office dutieR , 

The BODoarable Sir .Tames Orera.r: (a) The date fixed for the open-
ing of the Government of India offices at Delhi is the 21st October, 1929. 

(b) Some temporary dis!ocatiou. and accumulation of work at the 
time of the move is I am afraid unavoidable. 

(c) Government see no reason to think that the work of the Govern-
ment of India offices will suffer_ In the interests of some of the candi-
dates themselveli; postponement of the examination is impossible. 

POSTPONEllENT OF THE FORTHCOMING PuBLIC SERVICE CoMMISSION 
EXAMINATION. 

IOU. *JrIr. 8iidhelwa.r Prasad BiDha: (a) What is the number of ean. 
didates likely to appear at the forthcoming Public Sen ice CommisaiOD 
examination for ministerial establishments of the Gonrnment of India' 

(b) Is it a fact that there is already a large number of supernumerary 
men in Army Headquarters offices ,vho have to be provided in permanent 
.aeanciea' 

(e) If the reply to part (b) is in the affirmative, do Government 
propose to consider the desirability of postponing the proposed examination 
till all or most of the supernumerary men in the Army Headquarters have 
been ablorbed' 

. The BODOQl'&ble Sir .Tama Onrar: (a) It is expected that about 
-500 departmental candidates will appear at the forthcoming Ministeriel 
Selection Branch qualifying examination of the Public Service Commis-
wkM. 

(b) Yes, they will be treated as supernumeraries until absorbed in 
vllcancies. 

(c) No, for the reason ~a  given by 1M ill reply to question No. 1040. 
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NUKBERS .~ C U  ETC., IN A'l'TA.OBBD;.OnIoJIIj. 

;1042 .... 8iddheawar Praiad Sinha: (a) Will Government pleut 
lay on the table a stutement showing the total number of officers, clerks, 
assistants, stenographers, and Superintendents (including Chief Superin-
tendents) in each of the attached offices of the Government of India , 

(b) Will Hovernment please state the number of men in each of the 
attached offices employed (i) in Cash Branch (ii) in General Section T 

The Honourable Sir James Orer&r: (a) I.regret that the informa-
tion is not readily available and could not be collected without an undue 
amount of labour. 

(b) I understand there are one or more Cashiers in each attached 
office, according to the amount of work involved. There are General Sec-
tions in some, but not in all such offices, as the nature of the work yaries. 
If the Honourable Member wishes to obtain information showing the com-
parative staffing of these branches, I am afraid the information for whitlh 
he aaks will not help him, since a mere statement of persons employed \vill 
be of no value for this purpose without a statement of the work to be done. 
If he will be good enough to state the object of his question, I will be glad 
to consider whether the collection of the information will .88sist .him. 

APPoINTMENT OF Sums IN THE OFFICE OF THE DIRECTOR GENERAL 01' 
hOHA!:OLOGY • 

1043. «-Sardar Kartar Singh: (a) With reference to the reply given 
to my question on the 5th September, 1929, will Government please state 
t11e al ~a  of the best Sikh applicants for appointment. in the 01ftce 
of the Director General of Archeology f 

(b) How many of them were graduates , 

(c) What are the educational qualifications of men actually appoint-
ed in that office during the past three years'· 

(d) In what respect were the qualifications of Sikh applicants con· 
lidered unsuitable , 

(e) Will Government please state the reasons for their' deci.ion to 
appoint a Muslim in the Muslim vacancy in July last' 

(f) Is this principle followed in all offices under Government or wu 
it l'lpecifically framed for filling this particular vacancy , 

(g) Will Government please quote an instance in which a Sikh W&l 
appointed in a Sikh vacancy , 

(1) In what sort of vacancy do Government propose to appoint a 
Sikh and when is it likely to occur , 

(i) What steps do Government propose to take to invite applicationa 
from suitable Sikhs for this office , 

Sir Frank Noyce: (a) The best of the Sikh applicI&nts wele 
graduates, but none of them had any office experience. 

(b) Two. 

(c) A statement showing· the qualifications of the men appointed 
during the past three years is laid on the table. 
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(cl) BecaWle they had had no office experience. ... 
(e) Not to let their representation in the Department fall lower, and 

88 a suitable Muhammadan candidate was available, he was appointdd. 
(f) It is not contrary to the principle of keeping adequacy of repre-

sentation of communities in mind when filling fresh vacancies. 
(g) 'That would need issuing a 'circtilar to collect information on the 

Bubject. 
(h) & (i). The representation of Sikhs in the Department of Eduaa-

~  Health and Lands is 5.62 per cent., and cannot be said to be inade-
quate in any way, though in the office of the Archaeological Department 
there is no Sikh. 

Btatemefit .1Iovrin9 the qualifications of thll men appointed in tllll offl,oe of the Direotor 
G8'Mf'al of .A.rohaeo'09Y in India during thll PGBt three years. 

(1) Sballtri, M.A., M.O.L., Trained Librarian. 
(2) Matriculate. Palllled the eumination held by the Public Service Commitlsion. 

Know. sborthand and typewriting. Had ono year's office experience: 
(8) Matriculate. Pused the examination held by the Public Service Commission. 

Knows shorthand, typewriting and accountll. Had sis years' office 
experience. 

(4) Matriculate. Knows shorthand, typewriting and aecount.. Had five years' 
office experience. 

(5) Transferred from another Government office where he h4d three years' perma-
nent service. 

(6) Read up to the Intermediate. PlUUled the Berlin Standard Examination, 
which is believed to be equivalent to thc B.A. Degree of an Indian 
University .. Knows shorthand, typewriting and German. Bad fOllr years' 
office experlenl'e. 

(1) Wus uppointed in a three months' temporary vacanry in view of his previoul 
('xperienl'e of work in ~ office of the Director General of Archaeology. 

PROPORTION OF MUHAMMADANS APPOINTED IN THE OFFICE OF THE DIRECTOB 
GENERAL OF ABOIIJJl:OLOGY. 

1044:. *8ardar !tartar Singh: (a) Is it a fact that the assistant in 
charge of establishment cases in the office of the Director General of 
Archaeology is Ii Muhammadan , 

(b) When was he appointed' 
(c) Since then how many vacancies have oecurred in that office and 

how many of them have been filled by Muhammadans' 
(d) What was the proportion of Muhammadftns in this o18ce prior 

to his appointment. and what is it now , 
Sir Prank Koyce: (a) No. 
(b), (0) and (d). Do not arise. 

SHORT NOTICE QUESTIONS AND ANSWERS. 
SHORTAGE OF QUARTERS IN NEW DELm. 

!tumar Ganganand Sinha : Sir, I beg t.o ask the short notice 
question of ~  I have given notice (a) Is it a fact that the move dates 



',.". tl'.JVJl ..,. ..... [26Ta BIII'T. 1929. 

of the Government of lDdia. aave been bed eulier tIliIr nar tMa lut 
'year , 

. (b) II it a faGt that more ot1loes are movinr ~ New Delhi tbi8.,ear 
tlla.n last year' 

( c ) Is it a fact that, owing to this cause, there is 8 great dearth of 
quarters for allotment to assistants and clerks and officers in Departments 
'Which haTe been moving down to New Delhi all along' 

(d) How is it proposed to provide quarters for clerks and,others for 
whom. it may be decided at the last moment that no quarters can be allotted , 

(e) Do Government propose to consider the desirability of giving at 
least three months' notice to clerks and assjstants who cannot be given any 
Government quarters, so that they may be able to make their own arrange-
ments T 

(I) Is it a fact that allotments for the coming Delhi -season have not 
yet been received in SImla in aU the Departments though less 1han a month 
remains for the move T 

'(g) Is it a fact that, last year, the allotments were received very late 
and thereby great hardship WBS caused to clerks and others who were not 
provided with quarters T 

(1&) Do Government propose to consider the advisability of allotting 
quarters in full to those offices which must move down to Delhi of nect'sHity, 
giving to the other offices the remainder, if any! 

The Honourable Sir Bhupendra Bath Mitra: (a) It it! a fact that 
~  fixed for the move from Simla to New Delhi will be earlier this ~ar 
than it was last year. 

(b) Yes. 
(c) There is a great dearth of quarters for allotment to staft' of all 

grades, and the shortage is of courSe increased when 8 larger number of 
btaff move to New Delhi. 

(d) Staff to whom quarters cannot be allotted make private arrange-
ment.s. The question of building additional quarters is engaging the a.tten-
tion of Government. 

(e) and (h). Government intend to recast the house accommodation 
rules and will do all that is possibJe to ensure that allotments are made iu 
the manner which will caUBe the least general inconvenience, with due 
rep:ard to the requirement.s of the offices whose staff have to be provided 
for. 

(/) I understand that most of the allotments have been made. I have 
caused instructions to be issued to the Estate Offieer to expedite the issue 
of any allotments still to be made. 

(g) I understand that the allotment orders were issued about the 20th 
September last year. As I have stated, special attention will be paid in 
recasting the rules to making such provision as is possible to prevent the 
recurrence of inconvenience of this kind. 
REPORTERS APPOINTED PROM: ENGLAND FOB THmRoYAI, COM:MISJIION ON 

LABOUR. 

*111'. JamD&da.& •. IIeh. : Sir, with your penniSlioe 1 beg to uk 
the short notice question of which I gave notiee: (a) With reference 



.. tJae ftpl.7 to starred question No. 543 in the LepsJatlV8 .u.embb' ou 
the 1st March, 1924, will Government be pleased to ltate whetla.er it iI • 
fact that the Royal Com.miasion on Labour proposes to bring two reporten 
all the way from England at a cost of nearly Re. 2,000 each per men&em , 

(b) Will Government be pleased to state why, in spite of the repra. 
.sentations made to the India Office, as promised in the reply to part (7) 
of the question referred to in part (a), English reporten are engaged to 
report the proceedings of the Commission , 

(c) Do Government propose to protest against the employment ot 
reporters from England at such a heavy cost to the Indian taxpayer and 
to utilille the service of Indian reporters Y 

'!'he Honourable Sir Bb.upendra H&th Mitra: (a) Yes. The cost will 
bc about Rs. 1,900 per mensem for each Reporter 'while in India. 

,( b) As the practice in the selection of reporting staff for Royal Com-
missions is to consult the Chairman's views and to follow them wherenr 
practicable, the Secretary of State was unable to give any undertaking 
whieh would limit. the choice of the reporting staff. Sanction to the enter-
tainment of the English reporters in the present instance was given by 
the Secretary of State at the request of the Chairman of the Royal Com-
mission on Labour. 

'r) The Government of India have already made a representation to 
the Secretary of State in this connection, and the latter has agreed tore-
considE'r th .. question in time before the 1930-31 tour of the Commission, it 
being too late now to reconsider the terms sanctioned for the English 
reporters for the 1929-30 tour. 

Mr. Gay&. Prasad Singh: Do Government realise that this Legislature 
12 NODI". ill put 1D a somewhat awkward position if this 

matter hIlS to be voted upon Y 
The Honourable Sir Bhupendra Nath Mitra: I believe the expendi-

ture is non-vot.able. 
Mr. Jamnadas M. Mehta: Does not that imply some reflection upon 

tht· Indian reporters wholic cfficienc;v is so well-known to every Member 
of this House 7 

'!'he Honour&ble Sir Bhupendra Nath Mitra: That is a question of 
opinion, but I do not think that any such reflect.ion iii intended. 

Mr. Gaya Prasad Singh: Are Government aware that Sir Malcolm 
Hailey, in reply to the question referred to by my Honourable friend Mr. 
Jamnada!l Mehta, said, " We belieye that the work can be satisfactorily 
done in India without importing reporters from England" 7 }t'urther 
om, he said, " We have always held ourselves that adeqnate reporting can 
be obtained in India ". 

The Bonour&ble Sir Bhupendra Hath "l¥litra : I have no reason to dis-
believe that. I have already explained the reasons which led to the 
engagement of these particular reporters. 

IIr. Gaya Praead Singh : What are the special qualifications of those 
reporters which are not to be found in the reporters in this eountry f 

i'lIle Honourable iii' Bhupelldra Bath 1Ittr&.: I have ne\'er 8U.ested 
U-t "Y'sptlcial qualifteatious are possessed by· theae peOlple. 
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111'. lamnadu III. Mehta :. They are being engaged because they are 
Europeans, that is the only reason. . 

J)iwan OhamaJl.Lall : Is it the intention of the Govcrmrient of India 
to make a strong protest to the Secretary of State against thc action taken 
by him in this matter" 

The Honourable Sir Bhupendra Nath Mitra; I have already stated 
that we have made representations to the Secretary of State on tho 
lubject. .. 

1Ir. Gaya Prasad Singh: Is it not a fact that reporters from England 
were brought out on the occasion whcn the Simon Commission came out, 

The ~ U"a l  Sir Bhupendra Hath Jllitta.: I have no knowledge of 
that fact, Sir. 

Mr. Gaya Pruad SiDrh : The Honourable the Home Member may be 
able to enlighten us. He is here. 

UNSTARRED QUESTIONS AND ANSWERS. 

INCONVENIENT TIMINGS OF CERTAIN TRAINS. 

221. Pandit Thakur Du BUrgan: (a) Is it a fact that 
previously there used to be three trains from Delhi and the Rewari 
Fazilka section of the Bombay, Baroda and Central India Railway and 
that sinC!c the revision of the time table last year, the connection between 
the Delhi Express leaving Delhi at 8-25, and the passenger train No. 24 
between Rewari and Bhatinda has been discontinued, resulting in great 
inconvenience to the passengers destined for stations between Rewari and 
Bhatinda T 

(.b) If the reply to part (a) is in the aflinnative, will Government 
kindly state why this connection was discontinued T 

(c) Do Government propose to restore the connection in the near 
future' 

Mr. P. R. Rau : I am afraid it is not possihle for Government to take 
part in the preparation of time tables, but I will send a copy of the 
Honourable Member's question and of my answer to the Agent of the 
Bombay, Baroda and Central India Railway for such action as he may 
consider necessal'Y'. 

BOOKING OFFICES AT DELHI JUNCTION STATION. 

222. Pudit Thakur Du Bhargava: (a) Are GOTernment aware 
that there is a general complaint that booking offices are not kept open for 
ill&ue of tickets at the times fixed by the Railway Administrations , 

(b) Were any instructions iuued by any of the Railway Administra-
tions in this behalf during the last two years , 

(c) Have Government taken any action in this behalf against the book- . 
ing clerks of Delhi Junction during the last two years , 

111'. P. R. Ran: (a) This question has been receiving special atten-
tion from the Railway Board, the CentTal Advisory Council and Railway 



UNS'J.'ARRI·.D QUESTIONS All]) AN8WERS. 

Administrations during the last year or two. SpeciaiinstructionS have 
been issued to railways, and in May last they were asked to submit 8. report 
by November next as to what practical steps have been taken to ensure 
that booking office window!! are opened at the tiD).es fixed by the Railway 
Administration. 

(b) Yell. 
(c) Government are not aware of any special complaints having been 

~a  with regard to the arrangements for booking at Delhi Junction. 

PROVISION 01' INTEIIJ4EDIATE CLASS ACCOMMODATION' ON CERTAlN SECTIONS 
01' THE BOMBAY, BARODA AND CENTRAL INDIA RAlLWAY. 

223. Pandit Thakur Du Bharga.va: (a) Are Government aware 
that, except in one train, there is no intermediate class accommodation 
provided on the Bombay, a~a and Central India Railway on the .Delhi! 
Colaba (metre gaUge) section as well as the Rewari to Fazilka section' 

(b) Do Government propose to arrange that intermediate class aC(lom- • 
modation be provided 10 every train running betw:een the above mentioned 
sections .] 

Mr. P. R. &au : I would invite the Honourable Member's attention 
to the reply given by 1\[1'. Parsons to Rai Bahadur Tarit Bhusan Roy'. 
question No. 233 on the 30th of January, 1929. 

THIRD CLASS FARES ON THE BOMBAY, BARODA AND CENTRAL INDIA RAILWAY, 

224. Pandit Thakur Daa Bhargava: (a) When were the third class 
fares last reduced on the Bombay, Baroda and Central India Railway, for 
distances below 300 miles' 

(b) Is it a fact that the incidence of fart! per mile on the Bombay, 
Baroda Ilnd Central India Railway is greater than on the North Western, 
East Indian, and Great Indian Peninsula Railways in regard to all the 
classes, for distances below 300 miles? If so, by what amount , 

1tr'Ir. P. R. :aa.u: (a) On the 1st of August, 1928. 
(b) I would refer the Honourable Member to the statement laid on 

the table by me in connection with Mr. a~:a Prasad Singh's question No. 
1440 on the 3rd April, 1929. which contains the information which he desires 
to know. 

TBIRD CLAss FARES ON EXPRESS TRAINS ON THE BOKBA. Y I BARODA A1fI) 

CENTRAL INDIA RAILWAY. 

225. Pa.ud.it 'l'bakUr Daa Bharga.va: (a) Is it a fact that 
3rd class passengers travelling by Express trains on the Bombay, Baroda 
and Central India Railway have to pay the fares fixed for mail uaina! 

(b) If the reply to part ( a) is in the affirmative, will Government 
kindly state if the rule is the same on North Western, East Indian and 
Great Indian Peninsula Railways f 

(c). What is the ground of distincti.OD. if any , 
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(c) The fares are not entirely uniform on all railways, owing to the 
4jve1'llity of &.ancial and other conditions. 

*' 
:INTRODUCTIoN 01' RlI:'l'UBN TICKET CoNCESSION ON THE BOMBAY.BABOD .... A.ND 

CuTtiL hmu R.&1LWAY. 

226. PaDdit '1'bakor Du Bharpva. :(0.) Is it a fact that 
·DO ordinary or week·end return tickets are issued .by the .Bombay, Baroda 
.8Ild ~ ral India Railway to intermediate and third class a r~ , 

(b) Are such tickets issued to intermediate and third ~la  passeng-
ers on any State Railways , 

(c) Have ~ r . r insisted on the Bombay, Baroda and Central 
·hdia Railway Administration bringing the concetlllions to passengers of 
-the various classes into line with those of the State Railways t 

Mr. P. a. ku: (a) I presume by ordinary tickets the Honourable 
:Member refers to return tickets at a reduced rate, and the reply is in the 
:ai!innative. 

(b) Yes. 
(c) It is for the Agent to decide whether the issue of such tickets ill 

likely to be profitable. A copy of the Honourable Member's question and 
of this reply will he sent to him. 

·RECRUITMENT OF ENGINEERS FROM ENGLAND FOR THE NORTH WESTERN 
RAILWAY. 

227. Pandit Thakur Daa Bhargava: Is it a fact that short-term. 
covenanted engineers were recruited from England and posted to the 
-open section of the North Western Railway, and that their terlllil of 
covenant were extended, and is it also a fact that qualified Indian en-
gineers holding Indian and English University degrees could be found in 
sufficient numbers' If so, will Go,·ernment please state the reasons and 
drcumst.ances why tbe former were recruited and their terms extended , 

111'. P. a. B.au : Thirteen short-term engineers from England and 
nine Indian short-term engineers were recruited mainly for the period 
from the end of 1925 tQ the ·{'arly .months of 1927 to enable the raihrays 
·to cope wit.h the increaHed programme of m'w open line works and ·new 
construction. Temporary engineers are frequent.ly posted for open line 
new works and maintenance work to replace temporarily officers in the 
permanent cadre who·"are posted to new construction, in order that the latter 
may obtain experil'nce of t.his class of 'vork. 

Covenants of sbort-term engineers are occasionally .extended when there 
.. re vaeant post.s for which they POSS£>J1S special qualifications. 

·REDl7CT10N OF MR. BRI.J LAL PROK1B:E POST OF TIOKET COLLECTOR,l NORTH 
WBs'l'llBN RAILWAY. 

228. Panc1tt ft&kur Du Dar ..... :(0). ita fact tIlat 
Brij IJal, ticket collector at Lahore Railway Station, was at first transfer-
red to AlDritsar as a OOIllequeMe of his havillghelped a passenger by 
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to the post of a train clerk ! 

(b)- 'Yhat was the l~  of service of Brij Lal, ticket eoUector , 
(c) Was the case of the said Brij Lal commented upon in The ~ 

Herald and if so, was the &mO.unt of punishment iUluenced. ~ the I.aot 01; 
lU~  comment , 

Mr. P. R. Rau : Government have aeen the article which appeared 
in the Hindu Herald. The matter is one with which the Agent of the 
Railway is fully competent to deal and I am sending a copy of the question 
to him. 

ABTICLE IN THE H inau Herald. 

229. Pandit Thakur Daa Bhargava: Has the attention of GovernmeDt 
beEn called to the piece of news contained under the heading " ThroUK'h. 
the Window',' in 'I'he Hindu HeraJ.d, dated 31st August, 1929' Have ih .. 
Railway authorities t,aken any action in the matter t If 80, what ,. 

Mr. P. R. Rau : The reply to the first part of the question is in the' 
affirmative. Uegarding the second part of the question, Government have-
no information, but thinl( it very unlikely that any useful inquiry could: 
have been made by the Railway Administration unless the writer of thcr 
newspaper article wrote to the Railway giving his name and was prepared 
to identify the ticket collector in question. 

FuB ALLowANCB OJ' LUGGAGE J'OR INTBBKBDIATI: AND TmBJ) CuM· 
R.uLwAY PABBBNGBRS. 

230. P&Ddit Tb&Itur Du Bharp.,..: (1) Are Government aware-
that there is a very widespread dissatiafaction about the weight of lugapt 
allowed free for passengers of the third and intermediate classes (15 and 20 
seel'S, respectively) as well as in respect of the rates charged for luca 
luggagtl 7 

~  Have Government seen the comment in this colUleotion appeRiD8 
in The Hindu HeraJ.d, date(l 31st August, 1929 , 

(3) Do Government realise that these high freight r.ates cause great 
loss to the c'8rnings of the railways and" corruption in the subordinate std 
of the railways f' 

(4) Do Government propoae to consider this. queltion at an early elate , 

111'. P. I.. Rau: (1) GovernmeDtare aware that tlaer.is a widespread 
demand for an enhancement in the free allowance of luggage, but it has: 
not been represented to Government that the existing rates chaJ,"gec;J are-
uIldul,. kigh. 

(2) Yes. 
(3) No. 
(4) The q.uestiQn of free allowall.oe is. already under ~ra a. 

The luggage rates were reduced by 15 per cent. in January IMt aDd further 
reduct.ion is not contemplated at present. 
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STAFI' 01' TBB OlITICE 01' TIlE ROYAL COJOD:SSION ON a ~ 

231. Mr. I. O. Mitra: (1) Is it a fact that the selection of stat! 
for the Office of the Royal Commission on Labour has recently been 
made' If so, will Government be pleased to lay on the table a state-
ment giving the names of Superintendents, assistants, clerks, ",tc., 
appointed and the different communities to which they belong' 

(2) Is it a fact that the selection of men has been. made by the 
.Assistant Secretary of the Commission T 

(3) Is it a fact that "Mr. IIarbans Lal, a clerk of the Central Board 
or Revenue- on Rs. 120 p. m., has been appointed as Cashicr of the Com-
mission on Rs. 300 per menscm f If so, on what considerations' 

(4) Will Government be pleased to state the names of the Como' 
mittees and Commissions in which Mr. Green and Mr. Harbans La! 
have worked together T Is Mr. Green entirely responsible for 'the 
appointment of Mr. Harbans Lal on the Commission , 

(5) Is it a fact that while Messrs. Green and Harbans Lal were 
employed on thl' Hartog Committee, each had a peon employed nt his 
house in Delhi and they continued to draw the usual travelling and 
daily allowances admissible to them as on tour' 

The Honourable lir Bhupendra Ha.th :Mitra: (1) The selection of 
the staff has almost been completed, but only a small proportion of the! 
men have been appointed. A statement giving the names of the men ap-
pointed or selected and showing the communities to which they belong is 
being sent to the Honourable Member, and a copy .will be placed in the 
Library of the House. 

(2) No. The selection is made in every case by the Joint Secretary 
to the Royal Commission on Labour. 

(3) No selection has yet been made for the post of Cashier. Mr. 
Harbans Lal is one of the candidates for the post. 

(4) Mr. Green and Mr. Harbans Lal have worked together on the 
following Committees : 

The Indian Mercantile Marine Committee, 
The Education Committee of t:tte Indian Statutory Comm.iasion, aud 
The Primary Education Committee for Centrally Administered 

Areas. 
The second part of the question does not arise. 
(5) The answer is in the nt'gative. 

CONTBIBUTIONS BY INDIAN SOLDIERS TO THE KSBATTBIYA SAXITY. 

282.1Ir. Ga.ya. Prasad Singh: (a) Will Government be pleased 
to state jf it is a fact that some eight or ten years ago, the Commanding 
Offict!r!'l of some Royal Garhwal Regiments asked the soldiers and Indian 
commissioned officers to contribute one month's pay t(lwards the funds 
of the Kshat.triya Samity' If so, how much money was colleoted, and 
to whom was it paid' . 
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(b) How much of that money is already spent; and what is the 
balance left; and where it is kept' 

~  What sum out of it has been awarded to sons of soldiers in the 
shape of scholarships Y And how much is spent in the publication of a 
ne:wspaper , 

(el) Is the account audited, and made available to soldiers fOT 
their information' ' 

(e) How is the balance of the money, if any, to be utilized' 
Mr. G. :8.. F. Tottenham : The information is being collected and will 

be furnished to the Honourable Member in due course. 

TRANSFERS IN THE POSTAL DEPARTXENT. 

238. Mr. Gaya Prasad Singh: (0) b it a fact that the Govern-
ment of India have issued orders under No. 77IPte., dated the 20th 
October, 1927, that transferll in the Postal Department from Ii higher to 
a lower scale of pay should be made only at the request of the OffiClltI, 
it being clearly understood that no pressure should in such a case be 
brought to bear upon the individual concerned who is free to accept or 
decline the traBsfer , 

(b) Is' it a fact that the Director General, Posts and Telegraphs, in 
his letter No. E.,A.O.-251 128, dated the 23rd June, 1928, has ordered 
that an official who' has passed the Postal Accountant's Examination 
should not be transferred from a higher to a lower time-scale of pay 
except with his consent and request , 

(0) Is it a fact that Mr. G. N. Ghose, Accountant, Benares City 
Post. Office, in the scale of Rs. 4(}-140 was transferred on a lower lOa1e 
by the Postmaster Genersl, United Pro, innes Circle, as Accountant, 
Gazipore Post Office, in the scale of RB. 35-135 without the official'. 
consent and request., Ilud that even Ilis appeal to re-transfer him back to 
his original scale was rejected 7 , 

(d) If the reply to points (a), (b) and (c) be in the af!irmative, ,,:ill 
Government be pleased to state why in contravention of their orders 
transfers from a higher to a lower scale of pay have becu effected ill 
the United Provinces Circle' Do Govenlment propose to cancel such 
transfers, restoring the officials to their original scales , 

Mr. P. G. Bogen: (a) Yes, the gist of the orders referred to is 
.ubstantiallyas stated by the Honourable Member. 

(b) Yes. 
(e) and (d). The matter is being inquired into and the result will bc 

communicated to the Honourable llember in due course. 

PRoMOTIONS TO THE SECOND DIVISION IN THE TRAFFIC BRANCH 0.1' THE TELE-
GRAPH DEPARTMENT. 

284. Mr. Amar Ifatll Dutt: (a) With reference to the reply to 
question No. 369 given in the Assembly on the 22nd March, 1929, regard-
ing the introduction of an exalniIlatioll for promotion to the senond 
division, will Government be pleased to state whether they have come 
to any conclusions , 
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(b) If the answer to part (a) be in the ugative, will Government 
be pleased to state whether they propose to stop nominations from the 
Telegraph Master's grade to the second divisiOl'luU a final decision is 
.ached , 

The Honourable Sir Bhupendra Rath Mitra ~ (/I) No decision 'has 
been reached as yet. 

(b) The reply is in the negative. 

TASK WORK )b:SSBNGBBS. 

235. Mr. Amar Rath Dutt: (a) With reference to the reply to ques-
tion No. 1222 put by Mr. M. S. Sesha ly'engar on the 27th March, 1929, 
regarding the Task Work Messengers, will Government be pleased to a ~ 
whether they have issued any orders on the subject' 

(b) If the answer to part (a) be in the negative, will Govern-
ment be pleased to state when they propose to, do so , 

(e) Will Govcl-ument be plel:lsed to state how the Ilmount of 
Rs. 40,000 recommcnded by the Standing l"inance Committee on the 
31st .lanullry 1928 regarding the task work messengers has been utilised t 

The Honourable Sir Bhupendra Rath Mitra: (a) and (b). Not yet, 
as the matter is still under consideration and it is not possible to say when 
a final decision will be reached. 

(c) The saving was utilised in reducing the deficit in the Posts and 
'l'elegraphs Budget Estimate for the year 1928-29. 

Loss SUSTAINED BY TELEGRAPH MESSENGERS IN THE DELIVERY OF ~ 

286. 1&. Ama.r Rath Dutt: With reference to the reply t() 
question No. 176 put by Mr. N. M. Joshi in the Assembly on the 4th 
Febru*1, 1929, regarding the loss sustained by the telegraph messengers 
in the delivery of messages, will Government be pleased to ,state whether 
they have reconsidered and issued orders' If not, when do they Pl"OPoee 
tc do 610 , 

1Ir. P. G ...... : The matter is still UB1ler COJIIJideratioD. 

GBANT OJ' PDIIOU TO 1htT.DOT 1IJft:aDs. 

237. 111'. Amar Rath Dutt: With reference to the reply ~ 
question No. 173 put by Mr. N. M. Joshi on the 4th February, 1929, re-
ganting the grant of pensions to Baudot mistries, will Government be-
pleased to state when they propose to give etfect to it t 

Mr. P. G. Bogen : The matter is still under the consideration of 
Government and no decision has yet been arrived at. 

QlUln' OJ' Boun RD'l' ALLow ANCB TO LOCAL SlmvICE TELE9UPBI8TS. 

238. 111' . .A.mar Hath Dutt: (a) Will Government be pleased t() 
state ,whether they .are aware of the fact that Local Servioe Telegraphiat8 
appointed after 1st March, 1913, are also transferable within the Circle-' 
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(11) Will Government be pleased to state whether transfers are 
taken into consideration in granting house-rent allowance for Local 
Service. Telegraphists appointed before 1at March, 1918 , 

(c) If answer to parts (a) and (b) be in the aftlrmative,will 
Government be pleased to state the grounds under which they refuse 
to grant house-rent allowance to the men appointed after 1st March, 1913 , 

(d) With reference to reply to question No. 1222 (b) put by Mr. M. S. 
Sesha Iyengar in the Assembly on the 27th March, 1929, regarding the 
tmmber of Indians and Anglo-Indians, do Government propose to re-
consider and grant the said allowance for Local Service Telegraphisu 
appointed after 1st March, 1913 f ' 

The Honourable Sir Bhupendra Bath Mitra: (a) Yes. 
(b) No. 
(c) The attention of the Honourable Member is invited to part (b) 

of the reply given on 4th February, 1929 to Mr. N. M. Joshi's unstarred 
question No. 178. 

(d) No. 

RESOLUTIONS PASSED BY THE MADRAS BRANCH OJ' THE ALL-INDIA TELEGRAPH 
UNION • 

. 289. Mr. Amar Hath Dutt: With reference to reply to question 
No. 364 given in the Assembly on the 22nd March, 1929, regarding the 
decision on the Uesolutions passed by the Madras Branch of the Union, 
will Government. be pleased to furnish the same T 

. Mr. P. G. Kogers.: A copy of the reply given to Mr. A. Rangaswaruy 
Iyengar, Chairman of the Jpeeting of the All-India Telegraph Uaion, Madras 
Branch, is being supplied to the Honourable Member for his information. 
NVXBER OF INDIANS, AJiGLo-INDIANS AND EUROPEANS IN CERTAIN CLASSB8 

IN THE TELEGRAPH DEPARTMENT. 

240. Mr. Amar H"th Dutt: With reference to the questioa 
No. 370 put in the Assembly on the 22nd March, 1929, regarding statis-
tics, will Government be l a~  to furnish the information now , 

Mr. P. G. Bogers : The information was supplied to the Honourahle 
'Member in my letter No. S.A.-14129 (103), dated the 22nd August, lost, 
a copy of which will be found in the Library of the Legislative Assembly. 

APPoINTMENT OF AN INSPECTOR OF PEONS FOB NEW AND OLD DELHI. 

241. Mr. Ama.r Nath Dutt: With reference to the reply to 
question No. 1403 put by Mr. V: V. Jogiah in the, Assembly on ~  2nd 
April; 1929, regarding the appomt.ment of Inspector of peons m New 
Delhi Office, will Government be pleased t.o state whether they propose 
to reconsider the appointment of a permanent Inspector of peons in the 
above office for first six montlls and in the Old Delhi Office for the rest 
of the period' 

lIrIr. P. G. Borers: No such proposal is at present under the con-
sideration of Government. 

L19OPB(LA) , D 
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GJi.&BT 01' COMPEmATORY ALLOWANCE TO NON-GAZETTBD ODICEB8 01' To 
·POSTS AND TELEGRAPHS DEPAB'11DlNT. 

242. 111'. Amar Nath Dutt: (a) Is ita fact that compensatory 
allowance was granted to the ll ~  officers of the Posts and Tele-
graphs Department about lIix years ago , 

(b) Is it a fact that the caHe of compensatory allowance for the 
non-gazetted officers has ueen under eonsideration of Government for 
the last six years, and has not yet been settled t 

(c) If reply to (a.) and (b) be in the affirmative, will GovernmeDt 
be ~l al  to state the reasolls for delay in· the case of non-gazetted 
officials, and when it is likely to be finally settled , 

(d) Will Government be pleased to naIM the places for which 
oompensatory allowance will be sanctioned' 

(c) Is It a faet that no compensatory allowance has been sanc-
tioned fOl the Hangoon Telegraph Office T 

(f) Are Government a.ware that high cost of living prevails at 
Rangoon T 

(g) If reply to (b) and (e) be in the affirmative, do Government 
propose to grant compensatory allowance at Rangoon' If not, why 
Dot T 

(h) With reference to the reply given to the starred question 
No. 478 (c) of Mr. Abdul Latif Sahib Farookhi on 11th February, 1929, 
regarding compensatory allowance, will Government be pleased to state 
if all the subordinate Htaff of Traffic and Engineering Branches in the 
Burma C r ~ ot the Telegraph Department have been included hi the 
Bcheme .for ~ a r  allowance that haR been sanctionedT If not, 
which of the staff has been excluded f 

(i) Do Government propose to include ~ a  of those thUi 
excluded in any further scheme of compen!mtory allowance! If not. 
why not' 

The BonoUl"able Sir . Bhupendra Nath Mitra: (a) Yes, in 1924, at 
Bombay, Calcutta, Karachi, Madras and Rangoon only. 

(b) No. A general review of existing compensatory allowances 
granted to low paid subordinates of the Posts and Telegraphs Departmcnt 
wali initiated ~  the Director General in 1926. . 

«(') I would invite thf' attf'ntioil of the Honourable Member to part (c) 
of the reply given in this HouRe to Mr. Abdul IJatif Sahib Farookhi's 
starred question No. 47A on thf' 11th February, 1929. 

(d) Trutil the general rfwiew now in progress is completed, it is not 
JlO8Rible to specify the places for which compensatory allowance will be 
sanctioned. 

(e) No, except in the case of classes of officials whose pay has been 
fixed with reference to local conditions, 

(f) Yes. 

(g) It is presumed that the Honourable Member refers to partS (6) 
aDd (f), not to (b) and (e), In view of the reply ttl part (6). this a~ 

• 
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dOes ti.b't arise. Compensatory allowances have actually been sanctioned for 
certain classes of oftlci8Is at Rangoon where neeeaaary. 

. (k) and (i). The compensatory allowance scheme sanctioned for 
Burma applies only to ordinary time-scale clerks and other lower paici 
subordinates. In this connection I would invite the attention of the 
l.lonourable Member to paragraph 5 of the MemoraDdlUll, dated the' 24th 
January. 1928, ~  at the meeting of the Standing Finance COlO--
mittee dated the 31st January, 1928. The cases of other officialil will be 
reviewed later on. 

RECRUITMENT OF CANDIDATES TO TBi!:' SIGNALLING BRANCH OF THE TELEGRAPH 
DEPARTMENT. 

243. Mr. Amar 5ath Dutt: (a) Is it a fact that the Director 
General has issued a circular for recruitment of candidates in the Sig-
nalling Branch of the Telegraph Department ? 

(b) Is it a fact that in working the new rules, a candidate gf."tting 
• higher place in 'order of merit in the competitive examination will be 
HUl'p.rsedcd by a candidate of another community getting a lower place 
in the same competitive examination to adjust communal inequalities' 

(c) If reply to (b) be in the affirmRtive, will Government be 
plcased to state what will 'be the proportion or percentage of such com-
munal recruitment, and what will be the basis for the same T 

(d) Win Goverllmcnt he pleus(·d 1.0 stute if direct recruitment in 
General and Station services' hRs bec!'n started according to the new 
ruleR' • 

(6) If reply to part (d) he in the affirmative, will Government be 
pleased to state whether recruitment through schools aDd homes will be still 
continued T If so, how long , 

The Honourable Sir Bhuptndra Na.t'h Mitra: (a) Yes. 
(b) 'fhis may possibly occur. 
(c) To the extent of one.third of the vacancies to be filled by direct 

recruitmcnt from outside the Department. With regard to the basis, the 
attention of the Honourable Member is invited to part (a) of the reply 
giycn on the ~r  September, 1929, to l\lr. Anwar-ul-Azim's starred question 
N().85. 

«(l) Recruitment according to the new rules haR not yet commenced. 
(e) Recruit.ment through approved schools will definitely cease from 

the 31st December, 1929. 

RE-EXAMINATION FOR GENERAL SERVICE OF STATION SERVICE TELEGRAPH-
I8TS. 

244. Mr. Amar N&th Dutt: (a) Is it a fact that Mr. Sams, the the11 
Director General, in an interview' granted .to the Station Service 'fcle-
graphists at Calcutta, in January, 1929, admitted that there was' rio 
ll ~  for re-examination in signalling and medical. tests of the 
eSlldidates for General Service fromafJDongst those StationSernce; Tele-
graphists who had AlieJLd.y appeared and been declared fit· on the 1_ 
occasion t 

~ C  »2 
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(b) Is it a fact that he, on return to New Delhi, intimated that the 
rules could not be relaxed, and all those telegraphists would have to re-
appear for those tests' 

(0) If the reply to part (b) be in the affirmative, will Governmeut be 
pleased to state what is the rule referred to above Y 

. Mr. P. G. ~  : The matter is being inquired into aDd the result 
wIll be commUnIcated to the Honourable Member in due course. 

NUXBlIIR OF STATION SERVICE TELEGRAPHISTS TBANSI'EBBED TO Tm:: GENERAL 
SUVIo.. 

~ : . Mr. Amar Hath Dutt : With reference to the Director General'. 
~ ll a  calling for volunteers from Station to the General Ser-
vice, will Gow'rnment be pleased to state : 

(a) how many vacancies there were at the time ; 
(b) how many Station Service Telegraphists were examined ; 
(e) how many have since been transferred to the General Serviee : 

and 
(d) if reply to (e) be in the negative, the reasons for delay f 

Mr. P. G. :&ogera : 'l'he information is being collected and will be 
supplied to the Honourable Member in due course. 

ABsORPTION OF LoCAL AND STATION SERVICE. TELEGRAPm8T8 IN THE GENERAL 
SERVICE • 

246. Mr. Amar Nath Dutt: With reference to the Director General's 
commnnieation calling for volunteers from Station to the Generul Ser-
vice, will Government be pleased to state whether it was under contempla-
tion of the Government· to absorb all Local and Station Service mcn in 
the General Service 1 If not, will Government please state why all the 
candidat.e,; were examined by the Medical Board T 

Mr. P. O. Rogers: No. Previous examination by a Medical Board 
as t<l the physical fitness of the 'volunteers for General Service is a condi-
tion which is necessary to enable selection to be made. 

EXAMINATION OF DEPARTMENTAL CANDIDATE8 FOR GENERAL TELEGRAPH 
SERVIOlil. 

247. Mr. Am&r Nath Dutt : (a) Is it a fact that departmental candi-
dates volullteering for GenerAl Service were examined in January, 1929 f 

(b) Will Government be pleased to state if travelling expenses and 
medical fees of these candidates were borne by the Government f 

(0) If reply to part (b) be in the affirmative, what was the total ex-
penditure under those two heads f 

(d) Is it a fact that the candidates in some places were examined iD. 
August, 19297 If 80, do Government propose t() allow those candidatell, 
who were temporarily disqualified at the time of their first examination, to 
lit again for re-examination T If not, why not f 
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r~ P. G. Bogen: (a) and (d). The examination of Station and 
Local Service telegraphists, who volunteered for General Service, Wall con-
ducted at different times to obviate any dislocation of work. There is 
thcrefore no question of a re-examination. 

(b) Yes. 
(c) The information asked for is being collected and will be supplied 

t.o the Honourable Member in due course. 

RBOBUlTIDDNT 01' GENERAL SERVICE TELEGRAPHISTS. 

248. Mr. Amar BUb Dutt: (a) Is it a fact that advertisements 
have been issued through newspapers calling for candidates for recruit-
ment in Genel'al Service from outside the Department , 

(b) If so, do Government contemplate to absorb all the willing Local 
and Station Service telegraphists in General Service before any outsider is 
recruited direct as General Service probationer 7 If not, why not f 

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. 
(b) No. Because in the opinion of Government the arrangement con-

templated in the fil'St part of the question will be prejudicial to the efficiency 
of the Depart.ment. 

APPoINTMENT OF STATION SERVICE TELEGRAPHISTS TO GENERAL SERVICE. 

249. Mr. Amar Nath Dutt : Is it a fact that there are many Station 
Servicll telegraphists who accepted that sE-rvice becauae thE-re was no 
oppnrtunity for them to enter the General Service direct T If so, do 
Government propose to give them a chance to exercise their option for 
General Service, before any outsider is recruited as probationer in 
General Service T 

Mr. P. O. Rogen : Government have no information on the point 
raised in the first part of the qucstion. In any case the men never had 
any claim of exercising an option for General Service. 

RJ]LE8 FOR RECRUlT.IOlNT 01' GENERAL SERVICE TELEGRAPHISTS. 

250. Mr. Amar Nath Dutt : Is it a fact that, according to the ~" 
rules of recruitment, departmental derks are not. eligible for appointment 
in General Service? If so, do Government propose to modify the rules' 
If not, ~  not T 

Mr. P. O. Rogen : The answer to the firRt part of the queRtion iFi in 
t,llo affirmative. The question of allowing departmental clerks below the 
age of 20 to compete for the examination for the l'('cr1.litment of General 
Sen'ice telegraphists is under consideration. 

RULES FOR RECRUITMENT ro THE SIGNALLING BRANCH OF TIlE TELEGRAPH 
DEPARTMENT. 

251. lb. Amar a~  Dutt: (a) Is it a fact that only 10 per cent. of 
appointments in the Sigtll!.lling Branch h88 been reFierved for the ~  .. 
and relatives of tbe employees of the Telegraph Department aeoordtnIJ 
to the new rules of recruitment t 
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(b) Will Government be ple_d to state if _nysu!lh ~ l aa  Wili 
observed at the time of recruitment through homes and schools , ' 

~ , !\ " •• 

(c) Will Government be pleased to state if any such reserVation is 
observed in the clerical vacancies of tbeTelegraph Department , 

(d) Do Government propose to increase the percentage of such rese"a-
i!i.on,in llignalling and clerieal vacancies , 

The Honourable Sir Bhupendra Nath Mitra : (a) Yes. 
(b) No. 
(c) No. 
(d) Government do not propose to increase lhe percentage of CJueb 

reservations in signalling vacancies. As regards clerical vacancies the ques-
tion a~ to whetber there shall be any similar reservation, and if so, to·what 

~  is under consideration. 

SCALES OF PAY FOR FUTURE STATION SERVICE TELEGRAPHISTS. 

252. Mr. Amar Kath Dutt: Is it a fact that the scales of 
pay for futurE' entrants in the Station Service at Cuttack, Muzaffar-
pur, Ajmer, Indore, Bellary, Coconada, Cochin, Calicut, Mangalore, Naga-
patam, Bezwada, Ootacamund, Trichinopoly, Tuticorin and Vizagapatam, 
Wove been reduced' If so, why , 

Mr. P. G. Rogers : The reply to the first part of the question is in 
the affirmative but tht' rE'duced scale of pay is not applicable to the 
.eJ:isting incTlmbents. With respect to the second part, the attention of 
thl' Honourabll' Member is invited to the second sentence of part (a) of 
PlE' reply given ill this House to his unstarred question No. 362 on the 
22nd March, 1929. 

TESTS FOR GENERAL SERVICE TELEGRAPHISTS. 

253. Mr. Amar Nath Dutt: (a) Is it a fact that in the case of tranlfer 
of Station 8cn'ice telegraphists to General Service, they are subjected to 
signalling and medical tests' If so, will Government be pleased to state 
why the same procedure is not. observed in cllSe of promotion of D. S. II 
to D. S. J., n. K to S. T. T., T. M. to D. S. or S. T. '1'., ~ ral Aervice to 
St.ation service, and T. L. toT. M. (medical only) , 

(11) II! it a fact that th{' Posts and l ra ~  Manual provides lor 
exemption of Local Service telegraphists from type-writing testS 7 If 
11(', why was this rule of exemption not observed in the last examinatioD 
for recruitment of telegraphist!! to General Service' 

Mr. P. G. Rogers : Yes. In the case of the promotions referred to 
;by the IIollourable Member, a medical certifiC!tl.te is unnecessary as there is 
no change in th{' conditions of service. 

The reply to the first portion of the second part of the question is in 
IflE' affirmative. As regards the second portiQn, orders are under i88Ue to 
. ~~  volunteers from the Local Service from the typing test in their 
quaHfyinp: signalling t'xamination for r ~ to the .General Service: 
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Rt1LE8 FOB REcRUITMENT TO THE SIGNALLING BRANCH OF THE TELEGRAPH 
DEPARTMENT. 

254. Mr. Amar Xath Dutt: Is it a fact that elauses 12 (f) and (h) 
of the memorandum for recruitment in the Signalling Branch require 
medical certificates twice from a candidate for service in India and 
Burmc1' If so, will Government be pleased to state the reasons for l ~ 
qui ring sllch certificates twice , 

Mr. P. G. Rogers : Yes. A preliminary medical certificate is asked 
for so as to eliminate the obviously unfit. The final examination bya 
l\f edieul Board is conaidered necessary in order that the Department may 
satisfy itself that the probationers selected are really fit for r ~ any-
where in India and BlU'ma. 

ExAKINATIONS FOR THE SIGNALLING BRANCH OF THE TELEGRAPH DEPAR'l'-
KENT. 

255. Mr. Amar Nath Dutt: (a) With reference t.o the memorandum 
for recruitment in the Signalling Branch of the Telegraph Department, 
will Government be pleased to state whether they propose to have the "wa 
voce examination before the candidates are allowed to sit for the preliminar,r 
examination, as was done in the recent examination for recruitment of 
Engineering Supervisors, to safeguard the candidates from incurring heaTJ" 
loss' If not, why not , 

(b) Do Government propose to reduce the fees in all to Rs. 5' If nOl, 
"{hy ::J.ot' 

The Honourable Sir Bhupendra Nath Mitra: (a) No, because the 
number of candidates for this examination is expected to be far in excess 
of the numher that. appeared for the Engineering Supervisors' Examination, 
and it would not hI' possible to examine viva voce all the candidates who 
present themselves. 

OJ) No. &S. (l is considered too low a fee to cover the cost of the 
examjnation. 

REOBUITMENT IN THE POSTAL DEPARTMENT OF THE SoNS AND RELATIVB8 
OF EMPLOYEES IN THE TELEGRAPH DEPARTMENT. 

256. Mr. Amar Nath Dutt : Are Government aware that the sonl!l and 
reliltives of the employees of the Telegraph Department are not 
gh'en the same preference in the Postal Department as the sons and rela-
tives of the Postal employees are given in the Telegraphs' If so, what 
arE: the reasons for such differential treatment , 

Mr. P. G. Rogers: If by " preference" the Honourable Member 
means preference for employment in the Department, the reply to the first 
part of the question is in the negative and the second part does not arise. 

RE-INTBODUCTION OF THE POINT-TO-POINT SYSTEM. 

2M. Mr. Ama.r Hath Dutt : With regard to the reply to unstarred 
question No. 367 of 22nd March, 1929, will Government be pleased to state 
whether 1hey propose to take any steps to re-introduce the point-to-point 
IJ"litem' If not, why not , 
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The Honourable Sir Bhupendra Hath Mitra: The Government of 
India do not propose to re-introduce the point-to-point system which, as 
pointed out in the answers to previous questions on this subject, is opposed 
to the statutory rules regulating pay and allowances. It is conaidered 
that the operation of those rules in the matter of fixation of pay on transfer 
from one scale to another is on the whole fair and reasonable, while pro-
vision exists in the rules themselves for rectifying cases in which they would 
otherwise cause hardship. . 

HOUBS OF DUTY OF TELEGRAPHISTS IN GREAT BRITAIN AND IN THE EAsTERN 
'rELEGRAPH COMPANY. 

258. 1Ir. Amar Hath Dutt : Will GOTernment be pleased to state the 
comparative duty hours in the Posts and Telegraphs in the United King-
dom of Great Britain as well as in the Eastern Telegraph Company , 

The Honourable Sir Bhupendra Hath Mitra : Government have no 
information. 

OFFICIATING ALLoWANCE FOR HIGHER CLAss WORK IN THE TELEGRAPH DE-
PARTMENT. 

259. l4r. Amar Hath Dutt: Is it a fact that the clerks 
in classes III and IV in the Telegraph Department are not granted 
any officiating allowance when they are asked to do work of a higher class T 
If so, why T 

Mr. P. G. Rogers: An inquiry is being made and. the result will be 
communicated 10 the Honourable Member in due course. 

PAY OF STATION SERVICE TELEGRAPHISTS. 

260. Mr. Amar Nath Dutt: Is it a fact that the qualifi-
cation, nature and hours of duties of Station Service l ra ~ are 
the same as that of the General Service f If RO, will Government be 
pleased to state whether they propose to improve the scales of pay' of the 
Station service T If not, why not T 

The Honourable Sir Bhupendra Nath Mitra: Part I. Yes. 
Parts II aml ITI. No. because the conditions of serviee of Station 

Sen-iet' telc!!raphists arf' different in essential from thOse of General Ser-
vice telegraphists, and Government do not consider that there is any case 
for iIlcret'sing the scales of pa.y of the former. 

APPOINTMENT OF AN ANGI.o-INDIAN AS JUNIOR READER IN THE GoVERNMENT 
OF INDIA PRESS, SIMLA. 

261. Mr. lIukhtar 8iDgh: (a) Is it a fact that 8 departmental test 
examination was held by the Mana.ger, Government of India Press, Simla, for 
the post of a junior reader, and as a result an Anglo-Indian, who was ear-
marked, has been promoted to the said post ignoring the claims of all 
others in the office ? 

(b) Is it a fact that this vacant post was not advertised in any of the 
newspapers. thUEI debllrring qualified candidates from outside the office to 
appear in this test examination' 
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(c) Is it a fact that the Manager 8ubsequently issued orders that all 
the other candidates who passed this examination would have' no claims for 
any future vacancies occurring in that Press , 

(d) If the answer to the above is in affirmative, will Government be 
pleased to state why the other passed candidates have been deprived of their 
rights for promotion to vacancies occurring in future , , 

The Honourable Sir Bhupendra Bath IOtI'a : I propose to deal with 
questions Nos. 261 to 268 and 274 together. The Controller of Printing 
anel Shltionery is responsible to Government gt'nerally for the efficient 
adminh;tration of the Government of India PreSSeH and Government do not 
propose to call for information r ar~  these administrative details, 
whieh are matters for his discretion. 
PROMOTION OJ' MR. NUB MOHAMMAD AS A SENIOR READER IN THE GoVEBNllENT 

OJ' INDIA PREss.. ' 
t262. Mr. lttukhtar Singh: (a) Is it a fact that one, Mr. Nur 

Mohammad, a junior reader, had recently been promoted to the vacant pOl!lt 
of a senior reader in the Government of India Press, Simla Y If so, will 
Government be pleased to say what are his educational qualifications f 

(b) Was any test examination held by the Manager for filling up the 
post of senior reader as it was done in the case of II junior reader's post , 
If not, why not Y 

(c) Will Government be pleased to state whether ll ~ post of thia 
senior reader was ever advertised in ~ newspapers' If not, why not' 

SIIILEOTION OF A CANDIDATE FOB THE POST OF SENIOR REAnO IN THE Gov-
ERNMENT OF INDIA PRESS, SIMLA. 

t263. Mr. Mukhtar Singh: (a) Is it a fact that the Manager, Govern-
ment of India Press, Simla, h8lil advertised in the newspapers for the post 
of a senior reader in the Press and that numerous applications have been 
received by him , 

(b) If the answer to part (a) is in affirmative, do Government propose 
to &elect a candidate possessing the highest educational and practical qualifi-
cations' 

APPOlNTJrIENT OF MANAGER OF THE GOVERNlIlENT OF INDIA PREss, SIMLA, 

264. Mr. Mukhtar BiDgIl: (a) Is it a fact that the Manager, Govenl-
ment of India Pres.'>, Simla, has recently been appointed as Deputy 
Controller of Forms, Calcutta , 

(b) IR it. a fact that he is still working aR offieiat.ing Manager in the 
Simla Press' 

( c) Is it a fact that the post of Manager has thus fallen vacant in the 
Simla Press , . 

(d) Will Government be pleased to state if this post has been 
advertised in the newspapers' If not, why not, and whom do they intend 
to appoint as Manager of the Simla Press and when' 

t'F'or answer to this question, lee answer to question No. 261. 
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. De BODo1U'&ble lir BhupeDClra Bath Mitra: ~  (b) and (c). 
'-'he substantive appointment of Mr. Bruce, Officiating Manager of the 
Government of India Press, Simla, was that of Assistant Manager in 
the same P1;e88. He received, from last February, substantive promotion 
from Assistant Manager of the Simla Press to Deputy Controller of Porms, 
Calcutta, but a~ permitted to continue to officiate as Manager of the 
Simla Press. His suhstllntive- appointment as Deputy Controller· of 
Forms does not therefore create any .acancy, substantive or officiating, m the post of Manager of the Government of India Press at Simla. 

(d) Does not arise. 

APPolNTKENT OF ~  MANAGER OF THE GoVERNJrIENT OF INDIA PRus, 
SIMLA. 

2«m. 1Ir. lIukhtar 1iDa'1l: (a) Is it a fact that the post of Assistant 
Manager in the Government of India Press, Simla, is vacant at present , 

i,b) Will Government be pleaaed to state if they propose to advertitle 
the post in the newspapers and to hold a test examination of all the 
qualified candidates before the vacancy is filled up , 

The Honourable Sir Bhupendra Bath Mitra: (a) Yes. 
(b) No. 

EIIPLOYJIENT OF 'MR. JAWAHIR KHAN AS AssISTANT MANAGER, GoVERNMENT 
01' INDIA PREsS, SUILA. 

~ . 1Ir. lIukhtar Sinrh: (a) Is it a fact that one Mr. Jawahir Khan, 
a time-checker in the Government of India Press, Simla, who does not 
possess any educational qualifications has been allowed to officiate u 
Assistant Manager , 

(b) Is it a fact that this man was once fined Rs. 5 and was not well-
spokf'n of by the late Manager, Mr. E. G. Aylmer, when he SUbmitted a 
report against him to the Controller (Mr. Coombs) , 

(c) Is it a fact that this man recently represented to the Controller 
-of Printing and Stationery, India, praying to be confirmed in the post of 
.Assistant Manager in the Simla Press , 

(d) Is it a fact that the Controller, after taking everything into (lOD-
sideration, did not se!.' his way to confirm him in the post of Assistant 
Manager' 

( e) Will GovC'rnment be pleased to state if they have received a peti-
tion from this man appealing against the decision of the Control1er which 
was submitted by him about a month ago, and if 80, do Government pro-
pORe r.ppointing It well-qualified graduate worthy for the post of 
.Assistant Manager in thf' Simla Pre!!s instead of confirming Mr. Jawahir 
Khan in that post , 

The Honourable Sir Bhupendra Hath Mitra: (a) Mr .• Jawahir 
Khan is at present oftlclltting as Assistant Manager. 

(b) Government have no information. 
(c) and (d). Yes. 
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. (e) ~  ha"V:e received a repreaentation submitted by Mr. 
Jawahir Khan. which is at present under their consideration. 

I.ssUJ: TO EMPLOYEES OF TIlE GoVERNMENT OF INm:A PRESS, SIKL.6., OF OanEB8 
ISSUED FROM TDO: TO TDO: BY' THE CONTROLLER OF PRINTING AND 
STA.TlONERY. 

267. Mr.lIIukhtar Singh: (a) Is it a fact that the orders issued from 
thue to time by the Controller of Printing and Stationery, India, and the 
Government of India, concerning services, leave, pensions, gratuities, fundi. 
allowances, appointments, etc., are kept secret from the employees by the 
a a ~  the Government of India Press, Simla, and that in very rare 

cases only a copy out of many ordeN, is simply pasted on a notice 
board' 

('b) WiD Government be pleased to state whether they propose 
to issue instructions to the Manager to distribute copies of all the orders 
issued during the last three years to each and every employee for their 
information and guidance and follow the Harne practice in future! 

The Honourable Sir Bhupendra Hath Mitra: (a) and (b). Gov. 
ernment have no infonnation, but the Honourable Member's question will 
be brought to the notice of the Controller of Printing and Stationery for 
such action as he may consider necessary. 

QUARTERS FOR PEONS OF THE GOVERNMENT OF INDIA PRESS, SUILA. 

268. Mr. lIukhtar Singh: (a) Is it a fact that some of tbe peons; 
quarters are being used for Home other purposes and some hate been 
allotted to those employees who are not entitled to free quarters' 

(b) Is it a fact that, in one small room, two peons are ~r  to stay 
and some haye no quarters at all to live in and thus they are put to a lot 
oJ inroYI \'('nienc(' ! 

(c) Do Government propose to issue necessary instructions immediately 
to the Manager to redress the hardship of these peons , 

The Honourable Sir Bhupendra Hath :Mitra: Government have no 
information hut are making an inquiry into the matter. 

U ~ OF CHRISTIANS AND Sums EMPLOYED IN THE GoVERNMENT OF INDIA. 
PRESS, SIMLA. 

269. Mr. Mukhtar Singh: Will Government. be pleased to state the 
number of Christians and Sikhs employed in the Government of India 
Press, Simla, during the last three years , 

The Honourable Sir Bhupendra Hath Mitra: The information is 
give1l ill the following table: 
-----------------r----------------

1928. 1927_ 1929 
(up to August). 

ChriltilNl8 11 13 12 

_Sik_-__ . _____ ._' . _________ 5. _~ ... __ 5_. ___ 1 ___ ~ __ 
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PBrvATB Ftnms OONDUOTBD IN TBB GoVBBll1lBNT OJ' INDU PuIS, 
8DItA. ' 

270. :Mr. Kukhtar 8:iDgh: (a) Is it a fact that two r ~  fu.nda are 
running on business lines in the Government of India Press, Simla' 

(b) Is it also a fact that the whole of the fund business is conducted 
in the office buildings, by the office clerks and in the office hours , 

(c) If the answer to the above is in affirmative, do Government' Pl'f)eeo 
pose to inquire into the matter and put a stop to this business in the office 
and during office hours , 

The Honourable Sir Bhupendra Bath Mitra: (a), (b) and (0). 
A ,. B. H. Fund" and a ., Monotype Co-operative Thrift and Aid S0-
ciety " werP. established in 1879 and 1906 respectively by the employees of 
the Simla Press. The latter fund is registered under the Co-operative 
Credit Societi(''1 Act. The B. B. Fund was established on voluntary contri-
but.ions from ct'rtain senior assistants of the late Government Central 
Branch 1'1'eRS. Simla. Subscriptions for this fund are not taken at pre-
sent from the Press employees, out loans are given to them on int.erest. 
The interest realised is distributed IImong destitute widowR and children 
of deeP.ased empJoyt>es. Govf'mmcnt have already issued instructions that 
the bWillness of the funds should not be conducted during office hours. 

APPOINTMENT OF A TIME-CHECKER IN THE GOVERNKENT OF INDIA PaBSB, 
SIMLA. 

271 Mr. Mukhtar Singh: Is it a fact that strict orders were issued by 
Government to the effeet that the post of time-checker should not be filled 
up ('xc·P.pt by a technically experienced man, and, if so, are Government 
aware that a man who does not possess technical qualifications in the least 
has he en appointed to officiute in this post by thc Manager, Government of 
India Press, quite contrary to Government orders T 

The Honourable Jir Bhupendra Hath Mitra : The selection of per-
sons fOl' appointment as time-checker is a matter of administrative detail 
which is left to thl! discretion of the Controller of Printing and 8ta-, 
tionery. 

PIECE-WORK EMPLOYEES IN THE GOVERNMENT OF INDIA PRESS, SIMLA. 

272. Mr. Kukhtar Singh: Will Government be pleased to state as to 
why the pressmen and inkers are employed on piece rates in the Govern-
ment of India PreRS. Simla, whereas the whole of the est.ablishment is 
employed on time-scalf' of pay! . 

The Honourable Sir Bhupendra N&th Mitra : I am having the point 
looked into and will communicate the result to the Honourable Member 
in dne course. 

HEATING 0'" WORK ROOMS IN THE GOVERNMENT OF INDIA PRESS, BnrILA. 
278 Mr. Mukhtar Singh: Will Government be pleased to state what 

arranll'ements tht'y propose for installing wall chimneys and providing 
sufficient fuel for heating purposeI'! in the Government of India Press, 
Simla, during the month!! of November to March' T!l it a fact that 
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the present system of heating the work-rooms with hot water boiler bas 
Proved a useless plant , 

The Honourable Sir Bhupendra Nath Kitra : Government do not 
Pl'OpbSt:' . torepJace the hot water heating plant by wall chimneys as the 
plant is giving satisfactory results. 

APPoINnIENT OF GRADUATES IN TIlE GOVEB.NJIENT OF INDIA PRESS, Sua..&. 
t274. 1rIr. Mukhtar Sinrh : (a) Is it a fact that there is not a single 

graduate in the whole of the Accounts Branch and the clerical establish-
ments of the Government of India Presa, Simla , 

( b) If the answer to part ( a ) is in the affirmative, do Government 
propose to transfer some graduates from other Presses or Departments of 
the Government of India to the Simla Press T 

PAY OF TIlE SUPERVISING STAR OF CuaaENOY OFJ'ICES. 

275. Mr. Ra.ra.bhai Nemchand Haji : (1) Is· it a fact that the scales of pay 
of the Nuper\'ising staff of the Currency Offices have not been revised in 
the last revision of 1924' If so, when do Government propose to revise 
their scales of pay T 

(2) Is it a faet that the Controller of Currency had promiseil in 
1924 that'the scales of pay of the Superintendents would be revised when 
the scales of the Superintendents' pay in the Accountant General's would 
be l ~  If so, has the scale of pay of the Superintendl!nts in 
Currency Offices been revised and if not, why not t 

The Honourable Sir ae __ ge Schuster: I would invite the attention 
of the Honourable Member to the final replies to questions Nos. BB, B9 and 
90 asked by Mr. N. M .• Joshi in ,the Legislative Assembly on the 1st }4'eb-
ruary, 1929, a copy of which is available in t.he Library of the Honse. 
'rhese will give him full information on the subject. 

IlEA vy DEBITS PAID BY SHROFFS OF THE BOMBAY CURRENCY OFFICE. 

276. Mr. Sarabha.i Nemohand Ha.ji : Will Government be pleased to 
state whether it is a fact that the Shroffs of the Bombay Currency Office 
arc required to pay heavy debits from t.heir monthly pay Y If SlO, what 
was the amount recovered as debits from the Shroffs who worked in de-
fective coins during the iaRt six months from January, 1929 T What is 
the pay of theSE Shroff!! who were asked to make good such a heavy debit , 

The Honourable Sir George Schuster : As regards the first portion 
of thp Honourable Member's question, I would invite his attention to the 
fiual reply to part (a) of starred question No. 700 asked by Mr. M, S. Aney 
in the ~ la  Assembly on the 23rd February, 1929, a copy of which 
is available in the Library of the House. The rest of the information re-
quired by the Honourable Member is being obtained and will be fur-
nished to him as soon as possible. 

ScALES 01' PAY 01' SHBOJTB AND CLEBltS 01' TIlE BOMBAY CuBBENOY 01'1'1011. 
277. lIIIr. 8a:ra1lh&i Ne:mchand Bajl: Is it a fact that before 1912 

scales of pay for the Shroffs and the clerks were identical' If so will 
t For auwsr to thil queatioll, .tltI auwsr to queatioll No. 261. 
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Gove'rllment pleale state their reasons for introducing a difference be-
tween those two claBBe8 , 
. The Honourable Sir GeOrge 8chUlter : ao·vernment are obtaininroer-
tain information in order to enable them to reply to the Honourable M,.. 
ber's question. A further communication will be sent to him as 800n 
as possihle. 

PAY OF CLuD IN CuRuNCY OFnOE8 IN BoIIDAY. 

278. Mr. lar&bhai Bemchand Baji : Is it a fact that there is a differ-
ence of Rs. 80 in the maximum, of the scale of pay applied to the clerks in 
the Currency Office, Bomhay and those of the Deputy Controller of the 
Currency, and if so will Government please state the stepe they propose 
to take to remove this disparity of scales ? 

'.rho Honourable Sir Oeorre Schuster: I propose to reply to ques-
tions Nos. 278 and 279 together. 

It is a fact that the rates of pay of clerks in the office of the Deputy 
Controllf'r of the Currency, Bomhay, are higher than those in the Cur-
rency Offlce, thel )'('1\80n being that the work required in the former is of a 
superior character. \ . 

PAY OF CLERKS IN .. CURRENOY OFFICES IN BoMBAY. 

t279. Mr. Sarabhai Nemchand Ha.ji: (a) Is it a fact that the annual 
increments given to the Currency Office clerks are only Rs. 5 and R.'4. 4 
while the l>t!pnty Controller of Currency'li clerks are given Rs. 8 and 
Bs. 6, respectively? If so, will GovE'rnment please give their grounds 
~ r maintaining this divergence in increment", T 

(b) Is it a fact that some men formerly working in the Currency 
Office, Bombay, are now working ill the office of the Deputy Controller 
of Currency, Bombay T If so, why should they not get the same scale 
88 that of the Deputy Controller of Currency's Office 7 

PENSION RULES FOR MENIAL SERVICES IN BoMBAY. 

280. Mr. 8a.r&bhai Nemchand Haji : Is it a fact that the Bombay 
IJovernment have revised their pension rules for the menial services and 
accordingly the menials are to get their pay as pension , Will thill 
rule be applied to the peons and menials in the Currency Office in 
Bombay; if so, from what date T 

The Hononrable Sir George Schuster: The Bombay Government 
have made a rule u'nder which their menial servants will be entitled to 

~ equal t.o half their average emoluments during the last three 
years of their service. The rule htu; not been applied to similar sen'ants 
of the Government of India. They will ~~  until furtb.er orders, 
to draw the temporary increases of pensiot'l wlHeh were originally sane-
tionE'd in 1921, and which, 'with the approval' of the Standthg Finance 
Committee, it has been decided to C!ontmue ·for another two years. 

• 
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. 281. Mr. 8&rabbai Kemohand Saji: Will Government ~ pleased 
io state the total amount collected by way of fines from the sta1f of the 
'Bombay Currency Office, during the last five years T Is it utilised for 
th(' benefit of the staff l If not, why not , 

The Honourable Sir George Schuster: Inquiry is being made, and 
a reply will be sent to the lIoqourable Member in due course. 

PRoVIDBNT FUND AND BONUS ScHBME FOR CUBBBJI'OY OFPlCES. 

282. 111'. larabbai Kemchand Baji: Will Government be pleased 
to Itate whether it is a fact that the Honourable the Finance Member had 
promiled to expedite the consideration of the Provident Fund and Bonus 
scheme' I f so, have .Government come to any final decision on, the 
lubject' If not, will they be pleased to state what action they have 
taken during the last six months to expedite the matter 7 . 

The Honourable Sir George Bclmster: The Government of India 
have obtained th!' approval of the Standing Finance Committee to a pro-
posnl that a contributory Provident Fund, on the usual terms, should be 
illstitui.l'd for the non-pensionable employees in the Treasurers' depart-
meutt! of the Currency Offices. The proposal, will now be placed before 
the Currency ANsociation, and it is hoped that final orders will be issued 
before t he beginning of the next financial year. 

GRANT OF GRATUITIES ON RETlREMBNT TO EMPLOYBBS OF CuRRENCY OFFICES. 

283. Mr. Sarabhai Hemcha.Dd Haji : (a) Will Government be pleased 
to IiItate whether it is a fact that the employees of the State Railways and 
Port Trusts are given gratuities at the time of retirement T ' 

(b) Do Government propose to consider the desirabilit.y Qf setting 
up a similar system of gratuities in the Currency Office T 

The Honourable Sir George Schuster: (a) Under the rules of the 
l~a l  Drpartment, employees of State Railways may bc given a grl'.tuity 
on retircmrnt as a reward for faithful service. The rulcs of the Port 
Trusts of Ca.lcutta, Bombay, Madras, Rangoon, Karachi and Chittagong 
also allow di"eretion to the Port Trust Boards to grant, subject t.o eer-
tain ('onditions, gratuities on retirement to their employees as a reward 
for ~  (:ftieient and faithful service. 

(11) Government have recently considered the question and have de-
cidf'd that no such system of gratuities should be set lip in Currency 
Offices, 

SUBSTITUTION OF PROVIDENT FUND FOR PBNSION IN GoVERNMENT SERVl'OB. 

284. Mr. larabhai Kemchand Haji: (a) Will Government be pleased 
to Itate whether they have consulted Local Governments and Service As-
sociations in regard to certain definite proposals regarding' th-e Jlubstitu-
tion of Provident Fund for penSion as stated in answer to starred qneliJ 

tion No. 132 of Mr. Lalchand Navalrai on the 29th January, 1929 , 
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(b) Have they gathered any opinions from any Service Association

and Local Governments, and if so, will they please state or lay on the table their views on the subject ?
The Honourable Sir George Schuster : (a) A letter was addressed 

to Local Governments on the subject in Ju ly  last. * The letter contained, inter alia, a proposal that, subject to the concurrence of the Local Gov­ernments, Service Associations should be consulted.
(b) No opinion on the proposals to which the Honourable Member

refers has yet been obtained from any Local Government : I  hope tobe in a position to give the Honourable Member full information before
very long and suggest that after a month or two he should communicatewith the Financial Secretary on the subject.

G r a n t  o p  E x t e n s io n s  o f  S e r v ic e  i n  t h e  B o m b a y  C u r r e n c y  O f f ic e .
285. Mr. Sarabhai Nemchand Haji : (a) Will Government be pleased

to state how many persons from the higher grades were due to retire inthe year 1928-29 for having completed the age of fifty-five years or above
in the Bombay Currency Office and how many out of these had applied for extension and how many were granted ? If so, will Government b« pleased to state whether they have given any consideration to the pros­
pects of immediate juniors when they granted extension to all ?

(b) Will Government please state if it is a fact that extensions are refused especially to persons of higher grades in the offices of the Accountant General and the Commissioner of Income-tax, Bombay, on 
the ground that the prospects of juniors are thus barred ? If s q , doGovernment propose to issue orders to stop the practice of granting 
extensions in the Bombay Currency Office ?

The Honourable Sir George Schuster : As regards the first portion 
of pari (a) of the question, I would refer the Honourable Member to the 
reply 1 gave cn the 9th instant to part (a) (in) of Mr. Jamnadas M. Mehta’s starved' question No. 264. t

As regards the remainder of the question, inquiries are being made and 
a final reply will be sent to the Honourable Member in due course.

A d m in is t r a t io n  o f  K i r k e e  Ca n t o n m e n t .
286. Pandit Thakur Das Bhargava : (1) Is there any proposal to 

place Kirkee Cantonment under the subordination of Poona with regard 
to cantonment administration ?

(2) Tf so, what is the nature of the proposal, and what has neces­
sitated it 1

(3) Have the elected members of Kirkee Cantonment Board andother prominent residents of Kirkee protested against the proposal !
(4) W hat action have Government taken on the protest ? What are

the reasons for the new proposal ?
(5) Do Government propose to keep the proposal in abeyance tillthe residents of Kirkee have an opportunity to express their views 

thereon ?



\t

UNSTARRED QUESTIONS AND ANSWERS. 1589
Mr. G. Et. F. Tottenham : (1) No, Sir. i
(2) to (5). Do not arise. ii."

O r d e r  o f  t h e  D e o l a l i  Ca n t o n m e n t  B o a r d  c l o s in g  c e r t a in  W e l l s .
287. Pandit Thakur Das Bhargava : (1) Is it a fact that in 1918-19,

tlie areas round the Rahgoor Road, Dhondv Road, and Nasik Road were 
included in the Cantonment, without their being acquired on payment 
under the law governing land acquisition ?

(2) Are Government aware that these areas have large gardens all
irrigated by wells, which also form the source of drinking water to the 
population of those areas ?

(3) Is it a fact that the Cantonment Board, Deolali, has ordered the
closing-down of these wells, on the ground that they are the breeding 
places of mosquitos 1

(4) Are Government aware that these localities are considered to be
the sanitariums of Bombay ?

(5) Are Government aware that there is great discontent and com­
motion among the population of these areas owing to this order of the 
Cantonment Board ?

(6) Have Government obtained the expert opinion of health officers
that these wells are mosquito-breeding places ? I f  so, whom have they 
consulted and with what result ?

(7) Have Government collected statistics of malaria cases in these
localities and, if so, how do they compare with the rest of the Canton­
ment ?

(8) Do Government still require these areas within the Cantonment
limits ? If so, for what military purpose ?

(9) Do Government propose to restore these areas to the position
they had before the inclusion in the Cantonment •

Mr. G. R. P. Tottenham : I am making inquiries and will let the 
Honourable Member know the result in due course.
L a c k  o f  s u it a b l e  D r a in s  a n d  o t h e r  A m e n it i e s  i n  C a w n p o r e  C a n t o n m e n t .

288. Pandit Thakur Das Bhargava : (1) Are Government aware that
in most parts of Cawnpore Cantonment there are no pucca drains ?

(2) W hat is the malaria-mortality in the Cantonment ?
(3) Is it a fact that in a part of the Cantonment near Kola Ghat,;,iaving a population of more than 200 people, there is no street-lighting and no sanitary arrangements and no road, hachha or pucca, to connect 

the area with the rest of the Cantonment 1
(4) Will Government be pleased to state why the people of this

area are deprived of ordinary civic amenities ?
(5) Do Government propose to draw the urgent attention of theCantonment Authority to the absence of pucca drains in the Cantonment

and of all municipal amenities in the area specified above ?
L19C PB (LA ) E
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Mr. G. :I.. P. Tottenham: The matter is one for the Oantonment, 
Authority t.:> dl'al wit h, and I am communicating a copy of the question, 
and of my reply. to them. 

PROMOTION· OF CERTAIN TOWN INSPBOTORS OP POST OPI'IOBS. 

289. J[fmar Ganganand Sinha. : (1) Is it a fact that a part sanction of 
two posts only on the scale of Rs. 100-5-175 was given by the Director 
Oeneral on the recommendation dated June, 1923, made by the Post-
mllst('l' Genf'l'ul, Bombn;\', for conversion of all the posts of Town 
Tnspectors on the scale of Re. 100-5-175 , 

(2) Is it a fact that one of these two newly created posts was given 
to the then·existing seniol'most Town Inspector and the other to another 
then-existing Town Inspector , 

(3) Is it a fact that Mr. J. R. Mehta was the then existing seniormost 
Town Inspector and that Mr. V. A. De Souza was also the existing Town 
Inspector at dlllt time and that the latter did not pass the Town 
Inspector's cxamination T 

(4) Is it a fact that Messrs. V. H. Karandhikar and M. N. Phatterfold 
Wf"re existing Town Inspectors available at that time with qualification 
o!' baving passed the Inspector's examination Y 

(5) Is it a fact that ('Ii) at that time many officiall!l of the clerieal 
cadre who had rendered greater length of service than the then exist-
ing Town Inspectors were available, and (.ii) that the two newly created 
posts were not gil'en to men in the clerical line irrespectivc of greater 
length of service rendert'd by them or to any passed official , 

(6) Is it a fact that the officials mentioned in part (4) who passp.d the 
Inspector's examination also did not get these posts' 

(7) Is it a fact that Mr. J. R. Mehta, mentioned in part (3) was subse-
quently transferred to the other Town Sub-division under P. P. M. 's 
lettE'r t 

The Honourable Sir Bhupendra Na.th lItlitra : I propose to deal with 
qU(,!ltionH NOH. 289, 290 and 296 together. Complete information on the 
various (ll1(,lStionR asked by the Honourable Mt'mber is not available at 
headqlll1rters. Necessary inquiries have been made and complete infor-
mation, so far as available, will be communicated to the Honourable Mem-
berin due.eoul'!!e. 

APPoINTJIENTS AND DUTIBS OP CBRTADJ ToWN !NSPEOTORS OP POST OPIneBS. 

t290. Kumar Ganganand Sinha.: (1) 11'1 it a fact that the Postal 
Town In'lpeetm'l' of Rombay in the time Reale of pay had to carry on the 
inY"Rtigation work ? 

(2) If the reply to part (1) is in the negative, will Government be 
pleased to stat<, whether under P. P. M. '1'1 leUrl'. Mr. J. R. Mehta, men-
tioned in thl'! pl'eViOllR queAtion (on the scale of RS. 100-5-175), was 
r ~ rr  to the other sub-division and Mr. P. B. Parek drawing time 

seale of pay at that ~ was appointed in the Investigation branch as 
Inspector and had to make investigation into easel' 

t ]o'or answer to this question, Bee answer to question No. 889. 



QUESTIONS AND ANSWEB8. 
\ 

~  

(3' Under P. P. M.'s memo. was Mr. D .• J. Panday, Town Inspecior 
on the time-Acale of pay at that time, appointed as InspectorSadar 
Sub-divisioll from his post 8S Investigating Inspector and Mr. G. V. 
Rradhau, Town Inspector, Dadan Sub·division, transfelTed to the post 
of Investigating Inspector in place of the f.ormer , 

EKPLOYMENT OlJ OlDBTAlW OFll'lOEBS ON SPllCIAL DUTY WITH TH1l: R.uLWAY 
BOARD. 

291. Kumar Ganganand Sinha: (a) Will r ~ pleasedf.o 
stat.e whether t.he fullowing officers are meant for perpetual Special Duty 
with the Ruilway Board : ~  Rai Bahadur B. D. Puri, (ii) M.r. Jone13, and 
(iii) Mr. Ghulanl Muhammad' 

(b) What total period has each of them been employed on Special 
Duty' 

(c) What work has each of them done' 
(d) Is it a fact that they are often asked to report on the same matter 

and that they often diJagree with each others conclusion. t . ' 
(8) How do Government come to a decision on 8uch subjects' 
Mr. P. B. :aau : (a) No, Sir. 
(b) Rai Dahadur Puri and Mr. Ghulam Muhammad were each on 

speciai duty with the Railway Board for about a year iIi 1926 and 1927. 
For other perie)dIi on which they were employed on special duty I\t'ould 
refet· tlw Honourable Member to the History of Services of Indian State 
Railways, a copy of which is in the Library. I am not aware which Mr. 
Jones the Honourable Member is referring to-there are eight of them in 
the History of Services. Mr. C. E. W. Jones was on special duty with 
the RaihvllY Board in connection with the investigation into the expendi· 
ture by railways on the education of the children of their employeea for 
about a year from November 1926. 

(r) I am afraid it is impossiblE' for me to give details of the work 
dol"t' by each (If theRe officerR in the space of an answer to a question in 
thiR House. 

(d) Not that I am aware of. 
(e) DO!'!11 not arise. 

INTRODUCTION OF THE SYSTEM OF MECHANISED AOOOUNTING ON THE EAST 
INDIAN RAlLWAY. 

292. Kuma.r Ganpnand 8inha: During the sitting of the 
Public Accounts Committee did Mr. Scott point out that the 
" mudrUe" in the EflRt Indian Railway Stores Accounts Branch 
would be remedied' by introducing the mechanised system. on 
the lines of that followed on the North Western Railway f Is 
it a fact that the " muddle" so admitted accumuhlted there rather 
quickly since the introduction of tabulators? 

Mr. P .•. Bau: The introduction of the system of mechaniRed 
accounting ill under contemplation 8R 8uggeAtJrl in the question. No 

Llf1CPB(J..A) .a 
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Tabulators hny('. been used on accounts work on the ~  Indian Rail· 
way so far. . < 

HOLLllBITII AND POWER AOOOUNTING MACBINlDS. 

293. Kumar Ganganand Sinha. : ((I) IR tlJere UllY truth in till' rumour 
tltat ,Mr. Scott.. ,is ,pers9nally interested in the Hollerith a~  Power 
ruachines and that t11ey are getting preference by turns' 

(b) Will Governmrnt be plesRed to lay on the table a Rtatement show· 
ing t!le ooDlparative cost of work donc by machine anrl thft (lost incurred 
when the work was done by clerks , 

Mr. P. R. Rau : (a) The suggeRtion in this question is entirely with. 
out i'oundatiOlI. 

(b) It is too early to prepare a statement of the sort, 11.'1 it is still 
in an l'!xperim£'ntal stage. 

PRoJlOTlON IN 'l'B1I,RAILWAY BoARD OJ' CEBTADI' OPJ'fOBBS RBLATED TO 
MB. RADIAN. 

294. Kumar Ganganand Sinha: (a) Will Government be pleased to 
state the r('asons for the promotion of Messrs. Myers, Morgan 81111 
lIaYlD8n , . 

(b) How many senior and qualified Indians were supersedec1 by the-
promotions given to the officers mentioned in part (a) , 

(e) Is it a fact that all of the officers ment.ioned in part (a) are reo 
lated to Mr. Bayman, a Member of the Railway Board , ., , 

Mr. P. B. Bau : (a) I do not know what promotion the Honourable 
Memher refers to. The offic('rs refered to were IiIclected for appointment 
to t.heir pr('sent postA in vil'w of their liIuitahility for the worlc which th!'y 
are now required to perform. 

(b) So far' 8S I know, no Auperscssions were involved. 
(r j No. Only the laRt nameo officer is. 

APPOINTMENT8 AND PIwMOTlON8 OF ANGLO-INDIANS IN OERTAIN RAILWAY 
OJ'PICBB. 

295. Kumar Gang&nand Sinha : (a) Is it a fact that there haR been 
increasing recl'Uitment of Anglo.Indian officers in the Railway Accounts 
Service' . 

(b) Is it. a fact that by the promotions of Messrs. Brewster Browne, 
Jones, Bion, Dcwps. Freitas and Cunningham, the claims of IIeveral quali-
~  Indian seniors were overlooked , 

(c) IA it R faet that the pord. of an Accounts Officer on State Raii. 
ways was filled by a man in the Telephone Department, and that a 
hott'l kf'('per in Simla walil appointed as a Cash and Pay Officer of the 
Railway Clearing Office, goth belonging to the Anglo.Indian (,nmmuDity , 



(d)' If the answers to parts (a), (b) 'and (ia) are ,hi 'the .'negative, 
do Government propose to examine and state on what principle promo-
tiontl; and appointments arc maue in the Departments UlIdel' 1\-11'. Hayman, 
Member of the Railway Board , 

Mr. P. It. Rau: (a) In addition to the officers of the hldian Audit 
and Accounts Service lent by the Auditor' General, the recruitment in the 
Railway Accounts Service W&l! made from two tlources, (1) officers who 
already held all appointment of a corresponding rank in the Audit and 
Accounts Department of the .Eal)t I)J.dian; :Uailway and &unna Railways; 
and (2) other officers with railway accounts experience,including those 
promoted from subordinate gradeN. 'rhe number of the latter was 10, of 
whom only 3 were Anglo-Indians. 

(b) The Offi&ers mentioned in ~  question held the rank of tempo-
rary or officiatinl Assistant Account/; Officers and have not been appoint-
ed to the Ha.ilway Accounts Service. Their' promotion to thc rank stated 
above diu not, so far as I am aware, involve any superlSe&lion. 

«(!) The answer to the question is in the negative. .An Accounts Offi-
cer of the Telephone Revenue- Accounting Office, who is an AnglQ-Indian, 
hal! been appointed as' an Assistant Accounts Officer in the office of the 
Chicf l~ Officer, North WCtltern Hailway, but not becllWle he was 
Iln Anglo-Indian. The Cash and Pay Officer of the Clearing_ Accounts 
OffiCI) is not an Anglo-Indian. 

~  The Hailway .Account!; Department is under the Fillancial Com-
missioner of Railways and not under 1\11'. Hayman, The rules under 
which re.cruitment in thil; Department is mlidc aro in the Library of 
the Hoase. 

TBAJ'I'IC AND INVBSTIGATION WORK IN THE POSTAL DEPARTMENT IN BOMBAY. 

t296. Kumar Ganganand Sinha.: It> it a fact that. : 
(a) TheJ:e were two postal City Superintendents in the .Town of 

Bombay t . ,., 
(b) Whether in 1924-25, the Traffic was placed undet"thec.ontr()l 

of one Superintendent and the Investigation hl charge' 'Of 
another Superintendent' 

(c) Whether five Town Inspectors were under the control of the 
Superintendent in charge of Investigation 'irrespective of 
the pay of the Town· Inspectors and six Town Inspectors 
were placed uauerthe control of the Superintendent in 
charge of the Traftic f 

(d) 'I'here were only two posts of Inspectors for a ~ 
work and that five Town Inspectors were appointed for 
sucll work' 

REPORT OF THE PUBLIC ACCOUNTS COMMITTEE. 
The Honourable Sir George Schuster Winance Member) : I beg to 

lay on the tahle the Report of the P,ublic Accounts Committee on the 
ACC\)lluts for the year 1927-28. ' ;" 

tFor anlWer to thil qut!IJtlon, 'lee anlwer to queltioD No. 289. 
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Genel'al 
Sam.-
r:aary. 

a ~  OF TBB ~ AOOO1J1ft'S OOaaI'r!'D OX TBB 40000'18 
OJ'182'7-88. 

1.-'" Votes. 

The following table compares. the total grants voted by the LegislatiYe 
ABsembly with the total expenditure against those grants : 

(In Ia.kha of rupeea.) . 
OrigiDa! Supple- ~ al Actual - gr&llt. mentary gr&llt. expendi. 

grant. tUN. 

Expenditure ohe.rged to Revenue ., 1,02," 5.65 1,08,09 1,07,(6 

li:xpenditureoharged to Capital .. 26,93 5,75 32,68 33,87 
. 

I 
Total Expenditure .. 1,29,37 11,40 1,40,77 1,41,33 

DiaburlleDlents of Loans and Advanoes .• 4,82 4,93 9,75 9,74 

-.--
Orand Total .. 1,34,19 16,33 1,50,52 1,51,07 

2. The following table compares the non-voted appropriations sanc-
tioned by the Government of India with the total expenditure against such 
appropriations : 

(In lakba of rupeea.) 

Original Supple. Final Actual - Appropria- mentary, Appropria- Expen.· 
tiOD. Appropria. tion. diture. 

tion. 

Expenditure oharged to &venue .. 1,12,01 21 1,12,22 I,ll," 

Expenditare:oharged to Capital .. 3,39 1 3,60 1,19 

Total Expenditure .. 1,15,60 22 1,15,82 1,12,83 
. i 
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3. If the total voted and non-voted expenditure is taken, the polition 
is as follows : . 

(In lRkha of rupees.) 

Original Final Actual -- grant. grant. Expendi-
ture. 

Expenditure oharged to Revenuo .. .. 2,14,40 2,20,a,J. 2,18,90 

Expenditure cha.rged to Capital .. .. 30,52 36.28 35,00 

Total Ezpenditure .. 2,44,97 2,56,69 2,53,86 

Dieburtell1enta of Loana and AdvanOflll •• .. 4,82 9.75 9,74 

Orand Total .. 2,49,79 2,66,34 . 1,88,70 

4. It will be seen that against grants aggregating 266·34 crores the l.vIa ... 
actual expenditure was 263·70 orores-a saving of 2·64 crores or 1 per cent. 
against a saving of 10·17 orores or 3·8 per cent. in 1926-27. The aavings 
are made up as follows: 

Railway expenditure oharged to Capital 
Military expenditure 
DisbUl'8ements of Loa.na and Advances •• 
Other items 

Total 

(In orores of rupees.) 
·67 
'52 
'01 

1·44 

2·84 

IS. The percentage of savings in the final grants for 1927-28 and in the 
two preceding years are given below for purposes of comparison: 

- 1925-26. 1926-27. 1927·28. 

Ra. Ra. n... 
JIlzpeudlture oharged to Revenue .. .. 3·0 2·9 '6 

JIlxpenditure oharged to Capital .. 15'5 5·8 3·' 
Total Expenditure .. '·6 3·3 1'0 

o rand total, including Loanl and Advances .. 6·7 3·8 1·0 

These figures show that the improvement in the e.lltimating under the 
various ~ taken as a whole notioed last year baa been main_eel dUJiBg 
the year under repOrt. 
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8. ~  following table compares the percentage of savings ~ r voted 
granta wlth that of the savings in ~  appropriations: 

Sa.vings + Excellll-

1927-28. Voted. Non-voted. 

Expenditure charged to Revonue +'58 +·69 

Expenditure charged to Capital -3·64 +66'04 
• 

Total Expenditure -·40 +2·75 

192'6-27. 
Total Expenditure +5·2 +1·0 

7. The most iIriportant feature here is that, unlike previous yeam, there 
is an excess of ·4 per cent. under voted grants against savings of 5·2 per 
oent. in 1926-27 and 7·8 pel: ccnt. in 1925-26. This result shows that. the 
tendency deliberately to over-estimate voted expenditure as to which previous 
committees expressed apprehensions has become much less marked. 

The increase in the saving under non-voted expenditure W8.8 mainly due 
to the fact that while the budget provided for railway debentures to be renewed. 
as well as those to be diseharged, the actuals show only the debentures dis-
charged. This accounts for a saving of over Rs. 2} r r~. Weare informed 
that the question of altering the method of budgeting for these itcms is under 
the consideration of the Railway Board. 

8. The improvement· noticed above is partly due to the system of lump 
~  introduced in 1925-'26 but the ~  'over-budgeting which still 
exists under a number of items which have been brought to our notice in the 
Appropriation Reports indicate that even more severe pruning is required. 
As regards provision for pay of establishment and leave salary, we consider 
that the only way of arriving at more accurate results is to make lUmp deduc-
tions for probable savings on the basis of previous actua1s. We are informed 
that e:ertain provisional ~r r  were issued by the Finance Department to the 
accounts· officers in September 1928 and that that Department propose to 
issue further orders when the actuals of a few years are available. 

. 9. In view of the large number of cases of defective budgeting which 
have been brought to our notice by the Auditor General, we consider that there 
is ·still 8QOpe for improvement in the methods of budgeting. The arrange-
ments made in the Finance Depaitment to have a whole time Budget Officer 
(who is also Sooretaryto the Public ~  Committee) to watch the 
operation of the budget throughout the year and test its a.ccuracy have 
been explained to us. This is a. step in the right direction;· but what. is 
required now is a special aftort to work up to a higher standard of accuracy 
~ budgeting in all Departments, and we share the doubts referred to by the 
Financial Secretary as to whether a mere scrutiny of results within the Finance 
Department will be sufficient for this purpoae. Wetbink that, ~  least ~ l 
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a higher standard all round has been. attained, a more-intensive effort may be 
necessary and that it would be most advantageous if a specially experienced 
offioedrom the Finance Department coul,l personally visit all t4e estimating 
offices, look into and co-ordinate their work and have occasional con-
ferences with the estimating officers. We are also informed by the 
Auditor General that his experience of the past few years had been 
that the Finance Department was. under-staffed and that it was &~
lutely necessary to increase the staff in order to work up to a high standard 
of efficiency. We agree with the Auditor General and recommend tha.t the 
Fina.nce Department should be adequately staffed and consider that it is 
justifiable to err on the side of being over-staffed in the initial stages in order 
to work up to a high standard of efficiency. We Wish also to emphasise 
the great importance during the initial stages of securing continuity in the 
staff of the Finance Department which is to be employed on this special work. 

10. In the following cascs the It.Ctual expenditure exceeds the voted llzoe .... 
grants and an excess vote of the Assembly is accordingly required : 

Number Amount Actual Item of Grant. Voted by the EXONa. 
No. grant. AAembly. 

expenditure. 

-
Rs. Rs. RII. 

0,".1. 
1 flA· General Adminilltration-

Misoellalloous .. .. 231 231 

2 '3 Admiriistration of Justioe 68,000 68,009 9 

3 72A ~ l a  Adjustments 
between Central and 
Prov incial Governments 3.'7,000 3.50.431 3,431 

( 73 Refunds .. .. 76,68,000 77,111,'81 1,67,'81 

li 91 Commuted value of pen-
siolls .. .. 25,73,000 26,79,1129 1,06,629 

6 94 . Loans and Ad.VDDceI bear· 
ing interest .. .. 8,7(,23,000 8;80,35,971 6,JI,971 

POll, OM Telegf'GJllu. 

7 23 Indian Posts and Tele-
graphs Department .. 10,",16,998 10,82,26,786 8,08,768 

8 ( 
Rail_7I'. 

Revenue-Working Ex-
penlle8-Adminllltration 12,40,00,000 ' 12,69,93,000 20,93,000 

9 10 Revenue-Ap,Propriation 
from DepreCIation Fund 10,20,00,000 10,96,11,000· 76,11,000 

10 1( Revenue--Strategio Lines 1,60,10,000 1,66,(8,000 1,38,000 . 
11 7 Capital-·New construction 8,(11,,",000 9,90,2(,000 1,«,80,000 

11 8 ~  Line Wozu .21,02,92,000 ~  63,(11,000 

13 lIS Capital Strategio Lines .. ' 96,26,000 915,71,000 10.000 . .. , . 
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11. A brief explanation of each excess is given below: 
IterM 1 and 2.-The excesses are negligible. In the first case the excess 

was due to t.b.e adjustment after the close of the year of the leave 
salary of an officer on foreign service in Iraq. 

Item 3.-The excess was due to the adjustment after the close of the 
year on account of the refund to the Government of Bombay of 
customs duty paid in cash on stores imported by them during the 
year 1926-27. The adjustment should have been made in the 
accounts of 1928-29. 

Item 4.-The expenditure under this head is of an inevitable nature and 
the excess W88 due to certain unforeseen items which had to be 
incurred towards the close of the year. 

Item 5.-This was the second year in which commutations were charged 
to capital and the estimate had to be framed practically in the 
absence of actuals which are the only guide in framing an 
estimate under this head. 

Item 6.-The excess W88 due to larger expenditure on the Sutlej Valley 
Project during the closing months of the year. We understand 
that the question of obtaining more accurate estimates is being 
considered by the Finance Department. 

Item 7.-A supplementary grant for RH. 20,11,000 was obtained from the 
Assembly in March 1928 but in applying for this grant the De-
partment had- to make certain assumptions regarding the extent 
of the effect· of the numerous concessions granted to the staff 
during the year. The results show that these assumptions were 
not accurate. 

Item S.-The excess was due to the fact that certain econon1ies in ad-
ministration, which the Railway Board anticipated, were not fully 
realised and a larger amount was also required for new items of 
expenditure. 

lterM 9, 11, 12 and 13.-It is adniitted by the Railway Department that 
these ~ signify the breakdown of the system of over-
allotment introduced in 1925-26. We are glad to note that the 
amount over-allotted has been drastically reduced in the budget 
estimates for 1929-80, the amount over-allotted in that year being 
only a little over a crore 88 against 18 crores in 1926-27. We 
also note with approval the·· statement made by the Finance 
Department that the Finance Member has assumed muoh closer 
control over capital expenditure than hitherto, and that, &8 a 
further measure to prevent over expenditure, the powers of re-
appropriation of Railway Agents have been considerably cur-' 
tailed. We are of opinion that the results of these changes must 
be carefully watched and that the control of the Finance Depart-
ment mUst be rigidly maintained. It is a IDlltter for serious 
oonaideration whether the present system accoroing to which the 
Bailway capital expenditure programme for any year is settled , 
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during the preceding autumn and &00 according to which the 
Railway budget is presented to the Legislative Al!88Dlbly before 
the General Budget, is conducive to the general interests or to 
the proper information of the Legislative Assembly as to the 
factors affecting the ~  and the issues involved. 

Item 10.-The total excess under the grant, taking voted and non-v,oted 
together, is just under 1 per cent. 

12. Tlw total number of voted grants in which there has been an excess is 
13 and the total amount requiring the vote of the Assembly is Rs. 3,13,06,420, 
of whieh Rs. 2,73,86,000 is due to the system of over-allotment in the Railway 
Budget. We recommend that the Assembly assent to the excess grants for 
1927-28 which tbe Governor General in Council will place before them for the 
following sums in respect of the heads referred to in paragraph 10 : 

.. Re. 

Expenditure charged to Revenue 
Expenditure charged to Capital 

Total 

1,14,31,420 
1,98,76,000 

3,13,06,420 

13. Rule 52 (2) of the Indian Legislative Rules requires that we should 1rre.1Il&r 
bring to the notice of the Al!8embly every re-appropriation from one· grant to ::i:=:-
another grant; every re-appropriation within a grant, which is Dot made in . 
accordance with such rules as may be prescribed by the Finanoa Department; 
and all expenditure which the Finance Department have requested should be 
brought to t.he notice of the AllBembly. We are glad to be able to report 
that there have been no re-appropriations falling under these categories during 
the year; nor have the Finance Department requested us to bring to the 
notice of the Assembly any particular item of expenditure. 

D.-Comm8Dta on matters outatandiDe from prniou Beporta. 

14. We are glad to note that the Auditor General has prepared an Epitome 
of the Reports of our predecessors from 1923-27 and of the Government orders 
thereon. We are informed that copies of the Epitome will be supplied to the 
Members of the Committee and to suoh other Members of the .Assembly as ask 
for it. 

lIS. We are gratified to learn that the Government of India have issued 
orders on the following questions which have been outstanding for a long 
time: 

(a) introduction of the system of token votes, 

(b) formulation of rules to regulate the placing and control of oontracts, 
and 

(c) formulation of general principles to regulate the enforcement of 
responsibility for losses sustained by Govermnent th!ough #raw! 
,. negligence of individuals. 
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16. The following item. inoluded in Appendioes II and III may be oon-
sidered &8 settled: 

Appendia 1I.-ItelW! 7, 8, 10,11, 14, 15, 16,' 23, 25, 29, 34, 35, 39 and 
40. 

Appendia lII.-Item 7. 
Our observations on some of the outstanding items are contained in the follow-
ing paragraphs. 

17. Supplementary Demands.-The Resolution issued by the Government 
of India on the Report of last year says that steps will be taken to present 
belated supplementary demands to the Assembly provided that on each occasion 
the programme of work in the Legislature permits. We consider that it should 
be accepted as an obligation by the Government that opportunities should bt 
found during the filession for the presentation of such demands and that, inas 
much as the voting of grants is the primary function of the Assembly, the excuse 
that ~  is not available ought in no circUID8tances to be accepted. 

18. Re8tnW at the disp08al of the Finance Department.-Under the arrange-
ment in force at present, when a new item of expenditure is sanctioned and it is 
not possible to meet it by re-appropriation, funds to cover it are sanctioned 
from t.he small reserve at the disposal of the Finance Department and a supple-
mentary grant is obtained from the Legislative Assembly later on. There are 
thus two grants to cover one item of expenditure and one of them has to be 
surrendered. Hitherto the practice was to surrender the grant sanctioned by 
the Legislative Assembly. The Finanoe Secretary has now agreed with the 
Auditor General that the correct procedure would be to surrender the appro-
priation from the res.erve ; this procedure will accordingly be followed in future. 

We are also informed that the real reason for providing a reserve is that, if 
there were no reserve and if in any individual case the expenditure could not be 
met by re-appropriation then a Bupplementary grant sanctioned by the Assembly 
for meeting that expenditure would cause an exoess over the total budget pro-
vision for .expenditure during the year. The reserve 'provides a margin within 
the limits of which variations are possible without produoingan exoess over the 
total 'Budget ~ ,The Financial Secreta,ry has agreed to discuss this ques-
tion further With the Auditor General. 
. , . ·19. Intml4l .cMt:k on OUBlom,s Receipt8.-We are informed that with a view 
to improving the immediate check on appraisements" a large number of supe-
rior officers described a~ Principal Appraisers have been appointed at Calcutta 
and Bombay from the 1st April 1929 to ensure that every appraisement is 
sCrutinised by a superior officer immediately after the original appraisement 
and tha.t the results of this experiment a.re being watched before introducing 
the scheme in other ports. . Weare also informed that a scnemo drawn up by 
the officer on special duty in .the Finance Department to improve the audit 
Checks and costing a.bout Rs. 3i lakhs for all the Departments under the control 
of the Central Board of Revenue is now under the consideration of that 
Depa.rtmeqt. We consider that, ai il. matter of principle. it is desirable that 
tlle most·efiective lorm.of audit Bh4)uld be applied but that the cost must be 

ken into account. In this particular o&lie, we think it right tbt.t the Finance 
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Department should have an opportunity to study the details of the ~  lXlOlC 
thoroughly before making a final recommendation. It is; however, desirable 
th"t that Department should arrive at an early decision. 

20. Concessions to pl.-In connection with a case in which the repre-
sentative of an important businefl8 concern having large business transactions 
with the Posts and Telegraphs Department had been allowed for some years a 
Gee use. of the trunk telephone line between two important places as an act of 
courtesy, our predecessol's rt!comm£lnded that such concessions should he given 
in future only by the GovcrnmE'ut of India, who should scrutinise the cases 
jealously and communicate their sanctions to audit. This raises the further 
question whether Government have any power to waive revenue which it is 
authorised to levy under a statute. We recommend that the Government of 
India should consider this queHtion and obtain authoritative Qpinion on the 
legal position. 

21. In'lJefltory of Govemment 'JYI'operI!!J.-We are prepared to accept ·the 
general conclusion arising from the Memorandum on the subjeot furnished to us 
by the FinanQe Department and printed as Appendix VI to this Report. 

22. Experuliture relati'llg to Mopum Settlement.-We are informed that, 
although it is not feasible to prepare a complete account of expenditure in 000-
neotion with all the Moplah settlers in the Andaman Islands, it ought neverthe-
ledS to be quite possible for the additional expenditure on the 12 villages oooupMd 
by Moplah settlers to be shown separately.. As this would cover the bulk of' 
.uoh settlers, we recommend that this should be done, as the cost of this settle-
ment is a matter of oonsiderable public interest. 

23. Remedyi'llg rkjecls in the machinery fM' executing repairs to buildings in 
the Posts and l ra ..~ Department.--Wc are informed that the decision to 
tranl!fer the maintenance of these buildings to the Posts and Telegraphs 
Department was the rcsult of a recommendation of the Public Works ~ 
organisation Committee that mere maintenance work should not be one of the 
main functions of the Public Works Department. We shall be glad to have a 
thorough report next year showing how the new system of making Departinents 
responsible for the maintenance of their own buildings has worked so far as the 
Posts and Telegraphs Department is concemed. 

24. Contributions to the Posts and Telegraphs Depreciation Fund.-The 
Finanoial Adviser has furnished us with a Memorandum on this subjeot, which 
has been printed as Annexure I to the proceedings of our second meeting, in which 
it has been suggested that, judging from the expen:liture hitherto incurred 
on renewals and replacements, the prcsent contribution to the Depreciation 
Fund is tmduly high. It appears to us that it is incorreet in principle to compare 
the contribution in anyone year with the amount actually spent in that 
year, lIB the contribution is intended to meet renewals and replaoements 
at the end of their effective life. Nor can a series of two or three years 
even provide a decisive test. It is also incorrect to consider the aCcuracy 
of the rules regarding d'!preciatioll without cOIl>!idcring at the same time 
the acouracy of the other bases of the commeroial settlement. For e::rample, 
if. as is l>ossible, the capital on which the Department is now paying interest 
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is BlDaHer 'than what it would be if the whole undertaking had been com-
mercialised from the very beginning and 8S it will inore88e 88 the old 'assets 
are replaced by new ones, it might not unreasonably be arguf'.d that the 
contribution to the Depreciation Fund now being paid, even if it were on the 
high side, which is at least doubtful, might be taken as a set-off against 
the low amount of ~  now paid by the Department on its capital. 
Further, in considering the commercial position of the undertaking, 1\ 
is not entirely safe to be guided by present results, for, account must be takeD 
of the inevitable future increase of expenditure due to the numerous 
concessions 88 regards pay and allowances, which have recently been 
sanctioned for the staff. It is questionable whether this increase will 
be offset by. the normal growth of revenue of the Department. A further 
point, of which account must be taken, is that the basis on which the contri-
bution to the 'Depreciation Fund has been fixed may produce misleading re-
sults. For, when the life which has been assumed for any particular asset 
is completed, all contributions to the Depreciation Fund in respect of that 
&Met ceaae although it may actually continue in use j and further when it is 
aotually replaced, the expenditure on its replacement will in practically every 
case amount to several times the amount available in the Depreciation Fund. 
Aa we have not got sufficient information at present to deal with the question 
&I a whole, we suggest that a small committee be set up to consider how 
far the system of accounting at present in force really provides a'true 
pioture of the commercial results of the Department's working, and, as the 
chief part of this enquiry, to investigate the act.ual results of the present 
proVision for depreciation and to consider in particular its adequacy having 
regard to replacements which are likely to be necessary, and to the foundation 
on which the capital account as it stands at present has been built up. 

25. Oredit due to the P08t8. and Telegraphl Department for railway telegraphl 
mad enhancement of rent due from canal administrations.-The settlement of 
these items should be expedited, as the commercial results of the working of the 
Department can not be ascertained accurately till this and the other outstanding 
questions regarding adjustments are settled. 

26. Bpecial Officer's 'report on the system of preparing budget estimatu by 
RoAlways.-We are informed tha.tthe report has just been received and is under 
the consideration of the Railway Board. We desire to record, however, that 
it is very regrettable that the presentation of this report, which was asked for 
by our predecessors in 1926 and called for ever since, should have been dela.yed 
10 long. We must also note that it is a somewhat depressing fact that, 
although we are now informed that most of the recommendations that 
the special officer has made after three years' study have in the 
meanwhile actually been introduced, nevertheless it ~ not pORRible to 
observe a.ny substantia.l improvement. We understand, however, .. that in 
the case of certain railways some of the recommendations of thH special officer 
still remain to be introduced and that this is likely to lead to improvements. 
In view of the long delay that has a.lready occurred, we suggest that such 
action as remain. to be taken on the report should be expedited, so that tbe 
improvements may b. given effect to in the next budget. 
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'27. Orew ay,tem.-As the report required by our predecessors comparing 
the expenditure on the crew system on the lines where it is in f01ce with the 
recoveries made from passengers travelling without ticketB is not yet ready, 
it is difficult for us to make any final recommendations on the subject, and we 
therefore desire to have a full report next year on the above and also on the 
question of the efficiency with which the system is being applied andadminia-
teredo We also suggest that the Railway Board should consider whether it 
will not he more appropriate to place the crew system under the control of the 
Mlcounts department instead of under the traffic department, 

28. Audit on company lin6B.-We are informed by the Auditor General 
that he is not at all sa.tisfied with the present scale of audit on company lines, 
and that his recommendation to introduce on company Jines the same sys-
tem of audit as is now in force on State lines is now under the oonsideration 
of the Finance Department. In view of the serious irregularities whiohhave 
been brought to our notice in the Appropriation AccQunts, we oonsider that the 
system of audit on company lines should be strengthened, the actuaJ details 
being settled by the Finance Department and the Railway Board in consulta-
tion with the Auditor General. We are very strongly of opinion that the 
decision on the question should be expedited. . 

We find that the explanations given to us by the Railway administration 
in a number of cases are substantially different from the facts mentioned in the 
Acco\mtant General's Report, which indioates a lack of co-operation between 
the Government Examiner and the Company's auditor. 

In this connection, we note with great appreciation that as an immediate 
sequel to our examination of the Railway Department this year, the Railway 
Board have decided to appoint an officer on special duty to investigate the 
causcs of the ilTegulll.rities to which our attention has been ca.lled, and to 
devote particular attention to cases which indicate a lack of proper 
eo-operation between the Railway accounts staff and the Government 
Examiners. Although the audit staff must always preserve an independent 
position, there is much to be gained by 0. mutual spirit of helpfulness on both 
sides and discrepancies in the evidence as to particular cases such as we have 
noted in our recent examination ought to be avoided. The existence of such 
discrepancies makes it extremely difficult for this Committee to exercise its 
function of conducting an impartial examination into all cases. The special 
enquiry which is now to be conducted will. it is hoped, point the way for 
improving the present position in this respect and we shall be glad to have a 
Teport on the question next year. 

29. Supply of Administration RepO'l'ts to members of tlte Puhlic Accounts 
CCJ1nm';'Uee.-W (l accept the 8uggf'...stion of the Financial Secretary that in future 
a list of all the Administration Reports available should be circulated to the 
Members of the Committee simultaneously w;th the Appropriation Reports, on 
the understanding that if any member returns 'the list to the Finance Depart-
ment mlLrking on it such reports as he requires, the marked reports will be 
sent to him. 
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rlMaHiOll., .• 30. We have again devoted our careful ~ ra  to ,the question of r: ::: .hat procedure should be adopted for the discussion of the Annual .Report 
bl!'. of the Public Accounts Committee in the Legislative Assembly (cf.. paragraphs 

11 and 16 of. Reports for 1925-26 and 1926-27, respectively). . 
We desire at the outset to state what we oonceive to be the position of 

this Committee in respect of the preparation of its report. and of the procedure 
to be adopted ,for its discussion in the Assembly. The Public Accounts Com-
mittee is a body created lIy statutory rule and appointed by the Assembly 
itself, and its report once mane mUAt remain in existence and cannot be un-
made. The question as to the procedure whioh should be adopted for the 

. consideration of the Report in and by the Assembly is a question which must 
ultimately be decided by the Legislative Assembly. We coneeive it to be 
our duty, however, to consider the various alternative proposals which have 
*n suggested and we have taken the memorandum prepared by the Finance 
Department (annexed 88 Appendix V to this report) as a basis for. our 
disouMion. 

The proposals which have come forward in the r ~ of this discussion 
fall undei' three main heads: 

(a) That on a motion that "the report be taken into consideration", 
there should be a general discllssion on the report 88 a whole 
analogous to that whioh takes place at the general discussion 
stage of the budget. . 

(6) That in addition, or possibly as an alternative to a motion that 
"the report be taken into conaideration", there should be 
aftorded to the Assembly an opportunity to discuss, on 
definite resolutions moved, special topics referred to, or 
recommendations made, in the report. 

(e) That after the motion that "the report be taken into consideration". 
there should be a further motion that "the report be a ~  
and that it should be open to the Assembly to discuss the vote 
upon amendments moved to ihe report. 

. We have in l~ first place given our very careful consideration to the 
course outlined in (e), whieh, according to the report ofthe last conference of 
the Presidents and Deputy Presidents of Provincial Legisla.tive Councils, was 
the line of procedure favoured by that conference. We must of course attach 
considerable weight to such a recommendation but, nevertheless, we ventu,re 
to express the view that there are serious objections to t}lis course if it follows 
the exact form suggested above. It seems to us that it would in practice 
mean that the Legislative Assemllly must commit itself either to accepting or 
rejecting en masse every one of the recommendations made in a long report 
embodying opinions and recommendations on perhaps a hundred points of 
varying nature, or that the Legislative Assembly should have power to amend 
the report, in which case it would cease to be the report of the Public Accounts 
Committee. 

As to the latter alternative, we think that the function which the Legis-
lative Asaembly would wish and incieed ought to exercise is that of ca.lling the 
attention of the Executive Government to the matters arising out of the 



REPORT OF THE PUBLIO ACCOUNTS OOHKITTEE. 1605 

report to which it attaches special importance, and to the action which it 
oonsiders ought to be taken on the Committee's recommendatioDB, rather 
than that of making actual amendments in the text of the report, which, as 
indicated above, when once made, must remain in existence and cannot be 
unmade. It must of course be open to the Legislative Assembly to criticise 
the recommendations of the Committee, but for this purpose it is not neces-
sary that amendments should be moved to the report itself, nor does it seem 
to us that such action would be appropriate. 

For these reasons we have felt that the choice should lie rather between 
courses (a) and (b). 

There is much to be said on both sides. It must be remembered in the I 

first place that the time available for discussion will inevitably be limited 
(probably to one day), and the question of practical importance is how this 
limited time can be employed to the best advantage. On the one hand,· 
it may be argued that a general discussion would probably make it possible 
to cover more ground and bring to light practically all. the points to which the 

~ r  of the Aesembly attach impolltanoe; while on the other hand, it may 
be said that a discussion focussed on certain specific recommendations would 
be more effective, particularly if this took the form of debate on definite 
resolutions on which members could express their opinion by voting. 

The opinion of our Committee on the choice between these two alter-
natives has been divided; but we are all agreed that it is desirable to avoid 
fixing any procedure without ascertaining the views of the Assembly. We 
further consider that whatever form of procedure may be adopted at the 
outset it should not he regarded &8 rigid and unalterable, but rather as experi-
mental, so that it can be varied in the light of practical experience. 

Subject to these reservations we put forward the following proposal, 
viz., tha.t as a practical step it would be best at the outset to establish 
a convention analogous to that which is observed in settling the order of 
priority for the discussion of Demands for Grants during the consider-
ation of the Budget. Wethink it might be possible for each party to 
consider the procedure which they wish to have adopted as a matter 
for special decision annually in connection with each individual report. 
If, for example, the general view in connection with a particular year's report 
is that it contains recommendations which deserve special and individual 
discussion, the procedure contained in alternative (b) could be adopted for the 
year; and the choice ()f the subjects taken and the order of priority &8 between 
them could be settled in the same way as is done in the case of Demands for 
Grants. On the other hand, if, as is quite possible, on another occasion the 
balance of opinion isi,n favour obo more than a general discussion, the procedure 
provided for in alternative (a) would suffice. We think indeed that the form 
of the discussion which is desirable is likely to vary according to the nature of 
each Teport, but, in any case, if the recommendation which we have made 
above is accepted, it will provide an elastic method of procedure which, after 
a few years, is likely to crystallise into a regular and accepted fo:rm which has 
been proved by experience to be appropriate to actual requirements. . 

We believe that thisprocedurewould.secure substantially the same object 
as.that aimed at by those who have advocated alternative (c). We wish to 

L19CPB(LA.) • 
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record, however, that we have also considered a further suggestiou which ap-
proximates more closely in form to that alternative, and which, if a suitable 
working convention could be .established, might be adopted without involving 
the objections to which ~ have called attention above. We think, therefore, that 
this further proposal should also be considered by the Legislative Assembly. 
This further proposal is that the report might be treated on the lines on which the 
King's Speech is dealt with in the House of Commons. The motion for the 
Address to the King is not touched. but the criticism or suggestion as to Gov-
ernment policy is always added as an addendum thus: .. but this House re-
grets that His Majesty's Ministers have not ........ (or urges that steps be 
taken, etc ......... )". The motion in the case of the Public Accounts Com-
mittee report might be "That this House adopts the report of the Public 
Accounts Committee (and recommends to the Governor General in Council 
to give efJect toits proposals) in particular to the following (or with the follow-
ing modifications), (or conveys to the Governor General in Council its regret 
that ........ )". If this procedure is followed. the objections to which we called 
attention above in discussing alternative (c) would not arise, provided that it 
is established as a regular working convention that the" adoption" of the report 
is automatic, and that the recommendations made by the Assembly take the 
form of an addendum. In fact, subject to this convention, the procedure 
would not differ very materially from the other suggestion which we have made, 
and we suggest that it could be worked on the same plan so far as concerns the 
settling of the special points which would be selected each year for considera-
tion. 

m.-Comments on pu.eral matters arisiDg out of the present Report. 
31. Our predecessors last year agreed with the Auditor General that, aa 

experience haa shown in England, it is not possible to frame any rigid rule for 
the interpretation of the term " New 'Service ", but that the application of the 
term to concrete cases can best be governed by the evolution of a body of 
case law. In order to help the future committees to evolve such a body of case 
law, we suggest that the Auditor General should in future years furnish a 
Memorandum to the Committee giving a collection of all doubtful ca.sea with 
full details. This year we have had to deal with the specific caseAJ mentioned 
in paragraphs 31-36. 

32. ~ oj a boik1' and an el«:tric generating plant at tM Ghazipvr 
Opi"'" FactMy.-As it was explained to us that this waa only a replacement 
and not even a new instrument of service, we agree that this need not be treat-
ed as a "New Service ". 

33. EzpenditUf'eoJRs. 4,36,786 on tkeconverl'ion oJthe R.I.M.S." DuJTerin" 
into a training 8kip against a budget provision oj R8.1,40,973.-As the intention 
from the beginning was to acquire the ship and refit it as a training ship, 
we consider that this is a case of defective budgeting rather than one of under-
takiog a " New Service ". 

34. Purchase oj tke Anand Oreamery at a cost oj Rs. 60,OOO.-lt has beeu 
argued on two grounds that this should not be treated as a "New Service" ; 
first, that as fuods were voted by the Assembly for running the Creamery in 
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1925-26 and 1926-27, no further payment in connection therewith need be 
regarded as a "New Service"; secondly, that it had merely been taken over 
by one Depa.rtment from another, the Creamery having been purchased by the 
Agricultural Department r ~ the Army Department. AB regards the second 
argument, though theoretically the whole budget (including both voted and 
non-voted grants) should be considered as a single unit so that an item pro-
vided under the vote for one Department need not on strict technical grounds 
be treated as a " New Servi(',e " when it is transferred to another Department, 
nevertheless, if the transfer is (as in the present case) from a non-voted to a 
voted Departmental grant, this circumstance does in practice import a new 
factor which, ill fairness to the Legislative Assembly, ought to be taken into 
account. Moreover, although the transfer of cash was only from one Depart-
ment to another, it did in fact put the Department receiving the a ~  
into the possession of funds provided for in another budget, which funds, as 
a result of the transfer, might have been disposed of on a non-voted service 
without reference to the Legislature. Turning to the first argument, the Stand-
ing Finance Committee and the Legislative Assembly had only approved 
expenditure for running the Creamery, and not for its purchase; the practical 
\'esult is that while under the arrangement originally contemplated by the 
Standing Finance Committee and the Legislative Assembly, the Government 
could have terminated it at any time without loss except the loss incurred 
on the working during the period approved by them, now that the Creamery 
has been pUrchased, it is necessary to consider not only the working 1088 but 
also the poesibility of a 1088 on disposal of the undertaking. We therefore 
consider on both the grounds that this item should be treated as a "New 
Service ". 

35. In8to,/,lmicm of an electrolytic silver refinery at the Bombay Mint.-
We are informed that prior to the installation of this refinery, the only mean& 
of refining silver at the Mint was by cupelling fumaces which were mainly 
used for refining silver recovered from drosses and were quite unsuitable for 
refining large quantities of fairly high touch silver as the 10000s would be exces-
sive and the cost high and the quality of refined silver would not be good. 
The new refinery not only refines Government silver but also undertakes work for 
the bullion merchants and the public. The installation is therefore not a replace-
ment but represents a new manufacturing unit and implies a definite policy on the 
part of the Government. There is thus a double reason for regarding this as a 
.. New Service". Not only was the plant a new plant and not an extension of 
the existing plant, but the installation of this new plant involved the adoption 
of a new policy on the part of the Government. We consider this latter feature 
to be an important determining factor when corundering whether any particular 
expenditure amounts to a" New Service". We therefore agree with the Audi-
tor General that this ought to have been treated as a " New Service ". 

36. Re-armament of the Quetta-Peshin Police.-Weare informed that funds 
for this purpose were voted by the Assembly in 1926-27 and that the stores were 
actually supplied in that year, hut owing to some. delay the debit was rai8ed 
by the Military Department in the following year. We are of opinion that an 
item for which money had been voted by the Legislature in a previous year 
eould not be treated as a " New Service" merely because the expenditure \\"&8 
incurred in -another year. 

Ll 9CPB (LA) , r:! 
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37. Oonstructitm of new RailtDay li'IW.-We are glad to note that there is 
no difference of opinion between us and the Railway Board tha.t a new danatrua-
tion should be regarded as a " New Bervie,., " and that a supplementary grant 
ought normally in every case to be applied for. The Finanoial Commissioner, 
however, has represented to us that in some cases it may be legitimate and 
desirable for the Railway Board to start a new construction without actually 
obtaining a supplementary grant from the ASBelDbly provided always that the 
Standing Finance Committee for Railways has approved of the construction. 
The point made byihe Financial Commissioner was that sometimes, owing to 
special unforeseen circumstances, it ma.y be found impossible to start work on a 
parncul&!' project included in the budget, but that there .may be aI;lother pro-
ject equally desirable on which work could be begun immediately, and that if 
the latter project could not be started till the vote of the Assembly is obtained, 
a whole working season might be lost and a substantial part of the construction 
staff left idle. The main question involved is what latitude is to be allowed to 
the executive to slart a new seryice with the approval of the Standing Finance 
Committee in anticipation of the approval of the Legislature; We oonsider 
that whatever latitude is allowed, the executive should not be allowed to 
Substitute for a project approved by the Legislature another project the full, 
cost of which will be considerably more, although in the particular year in 
which it is started the expenditure might not exceed the amount already pro-
vided for in the budget. We also urge that in all such cases of substituting 
one project for another, the control of the Finance Member should be rigidly 
exercised. 

Further, when alternative projects are uncler consideration, particulars of 
all of these might be given to the Legislative Assembly when the Railway budget 
is presented, and it might be possible by adding token votes to get approval in 
advanee from the Assembly for power to select one out of the various projects 
mentioned. We think that the procedure for this purpose ought to be 
oarefully considered and then formulated in definite terms., 

38. In the course of our discussions a question was raised whether in 
the case of construction of quarters and other amenities for government servants 
th'e money limit for determining whether the expenditure relates to a 
,. new service" , should not be lower than in other cases. We could not however 
pursue the point 8S sufficient information was not available about the parti-
cular item of expenditure on which the question was raised. We hope that the 
report to be furnished by the Auditor ~l in future years (vide paragraph 
31 Mite) will enable succeeding committees to deal with the question. 

39. We also suggest that in future the Standing Finance Committee and 
also the Standing Finance Committee for Railways, when asked to approve of 
any scheme placed before them, should consider, in the light of the case law pro-
mulgated by this Committee, whether, the scheme constitutes a" New Service ". 
In ordor to enable that Committee to_perform thia function, the Department of 
the Government of India responsible for presenting the demand to that Com-
mittee should call attention to all the relevant facts and considerations. 
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40. The Auditor General has suggested, and we entirely agree with him. Supple-
that the amount of a supplementary grant should be distributed between the : ~~ 
various sub-heads and demand 11 nits like that of the original grant. a . 

41. On paragraph 59 of the report of the Accountant General, Posts and Be-approo 
Telegraphs, the Auditor General has raised the important point whether pl'la.tloa .. 
re-appropriations should be made in the ~ r  of the year as soon as necessity 
for the expenditure is foreseen or whether lump Rum re-appropriations made at 
the end of the year would suffice. We consider that in order to enable the de-
partmental officers -to watch the progress of expenditure· with the help of the 
accounts officers, it is necessary that re-appropriations should be sanctioned a.s 
soon as necessity for additional expenditure is foreseen. 

42. In the course of our discussions a fcw cases were brought to our notice l ~r: 
in which there was a great disparity between the charges levied for telegrams ~~  
and those levied for the use of trunk telephone lines.. In view of the increasing rate •. 
competition between the telegraphs and telephones, we suggest that the Govern-
ment should consider· whether the rela.tive rates of the two should not be 
revised so as to secure the best possible economic results. 

43. The Chief Controller of Stores in evidence before us stated that until Indian 
the Government departments placed a larger share of their orders through the ==es ~ 
Indian Stores Department: that department cannot be self-supporting; and mea. 
that while scveral departments and especially the Army would be of great im- , 
portance, the really decisive factor in the situation must always be the Railways. 
He said in fQ.ct that without the bulk of the Railway business, the department 
could not becomAelf-supporting. In view of these statements we think that the 
time has come for the Government to adopt a definite and decisive policy in rela-
tion to the Indian Stores Department. We wish therefore to record a recommen-
dation that if the Government are satisfied that the department is 80 organised 
that it is/Capa.ble of purchasing stores with efficiency (8JJ regards testing quality, 
etc.), and economy, on a standard comparable to that attained by the depart-
ments when purchasing on their own account, then the Government should issue 
orders that WI stores (other than stores of a special technical nature) required 
by any Government Department should in future be purchased through the 
Indian Stores Department; and that if the Government are not so satisfied then 
they should appoint a committee of the Legislative Assembly to enquire into 
the present position and working of the Indian Stores Department. We are 
prepared to recognise that there may be reasons against the immediate universal 
application of orders such as are envisaged in the first part of our recommenda-
tion stated ail<*e, and that time may be required for the development of the 
Stores Department in certain directions, but this admission is not inconsistent 
with a declaration of policy by the Government such as we have recommended. 
Moreover, if the Government were to adopt a definite policy, the development 
of the Department might be ~rr a l  accelerated. We received, for example, a 
very valuable suggestion from the Chief Commissioner of Railways in this matter. 
He informed us that, except for certain big items the purchase of 
which haa been centralised with the Railway Board, the Railways 
were prepared to effect purchases through the Indian Stores Depa.rt-
ment in every case where it was to their advantage to do so-
subject al ~  to the reservation that they could Dot hand over to any outside 
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agency their responsibilities regarding rolling stook--e.n exception which we 
accept as coming under the heading of speciai technical stores. The Chief 
Commissioner went on to say that a year ago the Railway Board had agreed 
to purchase through the Indian StQres Department a number of additional 
items of stores and that he would be prepared to consider at intervals of 
six months or a year further additions to the list. The criterion he would 
apply would be that it must be t6'the advantage of the Railways to do so, 
and if there was any doubt about the advantage to be obtained in regard to 
certain items, he would suggest that for a year or two the Railways should 
purchase half the quantity of such storf'.8 departmentally and half through 
the Indian Stores Department. He hoped that he would thus obtain a. reli-
able test of the practical efficiency of the latter. If such a practice is applied 
on a sufficjently large scale and with a genuine and whole-hearted desire to 
assist the de\'elopment of the Indian Stores Department, not only by the 
Railways bllt by all other Government departments, it might be 
reasonable to defer further orders until this practical experiment had 
been completed. But we maintain that the Government should definitely 
announce their policy to this effect. We further wish to emphasise that, in 
considering whether the Indian Stores Department operates econoInically, all 
the factors which affect the Government of India as a whole should be taken 
into account. For example, while it may happen that the Army Department 
purchasing oil on their own account could get oil cheaper than if they were to 
buy it through the Indian Stores Department, after allowing for the addition 
of the 2 per cent. commission which the latter charges, nevertheless the financial 
results to the Government of India as a whole Inight be bett6lJif the purchases 
were made through the latter Department. 

44. Profit and loss accounts and balance sheets of commercial undertakings 
are at present incorporated in the Appropriation Accounts, but owing to the 
form in which the accounts are presented, and to the £act that in all cases we 
are dealing with accounts which are two years old, we can carry out no useful or 
practical review of the commercial results and efficiency. As it is v.ry material 
to our task to be able to form an opinion on these points, we recommend that 
in the case of commercial undertakings, including the Railways, there should 
be an annexe to the Appropriation Accouilts reviewing the general results of 
the working of the undertakings on the basis of the latest figures available and 
giving a general account of the business, containing the sort of information 
which is given in the annual report of a cownercial company and in the speech 
made by the chairman of a public company to the ar l ~ at the annual 
meeting. Such reports would in any case be of general interest to the public. 

Depart. 15. The Accountant General, Railways, has brought to our notice a case in :::.=.0. which a Railway suffered some loss by the departmental manufacture of r~ . 
t1ll"e. Although we realise that in commercial undertakings mistakes like this in calcul-

ating probable savings by departmental manufacture are liable to occur, and al-
though the loss in the parti9ular case was of a relatively small amount, nevertheless 
an important lesson Can be learnt from the incident under review, N., that 
\\ hen Railways desire to undertake a manufacturing business of this kind, which, 
is outside their ordinary business, special care should be devoted to checking 



REPORT OF l'HE PUBLIO ACCOTJNTS OOMMITTEE. 1611 

the estimatf'fI. As there is some danger of the Railway undertakings in India 
growing to an lmmanageable size, any tendency to expand outside their own 
special task, should be checked. Such expansion is justifiable only if conditions 
are such that a particular article required by the Railways cannot be obtained 
on any sort of reasonable terms unless they manufaeture it themselves; and 
the mere prospect of making an ordinary commercial profit should be no induce-
ment for the undertaking of such business. It mUllt ItlwltYs moreover be remem-
bered tha.t it is difficult enough to provide adequate capital for meeting the 
needs of actual railways, without locking up money in side shows. 

46. At present the Railway budg-et is presented in the AAAembly by the Pre ...... 
Railway Member. Under the Indian Legislative Rules, however, the Budget ~ 
has to be presented by the Finance Member, and we are informed that the defi- baclpt. 
nit!on of the term ' Finance Member' 8S given in Rule 2 of the Indian Legislative 
Rules permits the Governor General to appoint any Member of the Assembly 
other than the regular Finance Member for a special purpose to exercise the 
functions r r ~  by the rules for the Finance Member. We desire to 
recommend that when the Governor General exercises this power of appointing 
any Member as the Finance Member for the purpose of any particular rule in 
the Indian Legislative Rules, the order of such appointment should be laid on 
the table of the House. We also suggest that the Railway Board should 
obtain the opinion of the Legislative Department as to the interpretation of 
the definition referred to above. 

47. A question of great importance which has been raised on eeveralrOl'lll of 
occasions at our meetings is whether ~ existing convention as regards Railway Jt-Uw:l.. 
Finance was intended to exclude thc Public Accounts Committee from being r::oL. 
consulted or giving advice ahout the form of the Demands for Railwav Grants. olthe 

. PabUo 
Rule 44 (3) of the Indian Legislative Rules lay II down that the BudgetAooo .... 

shall be ~ ~ in ~  a. form 88 the Finance ~ r may. consider best :em.-::t 
fitted for Its conSIderatIOn by the Assembly; and It would be In accordance tlae .: .. 
with English constitutional theory and praotice that in deciding such matters JfUdIq 
the Finance Member, if he desired advice or suggestion from outside the o=:t:. 
Finance Department, should cOll8ult the Public Accounts Committee rather tee tor 
than any other body ~ with the Legislature. On the other hand, BaIlw..,... 
under the Resolution regarding the separation of Railway from General 
finances adopted by the Legislative Assembly on the 20th September, 1924, 
the form which the Railway Budget shall take after the separation, the details 
it shall give and the number of demands for grants into which the total vote 
shall be divided has to be considered by the Railway Board in consultation with 
the St4niling Finance Oommittee for Railways. While this Resolution clearly 
gives to the Standing Finance Committee for Railways a definite function in 
the matter, there is no evidence to show that the Legislative Assembly, in 
adopting this proposition, took into consideration the further implication of 
an intention altogether to exclude the form of Railway accounts from the 
purvie,,' of the Public Accounts Committee. In any case, it appears to us that 
the decision, however strictly interpreted, does not necessarily mean that the 
constitutional powers of the Finance Member and his right to act, if so desired, 
in consultation with tAe Public Accouf1t8 Oommittee are abrogated, and we 
submit that it would require very definite and explicit decisioJJ.8 based OD due , 
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constitutional authority to abrogate such powers and rights. We therefore 
record the view that even now, that is to say, without any further affirmation 
from the IJt'gislative Assembly being required, the position is that all ohanges 
in the form of Dema.nds for Railway Grants initiated by the Railway Board 
in consultation with the Standing Finance Committee for Railways may be 
subject to further consideration by the Finance Member who, before arriving 
at a final decision, will be entitled to consult the Public Accounts Committee. 
In expressing this view, we do not at all wish to suggt'St trenching on the powers 
or limiting tht' scope of the Standing Finance Commitwe for Railways. The 
main work win still be theiril, and normally, in view of the Assembly Resolution 
and the convention thert'by adopted, the initiation and preliminary considera-
tion of all proposals for changes in the form of Railway Accounts will rest with 
them. On the otht'r hand, it may on occasions happen th8.t the Public Accounts 
Committee, while examining the Appropriation Accounts of the Railways, 
may consider that some change is required in the form of the Demands for 
Railway Grants.. In such a case it would be proper for the Finance Member. 
in deference to the arrangement authorised by the Legislative Assembly in 
1924, to ask that the Standing Finance Committee for Railways should con-
sider the suggestions of the Public Accounts Committee, leaving himself the 
h'berty thereafter if he ~ it nect'B88ry, to make a further reference to the 
Public Accounts Committee before he came to his own final conclusion. 

We believe that in practice the interpretation of the position which we 
have set out above will provide a satisfactory working arrangement which 
will be the best in the public interest and will ensure that both the Standing 
Finance Committee for Railways and the Public Accounts Committee can 
render to tht' Government the very valuable service;; of which they are capable. , 

~ •• l (,8. An estimate amounting to Rs. 2,27,645 was r~ar  by the Director 
~". of the Royal Indian Marine for the conversion 'of the "Dufferin" as a training 

ship. The appropriation in the budget for 1927-28 for this work was 
Rs. 1,40,973. The actual cost. of the conversion amounted, however, :to 
Rs.3,56,373, i.e., an excess of Rs. 1,28,728 or 56·5 per cent. over the estimate, 
and of Rs. 2,94,812 over the appropriation .. The reasons for the excess 88 
given in paragraph 6 of Appendix XIII may be n,lid, but we must call atten-
tion to a very unsatisfactory feature in this case, namely, that the expenditure 
was actually incurred by the Marine Department in 1921-28 without their 
giving any intima,tion of the fact to the Commerce Department. The tint 
notice that the Commerce Department received was in February 1928 through 
a proof copy of the Demands for Grants for the year 1928-29 sent to them by the 
Finance Department. This case clearly proves that it is necessary that. when 
one Department of Government employs another to do work for it, there ough 
to be a proper b\l8iness arrangement made in order to insure that the Depart-
ment undertaking the work does not exceed the estimate without the authority 

... 

• A cue aotually occurred whioh we quote ae an illultration. The Public Acoounte Com-
mittee of 1926-27 and 1927·28 urged that. the Railway DemandR for Granta, &8 presented to the 
Allembly at the time of the Budget. should conform to the form of t.ooountll preaeilted before the 
PUblic Acoountll Committee-- the a~ Mewing under each Grant expe_ charged to reepeoti ve . 
W-ya. , '1'he Finanoial Commilldoner of Ral.llr&ya accepted this RUgi6ltion and tho demand. 
of 1828-21 were pre..nted aooordingly. I 
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of the employing Department. We also suggest that the Auditor General should. 
investigate what precise procedure could be adopted in a case like this to keep 
the Department responsible for providing the funds informed of the progress 
of expenditure on the work. 

49. A caSe was brought to our notice in which an officer was placed on O.oer •• 
spectal duty for work which was estimated in the first place to last only six ~~a  
months, but actually continued to eighteen months. We consider that it should • 
be possible in the case of temporary employment of an officer on special ~  
to frame a more accurate estimate of the period required for the spectal 
work. 

IV.-Commenta on matters relating to particular departments arising out of the 
present Report, etc. 

REPORT OF THE ACCOUNTA.NT GENERA.L, CENTRAL REVENUES. 

(ham 18-Sall. 
00. We desire to record that an examination of the accounts of the Nor· 

them India Salt Revenue Department for 1927-28 reinforces the recommends· 
tion made by our predecessors in paragraph 18 of their report of last year. 
We reserve further recommendations until we have had an opportunity of 
examining the special full report on the oommercial results which will be 
placed before the Committee next year. 

51. We understand that at present no commercial system of accounts 
is maintained for the Government salt producing sources in Bombay, Madras 
and Burma. Weare of opinion that the commercial system of accounts should 
be introduced in all Government salt producing undertakings. 

Gmm 4'l-Meteorology. 
52. We desire to. have a report next year analysing the services which ate 

rendered by t.he Meteorological Department to the Royal Air Force and the 
reciprocal services rendered by the lattel' in the study of Meteorology, new 
routes for civil aviation or otherwise. The report should mention specifically 
those activities which the Department would not have undertaken but for the 
Royal Air Force. While asking for this report we recognise that meticulous 
accuracy as regards claims and counter claims during the present experimental 
period is neither ra a ~  nor desirable. 

Gmnt 49-Botanioal Survey. 
53. In oonsidering the position as regards the large stocks of quinine held 

by the Government and the pOlicy to be adopted by the Government as regards 
the production of quinine, it has been suggested to us, first, that the supply 
and consumption of quinine in the malarial districts of India may not have 
been developed on a sca.le desira.ble having regard to the well-being of the people, 
secondly, that spurious quinine is being sold in substantial quantities. Fur· 
ther, from our own examination of the position, we have formed the conclusioQ 
first, that having regard not only to their own financial intereat8 but also to 
the p1'oper development of medical benefits for the people, it is desirable th .. t 
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the Government of India should formulate a definite policy &8 regards thcpro-
duction and distribution of quinine, secondly, that as no such policy can be 
effectively introduced without BOme action for encouraging the consumption 
of quinine, and as this latter side of the matterlies in the hands of the Pro-
vincial Governments, the Central Government cannot initiate any effective 
and businesslike policy ,vithout the co-operation of the Provincial Governments. 
We therefore recommend that the Government of India should investigate this 
whole question, in consultation with Provincial Governments, without delay. 

Grant 66-1 ndian Stores Department. 

M. We find that the figures of net loss in the working of the Indian Stores 
Department, as given in the Administration Report, difier considerably from the 
figures in the Appropriation Accounts. A memorandum haos been circulated to 
us by the Audit Officer, Indian Stores Department, explaining the difierences 
(Appendix XII). We desire to record that in future the two sets of figures 
should be prepared on the same lines or at least on a reconcilable basis. 

Grant 73-&funds. 
55. We suggest that the Finance Department should consider whether, in 

the case of the non-voted refunds, which represent inevitable items of expendi-
ture, there should be no time limit for the acceptance and sanctioning of re-
appropriations and additional appropriations, provided, of course, that the 
orders are actually passed within the financial year. • 

Grant 76-Delki. 
56. Weare informed that at present the Chief Commissioner is 80lely and 

entirely responsible for the preparation of th • .) initial local estimates 
of all fluctuating charges in his budget and does Dot obtain any 
8/iBistance or advice on the subject from his Pay and Accounts Officer. It 
appears to us that the special knowledge and experience of the Pay and Ac-
counts Officer would be of the greatest value to the Chief Commissioner and that 
without the aid of these the Chief Commissioner can hardly be expected to frame 
~ll  accurate budgets. We suggest therefore that the Finance Department 
mould enqlJire into the possibility of improving the present procedure for the 
preparation of budgets in areas like Delhi where there is a separate Pay and 
Accounts Officer. 

57. We were informed that the expenditure shown under the head' Agri-
culture' under this grant relates to the maintenance of gardens in the Delhi city 
and not t.o the improvement of agriculture in rural areas. We suggest that thia 
mould be made clear in future Demands for Grants and Appropriation 
Accounts, if possible, by the exhibition of the expenditure under the sub-head 
, Horticulture'. 

Grant 78-Andaman and NicOOar 1874M8. 
58. We suggest that when considering the preparation of accounts of the 

dairy farm and the slaughter house on a commerCial basis, the Auditor General 
should consider whether any portion of the loss on the working of these under-
takings can properly be charged against .Azmy estimates. 
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GtMfts 82 and 83-EzpetUlu'Ure in Efl{Jland 'Under the control of tke Secretary oj 
State anilt the High Oommi8siooer. 

59. We recommend that the persistent over-budgeting under these two 
,grants should be brought to the special notice of the Secretary of State and tile 
High Commissioner. 

Report of the ACCO'Untm,t General, Pom and Tekgraph&. 
60. Paragraph 33 of tke Report.-We consider that the fraud referred to ill 

"this paragraph should be taken as an occasion to issue circular instructiODS 
,drawing attention to the rules requiring the verification of sigJ!latures. 

Report of tke Accountant General, Railways. 
6l. Paragraph 2 of the Annexure.-We suggest that a further enquiry 

uould be made regarding this ~ to fix the responsibility for the 1088 of mea-
surement .heeta. We are also of opinion that an entry should be made in the 
TeCOrd of service of the Assistant Engineer concerned, though we recognise 
that his good conduct since then will natu,ally ~  the effect of such an 
entry. . 

62. Paragraph 6 ibid.-We desire that legal opinion should be obtained 
whether criminal proceedings could have been taken in this case. 

63. Paragraph 9 ibid.-We are not quite satisfied with the explanation 
given and we endorse the suggestion of the Financial Secretary that the Rail. 
way Board should study the elaborate set of rules drawn up by the Army De-
partment regulating the acquisition, custody and relinquishment of State lands 
.and buildings by Military authorities, and consider whether similar rules 
could not be introduced for the Railways. 

64. Paragraph 12 ibid.-We are glad to be assured that, since the separa· 
tion of Railway Finance, considerations of the budgetary position of the Govern-
·ment of India have not been allowed to govern aliocat,ion of expenditure between 
capital and revenue. As regards the relative responsibility of the Railway 
Board and the Government Examiner for the allocation of the expenditure 
between capital and revenue, we think that at the time of the preparation of the 
budget estima.tes, the Railway Board should make an attempt to bring up-to· 
·date the allocation between capital and revenue, but that the responsibility 
for checking the actual allocation when the expenditure is actually incurred 
should lie on the Government Examiner, to whom all the material necessary 
for making a correct allocation must be made available. 

65. Paragraph 13 ibid.-As the explanation furnished by the Manager is 
not quite satisfactory the attention of the Manager should again be invited to the 
Accountant General's remarks and a more inskuctive report should be furnish-
ed to the Committee next year. 

66. Par01Jfflphs 11 and 93 of the Report.-Weare informed that though, ac-
·cording to the Government of India Resolution regarding the construction of un-
rremunerative lines on the guarantee of a local Government or other local body, the 
. actual loss in the working of such lines ought to be borne by the local Government 
'or other locaJbody, in practice it is generally necessary to limit the liability of thea 
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bodies to a definite maximum figure of loss based on such estimates as the Rail-
way-Board can frame. We undemtand that in cascs of this kind it has not been 
the practice to prepare detailed estimates of capital ('xpenditure before arriving. 
at, an agreement with the local body, as the cost of preparing such estimates 
would be wasted if such body were subsequently to decline the terms offered to· 
it. We recommend that before entering into any such agreement with a local 
Government or other local hody, especially in cases involving difficult 
construction, detailed estimates should be prepared on the unqerstanding 
that if the local Goyerrunent or the local hody did not accept the terms 
offered by the Railway Board, the cost of preparing such detailed estimates 
would have to be borne by the local Goverrunent or the local body 
concerned. 

As regards the Kangra Valley Railway, we refrain from detailed comment 
first, because it is acknowledged that the case was exceptional and that the· 
procedure followed in that case ought certainly not to be repeated and, 
secondly, because the lnatter is now under investigation by the Railway 
Board. 

6i. Paragraph 12 ibid.-We are very much concerned to hear 
from the Controller of Railway Accounts that the state of affairs regarding. 
Sto,res Accounts on the East Indian Railway is a very bad one and that it hu. 
been 80 for a long time. We hope a radical alteration of the present procedure 
and the introduction of machines proposed by the Controller will enable him to· 
evolve order out of the present chaos. We shall be glad to have a report on the-
eituation next year. 

68. Paragraph 30 ibid.-We are informed that the difference in the figures. 
of capital at charge as given in the Administration Report and those given in 
the Appropriation Accounts is due to the difference in the rate of exchange at 
which sterling figures have been converted into rupees. We understand that 
certain proposals of the Auditor General in this connection are still under the' 
consideration of the Railway Board and we recommend that. in future an. 
attempt should be made to present the two ~ of figures on a uniform basis. 

69 .. Paragrapk838 to 4() ibid.-We recommend that the Railway ~r  
should follow a definite policy of adjusting rates on Company-maRaged hnes. 
to rates on State lines, unless in any special case there are definite ooonomic' 
reasons against such a course. 

70. Paragraph 4fj ibid.-Our attention has been called to the fact that the-
increase in expenditure on fuel on the Bengal Nagpur Railway is not due to 
increased consumption but to higher cost of coal. As there was no general. 
rise in coal prices throughout India, t.his higher cost has been explained to us. 
as being the result. of the fact that t.he coal (which is supplied from t.he com-
pany's own collieries) consumed in 1927-28 was taken from collieriea. at a 
greater distance, the increase therefore being due to higher freight charges. 
This seems to indicate that the prices of coal charged to the railways are. de--
pendent on the cost of production and delivery rather than on the fair market 
price of the coal.' We think that the collieries of t"Qe company should,be treated, 
as an independent commercial undertaking and that the price charged. to tha 
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Railways should be a competitive commercial price. This means that a system 
-of proper commercial accounts should be introduced on all collieries worked 
by Railways and that the loss or profit in working such collieries should be 
shown separately. 

7]. Paragraphs 103 and 104 ibid.-See paragraph 28 ante. 

72. We concur in the conclusions and recommendations (vide Appendix 
XX) of the Sub-Committee appointed by us to investigate such of the items in 
the Report of the Accountant General, Railways, as were not dealt with in 
detail by the main C~ . 

As regards the sub-paragraph to paragraph 8 of the Report of the Sub-
Committee we are satisfied that the points raised by 118 have for the present 
been adequately dealt with in the letter addressed by the Railway Board 
to the Agent, B. N. Railway, but we desire to have a full report next year,oD 
thea.ction taken as a result of this letter. 

Repon oj the Military Accounts Committee. 
73. We cordially approve of the change made in the current year in the 

constitution of the Military Accounts Committee, namely, the substitution 
of the Controller of Civil Accounts as a member of the Committee in the place 
of the Army Secretary. We also record our appreciation of the efficient and 
thorough manner in which the Military Accounts Committee has dealt with 
the Appropriation Accounts. We concur in the conclusions and recommenda-
tions of that Committee. 

74. We desire to receive a memorandum from the Army Department on 
their policy as regards purchases of stores through the Indian Stores Depart-
ment and whether the Army could increase their purchases through that 
Department. 

~. We consider that thtl result of the examination of the Financial 
Adviser mentioned in paragraph 54 of the Military Accounts Committee's 
report should be communicated to us. 

M i,cellaneous obsen'Otion,. 
76. In the course of our examination this year we have noticed Qne or two 

cases where, owing to oversight, there has been a failure to take action on some 
of the recommendations of our predecessors. In order to avoid such delays 
in future, we recommend that as soon as the report of this Committee appears, 
the Finance Department should prepare lists enumerating the points and recom-
mendations, including those in the proceedings attached to the Report, which 
concern each Department and circulate them to the Departments concerned 
for immediate action. The Departments concerned should then report by a 
fixed date what action they have taken as regards each item and further render 
supplementary returns at regular periods until all the recommendations have 
been disposed 0 ~ to the satisfaction of the Finance Department. 

77. We have to note that in some cases the representatives of the ~ 
ments, who appeared before U8, have Dot always been able to answer our ques.: 
tiona with full responsibility. We wish to emphasise our view that the 
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05cer responsible for the control of any department must always include the 
oontrol of expenditure and accounts as an important part of his own direct 
reeponsibility and should be ready, if necessary, to appear before the ,Public 
Accounts Committee. 

78. We are glad to note the inauguration this year of the practice of the 
Financial Secretaxy being present at all our me etings. This is of great value 
. and we consider that it should be adopted &s a regular practice. 

79. In view of Sir Frederic Gauntlett's impending retirement and of the 
fact that this is the last session of the Public Aceounts Committee that he will 
attend in his capacity as Auditor General in India, we desire to place on record 
our great and genuine appreciation of the very valuable service which he has 
consistently rendered ever since the Public Accounts Committee was instituted-
service not only to the Public Accounts Committee but also to the Legislature 
and the Executive Government. Sir Frederic Gauntlett by his devotion to 
his duties and by his able maintenance of the efficiency and independence of 
audit has done much to strengthen the financial control of public expenditure 
and by the advice and guidance which he has at all times generously given, 
he has greatly assisted the Public Accounts Committee in developing the exer. 
cUe of its functions and in fulfilling the important part assigned to it under the 
coDStitution. • 

80. In conclusion we desire to acknowledge the services of our Secretary, 
Mr. K. Sanjiva Row. 

T'M 26th SeplMnber,1929. 

GEORGE SCHUSTER. 
T. A. K. SHERVANI. 
B. DAS. 
CHOWDHURY MD. ISMAIL KHAN. 
S. C. MITRA. 
GANGANAND SINHA. 
ABDUL MATIN CHAUDHURY. 
K. C. NEOOY. 
MD. YAKUB. 
K. C. ROY. 
H. A. J. GIDNEY. 

MOTION FOR ADJOURNMENT. 
REPRESENTATIONS JUDE BY THE EAST AFRICAN DELEGATION re THE 

SITUATION IN EAST AFRIOA. 

Diwan Ohaman IA11 (West .Punjab: ~ a a a : Sir, I beg 
to ask for leave to moye the adJournment of this Iiouse, notice of which 
I have already given, . to discuss a matter of urgent public importanoo; 
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namely, the failure of the Government of India to give a full and £atis-
faet(lfY l'epll' to the recent representations made to it by the East Afriean 
DE'leglit iou. 

The Honourable Sir Ja.mes Orerar ,Home Member) : Sir, the 'subject 
is, no doubt, a matter of public importance, but I submit that it is not a 
matter of urgency and I shall endeavour to explain very briefly why 1 am of 
that opinion. The views of the Delegation and of the Standing Emigration 
Committee have been fully communicated to the Secretary of State for ~ 
and are now under his consideration. I submit, therefore, 'that at this 
juncture, 11 motion of thi" kind, so far from being urgent, would have a pre-
judicial effect upon the negotiations upon which Sir Muhammad Habibullah 
is engaged, and it would embarraHS not only him but the Secretary of State 
in their endeavour to secure a favourable consideration of the Indian 
case. I am authorised to state that the Secretary of State intends to' do 
his utmost to secure that favourable consideration. I submit furt.her that 
the House would be in a much better position to discuss. the whole matter 
after the publication of Sir Samuel Wilson's Report which, as the House is 
aware, .is shortly to be published. Finally, I am in a position to assure the 
House that a BURl decision by Parliament will be postponed until uftl'r the 
ARScmbly has had an opportunity of debating the matter. I am also in 
a position t.o a!lsure the House that every opportunity will be given for a 
full representation of the Indian case. That, Sir, being the state of affairs, 
I submit once more that a motion for adjournment at this stage, NO far 
from being urgent, would be calculated to prejudice discussions and nego-
tiations, in the happy result of which Government are a1; least not less con-
cerned than Honourable Members in any part of the House. (Applause.)-

ltIr. It. O. Boy (Bengal: Nominated Non-Official) :. I wish to call 
your attention to page 17 of the Manual of Business and Procedure of 
this House, paragraph 44 (iv), which reads thus: 

" The motion must not anticipate a ma.tter which haa been previously appointed 
for consideration, or with reference' to which U; notil'c, of motion has been' previously 
given." 
There is a notice standing in my name on toda: 's Order l ~ and should " 
you decide that Diwan Chaman Lall's motIon IS hi order, 1 s all ask youd 
permission to withdraw mine. 

As regards urgency, I am not convinced by the Itdvocacy of the Leader 
of the House. The whole question on which the Delegation from East 
Africa have made representations to thc Government has been discussed 
by all interested legislative bodies in the BrItish Empire. The British 
Parliament has discussed it in both its Houses ; the Kenya Legislative 
Council has discussed it ; the matter has been mentioned to the Mandat.es 
Commission at Geneva ; and the only Houses which have been precluded 
from discussing the matter are the Central Legislature of India. And the 
Central T.Jegislature of India £s vitally Interested in the matteI'. 

Mr. r ~ Whose fault IS it' Is it Government's fault 1 
Mr. K. C. Roy: It is absolutely Government,'s fault. They ~  

to have given us It day. Request was tnade more than onct" to the Leader 
of the HouRe 189t cold weather, and it was systematically denied. and the 
Report waR taken by backstairs to a Committee, or Conference which is not 
responsible to this HousE'. The IJeader of the House has told U'l t.hat Air 
Muhammad Habibullah is in delicate negotiations with the Colonial Office: 
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[Mr. K. C. Roy.] 
May I ask, what is the brief on which he is negotiating f Is it the brief 
of the Government of India; is it the brief which Willi placed before this 
House the other day by my Honourable friend Sir Frank Noyce Y In my 
opinion, there is not a thing which is more urgent at the present; moment 
than a discussion of the situation in East Atricll as raised by the Deputa-
tion. I hope, Sir, that you will permit the motion. 

-Diwan Ohaman Lall : I do not agree with the remarks made by 
the Leader of the House whcn he said that he opposed this adjournment 
motion on the ground that there was no urgency disclosed in the motion 
which I have placed before the House. The only argument that he advanced 
in regard to the question of urgency was not based upon the matter of 
urgency at all, but on the embarrlUlSment that it might oaulle to the repre-
sentatives of the Government of India. The whole tenor Qf his remarks 
ill thill, that if this question is debated on the floor of this House, not that 
there is not an urgency for the debatc, but if it is debated upon, then the 
hands of the reprellentativcs of the Governmcnt of India, who are now 
engaged on this matter with the Secretary of State and with the Govern-
ment in Great Britflin, would be tied, and they would be embarrassed in 
the negotiations they are carrying on. I submit there is nothing in the 
Standing Orders or the Rules governing the procedure of this House which 
prevents a motion for adjournment being tabled on the ground that it 
might cause embarrassment to the reprc.sentatives of the Government of 
India. The question is the question of urgency. Is that denied' I sub-
mit most humbly that the I"cader of thl' House has not proved his case that 
t.here is no urgency with regard to this matter. 

Mr. President: The Honourable Member has not proved that it is 
urgent. 'rhe burden of proof lies on him, not on the Leader of the House. 

Diwan Ohaman Lall : Objection is takcn by the Leader of the 
Houl;e. His objection is that there is no urgency. My ~ra l  friend 
Mr. K. C. Roy has definitely stated, and I take it that there can be no 
reply to the statement that he has made--the urgency is that tht'se negotia-
tions that are being conducted in Great Britajn should be conducted in 
the spirit in which this House wants them to be conducted, and unless and 
until 811 opportunity is given to this House to place its views be for!' the 
representatives of the Govt'Tnmt>nt, there will be no possibility of the corrt>ct 
viewK of tl,e Hou!le ht'ing taken into consideration by thP. representatives 
of the Government whO are negotiating .... 

Mr. President: The ~ ll r of the House gives an Ilf'SUTRnCC that 
no decision will be taken before this House has had a full opportlUlity of 
discussing the question. 

Diwan Ohaman Lall : An a,ssurance has been given by the Leader 
of the House that the views of this House will be consulted beforc a final 
decision is taken. But what is going to happen in tlj interval 1 What 
is going to happen in regard to the negotiations now being conducted , 
What guarantee has the Honourable Member given that the views theOov-
ernment of India are placing before their represent.atives in Great Britain 
are the views which find favour in this House' They have given no 
guarantee whate"el'. My Honourable friend Mr. K. C. Roy put a perti-
:Wlent question, what are the representatjons that you are making 1 What 

·Speech not reviled by the Honourable Member. 
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are the views that you are placing before your representatives Y Are they 
the views of the East African Indian Delegation, of the Indians liettled 
in East Africa Y Are they the views of public bodies in India, or are they 
tlte views of your Department 1 What are the views that you are going 
to place ~ r  the Secretary of State for India T What is going to happen, 
in the meanwhile' What is the sort of lead that you are going to give 
your representatives Y We have seen the sort of lead which the GoV'-
ernment of India gave in the past in regard to this matter. It was a per-
fcntly hopelesH lead, which satisfied nobody in this country and nobody 
in East Afl'ieu. If the Honourable Member gives me an assurllDce that 
the views which are placed before them by public men in this country 
Ilnd by the l~ lll a  which met him in regard to this matter will be 
pres.'lf'd by the Government of India on the authorities in Great Britain, 
I am perfectly willing to withdraw this Resolution and await the decUiion 
of the House ]Jen SeRsion. Until that W>8urance iii given, I submit that 
it is Ollr right to debate this qutJi;tion in order that t.he viewli of this, 
HOHNe should he placed before the authorities in Great Britllin. 

Sir Darcy Lindsay (Bengal: European) : I must say that I cannot 
see how my Honourable friend Diwan Chaman Lall has made out a case 
of urgency in this matter. I also contend that he has entirely ignored the 
work of a Committee of this House, that is the Emigration Committee. The 
Jilmigration Committee had the assistance of some of the leaders of the 
House when they met the delegation from East Africa to hear their views. 
The Committee have expressed their opinions to the Department, and so 
far as I am aware, the Government of India are in accord and have for-
warded those views to the Secretary of State for India. To discuss this 
question now would in my opinion take away a great deal of the good 
work that has already been done. I hold the view that it would be most 
impolitic at this juncture to discuss in any way the matters that are likely 
to be reported on by Sir Samuel Wilson. We hope that at the next winter 
Session we shall have full opportunity to discuss the Report in this House. 
On t.hese grounds I ask you not to 'allow the adjournment motion. 

Sir Pu1'8hotamdas Thakardas (Indian Merchants' Chamber: Indian 
Commerce) : Sir, I think the House has reason to be grateful to my friend 
Diwan Chman Lall for bringing up this motion for adjournment. I may 
say that I was taken by surprise when I heard about half an hour back 
that this motion was coming up. But in view of what I have heard just 
now, and especially from my friend Sir Darcy Lindsay, I do think that 
this motion will at Jeast clear up the atm(lsphere. Thert' can be no more 
urgent reason for discussing this subject today than this. This is the last 
day, as far as I know, of this Session. After this Sir Sa:muel Wilson's 
Report is going to be published about the fifth of next month, and the 
British CabiIiet is likely to take a decision in this important matter about 
16th October next. It is perfectly true that the Standing Emigration Com-
mittee lIas submitted to Government their very elaborate opinions on this 
question. Being a member of that Committee, and being committed to 
keep things confidential as a member of that Committee, I am not in a 
position to say anything more, but the House is aware that that Commit-
tee workt'd on the 1&.."It two Sundays for the best part of four or five hours 
at a stretch in consultation with the deputation from East Africa, in con-
nection with what should be the opinion of that Committee, as far as the 
position of Tndians in those colonies is conc,erned. Supposing, Sir, that the 
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[Sir Purshotamdas ThakurdaR.] 
motion which is last today on the paper and I see that there is a rather 
longish agenda today in the name of my Honourable friend Sir Georle 
Schuster, to which my friend Mr. K. C. Roy l1as given notic!! of an amena-
ment, is not reached today and does not come up for discussion, then what 
happentl? The country has been in a condition of suspense .... 

Mr. President : Since when has the country been in SUHpense 1 
Sir Purllhotamdaa Thakurdas : EYer sillce the beginning of this 

question. They do not know what the Government of India has said on 
ihis Report. 

lIIr. President: Then you should have brought forward this motion 
on the opening day of the Assembly. 

Sir Purlhotamdas Thakurdas : A motion would have been tabled 
much earlier but for the fact that the members of the Standing Emigration 
Committee came to know only at a later stage that the Government of 
India had not completely endorsed the opinions expressed by the Standing 
Emigration Committee in March last. 

Mr. President: When did they comt' to know of it , 
Sir Purshotamdaa Tbakurdas : Abol1t ten days ago. 
ltIr. President: Then why was not the motion brought earlier T 
Sir Purshotamdas Thakurdu : The Government of India were to 

revise it. 
Mr. President : And you knew only this morning that they did not 

revise Y 

Sir Purahotamdaa Thakurdu : What we were told was that the GOT-
emment of India had 'wired to the Secretary of State in accordance with the 
latest decision of the Standing Emigration Committee. Every moment I 
was told, they were expecting to be able to inform us· about it. What is 
more important is this. The Members of tbis House know nothing at all 
about it. Whether the Government are ina position to put that informa-
tion at the disposal of this House or not is a different thing, but the House 
eould have an opportunity of saying what they want to say. 

Kr. Pn!B1deJlt: Then why did you come up today' 
BirPunhotamdaa Thaimrda. : Because it is the last day. There is 

DO subsequent day. ' 
Mr. Prelid.eDt : Every motion for adjournment must come up on the 

1aat day' 
Sir Purshotamdaa Thakttrc1aa : Because there is no other r~ 

tunity. 
Mr. President: Why did you not move it yesterday ~r the day 

before yest(lrday Y 

Sir Purshota.mda. Thakurdas : We saw this item in the name of 
Mr. K. C. Roy and we thought We would have an opportunity to raise the-

.~  on that. It was not reached yesterday. Some MemberH of this 
Homlc, including myself, make mistakes at times. I submit. for your 
informal ion. that we thonght at least the whole question would be r"ised 

.. 
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on Mr. K. C. Roy's amendment. We wanted :n opportunity of ventilating 
our views. It is not a quest.ion of tllis House takwg a definite dechljon, 
but alS wus said by one of the Honourable l\Iembers in the course of ~ 
discussion. it is significant that, while every other part of the British 
Empire interested in this matter of the lIilton Youllg Report .... 

Mr. President: 1 quite see the importance of the quelition, but what 
I do not understand is why Honourable Members did not rliise it earlier. 

Sir Purahotamdas Thakurda.s : W (! knew that the whole question 
could be raised on Mr. Roy's amendment in connection with the tour of 
the Right Honourable Sastri to Kenya. 

. Mr. President: Honourable Members did nothing during'the lvhole 
Session, and come up with this matter on the last day. 

Sir Purahotamda.s Thakurda.s : 'I'he matter is absolutely ill your 
hanulS. I am JlOt ehallenging your decision. 1 am only explaining my 
point. 

Mr. Pruident : I should have been perfectly willing to consider 
this motion if it had come up some days earlier. 

Sir PurJhotamdaa Thakurdas : It was felt that we should not avoid-
ably burden the already overburdened business of the House. All I caD 
say is that Diwan Chaman Lall has brought up this point and it is for you 
to decide. I wish to submit one thing finally. If you feel that it is likelY, 
that we shall reach the end of the agenda today, 1 would suggest that it 
may not be necessary to have this motion for adjournment discussed at 
all. We can hale our say on Mr. K. C. Roy's cut. If, however, we do 
not get that o,Pportunity, I feel that, at any rate as far as the non-official 
Members are concerned, they will have performed their duty by bringing 
it to your knowledge and suggesting to you that there is an opportunity 
which may be made available to us before the House adjourns siM die, 
namely, by a motion for adjournment. 

'!'he Honoura.ble Sir George Schuster (Finance Member) : Sir, the 
Honourable the Leader has asked me to reply, as I was the Member of 
Government who was present with my Honourable colleague, Mian !::Iir 
Fazl-i-Hussain at the last meetIng of the Emigration Committee, and I 
think that some reference to that last meeting and what has happened since 
then is pertinent to this discussion. My Honourable friend, Diwan Chaman 
Lall, has asked, on what brief are Sir Muhammad Habibullah, or any other 
representatives of the Government of India, who are nQw in England, 
speaking' Have they any knowledge of what is the opinion of this House , 
Now, Sir, I think it; is fair to assume that the views which were expressed 
by the Standing Emigration Committee do represent the views of this 
House. (An Honourable Member: "Not necessarily.") That is an 
assumption which I would say that it is fair to make, and I would.put it 
to the House that it is a fair assumption. It is not possible for the Govern-
ment of India, at the prescnt stage, for reasons which I am sure all Honour-
able Members will appreciate, to publish, to make public, the actual tele-
gram which they sent to the Secretary of State. We can state very defi-
nitely that every single point, which Was made ~  the representatives of 
this Assembly on the Standing Emigration Committee, bas been commuBi-
cated to the Secretary of State, so that I think we may take it that the 
views of, at any rate a very represent.at.ive Committee of this A'lscmbly, 
are fuJly known in London. 

I,]PCPB(LA) ~ 
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[Sir George Schuster.]·' 
Then, Sir, there is one other point to which I would refer. My 

Honourable colleague has put it to the House that it might prejudice the 
case jf violent statements were made now. Speaking on behalf of Uovt'rn· 
ment, Sir, I wish to make it clear that Goyernment do not in any sense 
want to burke discu!!Slon on thill subject. They fulJy recognise the interest 
which is felt on this subject in the Assembly and indeed they would be 
anxious that the Secretary of State '8 hands should be strengthened by all 
expression of opinion from tbis House. But, Sir, at the present stage-
and I speak with direct knowledge of the issues that are involved and th& 
interests that are involved-we do feel that it might prejudice the handling 
of the case by our advocates in London if very extreme statements were 
made. The position of the Indians in Kenya is admittedly an extremely 
difficult problem. It is a problem which can hardly be sOlved without 
goodwill on all !sides; and it. is very important that, at the present stage, 
every thing should be done to avoid creating a bitter atmosphere. That, 
Sir, is our position; and we thi,nk it fair to put that position to this Assembly, 
speaking with one object and one object only in our mind, which is to 
secure t.he best practical result, to maintain the best possible chance of 
obtaining a favourable rt'l;ult for the Indian case. Having said that, Sir, 
and having reiterated that it iR not ~ desire of Government in any case to 
burke discussion on this subject, I would leave it to you, Sir, to decide what 
course of action should be taken. (Applause.) 

ltIr. Ja.umadaa M. Mehta. (Bombay City: Non-Muhammadan 
Urban) : Sir, 8S regards the Standing Emigration Confmittee, it is well-
known that it is a purely nominated Committee of this House, and particu-
larly the Congress Benches take no place in nominated Committees. 

Sir Purshotamdaa Thakurdaa : May I inform the Honourable Mem-
ber that Pandit Motilal Nehru and Mr. A. Rangaswami Iyengar were 
present at the meeting ? 

Mr. Jamnadaa l'tt Mehta. : I am referring to the Standing Emigra-
tion Committee. 

air Purshotamdaa 'l'hakurdu: My Honourable friend may knm" 
that these two meetings where the Bnal decision was taken were attend-
ed by Pandit Motilal Nehru and Mr. A. Rangaswami Iyengar for no lesa 
than a period of three to four hours each time. 

111'. Ja.umadaJ II. Mehta: I am simply stating that the Congress 
Party takes no part in nominated Committees. It struck me from the 

. beginning whtm this Report was published that Government ....... . 
Jrr .. President: I would like to know from. the Honourable Member 

when the final decision was taken. 
air Purihotamda.s 'l'halmrdaa : Speaking from memory, Sir, but r 

think it ill fairly accurate, last Sunday. The Honourable the Secretflry of 
the Department will correct me if J am wrong.· 

Sir J"ra.nk Noyce (Secretary, Department of Education, Health and 
Lands) : a.~  Sunday, Sir, and Sunday fortnight previously. . 

Mr. President : The decisions were taken in the presence of the 
Leader of the Opposition and other Members , 
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Sir Prank Noyoe : The Leader of the Opposition and Mr. 'A.Ranga-
swami Iyenga, to the best ()f my recolleetion, were preHent throughout the 
most important· parts of both meetings. 

ltfr. President: Then why was this motiouDot brought up before' 
Sir Purshotamdas Thakurdaa: No motion was brought up earlier, 

because the decision taken on last Sunday was mE\rely the decision of an 
Advisory Committee : we do not know what the Government of Indie have 
dOlJe wit.h 1hat advice. We were able to know on last Tuesday or so 
that they had sent a wire to the Secretary of State, and I am vcry glad 
~ know from the statement of the Honourable Sir George Schuster that 
the Government of India have wired in full accordance with the recom-
mendations of the Emigration Committee. Do I understand that cor-
rectly, Sir , 

'The Honourable Sir George Schuster: No, Sir. (Laughter.) I must 
re-refer to my I}wn statement. I informed my Honourable friend that we 
could not, at this stage, make public what the Government of India itself 
had said ; and my Honourable friend, I think, expressed his appreciation 
that it was impossible for us, at the present stage, to make public what 
we had said. What I did say was that we had communicated to the Sec-
retary of St.ate every single point and every single recommendation that 
was made at that meeing. 

Sir Punhotamdaa Thalmrdaa : The difficulty, Sir, is this. The 
Emigration Committee made a recommendation. The Government of India 
have sent a message to the Secretary of 'State. The House now feels that 
it ought to be able to say what it wants to, irrespective of what the Gov-
ernment of India have said. That is the whole point. We dQ hope that 
the Government of India have said all that we wanted them to say, but 
we have no information on that point for obvious reasons. 

The Honourable Sir George Schuster: I think it is rather unfair of 
my Honourable friend to press the matter any further. 

Mr. President: Are the Government of India prepared to disclose 
what they have stated to the Secretary of State Y 

The Honourable Sir Bhupendra Nath Mitra (Member for Industries 
and Labour) : They cannot say .... 

The Honourable Sir James Crerar: We are precluded from doing 
so, Sir, under Standing Orders relating to corrcKpondence. 

Mr. President: How then can I prcvent Honourable Members from 
expressing their opinion on this question Y 

Mr. K. C. Roy: This, Sir, really arises out. of the reply of my 
Honourable friend Sir Frank Noyce to a question by Mr. B. Das yesterday, 
saying that he could not give full information regarding the outcome of 
thel'epresentation of ~ East African Deputation. Really that is the 

'poi1lt. It is, 1 think, based upon the reply given by Sir Frank ~  to 
Mr. B. Das only yesterday. 

Diwan Chaman Lal1 : I would, Sir, with your permission, say' one 
word in regard to the urgency of the matter, as to why it is that we want 
today to move this motion. Sir Purshotamdas Thakurdas has given you. 
Sir, the history of the whole a1fair. ~  reason why we are moving thi" 
adjournment motion today is plain from the terms of the motion itself, 
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[Diwan Chaman LaU.] 
namely, the failure of the Government to give a full and satisfactory reply. 
Sir, what was the reply' The reply WII given yesterday by Sir Frank 
Noyce. He gave the reply yesterday which we considered to be absolutely 
unsatisfactory. That reply was that the Government of Ind.ia was not in 
a position to inform the House as to what they are going to do in regard 
to the deputation that waited on the Viceroy. I realise the difficulty of the 
Government as to why they are not in a position to inform the House. They 
say that there arc certain Standing Orders that stand in their way. If 
that is 80, we on this side of the House are completely in the dark. We 
therefore want, in view of the fact that this matter arose only yesterday, 
to express our opinions in regard to this matter by moving this motion for 
adj,?urnment. 

Mr. Jamnadaa It. Mehta: I had not yet completed my rem!\rks, 
Sir, when this discussion began. 

Mr. President: Will the Honourable Member be able to throw auy 
light on the question , 

Mr. Jamnadu II. Mehta: My point is that the question of urgency 
still remains. The Congress Party is not committed to anything that the 
Standing Emigration Committee might have dnne, and it iF! altogether 
unjustifiable to mention t.he names of Pandit Motilal Nehru and 
Mr. Rangaswami Iyengar because they were simply interested IIpectators. 
They have expressed their opinion on the floor of this House and it. is not 
right that they should be mentioned as having participated in the dis-
cussion. 

The Honourable Sir Bhupendra Nath Mitra : From the point of the 
Congress Party the urgency tht'n arose before last Sunday. 

Mr. Jamnadu M. Mehta: It arose after the reply given by Sir 
Frank Noyce. We are not concerned with what happened in the Standing 
EmigrAtion Committee. 

Sir J'rank Noyce: I elln assure thf\ Honourable Member that ncitht>r 
Pandit Motila.1 Nehru nor Mr. Rangaswami Iyengar was an interested 
spectator. 

Mr. S. O. Mitra (Chittagong and Ra.jshll.hi Divisions: Non-Muham-
madan Rural) : Arc' they members of the AdviHOry Committee on Emigra-
tion T 

Sir Prank Boyce: They were invited to the meeting. 
Mr. Jamnadas It. Mehta: Not to participate in the discussion, hilt 

only to watch it. 
Mr. President: After listening to the Honourable Members I have 

come to the conclusion that the matter is really urgent and the House should 
i have an opportunity to discuHS it. But my ditllculty is that pointed out 
S by Mr. Keshab Chandra Roy, namely, that tbe motion must not anticipate 
_ a m,tter which ha.'1 previoU!dy been fixed for consideration. 

Mr. Jamnadaa It. Mehta: He has withdrawn it. 
1Ir. PresideDt : That won't solve the difficulty. The motion was on 

tho "aper yest.eIat: and if thp. Bouse. did not reach it, it was not due to 
tny ault of Government. If the Honourable Members had put some 
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restraint on themselves yesterday, they could have reached it. But eva 
today I am willing, on a consideration of all the circumstances, to permit 
discussion of this question. .And for that purpose I. am prepared to sit AI 
long as possible to enable Mr. K. C. RoY'1 motion to be reached. In these 
circumstances, I propose to withhold my consent to the moving of thiI 
motion of adjournment. 

I hope, in view of what I have said, Honourable Members will help 
me to get through other business as quickly as possible. 

THE RESERVATION OF THE COASTAL TRAFFIC OF INDIA BILL. 

lIIr. President: The first business on the agenda is the motion in 
the name of Mr. Sarabhai N. Haji. With regard to that motion, I just 
want to make a few observations. T,he motion is for the consideration of 
tile Coastal Traffic Bill. The Report of the Select Committee has made 8 
unanimous recommendation that the Bill be republished. It has been the 
practice of this House extending over nine years, that, when a BiU has been 
reported upon by the Select Committee and that Committee has made .. 
~r a  that the Bill be republished, the only motion that folloWS 
is that ,the Bill be recirculated for, the purpose of eliciting public opinion 
thereon. That has been the practice of this House all these years, so far 
8S I have been able to ascertain. I shall be grateful if Honourable Mem-
bers can cite any instance in which a Bill, which has been recommended to 
be republished, has been taken up straight away for consideration. That 
is a question on which I find some difficulty ; but I do not wish to hear the 
argument!; of the Honourable Members today on that point of order, Today 
I only wish to ask the Member in whose name this motion stands to consider 
whether he should not take this motion up next Session in view of the state-
ment which, T understand, was made the other day with the approval 0'-, 
at any rate, with the concurrence of the Member in charge of this Bill-by 
Sir George Rainy t.o the effect that, when IJord Irwin returns to India, 
immediate stpps will be taken by Government to convene a conference of 
all interest.s concerned to Ree if some way could not be found out of the 
difficulty. Unless the Honourable Member wants to prejudice that conference, 
he should agree to take this matter up next Session. 

I know that the preliminary point which has been raised by me will 
take more than an hour to discuss in this House before I could give any 
decision. It is a very important point and I do not want to give any deci-
sion offhand. I should rather prefer that that question be taken up at the 
next Session. In view of these observations, I ask Mr. Haji whether he 
would not really agree to take this matt('r up next Session , 

1&. 8arabhai N8D,lcband Baji (Bombay Central Division: Non-
Muhammadan Rural) : Sir, in view of the remarks that have jm;;t noW' 
fallen from you in connection with my motion,· which I understood to 
be that because of the various reasons which you mentioned, I should take 
over this motion to the Delhi SeRSion, I have, Sir, very great pleasure in 
accepting that suggestion of the Chair. 

Mr. President: Thank you . 
• " That the Bill to resern the Coastal Trame of India to Indian Veuola, ., 

reported by the Select Committee, be taken Into eouideration.·' 
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Sir PurIhotamdaa Tha.kurdas (Indian Merchants' Chamber : Indian 
. Commerce) : May I say one word, Sir , 

Mr. Preaident : There is no motion before the nouse. 
Sir Purahotamdas Thakurdas: If you will give me an opportunity, 

I have only one thing to say. I understood the Chair to say thllt the state-
ment of the Honourable the Commerce Member was made with the con-
currence of Mr. Haji. As I had something to do in the matter .... 

Mr. President: I should say that it was made with the concurrence 
of Sir Purshotamdas Thakurdas. . 

Sir Putahotamdas Thakurdas : No, Sir. There is a misunderstanding 
on the point which I think it is due both to Mr. Haji and myself that 
I should explain here. 

1IIr. President: 1 act only on the written information. Sir George 
Rainy handed over to me two ~ which clearly go to show that 
there was some understanding between Mr. Haji and Sir Purshotamdd 

. Thakurd818 on the one hand and the Government on the other. 
The Honourable Sir George BalDY (Member for Conlmeree and 

Railway!!) : I Ihould like to say merely this that the responsibility for 
the statement I made rests entirely on the Government, but I alfowed it 
to the lIonourahle Members whom the Chair has named, and ou one or 
two small points slight changes were made in the wording. In that sense 
only it WEt'l an agreed statemp.nt, but for the substance of it the responsi-
bility reNts entirely with the Government. 

Mr. President: That must satisfy the Honourable Membcr (Sir 
PursbotaDldaa Thakurdas). 

Sir Purshotamdas Thakurdas : If it satisfies the Chair, it also satisfies 
me. 

Mr. President : It docs not satisfy me at all. 
Sir Purshotamdas Thakurdas : Then I hope you will let me make a 

statement at once. 
Mr. President : I understand Pandit Thakurdas Bhargava does not 

wir:lh to move his motions-. Mr. Neogy. 

THE INDIAN MERCHANDISE MARKS (AMENDMENT) RILL. 

Mr. E. a.Keogy (Dacca Division: Non-Muhammadan Rural) : I beg 
to moye that the Bill further to amend the Indian Merchandise Marks 
Act, 1889.... . 

Mr. President: Would not the Honourable Member Lake it up next 
Session' 

Mr. K. a. Keogy : If you so desire, I have no objeetion . 
• 11 That the Bill furtheJ: to a.mend the Code of Cl-iminal PJ:oceduJ:e, 1898 (amend· 

IIUIIlt of IIeCltion 552), be "fened to a Select Committee (the name. of the M81ubers to 
be mentioned at the time of maldng the motion) and that the numbeJ: of MembeJ:1 whOlle 
preeeneo IhaU be n8Ceal&t:y to constitute a meeting of the Committee aha.ll be ...• , " Dnd 
. " That the Bill funheJ: to amend the Oode of Criminal PJ:ocedul'e 1898 (amend-
IUDt of leetionl 205 and 340·A), be eireulated for the purp08e of eUciting opiniou 
tbereo1l. ' , . 



Mr. President : I am anxiom: to reach Sir George Schuster's motion, 
. nnd therefore I would ask the Honourable Member to take up ~ ruotion 
the next Session. 

Mr. K. O. Neogy : May I make one liubmisRion' I understand that 
this motion is not going to. be opposed by the Government. 
. The Honourable Sir George R.my (Member for Commerr.e and 
Rllih,.IlYs) : The Government are prepared to accept the motioll. 

Mr. President: Then the Honourable Member might, in s' short 
speech, move his motion. 

Mr. K. O. HeorY': Sir, I beg to move; 
" That the Bill further to amend tho Indian Merchandise Marks Act, 1889, be 

refllrred to a Select COmmittee consisting of t,hc Honourable Sir George Rainy, Mr. G. L. 
Winterbotham, Kumar Ganganand Sinha, Mr. M. S. Selha Ayyangnr, Mr. B. DaB, 
Mr. l;'azal Ibrahim Rahimtulla, Mr. Muhammad BaRque, and the Mover, and that the 
DIlDlbcl' of Member8 whOle prelleDce shall be necessary to constitute a meetiug of tbe 
Conmlittee ahall be five." 
Sir, according to the present law, importation of goods into India ie 
permitted without the application of any trade mark or the indication of 
the place of origin of the goods. This enables foreign manufactured gooda 
to be pulmed off as Indian manufacture. This Bill seeks to arm the 
Government. of India with authority to make it compulsory that" imported 
,good!! shall be "tamped with an indication of the place of origiu in the 
case 9f particular classes of goods in regard to which they may publish 
a notification. 

Sir. I move. 
Mr. O. L. Winterbotham (Associated Chambers of C ~ : 

Nominated Non-Official) : Sir, in view of the fact that the Honourable 
the COImnerce Member has not stated the Government's position in this 
mutter, nnd as I understood that he would speak, it falls tl> me to take 
up one minute and explain that it is only on the distinct ullderAtanding 
that the principle of this Bill applies to goods on importation only, that 
I aID not opposing reference to SeleM. Committee. I understand, that 1he 
HonourAble the Mover agrees to that, that is to say that reference to 
Sel('ct Comrnitt\,(' iii made on the underRta.nding that t.he Bill will 110t be 
made tc apply ~  goods at the t.ime of sale. 

Mr. K. O. Heogy : That is hardly a matter of principle. I take it 
that it is 8. question of detail which can very well be dealt with in the 
Select Committee . 

. Mr. O. L. Winterbotham : I take it to be a matter of principle and 
mUlIt IIIake my position plain on the subject. 

The Bonoura.ble Sir George Rainy: Sir, in deference to your appeal 
thltt we should be brief in dealing with this matter, I will merely indicate 
the changes whit'h, if the House acccpts the motion for referencp. to ll l~  
Committee. the Government will ask the Select Committee to make. In 
tht' first place, Government feel that, if the ar ~  of goods were made 
compullmry fit the time of sale, the legislation would be altogether ineffec· 
tive. We have not got the necessary machinery to enfor('e it. Therefore 

r r ~  will, in Select Committee, move· that the marking flho\11d only 
be Itt the t.ime of ~ r a . In the second place. there is an alternative 
suggestion which mlght be considered by the Select Committee. It has 
been. made bI the United Provinces Government, namely, that, instead of 



[26TH BBft. 1929. 

[Sir George ~.  

making the marking of foreign goods compulsory at the time of sale, a 
particular mark might be introduced and protected by legislation. whick 
.any Indian manufacturer could apply to his goods. I think that that is 
a suggestion that is VBy well worth considering, because I believe that 
it would he far more eallY to prevent foreign manufacturers from using 
the Indian mark than to compel them to mark their goods with indications 
of origin at the time of sale. Finally, Sir, in the Select Committel!, Gov-
r ~  will be q1I1ite ready to cOZlSider and discuss by what method 

inquiries IIhould be made before any order for compulsory ma.rking is 
made. 'rhe Government have quite an open mind on that subject and 
-will be ready to discuss it fully in the Select Committee. 

Mr. President ~ The question is : 
.. That the Bin flut'Iler to amend the Indian Merchandise Marks Act, 1889, be 

refened to n 8elllCt Committee (,,oJ18isting of the Honourable ~ r George Rainy, Mr. G. L. 
Winterbotham, KlllJlIl.r Ganganand ~ a  Mr. M. S. Seaha Ayyangar, Mr. B. Dal, 
lIr. Fazal Ibrahim. Rahimtulla, Mr. Muhammad Rafique, and the Mover, and that the 
GUlIIber of Member8 whOle presence shall be DCCCBl&ry to constitute II meeting of the 
.committee .hall be i1Te.·· 

'l'he motion was adopted. 

THE SPECIAL LAWS REPEAL BILL. 
Mr. Amar Hath Datt (Burdwan Division: Non.-Muhammndan Rural) 
Sir, I beg leave to introduce a Bill to repeal certain special enactments 

supplementing the ordinary criminal law. 
Sir, in asking for leave to introducE' this Bill, I have very few wordli to 

:subJuit before the House. Considering that most of these euactments lire 
not at fill necessary, as you, 'Sir, observed-in fact it is the same Bill without 
any alt.eration whatsoever-if it was not necessary at that time when you, 
Sir. introduced the Bill, it is still more unnecessary at the present moment. 
Probably at that time, Sir, you had some handicap, but at the present 
moment we have got in the present Home Member a generous, warm-hearted 
gentleman full of Rympathy with OUI' m!pirat.ioDs and struggle for hherty 
and I hope that this Bill will have a better chance than the Bill which ,vas 
fonnerly introduced. 

Mr. President: Is the motion for circuJ.ation of the Bill , 
JIr. Ama.r Hath Dutt : No, Sir, I am only asking for leave to intro-

dllce. . 
Mr .. President: No speech is neceRsary. 
Mr. Amar .Hath Datt : All right, Sir. I move for leave to introduce 

• .the Bill. 
111'. President: The question is : 
II That leave be Jriveu to introduce a Bill to repeal certain special enaetment. 

.upplcDienting the ordmary criminal Jaw ". 
The motion was adopted. 
Mr. Amar Ha.th dutt : Sir, I introduee,the Bill. 

Mr. President: Honourable Mt'mbers'dO not seem to be fuUy' con-
-Vel'8alJt with the r-onventions of this Houlte in this matter. One COnven-
tionis that no motion for leave to introduee a BiJI shall be opposed. 
~ ll  convention carries with it a further convention, that no lfembell 
shall, on t.hot very day, make Bny further motion, namely, that ~ Bm 
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be referred to 8 Select Committee, or that it be takeR into eonsideration, 
or that it be circulated for the purpose of eliciting opinion. I mention 
thiR fact because the Honourable Member, Mr. Mukhtar Singh, has put 
down a motion that the Bill which he seeks to introduce touay should be 
referred to a l ~ Committee. That motion, I may point out to him, 
is aga.inst the convention which has been established and I hope he will 
not move it. 

Mr .• ukhtar Singh ~  Division: Non-Muhammadan Rural) 
I .hall not move it, Sir. 

'J.'IIE IIINDU WIDOWS' RIGHT OF INHERITANCE BILL. 

Rai Sahib Barbilas Barela (Ajmer-Mcrwara: General) : Sir, I beg to 
move for leave to introduce a Bill to secure a share for Hindu ,vidows 
in their husbands' fan;tily property. 

Thl' ohject of the Bill has been clearly stated in the Stat.ement of 
Objer,ts and Heasons and I do not wish to add anything. Sir, I ~. 

The motion was adopted. 

Rai Sabib Barbilu Sarda: Sir, I introduce the Bill. 

THE INDIAN MAJORITY (AMENDMENT) BILL. 

Kumar Ganganand Sinha (Bhagalpur, Purnea., and the Santhal' 
r~a Ul  : Non-Muhammadan) : Sir, I rise to move for leave to intro-
duce R Bill further to amend the Indian Majority Act, 1875. Sir, tMs 
BjU pruposl's to repeal thoHc provisions of the Indian Majority Act, 1875, 
which make it pOHHible for /I minor to attain majority even at the age of 
18 yearN, uno to fix the age of majority uniformly at 21 year!!. Sir, I 
move. 

The motion was adopted. 

Kumar Ganganand Sinha: Sir, I introduce the Bill. 

• THE ARY A MARRIAGE VALIDATION BILL . 

Mr. Mukhtar Singh (Meerut Division : ~ a a a  !tul'al) : 
Sir, I beg to move for leave to introduce a Bill to finally recognise hnd 
plut!(! ~  doubt the validation of inter-marriages of Arya Samajists. 

~  I move. 
The motion was adopted. 

Mr. Mukhtar BiDgh: Sir, I introduce the Bill. 

'I'HE PUEVEN1'ION ~~ EXPORT OF DIUED MEAT BILL. 

Kumar Ganganand Sinha (Bhagalpur, Purnea and the Santhal 
ar~ a  : Non.Muhammadan) :  I rise to move for leave to introduce 
a Bill to provide for the protection of Cattle. The object of t.he Bill ia 
: quittl l l l~  stilted in the Statement of Objects and Reason.s and I have 
nothing to add. 
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Sir, I move.
Tlie motion was adopted.
Kumar Ganganand Sinha : Sir, I introduce the Bill.

THE INDIAN BAR COUNCILS (AMENDMENT) BILL.
Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan Rural);

Sir, I beg to move for leave to introduce a Bill’ fu rther to amend the 
Indian Bar Councils Act, 1926. Sir, I move.

The motion was adopted.
Mr. Amar Nath Dutt : Sir, I introduce the Bill.
THE IM PERIAL BANK OF INDIA (AMENDMENT) BILL.

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I beg to move 
for leave to introduce a Bill further to amend the Imperial Bank of India Act, lf»2-0, for certain purposes.

Sir, I  have clearly set down the objects of this Bill in the Statement of Objects and Reasons. I would only point out that, under the Imperial Bank Act. the contract is to be renewed very shortly, and no contract should be renewed without the permission of this House. Also the Imperial
Bank entered into certain definite agreements which they have not ful^filled about Indianisation and so forth. Sir, I move.

The motion was adopted.
Mr. B. Das : Sir, I introduce the Bill.

THE ADOPTION VALIDATING BILL. «
Mr. M. R. Jayakar (Bombay City : Non-Muhammadan Urban) : Sir,I beg to move for leave to introduce a Bill to remove certain existing

disabilities in respect of the power of adoption amongst Hindus. Sir, Imove.
The motion was adopted.
Mr. M. R. Jayakar : Sir, I introduce the Bill.

THE HINDU GAINS OF LEARNING BILL.
Mr. M. R. Jayakar (Bombay City : Nonr-Muhammadan Urban) : Sir, 

I beg to move for leave to introduce a Bill to declare gains of learning by a Hindu to be his separate property. Sir, the objects are clearly statedin the Statement of Objects and Reasons. Sir, I move.
The motion was adopted.
Mr. M. R. Jayakar : Sir, I introduce the Bill.

THE JUDICIAL PROCEEDINGS REGULATION BILL.
Biwan Chaman Lall (W est Punjab : Non-Muhammadan) : Sir, I beg to move for leave to introduce a Bill to regulate the publication of
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reports of judicial proceedings in such manner as to prevent in jury to 
public morals. Sir, I move.

The motion was adopted.
Diwan Chaman Lall : Sir, T introduce the Bill.

THE ABOLITION OF CAPITAL PUNISHMENT BILL.
Mi'. Gaya Prasad Singh (Muzaffarpur cum Champaran : Non-Muhammadan) : Sir, I beg'to move for leave to introduce a Bill to abolish 

the punishment of death for offences under the Indian Penal Code. Sir, I 
move.

The motion was adopted.,
Mr. Gaya Prasad Singh : Sir, I introduce the Bill.

THE COURT-FEES (AMENDMENT) BILL.
Eai Sahib Harbilas Sarda (Ajmer-Merwara : General) : Sir, I begto move for leave to introduce a Bill further to amend the Court4'ses Act,1870, for a certain purpose. Sir, I move.
The motion was adopted.
Rai Sahib Harbilas Sarda : Sir, I  introduce the Bill.

THE HINDU LAW (AMENDMENT) BILL.
Mr. V. V. Jogiah (Ganjam cum Vizagapatam : Non-Muhammadan 

Rural) : Sir, I move for leave to introduce a Bill to make betterprovision for certain heirs, under Hindu Law, especially with respect to women regarding their rights of inheritance. My reasons have beengiven in the Statement of Objects and Reasons.
The motion was adopted.
Mr. V. V. Jogiah : Sir, I introduce the Bill.

THE SONTHAL PARGANAS CRIMINAL JU STICE BILL.
Kumar Ganganand Sinha (Bhagalpur, Purnea and the SonthalParganas : Non-Muhammadan) : Sir, I move for leave to introduce aBill to provide for the better administration of criminal justice in the Sonthal Parganas, by further extension of the Code of Criminal Proce­dure, 1898, to cases tried therein. I have given my reasons in the 

Statement of Objects and Reasons and have nothing to add to it.
The motion was adopted.
Kumar Ganganand Sinha : Sir, I introduce the Bill.

THE MTJSSALMAN W AKF VALIDATING (AMENDMENT) BILL.
Mr. A. H. Ghuznavi (Dacca Division : Muhammadan Rural) : Sir, Ibeg to move for leave to introduce a Bill to amend the Mussalman Wakf

Validating Act, 1913. As Honourable Members are aware, my little



1634 LBGlSUnVE ASSDrIBLY. [26TH SBPl. 1929. 

[Mr. A. H. Ohuznavi.] 
Bill is a grlllldchild of the llonourable Mr. Jilluah. The l\Iussalman Wakf 
(Validating) Bill was introduced in the late Imperial Legisluthie Council 
to restore the Mussalman Wakf law as it had been understood aud was 
applied by the courts before their decisions were overruled by their 
Lordships of the Privy Council, who denounced all such wskis in favour 
of" A11{. Au/ad" as illusory and obnoxious to the doctrille against per-
petnation. The ~ l  in which it was so held will be found quoted in 

l~ Statement of Objects and Reasons, to which I would invite the Honour-
able Members' attention. 

As the Validating Act has restored the pre-existing law and removed 
the cloud of doubt which had been cast upon it for a few years by the-
Prh-y Council, it is clear that the Validating Act was never intended to 
be merely prospective, but being a declaratory Act,-an Act declaratory 
of ~ existing personal law of the Mussalmans,-it was necessarily 
retrospecth·e. But in a series of cases, to which refel'once is made in 
my Statement of Objects and ISeasons, the High Courts of India have held 
that this Bill is merely prospective and n()t retrospective. The wakfs 
and endowments prior to its enactment are thus practically excluded from 
its opel"lltion, which almost defeats the object for which the Wakf Validat-
ing Act was enacted. It is to clarify a doubt which a~ again been cast 
upon the position and extent of the Validating Bill and thus to give re-
trospective effect to the aforesaid Act of 1913 and save wakfs and endow-
ments of considerable value and historic importance from destruction that 
thili Bill has become necessary. 

J do hope the HonollTablr Members will give me the support which· 
my Bill deserves. 

'I'he motion was adopted. 
Mr. A. B. Glmmavi : Sir, I introduce the Bill. 

THE INDIAN PENAL CODE (AMENDMENT) BILL. 

Mr. B. D&I (Orissa Division: Non.-Mubammadan): Sir, I "~ for-
leave to introduce a Bill further to amend the Indian Penal Code. 

SiT, man-made law has always been harsh on the women-folk. The-
mother of an unwanted .child always gets punished for doing away with 
the ehild, but the alleged father always eseapes. I want him also :to be 
punished.' . 

The motion was adopted. 
111'. B. D&I : Sir, I introduce the Bill. 

THE SPECIAL MARRIAGE (AMENDMENT). BILL. 

Mr. M. R. JaJ.&ka.r (Bombay City: Non-Muhammadan Urban) : Sir, 
I move for leave to introduce a Bill further to amend t.ho Special Marriage-
Act, 1872. 

The motion was adopted. 
Mr. M. R Jayakar: Sir, I introduce the Bill. 



THE l ~  r ~  REGULATION (REPEALING) 
BILL. 

Mr. Amar Hath Dutt (Burdwan Division: Non-Muhammadan Rural) : 
Sir, 1 beg 10 move for leave to introduce a Bill to repeal the Bengal State. 
Prisoners Hegulation, 1818. 

The motion was adopted. 
Mr. Amar Hath Dutt : Sir, I introduce the Bill. 

'I'HE INDIAN ELECTRICITY ~  BILL. 
Mr. B. Daa (Orissa Division: Nonr-Muhammadan): 'Sir, I beg to 

movc fo!, leave to introduce It Bill further to amend the Indian Electricity 
Act, 1910, for certain purposes. 

1 have given my reasons in the Statement of Objects and Reasons. 
The motion was adopted. 
Mr. B. Daa : Sir, I introduce the Bill. 

STATEMENT BE THE PROPOSED AIR SERVICE FROM KARACH[ 
TO DELHI. 

The Honourable Sir Bhupendra Hath lIrIitra (Member for Industries 
and La bour) : Sir, I propose, with your permission, to fulfil a promise 
which I made on the 4th of this month, in reply to questiollli aHked by 
my Honours.ble friends Mr. K. C. Neogy and Mr. Gaya Prat;ad Singh, when 
I said that I hoped to make a statement during this SessiOll on the subject 
of the proposed air service' from Karachi to Delhi and futw'e extensions. 
The revi!le!.l proposals of the Government of India in regard to the ail"' 
service between Karachi and Delhi, and their present ideas in regard to 
the extension of the service from Delhi to Calcutta, and ultimately to 
Rangoon, were placed before, and explained fully to, the Standing-
Finance Committee at its meeting of the 20th September, 1929, and full 
details on the subject will be found in the published proceedings of that 
Committee, which are now' in the possession of Members of this House. 
That being the position, it is not necessary for me to take up the time of" 
the House by making a lengthy statement on the subject, repeating for this 
purpose the information placed before the Standing Finance CommitteEt 
and summarised in their proceedings. Government will now proceed with 
the particular proposal which has been approved by the Standing Finance 
Committee for the establishment of a Karachi-Delhi service. 

RESOLUTION BE RECOMMENDATIONS OF THE ROAD DEVE-
LOPMENT COMMITTEE. 

The Honourable Sir Bhupendra Hath Mitra (Member for Industrics 
1 r.B. and Labour) : Sir, I beg to move the first of thEt 

Resolutions which stand in my name in the supple. 
mentary List of Business for today, and which runs as follows: 

"This Assembly, after taking into consideration paragraphs 70 to 79 of rhe 
Beport of the Inoian Road Developmont Committ£'e, r ~  to the Governor General 
in Council that : 

(]) The increaso in t·he import anel cxdRe outieR on motor spirit from 4 to 6 
Imnas pl'r gallon, introdueoc} by the Indian Finance Act for the current 
year, shall bo maintained for It pE'riod of fivl' yeara in the first instaM6 ; 

C 1635 ) 
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(2) The prol!eeds of the additional du,y during the same period shall be allotted 

liS 9.. block grunt for expenditure on roold development to be credit"o\ to & 
separate road developmont aecount! the unexpended bllJances of which shall 
not lapse at the end of the finl1nl:'.1al year ; 

(3) The annual grant shall be divided as follows: 
(0) A ('ertain proportion shall be retained by the Government of India as a. 

rellervo, lind such proportion will be 10 per ceut. for the two yenrs 
ending M.arch, 1931, and the position shall be reviewed thereafter Ilnd the 
balance, if any, on 3lat March, 1931, or any subsequent date of review, 
which is not required for the purposes approved in paragraph 75 of tile 
Beport, will be distributed among the provinces· iu the manner indicatod 
i. clause (b) j 

, (b) ,Out of the remainder: 
(i) An apportionment shall be made among the pro'Vincea in the ratio which 

the COllllumption of petrol in vach province beara to the total consump' 
tion in India in the preeeding calendar year ; 

(ii) '1"he balance, representing tlIe cOlllumption of petrol in minor provinee. 
and administrations and Indian States, shall be allotted as a lump 
sum to the Government of India. 

(:') If any part of the amount apportioned to a province in any 1Inancial year 
reDUlins unexpended at the _ of that year, it Ihall be ('arried over for 
expenditure in that province in the following year. 

(6) 

(7) 

Grants· lhall be made to eaeh province, up to the amount BYatiable lor it ill 
each year, for expenditure bn sehemes approved by the Governor General 
in Council with the advice of the Btandmg Committee for Boad.. All an 
exception to this rule, the amount avaUable for Burma, may, for the 
prelent, be lpent on any Icheme of road development that a nPl'rovod by 
the Local Government with the coucurrence of the local Legalature ; but 
if at any future time the question of road connection with India becomes 
a live alue, the position ahaJI. be reconsidered. 

A Standing CollWlittee for Boads .hall be lIO!IIItituted every year after the 
financial year 1929·30 conlillting of one nominated official Member of the 

la ~  Assembly, a second nominated oftleial Member three Memberl 
elected by the Council of State from their body, and aix Members elected 
by the Legilla.tive Auembly from their body. The Member of the 
Governor General'. Executive Council in eharge of the Departmt'nt that 
deals with roadl shall be the Chairman of the Committee; and the 
members ef the (',ommittee who are Members of the Legialative Astrombly 
man form itl Fillance Sub-Committee, whieh will be presided over by the 
Chairman of the Committee if he is a Member of the Legialative Assl'mbly, 
and otherlViae by the official member of the Committee who is a Member 
of the Legislative Allembly. 

The function. of the Standing Committee for Boade shall be : 
(i)' To colllider the annual budget and aecounts of the separate road develop· 

Dlent account of the Government of India ; 
(n) To conaider aU proposala lIubmitted by Local Government. to the Govern-

ment of India, for which grant. from the road development aceount are 
requelltetl ; provided that the function of the Btanding Committee wilol be 

~ to determining whether the aclleme ill one fOl< which an allot. 
ment 'from the C',entral Boad Development Account should be made . 

.(iii) To advise the Government of India generally on all questions relating to 
road. and ttaftle on roads' aDd, in particular, on : 

(0) any aetion to be taken by the Government of India on the proceedings of 
periodical :t,Wad Conferencell ; , 

(b) central research in all matters connected with roada, road constrl1etion 
and m,ainteuanoe ; 

(c) statiatici and intelligence, the preparation and publication of mapaz 
and the collection and dissemination of information relating to road. 



BBOOIDIBNDATIONB OJ' TIIB BOAD DBVBLOPlilBNT OOJilJIIITTBB. 1637· 

development, administration and finance in India and iA other 
countrleB. 

All proposals for expenditure from the annu».l grant, or ita accumulated h,!l:mct', 
shall be 8ubmitted fc>r approval to the Finance Sub·Committee." 

The Resolution &eeks to obtain 'the approval of the ~ to the 
acceptance by the Government of India of certain recommendations or the 
Indian Road .Development Committee, subject to one modification to which 
l~ all refer presently. The recommendatfons are those contained in para-
graphs 70 to 79 of the Heport of the Committee, and they deal with the 
question of financing of road development from the proceeds of the addi-
tional duty on petrol which was imposed in the Indian Finanec Act of the 
current year, and with the procedure to be adopted in that connection. 

Clauser,; (1) and (2) of the Resolution follow the recommendation in 
para. 71 of the Report. Clause (3) is based on the recommendation in 
paras. 74 and 75. Sub-clause (b) of that clause follows the recommenda-
tion of the Committee. It will be seen from Appendix II to the Committee's 
Report that the Touring Sub-Committee of the Committee suggested various 
forulUlru for the division among provinces, etc., of the proceew of the 
additional taxation. The Committee, after considering these various for-
muIre, recommended, in para. 74 of the Report, that the division should be 
on the basis of the consumption of petrol in the various provinces, etc. As 
was anticipated by the Committee, the matter is one in which it is not pos-
sible to ,.ccure unanimity of' opinion among the Provincial Governments. 
Subject to t.he approval of the House, the Government of Inelia are willing 
to aMept the recommendation of the Committee. 

In l ~ l  to sub-clause (a) of clause (3) the Committee reoornmended 
that one· sixth of the proceeds of the additional taxation should be retained 
by the Hovernment of India for the purpO&eS mentioned in paragraph 75 
of the Heport. After rliscussion with the representatives of Provincial 
Governments, the GO"ernment of India are willing to agree to r6tain only 
ten per ccnt. in the first two years, and to reconsider the position thereafter. 
The necessary provision has been made in suh-clause (a) of clause (3). 

Clause (4) of the Resolution follows the recommendation in the last 
sentence of pllragraph 75 of the Committee's Report. 

Clause (I) follows the recommendations in paragraphs 76 to 78 of the 
Report. 

J haye already dealt with the provisions incorporatt>d in clause (6) on 
a previous occasion and do not propose to take up the time of the HOllse 
further with the matter. 

Clause (7) follows the recommendations in the latter part of paragraph 
79 of the 0ommittee's Report, except that sub-clause (ii) has heen amplified 
to bring out what appears from paragraphs 76 and 77 of the Heport to 
have been the intentions of the Committee. I ma.y mention in this con-
nection t.hat Provincial Governments are generally opposed to any form of 
control hy t.he Central Government, or the Central Legislature t.hrough its 
St.anding Committee, on expeJ)diture by the Provincial Governments from 
sums allotted to them from the proceeds of the additional taxation; aud 
they hold generally that their respective shares should be handed over to 
~  from year to year, leaving them complete freedom to spend the monies 
m any way they may like on road development. Indeed. one of the Pro-
vincial Governments wants to have freedom to spend a portion of its ahare 

L19OPB(LA) • , 
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on general purposes. The Government of India are inclined to think that, 
as the taxation was voted by this House for a particular purpose, this 
House would be perfectly justified in' assuring itself, through its Standing 
Committee. that. the money is being spent for that purpose. Sub-clause (it) 
of clause (7) merely provides for this safeguard, while it protects the Pro-

-vinciaIGo,'ernments from any iJiterference by the Central Legislature in 
matters of detail. 

In conclusion I should like to mention that. the terms of the draft 
Resolution were discussed wit.h the ~  Committee of the Legislature 
laRt wet.>k lmd certain amendments were agreed to unanimously. These are 
being submitted for the acceptance of the House by my Honourable friend 
Mr. Jayakar and they will be supported by Government. Sir, I move. 

Mr. M. B. .. .Jayakar (Bombay City: Non-Muhammadan Urban)· = 
Sir, I beg to move the amendments which stand in my name. As the 
Honourable Member has just stilted, they represent the unanimous 
opinion of the Standing Committee ~  Roads, wbich was consulted. last 
week. The first amendment runs as follows : 

Ie In clause (2), after the words • during the same period' the following be 
m8l!rted : 

, nfter dedueting sueh amounts as may be required for grants·in·aid to user! of 
petrol for aviation purp08es according to ~ l  issued by Government, on a 
seale not exceeding the additional duty on petrol aetually OOIUIuml'd for 
such purposes '." 

This carries out the suggestion contained in the Report of the Indian 
Roads Develol-"ment Committee that petrol, if consumed for aviation pur-
poses-aviation purposes not being connected immediately with roads,-
should for the present be excluded from the tax levied for road purposes. 

~ amendment carries out that recommendation. 
Mr. O. L. Winterbotbam (Associated Chambers of Commerce: 

Nominated Non-Official) : Sir, if it is the desire of the House that no re-
mArks should be made on this Resolution, I shall resume my sent. In t.he 
circumstanceH I feel a certain amount of diffidence in rising, but the in-
terests which I happen to represent feel that this is really a very impor-
tant all-India subject and I would myself, with reluctance, give up an 
opportunity of stating my views on this occasion ..... . 

Mr. President : The Honouraile Member is a bit too late. 
Mr. G. L. Winterbotham : What I hllvc to say deals with the 

amendment. 
Mr. President : If that is so, the Honourable Member is entitled to 

speak. 
Mr. G. L. Winterbotham: On tbe quelltioll of Mr .• Tayakar's 

amendments, I should like to say that in this matter I and those in-
terests which I represent strongly !Hlpport the attitude of the Govern-
mf!11t of India and are inclined. to deplore the attitude which we understond 
has been taken up by the Honourable Ministers from the provinces. This 
might be said to be a constitutional point of interference with the provinces ; 
but I would like to let my opinion go on record that that is not a correct way 
for the provinces to look at the matter. They should, I think, take the 
view ~ a . thi!! is a Vf'ry large question of all-India importance in which the 
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best rcsults could only be obtained by the willing co-pperation of the Pro-
vincial Governments with t.he Central Legislature ; and I very much hope 
that, in due eourse, the representatives of the provinces will come to that 
-view themselves. ,... 

Mr. X. O. Roy (Bengal: Nominated Xon-Official) : Wh:1t about the 
Ministers Y 

Mr. G. L. Winterbotham: I am not advocatillg', HJl my HOlJOurable 
friend behind me suggests, the knuckling down of the Provincial Govern-
ments to the Central Legislature. Very far from it. What I am advocat-
ing is a spirit of co-operation between the provinces and the Central Legis-
lature on a very large and very important all-India question. I maintain 
thut there is no reason why common agreement on these lines should not be 
reached j and I very much hope that, in due course, it will be. To take 
ouly one instance how can it be said that the provinces should take this 
money and spend it exactly as they like without any control from the 
Central Legislature, when the question of competition between roads and 
railways immediately comes up Y Can it be said that the provinces can 
fairly claim to receive a grant from this Legislature, which they may pro-
ceed to use in the construction of roads in their provinces, which will 
directly compete with the State Railways T I put that consideration before 
the House, as there are other considerations which I want to mention, but 
I particularly rut that consideration before the House, and I hope that, in 
due course, the attention of the Local Governments will be drawn to this 
particular aspect and that they will come to see that this Legislature is not 
seeking to impose its will on the provinces, but is anxiou.."1 to co-operate with 
them in a scheme, the benefits of which for India it would be almost im-
p088ible to exaggerate. 

Sir, I should have liked to make some remarks on the question of financ-
ing schemes of road development, but possibly they are not relevant at the 
present moment, and I will not weary the House at this stage as I know 
Honourable Members want to get on to thp nrxt busines'l. But there is 
one point which I should like to make, and' that is that as we Ree the pro-
u:em, that is to say, I and those whom I havc the honour to represent, 
what ill wanted in the first stage is Ii survey of all really important roads 
in India, so that. some really useful programmes can be drawn up by the 
provinces with a view to co-ordinating the work of road construction 
throughout India. 1 very much hO}1(" Sir, that the Roads Committee will 
bear this very important desideratum in mind and will, at the first favour-
able oprortunity, turn their attention to this particular matter. 

Sir, the other points of large importance I would pass over, but I should 
like to put two or three questions to the Honourable Member who moved 
thE" Hesolution. Those points are really of millor importance, but they re-
quire an answer RO thAt we may know what is the intention of Government. 
Sir, take the case of Bunua. Burma is exempted from any control of the 
Central Legislature, quite properly, in my opinion, under Part V of the 
Resolution. But, Sir, if that is conceded, should it not also be conceded 
that Burma's share of the one-tenth of the whole, which Government pro-
pose to keep to themselves, should also be excluded? The matter may seem 
a small one, but on the basis of the actual revenue produced by this 2 annas 
per gallon amounting to one crore of rupees a year-that may be lookillg 
ahead two or three vears, but I take the ~ r  for the sake of convenient 
('IUtmlation-the amount involved in anyone year is Re. 75,000. Well, Sir, 
~~~  ~ 
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that is a large amount from the point of view of Burma and I submit that 
if Burma is excluded from the 'eontrol of the Central ~ la r  Burma'8 
proportion of the 10 rer cent. which Government propose to r ~  should 
also be given back to Burma. . 

There is another point, Sir, in connection with Native States about 
which I am not quite ~ ar. Under section 3 (b) (U), it is stated that, 
" The balance representmg the consumption of petrol in minor provinces 
and. Hdministrations in Indian States will be allotted in a lump sum .... " 

Mr. B. L. Price (Bombay: European) : Not for" keeps ". 
Mr. G. L. Winterbotham : As my Honourable friend very suocinctly 

putR it, not for keeps. and I trust thn that is not the intention, Sir, and 
that Native States and minor administrations will be given their allotment 
from this extra taxatioo on the basis of the consumption of petrol in their 
particular States. I should be very grateful if the Honourable Member 
would make that point clear. 

Finally, Sir. there is the qUestion of an expert adviser on this vtty 
important question of All-Indi!) roads. T no not know what the 
intention of Government is, but I trust that, out of the 10 per 
.cent. which they are reserving from this additional taxation, 
they will provide for some really competent technical expert adviser, so that 
in this all important question they will 110t be l"roceeding on the I¢vice 
possibly of men with mcrely departmental experience. Sir, this is a fringe 
of a very large subject, and I should have liked to enlarge on the question 
at very mnch greater length, but I think possibly that the points that I par· 
ticularlv desired to make have alreadv been made, and I will not procee'd 
any further. . 

Kumar Ganganand Sinha (Bhagalpur, Purnea and the Santhal 
Parganas : Non·Muhammadan) : Sir, I should like ..... 

Mr. President: Dut's tht: HOllOUl'lihlc illPltlb.'r wi!)h to speak on the 
amendment' 

Kumar Ganganand Sinha: I should like to say 8 few words on 
this ..... , . 

Mr .•. L. Price : SlutH 1 not hI! in order, Sir. if I make a few general 
observations on the amendment! 

Mr. President: Certainly. 
Mr. B. L. Price: Sir, I shall bl' very brief. I have Reen all this 

Session, Ii series of attacks on Provincial Governments, Ilnd now Mr. 
Winterbotham has joined in the game ..... 

\ Mr. G. L. Winterbotham : That is an entirely unjustified remark. 
I protest against it. 

. Mr. E. L. Price: So I understood him. I will take one instance. 
I understand tha.t the Punjab spends a crore of rupees a year on roads ; 
they stand to get 5 la ~ ~ of ~  dole, and they are expected by ~. 
Winterbotham to sell theIr blrth-rlght for a mess of pottage, to part WIth 
their provincial. autonomy in that matter for 5 lakhs a year .... 

1Ir. G. L. Winterbotha.m : Nonsense. 
Mr .•. L. Price: I will not give way, Sir. 

I respsct the various Provincial Ministers for 
All I can say, Sir, is that 
their objectionll. . And if 

. ' 



JQWOIDOCNDATIONS 011' THE BOAD DEVELOPMENT OOMMITTEE. 1641 

they are to have it put across them by this Assembly or by the Government 
of India acting in the name of this Assembly, and their rights thuS' infringed, 
I at l ~ will not stand by in silence. • 111'. G. L. Winterbotham : 'l'hcn vote against the Resolution. 

1Ir. M. 8. Anay (Berar Representative) : Sir, I have no desire to 
detain this HOUl:le very long, but this is a Resolution which it is difficult 
for me at least to reply to without being in a position to know what the 
attitude of the Ministers of the various Provinces is towards the proposals 
which are now before us for consideration. It cannot be said ~ this Re-
solution does not entrench upon the province of transferred subJects, and 
that being the case, before this Assembly comes t.o any dt'cision, it is neces-
sary that the Honourable Member should haye enlightened this House 
about the detailed opinions which he m:ight have received from the variouS 
Provincial Governments on these points. As my Honourable friend Mr. 
Price haR it, possibly it may be that the Provincial Governments are called 
upon to sell their liberty for a mere mess of pottage. It is rather a Htrong 
term, but those who care for provincial autonomy are perfectly justified 
in putting the thing as high as my friend has done .... 

: r~ G. L. Winterbotham : You sang a different tune yesterday. 
Mr. II. S. Aney : J (lit! not speak at al~ yesterday. Somebody else 

~  have spoken. and my Honourable friend is under ll ll ~ . We 
know perfectly well that this subject dealR to a large extent with matters 
that have been transferred under the constitution, and it is necessary that, 
on the Committee which is going to control this road development affllir in 
this country, there should be some representatives from the provinces, 80 
that their views may be given due weight before it comes to any decision. r do not want a conference where the resolutions of the conference will be 
matters of advice and this Committee may accept them or reject them. I 
want a definite right given to them that their views will be j.!iven ~ 
weight. There was im amendment to that effect given notice of by my 
Honourable friend Mr. Kelkar, which could hn"e been of great use in 
elucidating the point at issue, but unfortunately Mr. Kelkar is not present 
and it would be difficult for anybody else to move it. So I think thil'l is a 
matter which it would be better for the Government of India not to pre8s 
for consideration at this time, but to defer it for further consideration 
till the next Session. This will also Holve another difficulty, in that the dis-
cussion will not be unnecessarily handicapped, because it requires to be 
debated fully in this House before the House can be called uron to come to 
II final decision, and the advice which you have given to some Mcmberl'l and 
which they have accepted may properly be given to the lIonourabJe Sir 
Bhupfndra Nath Mitra so far as this Rl'Solution is concel·ned. 

Mr. PresideDt : I was told that the Re!wlution was non-controversial. 
Mr. II. 8. A.ney : This is controversial, thought the Honourable 

Member wants it to be taken as non-controversial. 
Irtr. E. L. Price : I want tll.1II.8lw no CQntroversy if only those re-

lllarks about Provincial Governments and Ministers are withdrawn. 
Mr. II. S. bey : I tJierefore make a su,rgeRtion which the Honour-

able Member may consider for what it is worth, that this question shoulfl 
~ held over for further consideration tiJI thf' !ll'Xt Res!'lion .. T move thaf 
amendment, Sir, with your Ilcrrr..ission. . 
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The Honourable Sir Bhupendra Hath Mitra : Sir, in the course of my 
speech introducing this Resolution, I think I have mentioned what is the 
attitude of the Provincial Governments in the matter. I also said that, IUt 
the taxation has been voted by this HOU8e for .8 particular purpose, this 
House would be justified in retaining control only to the extent necessary 
to watch that the money is spent for the purpose for which it has specifically 
been raised. Beyond that, it is not intended by this Resolution to impose . 
further control. I doubt very. lUuch whether the question is really one of 
controversy. We have discussed it. for quite a long time, not in thia 
Bouse, b1lt in the Standing Committee and with the Ministers. A Com-
mittee of the Legislature has examined the matter in itH various aspects, 
and there is a whole paragraph in its Report which deals with this question 
of control. Further, I do not think there is anything in the 
existing constitution which stands in the way of this particular form of 
control being imposed. If the constitution is changed, say, in the next 
two or three years time, well, this Resolution may also be modified. 

Mr. Prelid.ent: I was clearly given to understand that this was 
not controversial. I am sorry to find that it has turned out to be other· 
wise. Kumar Ganganand Sinha. 

Kumar Ganganand Sinha : Sir, I also did not think that this motion 
would raise a controversy. . I would, in view of your observation this 
morning that you would like the business on today's agenda paper gone 
through rather expeditiously, be as brief as possible. I shall make only 
one or two observations on this Resolution. During the course of its in-
quiry, the Indian Road Development Committee found that road)!; in 
India were passing beyond the financial capacity of the Local Governments 
and local bodies and were becoming a matter of national interest which 
might to some extent be a proper charge on Central revenues. Well, Bir, 
this state of things in this country was quite in keeping with the state of 
things prevailing in other countries. If Honourable Members would 
refer to chapter V of the Report, they would find that the Committee haa 
summarised the position of road development in some of the countries of 
the world. Formerly, in all those countries, roads were merely a matter 
of local concern. But with the advance of time it bas become a matter 
of national concern, and Governments are alive to the fact that this new 
adjustment 80 far as roads are concerned must be made. In Great 
Britain, in the United States of America, in Canada, in New Zealand, 
and even in China,' efforts are being made to make roads a national con-
cern. But I quite see thai there iH some misapprehension in the minds 
of Honourable Members in this House with regard to the action proposed 
by the Central Government. Roads ill a provincial transferred subject. 
The Ministers are very jealous of thpir r ~ . But the whole quest.ion 
iR, when the grant is made by the Central Legislature with a view to the 
road development of India as a whole and the petrol duty from whloh the 
f.,lT8nt is going to be made is a source of Central taxation, whether the 
Central Government should or should not divest itself of the right of 
suggesting to the Provincial Governments, who are going to spend the 
grant, how they should spend it. My Honourable friend Mr. Aney 
wanted to know what the Provincial Ministers wanted. As a member of 
the Indian Road Development Committee. I had the opportunity of 
knowing the provincial opinions, and I may tell the IIouse that, wherever 
we went, each province wanted the matter to be decided in a way whic!h 
wonM be more favourable to itself. Tf :vou frO to Bengal, there is one 
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formula suggested; if you go to Bombay, there is another formula sug-
gested ! if Y?U go to Bihar, . ~r  is u. third formula suggested ; and it 
was this delicate problem whIch reqUIred the closest attention of the 
members of the Committee. If you loolt ut the recommendations you 
will find ~ a  the provinces are given the fullest opportunity of ~  
their needs known to the Central IJegislature and to the Central Govern-
ment, and the power which rests in t.he Standing Committee of the Central 
Legislature is simply to see whether the particular object for which the 
grant is asked by the Provincial Government is or is not one for which 
a grant can suitably be made. So, this Resolution has restricted the power 
of the Finance Committee of the Central Legislature and of the Stand-
ing Committee on Roads of the Central Legislature to a very limited 
.sphere. I think, Sir. that should satisfy the vllrious provinces. If that . 
does not I18;tisfy them, the only alternative would be to raise the revenue 
and distribute it among the various provinces. What would that Dlean , 
That would mean that the provinces, irrespective of the consideration 
whether a J-'6rtieular project is a project which could be called an all-
India project, will spend the money according to their provincial pro-
gramme and there will be no co-ordination in the matter of road develop-
ment throughout India. That is not the object with which the Committee 
was appointed. That is not the object underlying the whole scheme which 
the Committee has recommended. If it is considered by this House that 
the road system in India should be developed on the lines of an all-India 
concern, then that can only be done by accepting the proposal that has 
been put forward. But if it be the intention of the House to dole out to 
provinces the revenue which they have raised and let them spend it in what-
soever manner they like, that is a different matter, and the House should, 
in that case, reject the Resolution. That is the whole question whieh faces 
us to-day. If this scheme is adopted, it will prevent the difl'erent provinces 
from utilising the newly .created Road Development Fund for purely pro-
vincial objects, and they will develop' the all-India roads within their 
territO'l'y with money which they will get from the Central ~ r . 
Sir, in the course of giving evidence, as a matter of fact, no r~r a  
of the Local Government seriously contested before the Committee the 
view that grants from Central Revenues should only be spent on projects 
approved by the Governor General in Council, on the advice of the Standing 
Committee on Roads. 

Mr. Anwa.r-ul-Alim (Chittagong Division: Muhammadan Rural) : 
On a point of information, Sir. May I ask whether the Honourable Mem-
ber was not agreeable to the amendments of Mr. Jayakar whp.n t.hey were 
discllssed in the Committee , 

Kumar Ganganand Sinha : I am coming to that. I may tell now 
that 1 fully agree with all the amendments ..... 

Mr. President: The Honourable Member ~  continue after 
Lnnch. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assem bled after Lunch at Half Past Two of the 
Clock, Mr. r~  in the Chair. ----

Kumar Ganganand 81Dha : Sir, wh.en .the Ho.use a~ r:  for lunch 
I was dealing with the point that the pnnclple WhICh Will gwde the central 
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authority will . be to confine the expenditure from central revenues to pro-
jects which may be fairly regarded as benefiting India as a whole ; of 
course with the co-operation of the Provincial Governments. The money 
allotted, it should be noted, will be spent through the agencies of the Pro-
vincial Governments and the Central Government will not look into the 
details. So t.he House will see that the Central Legislature has got very 
limited control over the finances that it votes, and the latitude given to the 
provinces is to the maximum limit to which it could be given. I venture 
to submit that, if such a provision would not have been made, it would 
have been very difficult to co-ordinate the road development policy. The 
inter-provincial roads would not have received the attention which is due 
to them. The main principle guiding the recommendations of the Com-
mittee is co-ordination of road development policy in India with the c0-
operation of the Provincial Government.s. Sir, if by alluding to other 
countries 1 have left any imprl'ssion in the mindH of any Honourable Mem-
ber that, in effect, the proposal is going to create a centralised Department 
of the Government which is going to boss over all the Minist.eT'8 and the 
Provincial Legislatures, I say at once: . remove it '. It is exactly the thing 
we fought against. We reoommended road Conferences of Provincial 
Ministers, and we held that much weight should be attached to the decisions 
of those road conferences. 

There is only one point, Sir, which I want to mention before I resume 
my seat. I am. somewhat apprehensive of the fact that the ten per cent. 
which has been set apart for the reserve will n()t be sufficient for the pur-
pose for which the reserve is being created. If Honourable Members will 
look at paragraph 75 of the Report, they will find what the Committee says 
on the point : 

•• Apportionment according to the petrol consumption means that the larger sllare 
will go to the provinces in which there are large towns. But the terms ot rllterenee to 
the Committee required eonaideration of the road Iystem of India 118 a whole, Ilnd it is 
4f111il'1lbJe thwfore that there should be a reBervtl available tor special grants where, for 
80me re&son,"-\bore is need for special aid. Such casell will inelude projot'.ta whieh are 
beyond the r l Ur~.  of the Local Government immediately coneerned and nrc of 
8uffieient all-India importanrc to justify a epecial grant, or, agam, projects ",-hicb 
concern more than one provine.a 01' State, as lor inatan('(' Ii bridge over a rivl'r on a 
provincial or State boundal')-." 
But I have submitted to the decision of my colleagues on the Standing 

.' Committep. because, in the first place, the whole thing is in the nature of 
an experiment and time alone will show how far our conclnsions with re-
gard to details are justified, and secondly because the matter is going t.o be 
revised only after two years. So I thought that not much harm wo1lld be 
done by letting things remain as they are fi>r the present. I trust the 
Provincial Governments will do their best to make the experiment a success 
and help t.o complete the development of the road system in India as a 
whole. This RfflIolntion, T submit, !narks t.he beginning of a new era in 
the matter of road development-a subject which has received scant att.en-
ti()n during many years in the pa.'!t. Sir, I support the Resolution with 
the amendm£'nts of Mr .• Jayakar. 

(Mr. Gaya Prasad Sin«h rose in his place.) 
Mr. President : Does' t.he Honourable Member wish to speak , 
..Ga18. Priaacl Singh (Muzaftarpur cum C a ~ra  :, Non-

KuhamJJladan) . : Yes. Sir. 
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lItIr. President : lIt that case, I would suggest that the Government 
Ihould a,ree to take this matter up next Session, as proposed by Mr. 
Aney. 

The Honourable Sir Bhupendra Bath Mitra : I am quite. willing to 
do so, Sir. 

Mr. President : The question is : 
" That further consideration of this BesollltiO.D be poltponed to thc Delhi Session .•• 
The motion was adopted . 

• 
RE80IJUTION HE DRAFT CONVENTION AND RECOMMENDATION 

OF THE ELEVENTH INTERNATIONAL LABOUR CONFERENCE 
FOn. FIXING MINIMUM WAGES. 
The Honourable Sir Bhupendra Ba.th IIitra (Member for Industries 

and Labour) : Sir, I beg to move that: 
., 'rhis Assembly, baving considered the Draft (',onvention and BecolIlJllendation 

regarding the machinery for fixing minimum wages in certain trades adopted at the 
Eleventh International Labour (,,onferen('o, rceommends to tbe Governor Ge.!leral in 
Council that he should not ratify the Draft Convention 110r aeccpt tho Roeumm,mua· 
tiUI1. " 

Diwan Obama.n La.ll (West Punjab: Non-Muhammadan): Sir, 
before the Honourable Member proceeds with his speech, may I make 
a similar suggestion to him that this matter may also be held over until 
the next Session, as it is much more controversial than the previous 
subject' 

The Bonofara.ble Sir Bhupendra Bath Mitra : Sir, it is my 4uty to'" 
place the Resolution before the House and therefore I will have to make 
a speech placing the Resolution before the House. Thereafter I shall leave 
it to the House, Sir, to decide whether action should be taken on this Re-
solution also on the lines which the House has decided in regard to my 
previous Resolution. 

At the Eleventh Session of the International Labour Conference, a 
draft Convention and 8 Recommendation were adopted on the subject of 
the (!reation of minimum wage-fixing machinery for certain trades. 'I'he 
text of the Convention and of the Recommendation will - be found in 
Bulletin No. 421 of the Indian Industries and Labour which was r la ~ 
among Members of this House last Delhi Session. Under Article 405 of 
th'l Treaty of Versailles the draft ConventionH and Recommendations 
adopted at a Session of the International Labour Conference have to be 
brought before the authority or a r ~  within ~  competence the 
matter lies, for the enactment of legislation ()r other action, within a p'ar 
of the closing of the Conference, or in exceptional circumstances within 
18 months. The Eleventh Session of the Conference terminated on the 
16th June 1928. Normally, the Government of India would have placed 
the matter before the Legislature during the Wintcr Session of 1929, after 
baving previously consulted Local Governments and public bodies. Shortly 
after the close of the Eleventh Session of the International Labour· Con-
krence, it ,vas, however, decided to appoint 8 Royal Commission to i.nvcsti-
gate the conditions of lab()ur in India.- The Goyernment of ~ con-
sidered ·it desirable to await thc settlement of the scope of the mquIry of 
tbe Roya.l Commission before taking any action in connection with thilll-
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particular draft Convention and Recommendation of the International 
Labour Conference ; for, if the particular matter came within the &COpe 
of that inquiry, no advantage would be gained by consulting Local Govern-
ments, ~ .  in regard to the· particular matter in advance of the general 
inquiry. The Government of India, accordingly, decided to take advantage 
of the period of 18 months provided for exceptional circumstances in the 
Treaty of Versailles before bringing the particular matter before this 
House. The scope of the inquiry of the Royal Commission has since been 
announced, and one of the items which they will specifically investigate ia 
the advisability and possibility of a statutory estifblishment for the minimum 
'wages. Obviously, therefore, the proper course for the Government of India 
to take in the particular matter is not to ratify the draft Convention or 
accept the Recommendation for the present, but to await the recommenda-
tions of the Royal Commission on Labour. 

Now, Sir, those are the reasons which have led me t.o move this par-
ticular Resolut.ion in the House, and so' far as I am concerned, I fail to see 
why the matter should be one of controversy. If the Government of India 
were at this particular moment to ratify the Convention or to accept the 
Recommendation, it 'Would be incumbent on them to undertake legislation to 
give effect. to the RecommE'ndation of the Convention forthwith. That the 
Government of India are not in a position to do, because of the ar-pointment 
of a Royal Commission on Labour on which my friend Diwan Chaman Lan 
wiU sit, and also my friend Mr. K. Ahmed, and that Commission will 
examine whether it is posRible to ('!stablish a statutory machinery in India 
to fix minimum wages, If th!lt Commission, after making it!! inveNtigations, 
Dlakes certain recommendations, Vten will be the time for ihe Government 
of India t.o comE' to a conclusion whether those recommendations ~ l  be 
given eRect to or not, and t.his House will have ample opportunity of express-
ing its views on the question. Tha.t, Sir, is the simple position and, that 
b( ing- so, I find it rather difficult to understand why the ma.tter should be 
one of controversy at all. Sir, I move. 

Mr. President : Resolution moved : 
•• Thia Al8embly, having considered the Draft Convention and Recommendlltioa 

regarding' thE' Dl&chinetv for fixing minimum wages in certain trades adopte.i nt the 
Eleventh International "Labour Conference, recommends to the Governor Oolnl'rul i. 
C ll ~  that he IIhould not ratify the Draft Convention nor Bar-cpt the Recommenda-
tion.' , 

I understand it is the unanimous wish of the House that further COB.-
sideration of t.his Resolution should also be postponed till the next Session 
of this House. 

Panclit Madan Mohan Mal&viya. (Allahabad and Jhansi Divisions: 
Non-Muhammadan Rural) : May I, Sir, ask a question from the Honour-
able Member, who has moved t.hiR ~ l  bt'!fore you put it to the Houset 
May I know if the Honourable Member is prepared to modify this Reso-
lution to postpone the ratifying of the Draft Convention and the accept-
ance of the Recommendation till the report of. the Labour Commission t 

The Bonoarablelir BhllpeDdra Bath Mitra. : There is no such thing 
&8 postponement. l1nder the procedure of the International Labour Con-
ference we either ratify the Convention within the prescribed period, or 
we do not ratify it. If we do not ratify it within the preseribed period, 
it does not mean that we are not. going at any time thereafter to take acti01l 
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on the lines of the particular Conyention or Recommendation. It 'is really 
what I may call ~ technical point. We either ratify it within the period 
or we do not ratIfy it at all. If we wel'e to ratify it within the period, 
then it would mean that we must undertake legislation immediately, but, 
.as I have pointed out, it ~ not feasible to do ;;0. As a matter of fact, even 
the postponement of the debate to the January Session would mean nothing 
from the practical point of view, because we should have failed to ratify 
the Convention within the pre:scribed time. But, as I have said, if it is 
the general opinion of the House that the matter is one of any controversy, 
although I do not agree with that view, and therefore should be left over 
for discussion in Jannary, Government will have no objection. They have 
done their duty in the matter. 

Diwan Oha.man Lall : May I say one word, Sir' 
Mr. President: Does the Honourable Member wish to move that the 

further consideration' of the motion be postponed Y 

Diwan Ohaman Lall : Yes, Sir. I move that the fu,rthel' considera-
tion of the Resolution be postponed till the Delhi Session. 

Mr. President : The question is : 
" That further consideration of the Resolution be postponed till the DO)lhi 8es-

IiOD.' , 

The Assembly divided : 
The Honourable Sir Bhupendra Bath l'ttitra : With your permission, 

Sir, I should like to make the position of the Government clear in this 
connection. . . . . . . . ' 

Mr. President : Order, order. During the division time the Honour-
able Member eannot make a statement. 

Abdul Matin Chaudhury, Hauln 
Acharya, Mr. M. K. 
Aney, Mr. M. S. 
Chaman Lall, Diwan. 
Chunder, Mr. N. C. 
Das, Pnndit Nilakantha. 
Dutt, Mr. Amnr Nath. 
Kartar Singh, Sardar. 
Mehta, Mr. Jamnaw M. 

Ahmed, Mr. K. 
Jogiah, Mr. V. V. 
Price, Mr. E. L. 

The motion was adopted. 

AYE8-17. 
Moonje, Dr. B. S. 
Neogy, Mr. K. C. 
Shervanit.Mr. T. A. K. 
Siddiqi, .Mr. Abdul Qadir. 
Singh, Mr. Gaya Prasad. 
Singh, Mr. Ram Narayan. 
Sinha, Kumar Ganganand. 
Sinha, Mr. Biddhllllwar Pralad. 

,NOES-5. 

I ~ lla  Mr. }'azal Ibrahim. 
YU8uf Imam, Mr. 

THE INDIAN TERRITORIAL FORCE (AMENDMENT) BILL. 
Mr. O. R.I'. Tottenh&m (Army Secretary) : Sir. I beg to move: 

" That the Bill further to amend the Indian Territorial Foree Act, 1920, for a 
4lertuiu purpose, as passed by the Council of State, be taken into cOl1.8ideration." 

Sir, this is a very small and simple Bill and I hope that it will prove 
entirely non-controversial. A territorial force,' as its name implies, is & 
force, the nnits of which are constituted for, and associated with, particular 
territori{'R or local areas; and thl' lOCAl areas for which units of the Indian 
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Territorial ForcE' are constituted must necessarily be local areas in British 
India. The subjects of Indian States are entitled to enrol themselves in 
the Indian Territorial Force, but they cannot enrol themselves in a unit 
which is constituted fQr an area in which they do not reside. That is to 
say. if they reside in their own RtatE's, thry ure technically ineligible for 
enrolment. in thE' Indian Territorial l"orce. Home mont.hs ago it caml" to 
the notice of t.he Government that a certain number of men who were 
living in Indian States had been enrolled in certain units of the Indian 
Territorial Force under a misapprehension of ~ law. Two alternatives 
were then open to deal with the situation--either to discharge the men 
on t.he ground that they had been illegally enrolled, or so to amend the 
law as to regularise their enrolment. After due consideration Govern-
ment decided that the second course would be preferable, but before 
coming to that decision, they placed the whole matter both before the 
Central Advisory Committee of the Indian Territorial Force and also 
beforE' the Standing Committee of the Chamber of Princes. Both those 
bodies were unanimously in fay our of the proposal, and the result is the 
Bill now before the House. Sir, I move. 

The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
ltIr. G. B. P. Tottenham : Sir, I move that the Bill, as passed by the 

Council ~  State, be passed. 
The motion was adopted. 

THE INDIAN COTTON CESS (AMENDMENT) BILL. 
Sir Prank Koyce (Secretary, Department of Education, Health and 

3 P.M. Lands): Sir, I move: 
•• That the Bill further to amad the Indian Cotton CeIIII Act, 1923, for certain 

pUrp08e6, lUI pa818d by the Council 01 State, be takeu iuto consideration." 
This very brief Bill has been necessitated by the fact that, as a result 

of the recommendations of the Royal Commission on Agriculture in Indi8t 
the dutics of the Agricultural Adviser to the Government of India are 
being ta.ken over by the Vice-Chairman of the Imperial Council of Agri-
cultural R-esearch. As the Agricultural Adviser is the ex-officio 'President 
of the Indian Central Cotton Committee, it is necessary that the Vice-
Chairman of the Imperial C()uneil of Agricultural Research should now 
bt'come President of that Cotton Committee. Opportunity haR also been 
taken to 8(ld the Agricultural Expert. Adviser to the Council of Agricul-
tural Research to the Indian Central Cotton Committee. I mllY say that 
these changes have been welcomed by the Central Cotton Committee ,vhieh 
is the body that iR solely concerned. Sir, I move. 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the BUl. 
'the Title and Prf;amble were added to the Bill. 
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Sir I'raDkNoyce : Sir, I move that the Bill, as pa'ssed by the Council 
of State, be passed. 

The motion was adopted. 

THE INDIAN REGISTRATION. (AMENDMENT) BILL. 
The Honourable Sir James Crerar (Home Member) : Sir, I move: 

•• That the Bill further to amend the Indian Registration Act, 1908, for a certain 
purpose, 8.11 pallM!d by the Council of State, be taken into cowdderation." 

The short point of this Bill is that section 56 of the Registration Act 
provides that a Sub-Registrar shall forward to the District Registrar 
duplicate copies of certain indexes. It has been represented that thilil 
duplication involves a great deal of time and trouble and serves no useful 
purpose. AU the Local Governments have agreed in that and it is pro· 
posed to amend the Act in the semle proposed by this Bill. 

The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
The Honourable Sir James Crerar: Sir, I move that the Bill, as 

passed by the Council of State, be passed. 
The motion was adopted. 

THE BURMA SAIJT (AMENDMENT) BILL. 
The Honourable Sir George Schuster (Finance Member) : Sir, I 

move: 
.. 'rhat the Bill further to amend the Burma Salt Aet, 1917, for certain purpo.ea, 

al p8.ll8l'd by the Council of StatE', be taken into consideration." 
This is a very simple measure the object of which is sufficiently ex-

plained in the Statement of Objects and Reasons, and I propose to take 
no more time in dealing with it. 

The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill 
The Title and Preamble were added to the Bill. 

\ 

The Honourable Sir George SchUlter : ~ r  I move tl!.at the Bill, as 
passed by the Council of State, be passed. 

The motion was adopted . 

. THE GUARDIANS AND WARDS (AMENDMENT) BILL. 
The Honourable Sir James Crerar (Home Member) : Sir, I move : 

.. That the Bill further to amend the quanlians and Ward! Aet, 1890, for a eertaf. 
purpole, .. palled by the Couneil of State, be taken into ClOILIideration." 
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This is merely to provide a legal basis which does not at present exist 

for the proper auditing of accounts of estates under the Guardians and 
Wards Act. It has been accepted by all the Loeal Governments and I 
hope it will be accepted by this House. 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
The Honourable Sir Jame. Orerar: Sir, I move that the Bill, as 

passed by the Council of State, be passed. 
The motion was adopted. 

THE INDIAN SUCCESSION (AMENDMENT) BILL. 
The Honourable Sir Jame. Crerar (Home Member) : Sir, I move: 

/. That the Bill further to amend the I'ndian Succession Act, 1925, for certain 
purposep, as p&88ed by the Council of State, be taken into conaideratiou." 

I do not think I need add ~ what is stated in the Statement of Ob-
jects and Reasons. Briefly, the present Bill is intended to rectify certain 
drafting oversights in the Consolidating Act of 1925 and the amending 
Act. of 1926, which had consequences which were not then intended. The 
object of this Bill is to rectify omissions which, I regret to say, escaped 
the notice of the Government and the Legislative Assembly at the time. 

The motion was adopted. 
Clauses 2 to 5 were added to the Bill. 
Clause 1 was added to the Bill. 
The Schedule was added to the Bill. 
The Title and Preamble w('!re added to the Bill. 
The Honourable Sir Jam .. Crerar : Sir, I move that the Bill, as 

passed by the Council of State, be passed. 
The motion was adopted. 

DEMAND FOR SUPPLEMENTARY GRANT. 
MISOELLANEOUS. 

The Honourable Sir George SchUlter (Finance Member) : Sir, I beg 
to move: 

.. That a l ~ l ar  Bum not exeeedinlC Be. 11,000 be granted to the Governor 
GeneJ'al in Connell to defray the eliaJ'ges which will come in course of payment during 
the year ending the Slat day of March, 1930, in respect of • Miscellaneous '." 

1Ir. President: There are two amendments on paper, one by Dr. 
lIoonje and the other by Mr. K. C. Roy. Dr. Moonje wants to raise a 
debate on the Banking Inquiry Committee. which has nothing to do with 
the Demand which the Honourable the Finance Member has made and 
therefore his amendment is entirely out of order. I shall r r~ enJI 
upon Mr. K. C. Roy ~ move hisam.endment. 
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TA. Right Bonovrable Salt,;', 11iftt to EaBt A/rica and tA. Hilton YOfIng 
Report. 

BIr. K. O. Boy (Bengal: Nominated Non-Official) : Sir, 1 beg to 
move: 

" 'rhat the demand for a lupplementary grant of a lum not exceeding R.i. 17,000 
to du£ruy the charges which will come in courle of payment during the yeur ending 
the 31st day of March, 1930, in reapect of • Milcellaneous " be reduced by Be.!." 

My object in moving this amendment, as I have given in the notice 
paper, is to call attention to the visit of the Right Honourable Srinivasa 
Saliltri to East Africa and also to call' attention to the recommendations 
of the Hilton Young Commission's Report. Sir, the House is aware that 
the lIilton Young Commission's Report has been before the country for 
leveral months and we \Uulel'Ntood from Sir Frank Noyce yesterday that 
no final decililion has yet been arrived at. I therefore make no apology 
ill bringing the matter to the notice of the House. The. attitude of the 
Members of the Hou$e, as shown this morning, has fully convinced me of 
the deep and abiding interest which they take in the Indians overseas 
problem as well as in the welfare of the 70 thousand Indians, mainly 
Muhammadans, who reside in the East African territories. Sir, the im-
portance of the subject has been fully appreciated by the Hilton Young 
Commission's Report. In page 17 onwards of that Report there are 
references to the importance of the Indian community to the British 
Protectorates. the British Dominions and the Cro\vn Colonies in East 

r ~a. In page 26 of the Report, reference is made to the Indian eom-
D1nnity from the earliest times. This is what the Report says : 

" 'l'lIe connection of India with the east coast of Africa is of 0. very long Btauding. 
8everul referencell in the Puranas show that the ancient Hindus had 0. fairly ILccurate 
idcn of the locality nnd ita peoplea." 

It then goes on to describe how the connection between East Africa 
and India arose from time immemorial. Therefore, Sir, in that part of 
Ilis Majesty's Dominions onr interest is not only ancient but abiding, and 
will b<! (If a far-reaching character as we progress a8 free citizens in the 
British Commonwealth of Nations. I therefore make no apology to the 
House for bringing it to its notice. My complaint is that this docnment, 
which is of the utmost importance to the future progress of the Indian 
nation in and out of India, has been withheld from discussion by this 
Hou:;e or by the Council of State. This valuable document has been 
discussed in the British House of Commons, not once but twice, the last 
occasion being on the Colonial Office estimates. It was discussed by the 
Kenya Legislative Assembly ; it was discussed in the House of Lords ; it 
was discussed by the Mandatory Commission at Geneva ; but it has been 
systemat.ically withheld from the purview of this House. The House 
will remember that., in the inaugural address which Lord Irwin ddivered 
to thi!! House IIiRt cold weather, he sketched out the policy which was to 
}w followed in treating this Report, that this Report was to be taken to 
tbe Emigration Committee; and you know the position of that Committee. 
It WRR indeed taken t.o that Committee and the Committee discussed and 
df'liherated over the matter and produced recommendations which were 
never placed ~r  this House. Such, Sir, is the position 80 far as the 
Govcrnment of India are concerned. I feel that the Government of 
India have failed in their duty to take this House into their full conftden,ce, 
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and the House is fully entitled to an ex.planation from the Treasury 
Benches over this matter of the Hilton Young Report. 

Sir, there has been a misrepresentation. The misrepresentation has 
been about the mission of the Right Honourable Srinivasa Sastri to East 
Africa. We were given to understand. that Mr. Sriniv8sa Sastri was 
sl!nt in a sort of an ambassadorial capacity, that he was a free agent of 
the Government of India to negotiate not only with Sir Samuel Wilson 
and the European community, but also with the Indian community. But, 
Sir, what do we find? What is the statement made before the Standing 
Pinance Committee Y We find that the Department of Education, 
Health and Lands comes to the Standing Finance Committee for a supple-
mentary grant for Rs. 17,000. What for Y Because they say that Mr. 
Srinivasa Sastri went at the invitation of His Majesty's Government. 
'\. e should like t,o see that invitation. The second point mentioned was 
that he was a representative to help the Indian communities. Did the 
Indian communities want him there t I have the authority of the East 
Mrican Delegation to inform the House that the Indian Community did 
not want him to be there. The third point-and this is the most humiliat-
ing-was that Mr. Sastri should be at the disposal of Sir Samuel Wilson 
)f he wished to make any use of him in dealing with the Indian problem. 
1 cannot conceive that a man of Mr. Sastri's standing, of his great ser-
vices not only to India but to the British Empire, should have been sent 
on a fool's errand. We should like to know what Mr. Sastri has done in 
:East Africa; we should like to see Mr. Sastri's report placed on the table 
of llJis House. I should not like to say a word against Mr. Sasti'i ; he 
is one who has rendered unique service and has increased our self-respect 
and prestigt' throughout thE' world. (I1ear, hear.) I should be the last 
lwrson to say a word against him ; but he was sent on a wrong mission, 
and I make myself bold to say so. I shall not be doing any injulltice to 
Mr. Srinivasa Sastri if I mention that the Nairobi correspondent flf the 
London ~  described his mission as a dismal failure. and stated that 
the mission of Sir Samuel WilAon was a great success. If newspaper 
testimony is to be of any value, the matter is of the highest importance 
to this House. I !lhall leave Mr. Srinivasa Sastri at that. 

I shall now take up the Hilton Young Report. Sir Hilton Young 
took slightly over a year to write that very momentous Report. It is a 
"ery valuable contribution to the development of Crown Colony Goyern-
ment and we are proud that one of the authors of that memorable docu-
ment is stitting now on the Treasury Benches bere. (Hear, ~ ar.  It 
is a strange coincidence that be should be here to-day, and it is a strange 
coincidence also that J should be making this motion to-day as I did in 
1926. Sir, what has the Government of India done' As I said, Sir 
HiHon Young took more than a year to write his Report ; and the Govern-
ment of India has taken over seven months but still has not been able 
to arrive at a final conclusion. On this, we are entitled to an explanation. 
But, Sir Frank Noyce placed the tentative conclusion of the Government 
of India before the House on the 19th instant. It is a very strange 
document, and I fail to appreciate how a man of such commendable 
experience as Sir Purshotamdas Thakurdas, who has lrad considerable 
experience of the East African problem, and who has given a good deal 
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of time to the subject, could have heen a party, as a member of the Con-
ference, to such recommendations. I will go over t.he recommendations 
one by one. This is how it begins-a' most strange beginning for the 
Government of India : 

" 'the Hilton Youn, Report hlUl been examined, and we now Bubmit our main 
pointe. ThiB is an emlDently fair doeument.· , 

This is a most unwarranted testimony. Such a testimony has not been 
borne even by the BritiHh House of Lords. Whom did t.he Government 
of India speak for' Did t.hey speak for the Members of this House' I 
deny that it is an eminently fair document.. (Hear, hear.) I have care-
fully scanned the Indian papers, and I have not been able to find any 
Indian paper praising the Hilton Young Ueport in the way that the Gov-
ernment of India have done. The utmost tribute that was paid to the 
Report was by the Hindu of Madras, which described it, like the curate's 
egg, only good in parts. May I ask my friend Sir Frank Noyce to t.ell 
me when he wrote that. it was an elJlincntly fair document, what he had 
in mind-the Majority Report or the Minority Report t 

Sir Purahotamciu 'l'hakurdu (Indian Merchants' Chamber: Indian 
Commerce) : Does t.he Honourable Member think that Sir Frl!nk-Noyce 
could have writt.en t.hose words! He was not in his present office then. 

Mr. X. O. Roy: I stand corrected; but he is the responsible officer 
to-day here. . , 

I 

Sir Purahotamdas Tha.kur4as : Say, t.he Secretary of the Department, 
and I shall have no quarrel. 

Mr. It. O. R07: Would you like, Sir, now to hear what the British 
Parliament thought of this Report' As I said, it was discussed by the 
House of Lords. Lord Buckmaster described the Report as full of valu-
able suggestions, and t.he Archbishop of Canterbury, who also spoke, 
said that it gave a new orientation to the whole of their Colonial policy. 
But, Sir, I shall quote textually the words of a very distinguished autho-
rity in the colonial world-Sir Francis Lugard, who is now Lord Lugard. 
He said: 

" The chief merit of the Report was that it boldly faced the issue now when they 
.tOOll un the threshold of now developmeJlta -in Afriea.·· • 

These are the maximum encomiums which were passed on the Report 
in the House of Lords, and yet the Government of India had the eool 
courage to describe it as an eminently fair document! I suppose the 
Government will give an explanation which will satisfy the House on this 

.Report. 
The next point t.hat I take is that the Government of India say that 

they accept the basic principle!!. ~ I know what the basic principles 
are that they have accepted 7 If the basic principles Ilre the development 
of the native races or trusteeship, or what is known as the dual policy. 
or the principle of federation of East African States-then which are 
the basic principles that they have accepted' I am very sorry that the 
Government should have committed themselves so far as to say that they 
have accepted the basic principles of the Report. Even the British states-
men did not do it. I shall presently tell the House what the House of 
Lords thought. of the basic principles. I sba,ll begin with the Under 

L19CPB(LA) 1 
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Secretary (Lord Plymouth). This is what he says, that some of the Com-
missioners went beyond their terms of reference and that the British 
Go,oernment was not in a position to accept certain of the conclusions of 
the lIilton Young Committee on the basic principles. These are his 
~~: fQ 

., Tc. the extent that those principllll are merely an ILlnpli1lcation of the prineiples 
set out iJl thole White a~r  (that is, the Devonshire pape,r8) they ure, of /!ourse, 
acceptable to His Majelty B Government, but I think I should say that there uro 
ecruliu points in regard to which it may be thought that the Commi88ioners-not all, 
but some of the Comminioncrlt-have travelled beyond the principles laid dowlI ill tho8e 
Papers." 

This is how His Majesty's Government aceepted the basic principles! 
.And, Sir, the Government of India go out of their way to say that they 
accept the basic principles of the Report. 

Now, I will come to what Lord Olivier said; he is a very responsible 
member of the Labour Party which is now in power. Talking of the 
native trusteeship, Lord Olivier referred to forced labour and this is 
what he told Lord Lugard." He asked Lord Lugard, when he WRS at 
Geneva, to take care that the Committee of Experts set up under ~ I.nter-
national Labour Organisation went very carefully into the concrete ques-
tiOJ;l of whether onerous t.axes were placed upon natives and had the_ 
effect of forcing them to labour." 

This is how Lord Olivier accepted· the basic principles which the 
Government of India have accepted. So much for the first few lines of 
the Government of India's views. At all events, whatever may be the 
,-jew of the Government of India or the Governor General in Counc:l, I 
must say the Government of India have misrepresented the views of the 
people of India and of their representatives in this House. 

Mr. X. Ahmed (Rajshahi Division: Muhammadan Rural) : But you 
represent the ~ r  of India. You are a nominated Member. 

Mr. J[. O. :&oy: There are honest and . honourable men among the 
nominated Members of this House. 

Then, Sir, the most important part with which Sir Edward Hilton 
Young '8 C ~ was charged was to cOll8ider the question of fede-
ration. Now, what does the Government of India do 7 They say this: 

" But we are not ~  to the appointment of a Governor General to co·ordinat4! 
that poliey "-
beeause they had already accepted the basic principles,-
II and tile administration of the services like cnstom., transport, etc., on the under-' 
Ilta.Dding that it is reeognised that luch a step ill not to preclude full lledged political 
federatioll ", etc., etc. 

This is the statement of the Governor General in Council here. But, 
Sir, it is conditional, and everybody knows that the condition which the 
Government of India propose to impose upon His Majesty's Government 
is absolutely illusory, and everybody knows the political status nnd the 
position of the Government of India '!Jis-a.tJiB Downing 'Street. 

Now, Sir, wbat. is the view of tb" East African Delegation' They 
clearly say that they have opposed tbii federation on principle, and state 
that it would be the thin end of the iVedges, and would ultimately result 
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in political federation. Everybody, Sir, who knows the history of British 
expansion all over the world, also knows that the apprehensions expressed 
by the East African Delegation are perfectly well-founded and correct. 
Sir, I am proud to be a citizen of the British Empire, and I believe, that, 
if the solution of race problem is to be found, it is to be found within the 
confines of the British Commonwealth. I believe in this theory ; I have 
held that view for many years, and I am very anxious that the clash of 
colour should be settled as quickly as possible by the Government of India 
and His Majesty's Government. But, Sir, what will be the net effect, 
of this federation Y If our case is not .settled, the moment you permit the, 
federation, it will result in squeezing the people of India out of East 
Africa. I know, Sir, that systematic efforts have been made and are 
being made to-day for this purpose. To-day' there are strict emigration 
examinations with a "iew to the ultimate o.bject of undertaking legiSlntion 
to. prevent Indian immigrants to migrate into East Africa on the ground 
that they will unduly interfere .with the economic development of the 
native races, which l think, is a clear myth. So much for the closer union, 
Sir, and if the Government of India have represented, or if the Govern-
ment think that they have represented Indian public opinion, they are 
very much mistaken. 

Then, Sir, the next point is the native policy. We who are the sub-
jects of a great Government welcome the Devonshire policy, and there 
will bc nothing done either by the Members of this House or by the Indian 
community outside the House which will in any way deter the growth 
and progress of the native races in East Africa.. Sir, we stand by them in 
their struggle. We are prepared to support them in their struggle, 
because there are two laws in East Africa which make them almost 
slaves of the white races. 

Then. Sir. comeR the question of land settlement.. This is a very old 
standing problem. I have known it since 1924. When we came back 8S 
Members of the Indian Colonies Committee of 1924, )Ve made the pro-
posal onrselves to the Government of India, that they must send an officer 
of ability to explore the possibilities of Indian colonization in East African 
territories. What did the Government of India do t 1924 to 1929 is 
indeed a very long time, ~  far as the Colollial Governments'go, and to-day 
what are we going to do? We are still seriously thinking of doing 
something so that the Iudian settlers may be free to share on equal terms 
with East Africans in any scheme of land settlement that may be arrived at, • 
after setting apart the necessary land to meet the reqllirements of the 
native communities. This is an old problem which has been sadly neglect-
ed. If the Government of India had said that they were going to for-
mulate an Indian colonization scheme, and that they were going to pro-
vide money to facilitate the emigration of Indian emigrants to East 
Africa, I could understand it, but this is only an expression of a pious 
hope which I am not prepared to accept. 

Then Sir, comes the question of the association of immigrant com-
munities in the t.rusteeship for natives. Pious hopes were expressed by 
the Government of India that without any recognition of the local con-
ditions in Kenya, Indians would be associated in the, discharge of the 
duties of trusteeship. 

L19CPB(LA) 12 
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Then, Sir, comes thc question of Indian representat.ion in the Kenya 

Legislative Council. Here comes the knotty question of the problem. 
Everybody knows the history of the Common Roll. 

Mr. E. L. Price (Bombay: European) : Please speak up. 
Mr. It. O. Boy: If my friend Mr. Price does not know anything about 

Common Roll, I am really very sorry. Kenya supplies the key to the whole 
East African problem, and it was my friend Mr. Srininsa SaRtri who, 
many years ago, warned us that, " if Kenya is lost evcrything is lost." 
Now, what have the Government of India done in this matter 1 They 
say that they accept the majority recommcndation on the question of a 
Common roll. That means that a common roll is feasible or possible only 
with the consent of the white community. I fully appreciate the motive 
of the Government of India there. They are in a very difficult position, 
and without sonie degree of consent of the whites, the inauguration of a 
common roll is not at all possible ....... . 

The Bonoura.ble Mia.n Sir Pul-i-Bussa.iD (Member for ~ 
Health and Lands) : Hear, hear. 

Mr. K. O. Boy : What hear, hear Y You will hear a little more. 
Sir, the lessons of Ceylon cannot be forgotten. You cannot overlook the 
recommendation of the Donnoughmore Commission which has once for 
all brushed aside the possibility of development of a communal roll in Crown 
Colonies, and I fear that the Government of India have not taken full 
notice of the problem, aR dealt with hv the Ceylon Reforms Commission. 
They ought to have stood up for the 70,000 Indians in thc British terri-
tories in East Africa. They have not done so ..... . 

Mr. B. Daa (Orissa Division: Non-Muhammadan) : How can they 
IItnnd up against their master f . 

Mr. K. O. Boy : Then, Sir, the Government of India also welcome the 
appointment of a Jligh Commissioner, as if Sir Samuel Wilson was not 
enough. What will the High Commissioner do after all f Well, I will 
leave the Government of India there. 

All I can say is that the Govemment of India have faced the problem 
in a most half-hearted.,:way. They have not discharged their responsibili-
ties to the Indian people, from whose purse they receive their salaria 
They have failed miserably in their attempt to deal with the Hilton 
Young Report. It is a time that further representations by the Govern-
mellt of India should cease, it is time that Sir Muhammad Habibullah and 
Mr. Bajpai should come back and that they should be replaced by a non-
official Indian Committee, ,vho could represent the grievances of the 
Indians much better, than by the representatives of the Government of 
India. I welcome the intervention of His Excellency Lord Invin. I 
know he will do his best though the Government of India deputation will 
'fail. Sir, I commend my motion to the consideration of the House. 

Sir Punhotamdal 1"ba.kurdaa : Sir, before I Rpeak on the motion 
before the House, I wish to express, on my personal behalf and on behalf of 
the Imperial Citizenship AlIIfOciation, our very grateful thanks foJ' y.mr 
permitting the discussion of this subject and for making it possible for this 
lIouRe to cxpress their opinion 011 this very momentolls question. Sir, I 
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been requested by Mr. Pandya, the leader of the East African Indian 
deputation also to convey their grateful thanks to you in particular, and 
to tbis House generally, for the opportunity that is being afforded to the 
House to express its views on the floor of the House. 

Hir, the deputation has been here for nearly 20 days. And one caD 
easily understand their extreme disappointment that, in the course of the 
twenty days they have been here, the Honourable Member in charge haa 
not been in a position to give them any definite assurance, or, indeed, any 
definite information at all. From the- statement made by the Honourable 
Sir George Schuster it appears that the Government of India feel that they 
have certain handicaps which prevent them from taking into their confidenee 
either the Assembly or even the Deputation which has come from East 
Africa ro seek the assistance of the Government of India. I do not wish, 
Sir, to criticise the understanding of the Government of India regarding 
their responsibilities in the matter. It is for them to carry out those 
responsibilities and to face them vis-a-vis the public here. But I eannot 
help feeling that, but for your timely intervention today on Diwan Chaman 
LaU's motion, the Deputation would have left India under the impression 
that nobody in India, neither the Government nor the Assembly, cared for 
their cftose. You, Sir, have prevented the formation of that impression, 
and I personally think that our gateful thanks arc due to you for th'lt. 

-Further, I am convinced that, in serving our cause in this manner by your 
docdsion this morning, you have done a great service to the Government of 
India. If I may say so, with all deference to the Honourable Members on 
the 'rreasury Benches, I am afraid they do not realise what a grave re&ponsi-
bility the Government are undertaking by carrying on negotiations and 
exprel.lsing opinions, all on their own, without teIling us, in spite of pressure 
from us, as to what they are putting forward before the Secretary of State 
for Inclia, and through him, before the Colonial Office. Should things 
go wrong, the present personnel of the Government of India would never 
he ~  either by the Indian public or by the Indians in Kenya, whose 
fate is intimately bound up ~  tb,e decision of His Majesty's Govern-
ment at this juncture. I therefore feel that the ventilation of our views 
today will be appreciated by Honourable Members on the Treasury Benches 
as being of help to them too. (At this stage Mr. K .. Ahmed tried to inter-
rnpt the Honourable Member.) I do hope that Mr. Kabeer-ud-Din Ahmed 
will go and stay in Kenya before he tries to interrupt in this debate, whien 
ought to be taken very seriously. 

The Hilton Young Commission's Report was signed some time in 1928, 
and as far as I recollect, it was issued to the public here in India some time 
in .January 1929. Immediate-ly after the Report was available to the 
Indian public, there was considerable feeling, almost one of exasperation, 
against that part of the Report which is called the Minority Report,-I 
mean the Chairman's recommendations in that Report. I think it it 
extreMely fortunate that, in that recommendation, which the Chairman 
made, he was alone, and whether we like the Report as a whole or not, this 
Ul~ " and the Indians in Kenya cannot withhold their sincere appreciation 

of the stand taken by Mr. Oldham, Sir George Schuster and Sir Reginal4 
:Mant. in the Majorit.y recommendations. Whether these recommendation. 
go far enough ~ oui purposes or not is a different matter ; but if these t bree 
'n'el'fl' not there, and I particularly want to mention two, namely, Mr. Oldham 
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and Sir George Schuster, because Sir Regin&ld Mant was suppol!led to re-
r ~  Indian interests on that Commission and he could not have gone 

againr.t these two-Mr. Oldham alld ~ r George Schuster-the latter then 
luld no connection with lndia-deserve partieularly well of Indians both 
here and in Kenya for the stand they took up against the Chairman, Sir 
Edward Hilton Young. Mr. President, Sir Edward's recommendations, tn 
one word, Bre reactionary, and I will leave his part of the Report with t.hat 
one qualification. 

The Standing Emigration Committee was asked to consider, or rather 
to advise the Department, regarding this Report in F'ebruary 1929. That 
Committee appointed a Sub-Committee. We were lucky in getting the 
lervices of the Right Honourable Sastri at Delhi to help us in our delibera-
tions. I will not take the House through the various stages through which 
the Emigration Committee passed before they made ~ r final recommenda-
tions to the Government. It is not necessary to go into these in detail for 
the purpose of the motion today before the House. But what was felt, Sir, 
then was that we, that is, the non-official section on the Emigration Com .. 
mit tee, should help the Department in what the Department considered to 
be the common opinion both of the non-official Memberlii in the Assembly 
and of the Government of India themselves. Many were the demands from 
Members like Mr. K. C. Roy and Pandit Hirday Nath Kunzru that the· 
question should be discussed in Delhi on the floor of the House in last 
February or March.. The Department gave us assuranees that they were,-
as indt>ed till then they had been,-that they.were looking at the whole 
queMtion from the point of view of the non-otBcial Indian, and we felt, and 
I take the fullest responsibility for it myself as a member of the Emigra-
tion Committee, that we should stand by the Department in what they were 
trying- to do in the best interests both of the Indians in Kenya and of India 
herself. Certain decisions were arrh'ed at. Those were·treated as recom· 
mendations to the Govl'rnor General in Council. This was about the 
20th March, Rnd the non-official Members thereafter either got busy with 
some more important and more exciting things which happened in the 
Ass(>mbly, or they left Dellli-Members like me left Delhi "ery soon after 
that. And it was not until after what happened after the Right Honour-
ablE' Sastri ,,'as deputed by the Government of India to meet Sir Samuel 
Wil!oOon in Kenya and_ until we heard from Kenya regarding the failure 
of that ~  of Mr. Sastri, that. 've really began to wonder as to what 
attitude the Government of India-the Governor General in CounciI-could 
havc taken up regarding t.his question. . 

I have indicated in short this morning, in t.he course of the discns8ioft 
'Which you very kindly permitted across the floor of the House, as to what 
happe1led here when we met in the Standing Emigration Committee this 
month. r will for the moment, Sir, leave the Govenlment of India and 
the Standing Emigration Oommittee ,,-itb only one remark, that I do hope 
that the telegram, which the Government of India sent out tbis l~  8S the 
opinion of the Governor General in Council, gives 8 more correct and a 
morP. live idea to the Secretary of State regarding what the Emigration 
Committee and the leaders who were brought together there this thDe 
think, than the telegram of last March. None regrets more than I do what 
~r. K. C. Roy referred to, that the telegram of last March does not reflect 
the opinion of the Emigration Committee ~  it expressed it then. '. 
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Now, regarding the fundamental questions involved in this problem, 
Sir a~ l Wilson was sent to Kenya last May, I presume, in accordance 
with the recommendation of the Majority C ~  that a High Com-

~ l r should be sent there for the purpose of making inquiriel:! on the 
spot and of conferring with the various conflicting interests there as to how 
a Cf)mmOn electoral roll would affect or benefit either side ..... . 

The Honoura.ble Sir George SchUlter: Just an explanati,c.n, Sir. I 
would like to tell my Honourable ~r  that Sir Samuel Wilson \Vas 
certainly not sent there as the High Commissioner recommended in the 
Heport. It was quite a different role. The British Government have not 
yet ~  the recommendations of the Report sufficiently to admit the 
appointment of a High Commissioner. . 

Sir Purshotamdaa Thakurdas : I am glad that the Honourable Member 
has eorreeted me. What I really meant was that Sir Samuel Wilson was 
sent, if not actually as High Commissioner, practically to make the inquh'ies 
indicated in the Majority Commission's Report. Any way that is what 
we ",el'e told from quarters the responsibility of which I cannot doubt. 

Sir, Sir Samuel Wilson was sent on an important mission. So impor-
tant was the mission that the Government 0,£ India thought it necessary to 
persuade the Right Honourable Srinival!a Sastri, who was not then in the 
best of health, to go out to East Africa in order to confer with Sir Samuel 
Wilson. The subject matter before the House today is the Rs. 17,000 
expenditure involved in this visit of the Ritht Honourable Srinivasa Sastl'i. . 
We have had it definitely from Kenya that within a few days of Sir Samuel 
Wilson's arrival there he had, to all intents and purposes, given the 
EIlNpean settlers to understand that the common roll there was r~  
amI that it was not an open question. We have had statements to this 
eft'('ct from representative Indians in Kenya which I must ask t·he House 
to accept as authentic. That section of the Europeans there, which is not 
cRUed the settler-the man who has s(ltded on the laud, but the white section 
flng-aged in trade and commerce, I mean the commercial European there, 
had his sense of fairnClifi and justice walcE-ned up by the Majority Report. 
He was inclined to take a more detached and a more impartial view than 
the European settler. But soon after Sir Samuel W,ilson got to Kenya. 
the' commercial European completely swerved to the other side and joined 
the settler on the assurance which has done the worst harm to the Indian 
cau",e in Kenya, that the British Government is to reject the l\{ajority 
Report. Naturally, in proportion to the assurance which the white popula-
tion in Kenya got from this visit of Sir Samuel Wilson WIlS the despondency 
and the desperation of the Indians increased. Pandit Hirday Nath 
l{unzru, who was particularly requested to go to Kenya and preside over 
the Indian National CongrcKS in East Africa. was on the spot during those 
two or three momentous monthfi. lIe was actually there when Sir Samuel 
Wilson was there and, I have it from Pandit Hirday Nath KUllzru that 
Sir Samuel Wilt-ion gave every possible reason for the inference of the 
Indian population that the British Government had made up their minds 
agaim;t the common electoral roll. I am sure the Government of Inclia 
must have got information about all this officially from the Right HOllour-
ablt' Srinivasa Sastri. Am I not entitled to ask the Government of India : 
'I Why still wait and banker after the swret atmosphere in which the 
British Government may see reason, and why insist upon preventing a free· 
disl'ussioll 'of this problem on the. Boor of this House here' " 
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Official etiquette is very useful, and I always like to observe it up to 

a reasonable point. But when official etiquette is a mere Iham and when 
Government keep back officially what we all know to be practically true, 
I, Sir, am very much inclined to discount the value of official etiquette, 
and I feel that the Government of l ~a have done a disservice to thellLielvcs 
by preventing till now an open discussion on the floor of this House 
of this very vital question. Now, Sir, the Majority of the Commission 
recommended-and their recommendation was a most modest one-and 
put hefore the people of Kenya, a common roll as an ideal. 'I'hey allJo 
said that, while they do not expect anything very lIubstantial immediat.cly, 
after inquiries were made and notes compared and conferences held, they 

• felt that the way to a better understanding and ultimate co-operatioJl 
between the people interested in Kenya would be very greatly paved. No 
onc can take exception to this. I deliberately called it a modest recom-
mendation. We feel, I personally feel,. that what India should insist 
upon is a common roll now and without delay. We cannot reeoncile our-
selves to anything else, and the Government of India would be selling away 
the birthright of Indians in Kenya if they bargained for anything less. 
A beginning has to be made and as a beginning, I felt that the Majority 
Rf:port at least gave a ray of hope. Sir Samuel Wilson, instead of making 
any inquiries, instead of even keeping quiet, is reported to have given 

. the white settlers to understand : ,. Hold your BOuls in peace. You may 
rest assured that the British bayonets will protect your rights. Not only 
will we help you to preserve your rights, but even to encroach upon the 
jUl';t rights of the Indian settler." That is what it comes to. Now, Sir, 
this question of a common roll is known in that colony as the communal 
roll. It is a thoroughly misleading name, by which to call it. It is a 
racial and not a communal Question by any means. It is a question of 
Europeans versus Asiatics, white r .~ black. (An Honourable Member: 
,. Brown.") Yes, white versus brown. That is more accurate. Now, I 
venture to ask a question of those who would have waxed eloquent this 
DlOl'lling, if a certain Bill had come up for discussion. They would have 
mentioned the question of expropriation of the rights of British merchants 
here and the confiRcation of their rights by the Legislature in connection 
with that Bill. I '\'entnre to ask whether this effort at keeping back from 
the Indian in Kenya what he is entitled to by reason and a.~ a matter of 
l1are justice. and no f8your, is not a question of rude and barefllced 
expropriation of the rights of Indians in that part. It cannot be challenged 
now that, if East Africa was made accessible and available for civilisation, 
it WM owing to the pioneering done by the Indian. I can, Mr. President, 
Quote paRsages after passages, not from an Indian politician or IndiAn 
husiness man, but from British administrators of the highest standing, 
admitting t.his unequivocally. and today, because the British set.tler has 
found that certain parts of Kenya are !'!uitable to him. he now propO!ies, 
under some guise or other, to deny the Indians their birthright. If any 
European in India talks of any measure which may come up before the 

~~ la r  hereafter as a measure of confiscation, I shall say out to him : 
" What the white population is trying to do in Kenya is the worst fonn 
of confiscation of which any thinking person ought to feel ashamed." I 
have before now spoken with considerable feelinp: on this subject of stiflimr 
the Indians and overriding their just rights in Africa. I do not ,propose to 
labour the point further today, but I do wish, Sir, to say this. that, as 
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far as thc rights of Indians as citizens are concerned, be it in Kenya, 
U a~ a or any other part, as far as the Government of India and this 
House are concerned, there is no halfway house at all. We ought to 
stand up for what is our just right, and what is due to us. Whether we 
get it or not, whether the atmosphere in London is suitable or not, the 
fault, the loss, and if 1 may say 80, the disgrace, will be theirs, not ours. 
But we cannot pOllSibly make any compromise in this matter. We cannot 
but stand out for what is the just due of a self-respecting person in the 
civililled world. . 

Sir, the second question in thil! Report is the question ofa federation. 
III fact, Sir, the full title of the Commission is a Commission on Closer 
linion ot the Dependencies in Eastern and Central Africa. The question of 
a federation of Kenya, Uganda and Tanganyika is discussed there. I will, 
Sir, put in a few words the reasons why India cannot approve of any idea 
of federation. The future of East Africa cannot be separated from its 
past. The changes proposed in the Report must therefore be considered 
with due regard to the feeling which engendered amongst Indians 
past eVt'nts in East Africa, particularly in Kenya. This feeling is one of 
alarm at the probable effect of political developments which contemplate 
cl08('1' union among the three territories of Kenya, Uganda and Tanganyika. 
The size and influence of the European settlers in Kenya lend COIOllf to 
the apprehension that, in any scheme of closer union, their political influence 
will profoundly affect the policy of Rny central authority that may be 
established to co-ordinate administration and policy in matters of common 
interest to all the three territories. It is extremely doubtful whether any 
meehanical safeguards can prevent the play of psychological forces. The 
ideal of the majority of European settlers in Kenya is nothing less than 
the political domination of their class, and the Indian community have 
grd\'e fears that such domination will be dangerous to their interests. The 
Government of India should object to any plan of political coalescence, 
Inunedinte or future, which would reduce the three territories of Kenya, 
Ugnnrta and Tanganyika to provinces of a unified State, exercising both 
executive and legislative powers. Sir, the past policy of Great Britain in 
eOllncetion with Indians in this part of the world does not inspire auy con-
fidenee in us that we should consider the question of a federation, except 
ill fl spirit of the gravest suspicion, that it is one more effort at tightening 
tIll' bold not of the Britisher, but of thf· whites over the brown-and in the 
",hite!'l are included not only the British white but the Italian, the French, 
the German alJd the American. 

An Honourable Member : And the Armenian. 
Sir PunhotAmdas Tha.kurdas : I say that the Government of India 

sholll(l be very cautious regarding any question of support to this idea of a 
federation. 

The next question, Sir, is the question of replacing Government officials 
in the- Kenya Council by non-officials for the purpose of better representa-
tion (If native interests. The tragedy, Sir, is that, whenever the British 
settler in that part wants a greater hold on the administration or wants 
to do more harm to the Indian, it i8 always under the excuse of better 
prote('tion for the natives ; what is now snggested is that, in order that 
the natives' interests be better represented in the Council, in addition to 
the one repreSE'lDtative that they have in a Christian millSionary to look 
after the native interests, they now propose that four Government official 
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members should be reduced and that these should be replaced 'by four 
non-officials_ I believe, Sir, that the Majority Report did not intend to 
say" European non-officials ". (An Hon.ourable" Member: "Yes.") I 
WliS told that the word " European." crept in by some error. All credit 
to the Majority members of the Commission if this information of mine is. 
correct. But that does not enable me to look at the proposal with :tny 
approval. I havc not the least doubt that this will be ulSed, whatever may 
be the high motive of the three Majority members, for the purpose (If 
increasing the voting POW€'l' of the non-official Britisher in the Kenya 
Council. What the Kenva Indian!:! want and what I think the GovernmcL·t 
of India Rhould press ~r  is tbM, in order to represent native interests, 
nath';!!:! should be nominated. (Hear, hear.) I hear it said that there 
are not natives who can be trusted to satisfactorily represent native 
interest!:!. The Deputation from Kenya informed the Emigration Com-
mittee that. there 'Would be available not only four, but eight suitable-
nath'e", if the Local Government want t.o give them the opportunity. It 
is, Sir, a repetition of the same old IItory : " No suitable Indian". ~ : 

in India we used to be told some years back that there were no suitable 
l a ~ to repre!lent Indian interests, and Indian interests had to be repre-
sented by non-Indians. The '-ery faet, Sir, that, on this Commil!.'lion, India 
was represented, not by an Indian but by Sir ~ al  Mant, is suffil!ient 
to show what the mentality of the India Office is in this matter, and 
therefore I am not surprised when I am told that suitable natives cannot 
be found in Kenya. The Kenya Deputation desire, and this House should' 
say, Ilnd the Government of India should !;8.y. that to represent natives and: 
their interests, non-natiyes should not be appointl'd but. natives t.hem-
selves. If however, in their wisdom and in their foresight, the Colonial 
Office find that they still cannot get suitable natives, then restrict this 
represe1ltation to Government officials 88 heretofore. lridia cannot agrce· 
to non-official Britishers for this purpose. It is no use saying "non-
officials " under the pretence that an Indian may be so nominated. An· 
Indian will never be nominated, as long as the mentality of the Brithlher 
is what it is,sDdit will want. a considerable change in the ontlook of the 
local Government in Kenya before Indians are so nominated. Therefore 
the Hafest thing to do is, " If it ~ not suit you to nominate natives to' 
safegUArd native interests, maintain the $tatu.s quo namely, the Government 
offieial ". ~  Indilln cannot trust the non-official Britisher because, after 
aU, thl're is no guarantee. Sir. that on questions other than those which 
a~  the nath-e, they will not l'xercise their vote-against the Indian and' 
thllH inereaRe the irrp,,9po1MibT.e non-official European vote in the Kf>lWU 
(Jollneil. . 

Sir. I have one small point to refer to ; that is the question of the 
l ~  of Inrlians in the higher services in Kenya. The proportion 

of In<lians in Kenya, perhaps the House may remember, but on tbi!! r 
should like to refresh their memory. At the last census the immigrant 
population of Kenya wa.'l clasRified as under. : 

Europeans 
Arabs 
Indians 
Other Raees 

. , 

Total 

12,529' 
1.0,557 
26,759' 
3,824 
~. 
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Out of a total immigrant population of 53,669, 26,759 are a~  l~  
87,000 ar(! 'Asiatics--Arabs and Indians. Still in the superior servIces III 
Kenya there is not a single Indian. They say they cannot find Indians, 
or is it not tile case that they do not wish to find Indians 1 Indeed, Sir, 
~ r policy is to keep out Indians. In that connection I should like to 
l't'atl to the House a very short ext.ract from a newspaper called The 
'(! oanda N .~ which I got by the last mail. '1'he heading is : " 1 i !landn 

~ l  Rtaft' : R('plHeement by Naf.ivt"s : A Govern-
ment Circular." And, mind you, Sir, in Uganda. 

the fcdings bet.ween Indians and Europeans are nOot aF; strained as they 
are in Kenya. They might develope to that extent by infection, but, at 
the moment, in Uganda the feelings are better than in Kenya. Still, this 
is a copy Df the latest Circular of the Government of Uganda. 

" We understand from reliable loureel that the Uganda Government ltas issued !I. 
circular to all department. laying down its fn,urc poliey in regard to the l . ~l  
of Asiatics in the Civil Services. (8ays the Kenya Daily Mail.) It states that .. in 
fnture all amilable vacancies which may oeeur in the present Asiatic stall' will be 
filled hy Natives. 

Permanent appointments ot Asiatica are to be stopped entirely. The l'.ireula.r 
rllC!ommends: ' They 8hould be engaged when absolutely necessary and on a tC:lllpornry 
a ~ cnly '. . 

Government can diapenBe with thele Berviee. by giving seven days' notice in 
writing and without oft'ering any Ipee.iAc reasons." 

Mr. M. 8. bey (Berar Representative) : Not 24 hours' notioe I 
Sir PurIhotamdaB Tbalmrda.B : Now, Sir, I do nDt object to this. I 

say that if they really substitute the son of the soil for the Indian, it would 
have my approval. But under this pretext what do they do' The ""hole" 
ides is to Ree that the Indian is cleared out of that land, and it is made 
as uifficult as pmlsible for him to stay theTe. I t is therefore with the utmost 
approval that one can view the request of the ~ a Indian that 
Indians should have their fair share in the hi!1:her services of the Kenya 
Gowrtlment. I know t.hat, with the mentality \vhich is now working, this is 
a bit of a distant cry, but no representation on the subject can be complete-
unless this is included now. The Government of India may very well 
enco)"se thi8 request also of the Kenya Indians. 

I have, Sir, finished as far as my comments on the R.eport are con-
cerned. I will only repeat that, whilst I do not press for any more 
information regarding what the Government of India has said to the Sec-
retary of Stat.e, I do hopc that they ha\'e put their opinhm in unmistak-
able and ~al language, and in It manner which will make us believe, 
whateve'T the decillion of the British Cabinet may bE', that at least. our 
Government stood by us in wItat· we thought was our birthright. Irres-
pective .f the personnel, India will not excuse any Member of the Govern-
merIt of India who may put forward India's case in a lukewarm spirit, 01' 
shall I say, feebly. From the statement which we heard on the floor or 
this House, I have reason to believe that the Government of India ha'te 
done as well as any Member on the Opposition Benches, ,vonld have done 
if he had an opportunity of expressing his opinion to the Secretary of 
Atate. 

J will only say one word more, Sir, regarding the importance which 
Indians i'n Kenya attach to this matter. It was only yesterday afternoon 
that the Deputation from Kenya almost compelled Pandit Hirday Nath 
It uhlm 'to catch the lut train from here in order to sail from Bombay oit 



1666 LBGISLATIVE ASSJDIBLY. [26TH SEPT. 1929. 

l~ a  Sir Fazl-i-Hussain.] 
leaders who attended the meetings of the Emigration Committee. It is a 
bulky volume that I have in my possession which, if earcfully perused, 
mirtht enable one to show that, as a matter of fact, the various telegrams 
l'e:eived by those Honourable gentlemen, who were helping the Department 
in securing information from East Africa on the questions undel' dis-
cllssioll, really amounted to no more than has been put into the telegr8.1D. 
One may be able to show that perhaps, with a difference of a word here 
or n difference of a phrase there, very substantially the telegram does 
represent the view expressed by the Honourable Member. But nced I, 
here, Sir, detain the House in deciding whether the telegram does accurately 
describe those news or not, whether it is too mild or it has gone wrong, 
for it is a matter which, in a debate like this, it is extremely difficult to 
determine. What is the position today! And that is the point that Sir 
Pursh<ltamdas a r a~ ,'ery wisely stressed. Personally, I think the 
word •• tentative." W81S wisely choSen and since I was not in charge of the 
Itepartment at the time, I trust that Honourable Members will not consider 
that I am indulging in self-praise. When I say, " wisely", chosen, I mean 
this. By using this word, the Department allowed itself the right to 
modify those opinions, if necessary after obtaining more facts and other • 
views. It must be remembered that the time at the disposal of the Govern-
ment of India up to the 19th March was barely a few weeks, and had 
it not been for the good offices of Sir Purshotamdas Thakurdas and the 
Rjght Honourable Sastri, the Government of India might not have been 
able cYen'to obtain the material t.hat it actually succeeded in. obtaining. 
Therefore, I say, trent that telegram as fairly well representing the vicws 
which the Emigrat.ion Committee and t.he Leaders of this House were able 
to formulate on the material then available to them. ){any months have 
passed and not only many months have passed, but the reception given 
to tlu.- Hilton Young Report-thereby I mean not Sir _Hilton Young's 
Report, but the Report of the Majority which goes under his name-that 
Ueport received a very unfavourable reception at the han,.ds of the 11on· 
I"dian immigrant community ill Kenya. Well, Sir, the Emigration Com-
mittee and the leaders of the Assembly acted most wisely in advising 1.he 
Government to adopt the attitude that they are in support in general terms 
(If the Majority Report of the Hilton Young Commission, because otherwise, 
when the non-Indian immigrant community of Kenya violently opposed 
the Majority Report. if· the Government of India had also opposed that 
Ueport, there would have been no difficulty in throwing it into the waste 
paper basket. Consider for a moment, what is the position of Indians in' 
Kenya today or was in the year 1927 when this Commission was appointed. 
Their position was so hopeless, as felt by them, that they did not go to 
serve on the C ~ l . They successfully boycotted the Councils. The 
Government of India naturally. from the nature of things, and I have no 
doubt that even the Honourable Members on the opposite Benches would 
agree, tbe Government of India could Dot possibly encourage that attitude:--
But at the same time it was felt that that position could not continue 
for liny length of time, and therefore every effort should be made 1<1 bring 
about It settlement. Sir, we all stand for our principles ; members of ali 
sections of humanity, unfortunately, have a tendencyfroDl times imme-
morial, to come into clash with each other. Not that I am not prepared 
~ stand by my principles if my opponent will stand by his, })ut lm1ess both 

stdes' fU'e prepared to give in a littl<.> here and a little there, to arrive at 
a solution of the problem is impossible. 
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Sir Purahotamdaa 'lhakurdaa : I hope the Honourable Member means 
in details and not principles. 

! 
The Honourable IIia.n Sir Ful-i-BU8I&iJl : Yes, in details, no doubt. 

But t.hose who have to decide these matters are not the Government of 
India, ~  you, because presently' I will show you what the position of 
tho Government of India in this matter is ; but those on whom devolves 
the responsibility of arriving at a decision cannot sometimes arrive at a 
decision ..... . 

Sir Purahotamdaa Thakurdaa : Not the Government of India, of 
courl!le 7 

The Honoura.ble Kian Sir Ful-i-HUllain: ...... cannot sometimes 
arrive lit a decision with which either party is satildied. ' 

Now, Sir, for a moment permit me to say what I conceive to be the 
po!;ition of, the Government of India in matters relating to Indians overseas. 
The position of the Government of India and of the Secretary of State lor 
India is, according to my way of looking at it, one of advocates. They 
are there to advocate the cause of the Indians overseas. I would further,-
if the Honourable Members would permit me,-associate them in this task 
of ad\'ocllt.ing the cause of their brethren overseas. Now what is it that 
we ought to do Y It would be perhaps not in quite good taste for me to, 
say that I have some experience in the art of advocacy. We hear a great 
deal from our clients, and no advocate can ever succeed in his profession 
if he does not hear everything that his clients have to say. No advocate 
C}lD (wer make a ~  of his profession if he does not listen to his clienis, 
nnd then with the knowledge that he possesses proceed to place his 
client's case before the judge and -the jury. Only the young advocate 
might r ~  to brow-beat the jury or the judge and try to gain some 
succ( SI; that way; but no advocate of Rny experience would try the same 
art 011 every jury or on every jUdge. Therefore if the Honourable ;\Icm· 
bel'S tit times feel that a sentence here 01' a phraHe there is not quite to their 
liking, I 'Would beg them to remember that perhaps the gentleman who 
drafted that particular paragraph or that particular letter, with the best 
of int.entions really, wanted to produce a good effect in the interest of the 
CIHl"C he had at heart at the time, not. because he intended thereby to give 
away any principle. The Honourable Sir Purshotamdas Thakurdas stated 
his points and ac; he said th<,y are all good points. They are points with 
which I know the whole of thinking India is in agreement. Therefore it is 
up to us, knowing what the opinion of India is, knowing what the demands 
of the a ~  are, to do our best, remembering always that, in poing 
onr hest, we have the best interests of the people at heart and have nothing 
",·h8tsoever to gain by,-I am using a phrase of which I am not at all 
fond,-in any way trying to sell the birthright of India. Have the Govern-
ment of India to gain anything' Have they not, on the other hand, to 
gain everything not only in the matter of their own policy, but also in the 
matter of their reputation and the good opinion of the public, which no. 
Government can afford to. lose Y I am, Sir, really most grateful to the 
Hononrable Members who have taken part in the debate and also for the 
commendable self-restraint which they have shown during the course of 
this debate.' 
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One word now with reference to the sentiments expressed by Mr. K, C. 
Roy. I have many a time, from more than one platform, spoken even 
more strongly than Mr. Roy has done as to the rights of Indians and as to 
how this clash of colour exists in different parts of the Empire and in 
different parts of the world. At one time or other in our public lives, 
all Indians in public life have felt most strongly and most acutely (In 
thi.,; subject. Some of us, coming in contact with the harsh realities of this 
Hfe, begin to moderate our views, not because we feel that those views are 
wrong, but because of the inevitable clash of various forces over which'ilone 
of u."I has any control ; and some f)f us feel that it is up to us to find a way 
of bettlement and not a way to subjugate our opposite, especially as we 
Indians have very little with which to subjugate anybody. Therefore I 
wish t.hat our efforts should be directed not so much to taking up an un· 
compromising attitude, but in exploring all possible avenues of bringing 
conflicting interests together with a view to solve them. That is our 
wish, Sir, and in this wish,-so far as I have been able to appreciate the 
excellent work that the Standing Emigration Committee has been doing,-
we have the assistance of all races, including the white membet'. As a 
matter of fact, our Euro})ean member is no less strong than any Indian 
in doing his best for the Indians overseas. 

Pandit ltIadan Mohan Mala.viya (Allahabad and Jhansi Division : 
Non·Muhammadan Rural) : Sir. it is a matter of real thankfulness that 
this House has been given an opportunity of expressing its opinion on 
this very important question. I agree with the Honourable speakers who 
ha,'e preceded me that we ought to approach this question calmly Hnd 
discuss it dispassionately. I do not wish that anyone should utter one 
word which will prejudice a settlement which we all desirc. I eo not wish 
to lay· any blame on any party in this connection, and I am 
ll ~ to aeknowledge that everybody who has been eon· 

cerned in this matter has been looking into the problem sympathetically. 
But I feel that it is Eltill the duty of this Legislature and of the Government 
of India that they should express the opinions which are entE'rtained in 
this country by representative Indians, most unequivocally to the Govern· 
ment in England. Sir, if the Indians had not gone to Kenya, if the Indians 
had not been there in enormous numbers, this matter would not have 
engaged our attention ; and if the Government of India were not in a 
position to intervene in this matter, ~ the .matter were to be settled only ~  
the British Government and the Indians m Kenya, the matter would shll 
have stood in a different position. But the Government of India are inter· 
vening they are required to intervene and they have intervened in this 
matter: They are expected to represent the views of Indians and to pro-
tect the interests of Indians. Therefore while wc recognise that their posi· 
tion is a delicate and difficult one, I am sure every Member of the Goyem-
ment of India will agree that they owe it a.~ a supreme duty to Indians 
that they should stand up unflinehingly for the rights of Indians in Kenya. 
We wish the Government of India to repreElent the opinions and wishes of 
Indians in this respect. We do not 'Yish the Government ~  India to adopt 
an attitude which will make a solutIOn of the problem dlfficult. But we 
certainly expect the Government of India, and I beg them, to adopt a 
thoroughly firm attitude in this matter. 
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. ~  ~a  d.oel> !hat attitude' demand Y ~ are aware that the &~ 
L1011; of IndIans III Kenya has been most unl>atJsfactory. 1 do not wish 
to dIlate .upon ~  .but now ~  is the change suggested. There is the 
Ueport of the MaJorIty of the HIlton Young Commission and there is the 
Report of ~  ~l r . We Indians are not satisfied even with the Report 
,of the MaJorIty; but we recognise that there is in it an element of 
l ral ~  and a large outlook in dealing with several questions which affect 
the natIVes of Kenya. I gratefully recognise it. I recognil>e that the desire 
that the interestH of the natives of that country should be protected, and 
that ~  should be l ~ to receive education and to rise in every way to 
be qualIfied to govern their own country, has been embodied in that Report 
to the credit of those who took part in framing it. At the t>ame time we 

... feel that though even the Majority have done their best, the best that ~ 
mended itself to them, we Indian:,; have reasons not to be I>atisfied with all 
their recommendations. But on thc top of that, when we find that even 
the recommendations of the Majority of that Commil>sion have been practic-
ally C8l>t to the windH in mo:,;t important matters, our sUNpicions begin to 
I>tl'cngthen. One vital point in the· consideration of the whole problem 
was the election of non-official members to the Kenya Legildative Council, 
by means of u common roll. Another w!is the question of the federation of 
the three territories ~  are at present administered independently of 
each other into one empire. On the question of the elections to the Kenya 
Legislative Council the main issue is the queHtion of a common roll. 'l'he 
principle underlying it is clear and simple. '1'he man who is going to have 
a voice and vote in dooiding my fate for good or for e\'il, mut>t be a man 
in whoHe election I have had a voice. If 1 have no voice in the election of 

~ a lUan who it> going to he a legislator over me, I cannot recognise him 88 
(IDe. 'fherefore the establishment of a common roll was the most vital 
ibSue in the discussion of the queHti<m of Don-official representation in this 
i.tegiBlll.tw·e in Kenya ; and the .Majority of the Hilton YOUllg COlllmission 
have earned the gratitude of IndiHns anll of the lIative;; of Kenya by having 
recommended that there Hhould be a common roll. '1'hat is a point on whiCh 
however sweetly, however rea:,;onably one Dlay put forward his views and 
arguments, there can be no compromise in principle ; the qUeHtion of a 

~  roll is of the most vitHl importance in that connection ; and I 
acknowledge with gratitude that the Government of India from 1920 
onwards, as the lIonoural>le Member in charge has just now reminded the 
House, have stood out for a common roll. That was their attitude in 1920 
and that wat> their Il.ttitude in UI2a ; and thll.t I understand has been their 
attitude throughout, except perhaps in .March lll.st, to which I will come 
later. We Indians here felt that by adopting that attitude the Government 
oi India WWl standing by Indians in Kenya, and we were very grateful to 
them for it. When SODle of UI> were invited in March last to l~ l " this 
question, we r a ~ our ol'.inion that a common roll m.u:,;t be ~  on. 
I am not.in a positlon to dllselose, nor have I any deSire to. dll:iclose the 
actual wording of the communicati?ns of the ~ r  of Indi.a ~  the 
Secre.tary of State in 1920 and 1923. But I beheve nobody who IS ~ ~  
know will disagree with me when I /Say that the Governme.nt of IndIa lD 
perfectly unequivocal terms stood out for a common roll In those yeal"S. 
Now, Sir, it is not the Government of India alone ~  we Indians. ~  
were anxious that such a common roll should be established. The MaJorIty 
of the Committee consisted of Englishmen, of Britishers ; and they came 
independently to that conclu.sion ; and 1 venture to say that every English-
man, every BritiHher who will approach the problem from a ~  and 

L190PB(LA) It , 
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dispassionate point of view, with a desire to do justice to the Indilll1s Wld 
the natives of Kenya, would come to the same conclusion. In support of 
tbisview I may mention that when the matter waH under dis6usHion in ~ 
JIOWlO of CommoDB in May last, Mr. Johm;ton speaking on behalf of the 
Labour Party said : 

,. The Secretary of State aaid that Sir Samuel Wilson went on II. llerfcctly olleu 
Dlilliion of inquiry; aDd Mr. Johnaton pointed out that in Keuya there was oue EUl'OpeulI 
IDan, WOIWUl or child for every two hundred natives. 'l'he Labour l'arty wUlltllll un 
8118uranee that there would be no presentation to the House of COUllUons later (Ill 11M nn 
aecomplished fact of arrangements whereby they were committed to that wh'eb ~ 
called responaib1e government but which Dleant in effect. the govcrnment of thl! two 
hllDdred by one. 'l'he test for the franclrlat!, if it was to be IIU c(lul!utionu,l oue, Hhoultl". 
apply to the immigrant settler, Iudian and the Afric.an Dative alike, (a common roll). 
Tlle Labour Party held itself absolutely free to push forward a eh'ilisatiou franchiso 
on /Ul equality basis, that is to say, thllt no bur oi colour or of l'Ililte should be IItlt up 
iD tile EllBt AfriclUl colonies." 

That, Sir, was how an Englishman spoke on this question when the debat.e 
came on in the House of Commons; and I submit that there will be lllany 
~ l  who will echo the same sentiments. Therefore, when We RISk 

the Government of India to adopt an unbending a ~  howcycr 
courteoUHly, however politely it might be exprcSkied, but when we roque::!t 
the Government of India to adopt an unbendjng attitude in the matter 
of thil:l principle of a common roll, I hope we mall not be regarded as Ul1-
l'c8Honable. 

Mr. K. O. Boy : With consent or without eonsent r 
Pandit Madan Mohan Malaviy&: My friend Mr. Roy 8l:!k8 whether'-

it is to be with consent or without consent. I submit a common roll, it' it 
is to be eHtablisbed, can be established only by legislation in Parliuuumt. 
Towards that legislation the HUppOl't of every (,'ommunity in Kenya it is tM 
duty of those concerned to try to enlist. I do not suggeHt that they should 
disregard the views of the Europeans there. I do suggest that every 
possible effort should yet be made to get them to take a larger view, a just 
view, and to perSuade them to agree to a common roll, Huch as we recom-
mend. I do not despair that success is yet possible in this dire(Jtion. When 
the majority of the members of the Commission, which was a Briti.t.lh Com-
mission, have reported in favour of a common roll, when other EngHsh-
men have spoken in favour of a common roll, I do not despair that the 
i:uropean settler in Kenya may yet be persuaded to regard a common roll 
as an essential part of the programme of reform in Kenya. But 1 submit 
that, while such an effort to persuade the European settler to take the 
right view should be made, if it is found that the European settler cannot 
be persuaded to agree to a common roll, there is only one other alternative 
which should be placed before him. If he does not agree to a common roll, 
let the present system of administration continue until the European in 
Kenya recognises the utility and importance of agreeing to the lndi&l1 
and the native of Kenya having a share in the franchise which he Wa.J1ts to 
I!xercise. I submit that to yield this principle, to weaken the position of 
the Government of India in the matter of this principle of a common roll 
would be depiorable on the part of the Indian .Government.; and it. the 
Government of India have shown any weakness In representlng the views 
which were expreS8edto them by US' on this question ~ March last, the 
Qoverttment of India should pull theJrulelvcs" up, recognise that they Owe 
a duty . ~ House and to the country to correct thoir pOHition and to press 
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the demand for a common roll in the strongest and most unequivocal 
manner. From the very cautious and careful manner in which the Ronour-
able Sir Fazl-i-Hussain proceeded to describe that there may be a sentence 
here or a sentence there in the despatch of March last in which the Gen'-
~  of India may not have exactly represented the views, which were 

expressed to them by leaders of parties on the Standing Emigration Com-
mittee, I suspect there has been something wrong. 

'The Honourable l'tIian Sir Pazl-i-BuaaaiD : I was not t.here : but there 
,vas nothing wrong in it. 

Pa.ndit Madan Mohan M3laviya: I shall be glad to know that my 
suspicion is not well-founded, but I suspect that there has been something 
wrong, and until the telegram is made available ..... 

I 

The Honourable l'tIian Sir Pall-i-BusSaiD : But t11e telegram has been 
Jlublished. . ~ 

Palldit Madan Kob&n lIIalaviya : I say that until the I\ablegram which. 
has been recently sent. to the Secretary of State is made available to us. 
that suspicion will not be entirely removed. The telegram published shows 
that there has been a weakening in the position taken up by the Govern-
lnent of India. If I am wrong I shall most gladly apologise to the Gov-
ernment of India for entertaining this suspicion. But if I am not, I wish 
the Government of India even now to adopt an attitude consistent with their 
previous attitude of past years, and let the British Government know tbnt 
this Assembly, as representing the people of India, and as being concerned 
most deeply in the interests of Indians in Kenya, is firmly of opinion 
that a common ro]] is a sine qua non in· any legislative reform in Kenya. 
I hope, Sir, that the Government of Jndi", will take up such It position. 
ThiH is the first thing which this Assembly desires the Oovel'Ilment of India 
to do. I do not think, Sir, that if there is a little delay in ~ the 
European settlers in Kenya to accept this view, that the matter should be 
siven up as hopelcss. I do not think so. I think, in all such matt!'lrs, 
compromiRes take time, settlements require disCllssion, and T think no 
Member of this House would want the Government of India to proceed 
in a hurry so that the compromisemigbt be prejudiced. But the compro-
mise can only be, as my friend Sir Purshotamdhs Thakuz:das pointed out, in 
matters of detail. It cannot be in a matter of principle, and this question 
of a common roll is onc of principle which I hope the,Government of. India 
will firmly stand up for. 

Now, Sir, the second point to which I would invite attention is the 
question of native interestH, bpcallse that affects the questiop. of the intercsts 
of Indians in Kenya. As almost every speal{er has said, J think, Sir, I enn 
ill this matter represent the views of all Indians wben I a~ that not one 
of us desires that we should get any advantage over the natIves o! ~ . 

°1 thinl{ we all desire that the natives of Kenya should have their rights 
1'ccogni'led to the fullest extent. (Hear, hear.) We know ~ paiu and 
the humiliation of living under a foreign Government as B: subJect ~ l . 
NODe of us desires that any mortal man should be placed ~ that ~ ~ . 
We certainly do not want the natives of Kenya to be placed In that poslh()n, 
or that we Indians should enjoy any a a ~ ?ver them. r ~r  
Sir, when it is recommended that ~  represent. the Interests of the ~ ~ 
of Africa in the Lcgislativc Councd, four offiCIals who occupy ~a  In It, 
should be replaced by missionaries or other r ~a  settlers lD ~~ a  
we feel that it is a wrong move. Even the suggestlon that the additional 
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seats which are to be thrown open t.o non-officials Rho1.ild be divided half 
and half between Europeans and Indillns is one which I do not. approve. 
I do. ~  ~  of any class of people living as the natives of the cOlmhoy 
are hVlDg 1n Kenya, so far all I have gathered from friends who have come 
here, who, on a matter of their interest, being properly stat.ed to them enn 
though they are illiterat.e, ev!'!n though they do not know how to ~r  
would be incapable of forrninJ!'snd expre!lsing an opinion afl to whether 
a certain proposal if! beneficial to them or not. I therefore think that their 
rept'eRentation should he through thelMp.lveli. In this ('ountry the Go\'-
ernment are anxiolls that thoHe of my Indian brethren who ar~ caUt'd t.he 
depreflRed cla!lSeR should be reprpsented in the future constitution of the 
country. We on onr side shall be deliJ!'hted to have representatives of the 
depressed classeR sittinJ,! along with lUI on these Benches, but while we 
desire that, we know that many of them have not received that high degree 
of education whieh we have. And yet we do not want to shut them out' for 
that reason ; nor do we wish that t.he natives of Kenya should be shut out 
from the IJegislatllre of their country simply because 1hey have not reech'ed 
the benefits of edncation. Air, God has bllen most generons and merciful 
in dealing with mankind. Lit.eracy is a gift which may be given by maD, 
which may he promoted by our fellowmen. but common Rensp" and reMon 
are t.he great gifts which Goil in His mercy hM given t.o humbl(' men as 
well as to high mpn, and I believe. Sir. thRt the Natives of Kenya do possess 
common sense a,!d can reason, and thprefore they ought. to be asked to 
reprE'Sent themselves. • 

I say, Sir. this will be to the interest of the Indians also. If the num-
her of non-official European settlers in the Council is increased, we have 

- no a!!Surance that they will be men of large sympathies and broad viewR. 
I dl) not mean to condemn all non-official Europcan settlers or ~ C  men 
hecause we have in thiR very Rouse, some fine cxamples of lal'fle-hearted 
busines!! men working along with Ul';, particularly on t.his question of East. 
Africa, 8S the Honourable Member reminded the House, l ~ the 
largest measure of sympathy with Indians and the natives of Kenya. But., 
Sir. it is always safe to IW by the riA'ht route, and t.herefore, I sugg('st. that 
if the number of official Europeans is to be reduced and t.he r r ~ a  
of the natives of Kenya is to be increased, it should be through the medium 
primarily of the Nathes. and only if it is found absolutely necessary. 
through the medium of Indianl'; and that too for a short time. 

Now, Sir, I will finish in a minute. Only a few words do I wish to 
Ray about the federation question. Indi8lU\ in Kenya do not like this idea, 
and I submit that this matter also should be represented by the Govern-
ment of India, as T believe they have already r r. ~  it., firmly in ~  
interests of Indians in that count!')'. A federat.lOn ]1'1 It very t.emptmg. 
picture. When I read the Hilton Young Commis.cUon's Report, T admired 
the ability the outlook, tlle imagination and statesmanship which waH 
disclosed ~ the recommendations for a federation which wouM create 
another Empire like the British Empire in India. I. admired it. The 
British Empire in India has grown .by fitR a!ld starts, It has grown from 
small beginnings, but here was a picture ~a  on a la~  canvas and 
by a large hand which told you how each brIck was to be lal.d and how the 
yarious edifices were to grow, and how power and prosperIty were to bl' 
leveloped. I admired it, but, Sir, that pieim:e ~  .not appeal to those 
who' may have to live under the changed constItutIon In t.he same manner 
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in wJrich it appealed to the majority of the Committee. I wish, Sir, that 
we should remember that even a humble man wants to live in his own 
cottage as a free mall ~  not to live as a slave in a palace. Therefore, 
these territories should be allowed to continue to be independent units and 
the question of H federation should not be decided upon until the Africans 
and the Indil1ns in those territories agree to such a federation. 

I will not detain the House any more, Sir. I hope that the matter 
will be considered in all its various aspects which have been pointed out 
in the very able and comprehensive speech of my Honourable friend Bir 
PurNhotumdns Tbakurdns, nnd that the Government of India will do their 
duty in this important mntter by the Indians in Kenya. 

Sir Darcy Lindsay (Bengal: European) : Sir, at this late hour I do 
not propose to go into the merits or demerits of the Hilton ~ Report. 
This is n matter of grave interest to India, and I would like that a great 
deal more time should be given to the House to discuss a question of such 
importance .... , 

Mr. President: There is plenty of time. 
Sir Du.rcy Lindsay: I hope, Sir, that wc will have nn opportunity to 

discus..,; this question at the Winter Session, and that we shall also have 
before us Sir Samuel Wilsop's Report. I therefore do not propose to go 
into some of the questions which my friend Sir Purshotamdas Thakurdas 
bas put before the House today. I would at this stage like to congratulate 
tuy Honourable friend Pandit Madan Mohan Malaviya on the very able 
speech which he has made. Some of the views he has expressed I am in 
necord with and I congratulate him. 

There is one matter which I should like to refer to in cODIJection with 
what fell from my Honourable friend Sir Pnrshotamdas Thakurdas. He 
appeared to think that the telegram of March last did not entirely convey 
the "iews ns expressed by the Emigration Committee nnd those who helpE'd 
the Emigration Committee i. arriving at certain decisions. I was 11 member 
of that Committee and the Sub-Committee. I have very carefully perused 
tbe ~ ~ra  that was sent by the Government of India as the outcome of 
nul' recommendations. and honestly it does appear to me that the telegram 
conveyed what the Sub-Committee wishpd the Government of India to put 
bdore the Secretary of State. The Honourable Member in charge has 
)jam that it may not be word for word, but we were not there to word the, 
telegram. It was only to give the views that we held, and because the 
Government of India did not press these horne with a sledge hammer I do 
llot think there is any reason for the thought that they did not carry Ollt 
our views. I would ahlO refer to thc r ~  telegram. Sir ~ a a  
Thakurdal!! mentioned that the Delegation who have been here for II mUllber 
of days have heen hanging. on tenterhooks as it were as to. what the Go\'-
C'rDment of India were gOlDg to do, and that the uneertalllty has placed 
them in an awkward position. When. a deputation ~  before ~  Gov-
ernmf'nt as it cnme before our Commlttee, we cannot rlght ~ gIVe them 
veH 01' no but I can aSsure the House that, what the DeputatIOn has put 
hefore ~ Committee W88 received with the utmost sympathy and 8 \'erJ 
lurge measurc of Hupport. I "ersonally assured the ll ~ of thc Deputa-
tion that they were going to receive the most sympathetIc treatment. I 
hR"C not seen the telegram that has been. a~  and.I should ~r r 
not to set' it. If the l ~ra  werc ,PublIshed, It would gIve, I won t May 
our ent'mics, but thosc on the other slde, a handle to work upon. We have 
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had the assurance of the Honourable Sir r ~ Schuster that the telegram 
that has been sent oonveys the viewH of the Emigration Committee. and 
I would suggest t.o the House that we leave it at that. Sir, I, as you lmow, 
have very great sympathy with the Indian community in East Africn and 
anything that I can do to assist them will be gladly done. (Applause.) 

*Diwan Ohaman Lall (West Punjab: Non·MuhanunIldall) : I merely 
rise on behalf of my Party to say a few words in regard-to this nlOln('ntous 
C)llestion. I congratulate thE' Honourable Members who have spoken on 
this question for 1 he vi('ws which they have expressed alld the mauller in 
which they have expressed thl'm. On hl'half of the Party I thank you also 
for having been good enough to give the country on opportunity to place 
its views alld the views of the Assembly before the British Government 
Ilnd the Government of India. 

The question raised by my Honourable friend Mr. K. C. Roy is indeed 
a very important one, and if there is any heat imported into this q Ilestion, 
it is not because anyone of us feels that we must walk warily in a matter 
of this nature, but because this matt(>r has been peneling for a very long 
time and the wrongs from which the Indians in East Africa l l ~r are of 
a most grievous nature. If a hard word is said here on the floor of this 
House, Honourable Members will remember that it is because there are 
", .. rongs that have not been righted and that it is time that thosp wrongs 
were righted of our fellow countrymen in East Africa. 

The Honourable Minn Sir Fazl-i-Hussain said that any arra ~  
that is arrived at must be arrived at by consent. I have sern very little 
of consent during the last few years in the treatment of Indians in East 
Africa. I want to know whether it was by consent that the Wood-Winterton 
n:,rreement was arrived at. I want to \mow what happened after the W 001.1-
Winterton agreement. Was that given effect to' Far from being given 
effect to, was a mild, meek and reasonable attitude adopte"d by the white 
settlers in Kenya Y There was a threat of revolution on their purt and fh(> 
arrangement arrived at was not given effect to. That a~ no1 evidence 
of COllsent on their part. Then we come to the Hilton ll ~ Heport. 
It has recommended that there should be a common roll, but it hn!'; also 
recommended that there shOUld be a common roll by consent, and I shall 
deal with that matter in a minute. What is the effect of that Report ? 
Immediately Sir Samuel Wilson went there, J ant told by people who were 
there and with whom he came into contact, that he said that the door was 
dosed as fllr as the question of a common roll was concerned. 'rhat was 
the opiniotl cf the Colonial Office, and he was apparently voicing the opinion 
of the Colonial Office when he visited East Africa. Does that mean con-
)'ent' Is there any evidence of consent with regard to this matter on the 
nart of the white sealers, or even of the Colonial Office? 'l'hen we get 
1u the visit of the Right Honourable Srinivasa Sastn. I entirely agree 
with my Honourable friend Mr. K. C. Roy in paying a high tribute to the 
work that has been 80 far done by the Right Honourable ,Sastr!. But Iwre 
:~a.~ a man, a great diplomat, a man very highly r ~  by our conn try-
men sent out to East Africa, and what was he faced wIth? Almost before 
he ~  to East Africa, the Colonial Office tlad informed, I believe, the 
bovernment of India that t.he door regarding a common roll was closed, 
barred find bolted. What was the good of the Right Honourable Sastri 

"Speeeh not revisl-d by the Honourable Member. 
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going 1 here under the conditions Y He could achieve nothing because 
all the good worl{ that hc might have achieved in regard to bringing about 
a settlement in East Africa was nullified by the attitude of the Colonial 
Oilice. Doell that I.!how conlient on the part of the Colonial Office or on the 
part of the white settlers in East Africa f No. The question is not a 

que!d:ion of consent i the quelltion is a question of the GoverlUnent of India 
demanding, as a matter of right, that the rights and privileges of the 
Indium; must be recognised, at all costs must be recognised. As Pandit 
:Madan Mohan .Malaviya, in hi:; very el04uent I.!peech, stated quite rightly, 
there are al1ernativel.! open to the British Government in regard to this 
matter. They can turn round and say to the white settlers, " If you do 
not grant the demands of ihe Indians for a common roll, then we shall 
not take a lIingle step toward." the advanccment of your territories consti-
tutionally ". '1'hey can take that IItep, nnd it is up to the Government of 
India, and 1. hope,-l will not say 1 have not the slightest doubt,-but 
I hope that the Government of India will take this step reminding the 
Colonial Office that this demand hall got to be conceded which is a matter 
of principle, of vital principle to the Indian community in East Africa, 
and that, unless the white settler!l in Kenya coneede this demand of a 
common roll, they must not proceed with any con!ltitutional changes that 
have been contemplated ill the lwport. ' 

Now, what is the demand of the Indians 1 A most reasonable demand 
that any body of men could have put forward. They said, " We give up 
our l l~ l for an adult franchise and we accept the demand fOJ a civilisa-
tion franchise" whatever. that might mean. 'l'hcy said, • • We are even 
prepared to accept the proportion of allotment of seats. We are prepared 
to accept the pretlent proportion " i and they said, " Weare prcpal'ed to 
agrec to any other reasonable demands that you place before U8, but we 
will not budge an ineh from thr bedrock of the whole question, namely, a 
common roll". Arc those demands unreasonable I ask f The real sub-
IItance of the matter is this, that the white settlers do not wish t.o concede 
a common roll becaUl;;e they feel that their superiority, their present posi-
tion of privilege, will be menaced if they have to go round visiting various 
centrel.! nnd aslcing the Indians· to !lUpport them for election to the Legislative 
Oouneil. '1'hat is the real basis of it. The Indians also realise that, if 
the common roll is com'eded, that will open up the road for them to travel 
towards complete freedom in that territory. Now, Sir, the next thing that 

the Indians demand there is the calling of a round 
table conference. I hope the Government of India 

will take note of the Indian demand. I hope ~  will press upon the 
Colonial Office that, before they come to any decision, they will call a round 
table conference of representative Indians in East Africa. In fact, I 
consider that the ljabour Government, according to their own statement, 
are really pledged to do the right thing by the Indians in East Africa. 
As Pandit Madan Mohan Malaviya read out the statement made by 
Mr. JohnRton, I want to read it out again. Mr. Johnston said 
that he a~ the official Labour spokesman, and he spoke in the absence of 
Mr. Ramsay Macdonald just It few days before the Labour Government 
came into power. lIe said : . . 

II P.III. 

(' Labour would not be bound directly or indirectly by any arrangement which may 
shortlY be made. We hold ourselves free in every direction to push forward a ~.l l a  
franl!Jiiso on a buia of equality. No I!olour bur 01' caste Ihould be created." 
Now, apparently Mr. Johnston is ~  a common roU; other. 
wise he would not have referred to equality and the removal of all colour • 
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had the assurance of the Honourable Sir r ~ Schuster that the telegram 
that has been sent conveys the viewR of tht". Emigration Committee. and 
I would suggest to the House that we leave it at that. Sir, I, as YOIl lmow, 
have very great sympathy with the Indian community in East Afrien and 
anything that I can do to assist them will be gladly done. (Appllluse.) 

*Diwan Ohaman Lall (West Punjab: Non·Muhammadan) : I merely 
rise on behllif of my Party to say a few words in regard-to this momentous 
(Juestion. I congratulate the Honourable Members who have Rpoli:en on 
this question for the view!! which thpy have eXl1res.Qed and the mll1l1ler in 
which they have expressed thpm. On behalf of the Party I thank yon nl80 
for having been good enough to give the country an opportunity to place 
its viewu and the views of the Assembly before the British Government 
and the Government of India. 

The question raised by my Honourable friend Mr. K. C. Roy is indeed 
a very important one, and if thrre is any heat imported into this q lleRtion, 
it is not because anyone of us feels that we must walk warily in 11 matter 
or- this nature, but because this matter has been pending for a very long 
time and the wrongs from which the Indians in EaHt Africa suffer are of 
a most grievous nature. If a hard word is said here on the floor of this 
House, Honourable MemberR will remember t.bat it is becallse r~ ar~ 
wrongs that have not been righted and that it is time that thOR!' wrongR 
were righted of our fellow countrymen in East Africa. 

The H()nourable Mian Sir Fazl·i·Hussain said that any arrangement 
that is arrived at mURt be arrived at by consent. I have seen very little 
of consent during the last few years in the treatment of Indians in Eust 
Africa. I want to know whether it was by consent that the Wood·Winterton 
~r  was arrived at. I want to know what happened after the Wood· 

Winterton agreement. Was that given effect to' Far from being given 
effect to, was a mild, meek and reasonable attitude adoptetl bv the white 
settlers in Krnya T There was a threat of revolution on their Ilart and the 
arrangement arrived at was not given effect to. That was not evidrl1ee 
of consent on their part. Then we come to the Hilton Youn!( Report. 
It has recommended that there should be a common roll. but it hili; also 
recommendccl that there should be a common roll by consent, and I IIhall 
deal witli that matter in a minute. What is the effect of that Upport , 
Immediately Sir Samuel Wilson went there, I am told by people who were 
there and with whom he came into contact, that he said that the door was 
elosed as fn r as the question of a common roll was concerned. That waR 
the opinion e;f the Colonial Office, and he was apparently voicing the opinion 
of the Colonial Office when he visited East Africa. Does that mean con· 
scnt T Is there any !'vidence of conHent with regard to this mlttter on the 
part of the white settlers, or even of the Colonial Office' Then we get 
111 the visit of the Right Honourable Sriniv8s8 Sash·i. I entirely agree 
with my Honourable friend Mr. K. C. Roy in paying a high tribute to the 

r~ that has been so far done by the Right Honourable ISastri. But here 
:IK.n!! a man, a great diplomat, a man very highly r ~  by our conn try. 
iIIen scnt out to East Afriea, and what was he faced wIth? Almost before 
he ~  to EaRt Africa, the Colonial Office ~a  informed, I believe, the 
Government of India that the door regarding a eommon roll was closed, 
barred and bolted. What was the good of the Right Honourable Sastri 
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going there under the conditions Y lIc could achieve ]Iothing because 
all the good work that he might have achieved in regard to bringing about 
a settlement in East Afdca was nullified by the attitude of the Colonial 
Ofiice. Does that show consent on the part of the Colonial Office or on the 
part of the white Hettlers in Bast Africa Y No. The question is not a 

que!rt.ion of eontlent i the question is a question of the Goverrunent of India 
demanding, as a matter of right, that the rights and privileges of the 
Indiuns must be rccognised, at all costs must be recognised. As Pandit 
.Madan 1\1ohan Malaviya, in hiH very eloquent speech, stated quite rightly, 
there are alternatives open to the British Government in regard to this 
matter. They can turn round and say to the white l r~  " If you do 
not grant the demands of the Indians for a common roll, thell we shall 
not take a single litep toward., the ad\'lUlCClllcnt of your territories consti-
tutioually ". 'l'hey can takc that step, and it is up to the Government of 
India, and 1. bope,-I will not say 1 have not the slightest doubt,-but 
I hope that the Government of India will take this step reminding the 
Colollial Office that this demand haH got to be conceded which is a matter 
of principle, of vital principle to the Indian community in East Africa, 
and that, 11l1less the white settlers in Kenya concede this demand of a 
common roll, they must not proceed with any ~ al changes that 
have been contemplated in the Report. ' 

Now, what is the demand of the Indians? A most reasouablt, demand 
thnt any Imdy of men could have put forward. They said, .. Vve give up 
our delIlullc1 for an adult franchise and we accept the demand for a civilisa-
tion franchise" whatever. that might mean. '1'hcy lIaid, •• We are even 
prepared to accept the proportion of allotment of seats. We are prepared 
to accept the present proportion " i and they said, " We are prepared to 
agree to any other reaf;onable demands that you place before UIS, but we 
will not budge an inch from the bedrock of the whole 4ucstion, namely, 8 
common roll". Are those demands unreasonable I ask f The real sub-
",tance of tlw matter is this, that the white settlers do not wish to concede 
a common 1'011 becauRe they feel that their superiority, their present posi-
tion of privilege, will be menaced if they have to go round visiting various 
centrelS and asking the Indians· to support them for election to the Legislative 
Council. That if; the real basis of it. The Indians also realise that, if 
the eommon roll is con!'edcd, that will open up the road for them to traye1 
towards romplete freedom in that territory. Now, Sir, the next thing that 

6 P.M. 
t.he Indians demand there is the calling of It. round 
table conference. I hope the Government of India 

will take note of the Indian demand. I hope they will press upon the 
Colonial Office that, before they come to any decision, they will call a round 
bl ble conference of representative Indians in East Africa, In fact, I 
consider that the 1.Jabour Government, according to their Own statement, 
are really pledged to do the right thing by the Indians in East Africa. 
As Pandit Madan 'Mohan Malaviya read out the statement made by 
Mr. JohnRton, I want to read it out again. Mr. Johnston said 
that he WRIlI the official Labour spokesman, and he spoke in thc absence of 
Mr. Ramsay Macdonald just a few days before the Labour Government 
came into power. lIe said: 

" Labour would not be bound clirectly or indirectly by any arrangement whiclJ may 
.hortlv be mlule. We hold ourst'lveB free in every direr.tion to pUlI'h forward a civilisation 
fral1eliitlo on a basis of eqUillity. No eolou, bur or Mate should be created." 
Now, apparently Mr. Johnston is a~  a common roll;. other-
wise he would not have referred to Cquallty and the removal of all cOlour 

• 
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bars, and it iii now up to the Qovernment of India to tie Mr. Juhn!ltoll, 
and through him' MI'. Ramsay Macdonald, to the statement made on the 
5th May in the House of Commons by Mr. Johnston on behalf of ~ 
leader, and to press thi8 point upon the Labour Government, that this is 
not only aecording to their principles, but according to their declared 
policy on the :8001' of the House of Commons. 

Nnw, Sir, I have only one word to say about the question of consent. 
No Indian in East Africa, as far as I can make out, is ever likely to agree 
to the proposition that the common roll should not be put into force except 
by the agreement of the white settlers in Kenya. There is no possibility, 
as far liS I can make out at the present moment, of the white settlers 
agreeing to the common roll, unless and UIitil it is brought home to them' 
that the British Government are anxious to stand up and do justice to the 
Indians in East Africa, and I hope that this point will be adequately 
pressed by the Government of India upon the British Government and the 
Colonial Office, namely, that there can be no peace in East Africa and no 
settlement of this problem, unless and until the common roll is conceded 
by the white settlers in Kenya. 

Nawab Sir 8&bibzada Abdul Qaiyum (North-West Frontier Pro-
vince: Nominated Non-Official) : Sir, I am glad you have given me this 
opportunity of speaking on this subject. I shall try to be brief and to 
the point. I simply want to associate myself with the lientiments und 
ideaH expl'eHsed by the Members of this IIouloie and say that we are in . 
full sympathy with the Indians in East Africa. We want them t.o be 
treated on termH of equality with all other settierH in that country. Sir, 
my experience of the Emigration Committee, of which I have been a mem-
ber for the past few years, hus assured me of the fact that the Govern-
ment of India is alwaYH ready to support our views and advocate our 
cause as vehemently as is possible for them under the -official etiquette, 
with the Government at home. As a matter of fact, on mauy occasions, 
I have found them more enthusiastic in advocating that caulie than some 
of the members of the Emigration Committee, who, for want of know-
ledge of local conditions, are unable to advocate the cause fully and 
satisfactorily. In this particular case, during the past few meetings, 
which we had of the Emigration Committee, every side of the qucstion 
was fully discussed by the members of the Emigration Committee as well 
as by the leaders of the various parties, and especially the JJeader of the 
Opposition and hill learned Secretary, who were present there, and I 
thought that the Government of India's views, as explained by the mem. 
ber in charge, were in all easentiaIs in entire accord with our views on 
this subject. There was of course this question of common roll, and 
about that some doubt!'! and suspicionll were expressed by some Members 
of the Emigration Committee, but I thought that, even that point had 
been fully explained by the Government of India to the Colonial Office. 
I understand, Sir, that it is not. for want of support from the Government 
of India that the question of a common roll has not been finally settled, 
but that r a ~ the Government in England find the same difficulty: 
about this common roll as the Government of India find in India, in the 
matter of joint and separate electorates. Some such difficulties are per: 
haps in the way of the common roll, and it is just possiblc that the 
DUltter may be settled by compromise though our own experience of 
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matters like this .is that it ill very difficult to settle these things by com-
promise. There can be no question of enforcing these things by law 
even if the const.itutional advance ~ the country is retarded, as there ar., 
always fears in the minds of minorities about the safety of their rights 
and the white settler in East Africa may be feeling the same nervoJlS-
ness or fear. But I still trust that there will be the possibility of comin, 
to some sort of settlement about this, and that even this question will 
be settled satisfactorily. I entirely and fully join with my Honourable 
colleagues in this House in advocating the cause of Indians in East 
Africa. 

The BOD01U'a.ble Sir George 8chuter: Sir, as I am technically rea-
ponsible for the motion on which this debate has arisen, I feel that 
perhaps it is appropriate that I should say a few words in reply-and 
when I say my words will be very few I am sure all Honourable Mem-
bers will wish the same. I have many times looked forward to the pos-
sibility of this Report being debated in this House ; and I could have 
wished, speaking for' myself, that it could have been debated at a time 
when WI.' had a fuller House, and not as the last item at the end of the 
Session, when ,,'e have been sitting very late for several day!! running. 
I think, Sir. from the course of the discussion today, that it is extremely 
likely that we shall be debating this question again, and therefore I do 
not propose to deal at all exhaustively with the questions that have been 
raised. 

There have been two kinds of questions raised, first, the attitude of 
the Government of India, and secondly, the principles recommended in 
the Report. I should only consider myself at present qualified, or in a 
position, to deal with the latter question, the principles of the Report. 
But to do that in any way fully, would take me much longer than would 
be proper just now, and I would only like to say two things. First, I 
would aHk Honourable Members who are interested in this matter to go 
very carefully through the Commission's Report, to read it and to study 
it for themselves .in case we are going to debate this question again. I 
have indeed been greatly flattered by the obvious evidence that both my 
Honourable friend, Sir Purshotamdas Thakurdas and my Honourable 
friend, Pandit Madan Mohan Malaviya have read the Report very care-
fully, and I should like to express my particular thank,s to the learned 
Pandit for what he said about the principles which it embodied. 

The second thing that I want to say is this, that the main problem 
of course with which that Report deals is the native problem ; and I 
think I may claim that, by taking that line in the aeport, by treating 
our tasks as one which concerned mainly the native problem, merely by 
doing that, we took a very decisive step. For we had been asked to 
report on this question of closer union, and that with particular refer-
ence to the joint management of railways-economic interests of that 
kind. We said that all those questions ~ r  important, but that they 
were of entirely minor significance compared to the question of native 
policy, and we said that the main thing that we had to consider was to 
provide for some proper co-ordination of native policy in those terri-
tories which lie side by side in Africa. We said it would be fatal if 
Kenya went one way, Uganda went another and Tanganyika another. 
We sl\id there must be common principles of native policy, and having 
said this we did make an effort to face the problem. There have been a 

L19CPB(LA) L 
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great many loose phrases lit.ed on thiN question, .such a~ " the para-
mountcy of native interests n nllll the "dual policy". We feli that 
tholle phrases. had been used often to shelve or shirk ~l  aud that 
those difficulties must be faced. Therefore we endeavoured to lay down, 
not only principlell of native policy, but practical rules by which they 

. might be applied ; and I am sure, from what I have heard in this debate, 
that Honourable Member» will be at one with us in the principles which 
we sought to set up and defend. I think I may say that the Report was 
inspired by an ideal, looking forward to the day when the British Em-
pire would be a commonwealth of free a ~  where there could be no 
question of a smaU minority dominating the natives of the country. We 
felt that everything must be done with that end in view. I want to 
bring this point out, because, of course taking that point of view, the 
Indian problem in these countries, although an important problem, is not 
the main problem. I would ask Honourable Members to take that into 
account if they should feel, on reading certain sections of the Report, that 
we have not pressed and dealt with this issue sufficiently thoroughly, or 
shown sufficient interest in the question ; and I would ask Honourable 
Members to realise that-that it is the native problem which is the big 
problem and the Indian problem is in a sense only an additional com-
plication in what is already a very complicated question. The compli-
cation in the question is this, that you have, in these territories-or per-
haps I should say you have it fully developed in Kenya and to a smaller 
extent in Tanganyika-you have in these territories the great difficulty 
created by what we have in our Report described as a " mixed state fl. 
You have a small community of 20th century civilisation settled down 
.in the midst of a vast population whom you must put back at the middle 
ages as regards their civilisation. That, Sir, creates a terribly difficult 
problem. The small community, with its ideas of repreBentative govern-
ment, demands representative government, demands the introduction of 
those political institutions with which it is familiar. How can you meet 
that demand, which it is very difficult to refuse, without doing injustice 
to the vast numbers of the native population 1 That really, Sir, is the 
problem ; and the other side .of the question is this, that ('f course the 
small immigrant community demands the sort of institutions with which 
it is familiar, whereas it by no means follows that those institutions will 
be exactly suitable for the big native population. The Honourable 
Pandit said, " No responsible government unless you introduce the prin-
ciple of a common roll". We, as a matter of fact, went much further 
than that ; we said, •• no responsible government. until the natives them-
selves can share in that responsibility". I think that that is a principle 
which we must stand up for, and speaking for mYHelf, I particularly wel-
come this debate, becaufle I feel that, if YOll· in Inoia give your thought 
to these problems, you may create a public opinion tl1roughout the Em-
pire which wi1I greatly help towardfl their solution on the right lines. 

I feel, Sir, that thifl debate has heen of great value, and that the state. 
ment of policy that hag been put forward hy this Assembly is going to 
strengthen the hands of the Government of India in advocat.ing the cause 
of Indians. I should like just to pick up one thought 81'ifling out of that 
word II advocating ", which has already been referred to in the debate. 
We, on these Benches must definitely accept it as our task to fill that 
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role. Weare in a very definite sense in the position of advocates, advocat-
ing one side of the case. It so happens that I myself have also been 
in the position of a judge in this case ; and I am sure Honourable Mem-
bers will realise how difficult that position was because, although I had 
DO connection with India, I knew that I was coming to India and I had· 
to be very careful that my judgment should not be biassed by the know-
ledge that I might have to sit here and listen to criticisms of our Report 
in this Assembly. Perhaps indeed one was a little more cautious,-
perhaps even deflected in the other direction-than one otherwise might 
have been by the desire to avoid being influenced by this consideration 
As advocates, we can accept the position wbich has been put forward by 
my Honourable friend, Diwan Chaman Lall : " You mnst press for a 
common roll without qualifications j you must stand out for the principle ". 
But, if Honourable Members put themselves for a moment in the position 
of the Judge, they would, I think, admit that there are difficulties, seen 
from this point of view. My Honourable friend Sir Abdul Qaiyum made 
a reference to diffieulties which exist out here. Now, Sir, I would never 
wish to refer to those difficultiel:l in any argumentative way or with a 
desire to show that Members on the opposite Benehes were in the wrong. 
But I do think that we should turn our eyes to this country and con-
sider the communal question here just for the purpose of appreciating 
the difficulties. My Honourable friend Sir Purshotamdas Thakurdas 
said that, in Kenya, it is really not a communal question but it is a racial 
one. I admit the distinction, but surely it makes the problem almost 
worse; it does not make it easier, it makes it harder. Now if we think 
of the communal conditions here and consider the situation which would 
be created if an outside authority were to come here and say·" You 
have got to get on to a common roll. Whether the minority community 
agrees to it or not, you have got to have it ", I think Honourable Mem-
bers will realise that that is hardly a practical way for dealing with the 
situation. And it is a practical way for dealing with the situation whic·h 
we want, for I have always r ~ to look at it from the point of view of 
how can we find the path which is most likely to lead us to the goal that 
we desire. And I still feel that, as My Honourable friend Pandit Madan 
Mohan Malaviya said, we .must try to advance, to begin with, by agree-
ment. That at least must be our first endeavour. I do not say that we 
must weaken our case at all, bqt we do not want to say anything which 
would make it impossible to advance along that path of agreement. 

And perhaps that might bring me back to the subject of the motion 
which we are discussing. The motion, after all, merely it seeks to pro-
vide Rs. 17,000 for the expenses of 1dr. Sastri's visit. Now, in the effort 
to reach an agreement, I do not think the Government of India could 
possibly have taken a step which held more promise of hope than to send 
out a man like Mr. Sastri to East Africa. It bas been said in this 
debate that he went on a fool's errand. It has been asked, " what were 
the conditions on which he went T" As to this I cannot say for I was 
not concerned myself with settling those conditions. But I was con-
cerned with very many most interesting talks with Mr. Sast.ri on the 
question before he went, and this I can say, that whatever may haw: 
been the conditions on which he went, the mere· presence of a man like 
Mr. Sastri in East Africa was likely, and we were justified in so thinking, 
to improve the situation. I do not think I personally have ever had 8 
r. ~ r disappointment than the result of Mr. Sastri's mission. I do not 
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know that. it would be right ~ say that it was a failure, but' at any rate, 
it was not the success that wathoped.for. I must admit that Honour-
able Members opposite are quite justifie.d in taking the line that, having 
regard to the complete refusal to consider the reasonable pJ:!opoaals made 
by our Commission, and having regard to the failure of Mr. Sastri's 
mission, there is not much hope of a reasonable attitude on the other. 
side. As I say, the H{)nourable Members have justification for drawing 
that conclusion. But I would say, let us not give up hope. We may 
get a different inspiration from London now j let us still make an e1!ort 
to reach agreement, for that, after all, is the only way along which we can 
actually see the path open before us for an advance. 

lIr. It. O. Boy : May I say a word, Sir, on a point of ~ la a  f 
Mr. President: The Honourable Member haa no right of reply. 
Ilr. 1[. O. Boy : I know, Sir, I have no right of reply. The only 

thing I want to mention is that both ?tlian Sir Fazl-i-Hussain and Sir 
George Schuster have put a new conRtruction on the present constitu-
tional position of the Gove!'nment of Innia. rrhey say they are only in 
the position of advocates, but I have al a~  looked upon India as a high 
contracting party in a transaction of the sort tbat is going on over Kenya. 
ThlR is a very important position. The House must take note of the 
fact that both Sir Fazl-i-Hussain and Sir George Schuster are mere ad-
vocates for Indians and are not representatives of a great Indian 
Empire, which is a high contracting party, in affair!! relating to Crown 
Colony.Government. Sir Denys Bray told this House the other day that 
the Government of India had been asked about the new Egyptian Treaty, 
and was a signatory to the Kellog Pact j but a new doctrine has today 
been enunciated by two responsible Members of the Government of 
India .......... . 

111'. President: Order, order. , 
Mr. 1[. O. Boy : Sir, I ask your permission to withdraw my motion. 
The Honourable IliaD Sir l'ul-i-HUI8&in : Sir, I never meant to say 

anything to give up any way the position that India has or may aspire to. 
I at once withdraw any such remark that may be liable to such interpre-
tation. • 

Mr. President: Order, order: The question is : 
"That leave be given to Mr. It. c. Boy to withdraw h1a motlolL II 
The motion was adopted. 
The amendment was, by leave of the Assembly, withdrawn. 
111'. President: Order, .order : The question is : 

" That a eupplementary IUID Dot aeeediJLg RI. 1'1,000 be crated to the Govemor 
General in CoUJleU to delray the charges that will come in coulle of. par,-:ent during 
the year eliding the 31st day of Ka.reh 1930 ill reapeetOf I KileeDallcotti .' , 

Thc motion waR adopted. 
The Assembly then adjourned sine die. 
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